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LOK SABHA

Monday, November 21, 1966/
Kartika 30, 1888 (Saka).

The Lok Sabha met at Eleven
of the Clock

[MR. SPEAKER in the Chair]

OBITUARY REFERENCE

Mr, Speaker: I have to inform the
House of the sad demise of Shri Mohit
Kumar Maitra, who passed away at
Calcutta on the 18th November, 1966
at the age of 66.

Shri Maitra was a Member of the
first Lok Sabha during the years 1950-
57.

We duly mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The Leader of the House (Shri
Satya Narayan Sinha): I associate
myself with the sentiments expressed
by the Speaker.

Mr, Speaker: The House may stand
in silence for a short while to express
its sorrow.

The Members then stood in silence
for a short while.

ORAL ANSWERS TO QUESTIONS

Rhodesian Crisis

*391. Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
of the progress being made in the talks
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going on between Rhodesian and
British Officials to find a possible
means of formal negotiations on the
Rhodesian crisis; and

(b) if so, the present position in this
regard?

The Minister of State in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) It is our understanding
that the object of the recent talks
between the British Government and
the illegal minority regime in Rhode-
sia was to spell out in greater deiail
the British suggestions as regards a
solution on the basis of the six prin-
ciples and the commitments resulting
from the Commonwealth Prime Mi-
nisters’ Meeting held in September,
1966,

(b) The outcome of those talks is
not yet known but the British Gov-
ernment has declared that if the
illega' regime is not prepared to take
the initial and indispensable steps
whereby the rebellion is brought to
an end, UK. would withdraw  all
previous proposals for a constitutional
settlement and would join in sponsor-
ing in the Sccurity Council, before the
end of this year, a resolution provid-
ing for effective and selective man-
datory economic  sanctions against
Rhodesia.

Shri Shree Narayan Das: The Gov-
ernment of UK iz carrying on negotia-
tions with the rebel Government of
Rhodesia, and the hon. Minister said
that the talks are based on principles.
T would like to know whether the
Government of UK has kept the Gov-
ernments of the Commonwealth coun-
tries informed of the progress of the
talks that the UK Government is
having with the rcbel Government of
Rhodesia and, if so, what is the latest
position?
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Shri Dinesh Singh: The UK Gov-
ernment has generally kept the other
Commonwealth countries informed of
the talks. But we are not awarc of
any detai's of the talks they  have
been having.

Shri Shree Narayan Das: In the
context of the conference of High
Commissioners which is going to bo
held, I would like to know whay ins-
tructions werc issued to our High
Commissioner there as to the exten-
sion of the scope of the economic
sanctions against the Government of
Rhodesia.

Shri Dinesh Singh:
favour of total boycott.

We are in

Shri Hem Barua: May I know 1if it
is a fact that Mr. lan Smith has warn-
ed Britain that in the event of Bri-
tain invoking the Security  Couneil
for mandatory sanctions against Rho-
desia, Rhodesia will be called upon
to declare itself a Republie? If so,
may I know whether our Government
have ascertained the views or reac-
tions of UK Government to this tireat
held out by Mr. Tan Smith and
whether our Governmeni have aiso
formu'ated their reactions to this
threat?

Shri Dinesh Singh: We shall not
recognise any such unilateral action
taken by the illegal regime in Rho-
desia. That has been made quite
clear.

Shri Hem Barua: Rhodesia has
warned Britain that in the event of
Britain invoking the Security Counecil
for mandatory action against Rnode-
sia, it will declare itself independert.
T want to know our reaction o this.

Mr. Speaker: That is exactly whal
he has answered we wi'l not recognisc
it.

Shri Rhagwat Jha Azad: May 1
know whether Government’s atten-
tion has been drawn to the two reso-
Jutiong  passed by the Trusieeship
Coneil, and later on ratified by the
TUnited Nation=. in which thev have
expressed apprehensions that Britain
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is going to have s0me sort of agree-
ment with the lan Smith Government
n_rlor to that? The same apprehen-
Slon was voiced in the Common-
wealth Conference, where it was stat-
ed that the selective mandatory eco-
nomic sanction against Rhodesa,
about which Britain talkg so much
and so loudly, is not going to have
any effect by way of solution of the
problem. May I know whether Gov-
ernment’s attention has been drawn to
this and, if so, what the Government
propose to do in the future in  the
light of this?

Shri Dinesh Singh: Yes, Sir. That
is why we are in favour of total boy-
cott. We are aware of what is hap-
pening in the United Nations. The
hon. Member himself has expressed
our views there.

Shri Indrajit Gupta: What are the
differences between the British point
of view, on the one hand, and the
point of view of India and other
countries, particular’y African coun-
tries, regarding the scope and the
nature of the sanctions which should
be imposed against Rhodesia?

Shri Dinesh Singh: The main difTer-
ence is that Britain has been talking
about gelective mandatory sanstions
to be taken towards the end of this
vear, in case the talks with the illegal
regime there fails. We are of the
opinion that it is unlikely that the
regime will bp amenable to any rea-
sonable suggestions and, as such,
there should be total mandatory anc-
tions from now.

Shrimati Savitri Nigam: In vicw
of the fact that the African powers
are getting suspicious that np revult
will come out of the negotiations and,
in fact, it is a delaying tactic adopled
by the British Government may 1
know why the Indian Governmen! has
not emphasised that the progress
which is being made at the negotiat-
ing table should be made known 10
the world?
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§Ilrl Dinesh Singh: I have answered
this question several times in  the
House.

Shri D. C. Sharma: Is it not a fact
that most of the observers of the
international scene think, and it is
also the belief of some of the states-
men of the world, that these manda-
tory sanctions are going to lead us
nowhere and the only possible solu-
tion to this problem is the military
solution, to which Britain has “aken
recourse in Malaysia, Kenya and other
countries? If so, what is the attitude
of our Government to this aspect of
the problem? Does it not think that
this is the only kind of solution to
bring about the majority rule in
Rhodesia?

Shri Dinesh Singh: It is quite true
that grave doubts have been express-
ed whether any of these steps will
succeed, and that is why we have
said that Britain should take all steps,
including the use of force, to find a
solution,

Shri Alvares: The Government must
have noticed the difference in policy
pursued by Britain in Rhodesia ver-
sus Aden. When the United Nations
asked for the use of force, Britain re-
fused to use force against Rhodesia,
because it is a white nation, while it
did not hesitate tp use force against
the Aden Protectorate, May I know
what is the reaction of the Govern-
ment of India to this, and whethgr it
hag conveyed its reaction to  ‘he
British Government?

Shri Dinesh Simgh: Qur reactions to
his problem have been expressed Juite
clearly more than onece.

ot vy fomy :viw & @1t 7 fr
TrEfrar & 17 § 7

woaa qgrm : TEfr & wE A

of) O WAW ;W S 6EHTT
F ga I w wAwrd £ fr dde oY
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T gaomer  feqw g
¥ awwlar s g € Wi 89 N
T gW FTAT AR AvgA ?

WLIN WLIFA : qE TATHA AT T
WA W7 wTar: 3 ot fwar qr

Next question, 392—Shri Kachhavaiya,
Shri Bade—absent. Next question.
Shri S. M. Banerjee.

Shri 8. M. Banerjee: Sir, I want to
point out that the same question was
admitted, as Starred Question No. 302,
earlier.

Mr. Speaker: I will have it looked
into, how this mistake occurred,

Shri Indrajit Gupta: The same
question has been answered in this
House.

Mr. Speaker: Then, there is some

mistake. Now, shall I take up the
next guestion?

Shri 8. M. Bantrjee: Sir, I am
seeking your guidance. The earlier

question was addressed to the Home
Minister. This is addressed to the
External Affairs Minister. So, can he
External Affairs Minister give a sepa-
rate answer now? (Interruption).

Shri Indrajit Gupta: Anyway, let
us get the answer to the question
now.

Mr. Speaker: Yes; Mr. Chagla.
Mizos /Nagas Training in Pakistan

+
*393. Shri S. M. Banerjee:
Bhri Daji:
Bhri Ram Harkh Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that in East
Pakistan, there is a regular training
camp to train Mizos and Naga rebels
with a motive to create trouble in
India;

(b) if so, whether this was taken up
with the Pakistan Government; and
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(c) if so, with what results?

The Minister of External Affairs
(Shri M, C. Chagla): (a) It is report-
ed that a number of camps were et
up by Mizo and Naga rebels in East
Pakistan for giving training in  the
use of small arms and explosives as
well as guerrilla tactics. Some of
these centres are believed fo be
operating on a continuing basis.

(b) and (c). A number of protesis
have been lodged with the Pakistan
Government against provision, by
Pakistan, to these rebels of arms,
equipment and training facilities as
well as the use of Pakistan territory
as a base for subversive activities
against India. The Government of
Pakistan has denied having rendered
any help to Nagas or to Mizos.

Shri 8. M_ Banerjee: I would hke to
know whether the attention of the
Government has been drawn to “1e
press news that 250 Naga and Mizo
rebels, after getting training in “a-
kistan, have crossed over to  India
and, if so, what steps are being taken
by the Government to see that those
who go to Pakistan for training are
not allowed inside our territory?

Shri M. C. Chagla: Our attention
has been drawn to it; we do our best
to see that people who go over there
and get this training and try to re-
turn to this country and carry on
subversive  activities are prevented
from doing so. But it ig not always
possible to prevent this. To the ex-
tent that our security forces can pré-
vent these people from doing so, we
eertainly do so.

Shri S, M. Banerjee: 1 would like
to know whether it is a fact that
under the vile guidance, or under the
guidance of Rev, Michael Scott and
Mr. Phizo, these Naga rebels have
still got touch and contact with the
Jeaders and, if so. whether it is a fact
that recently a letter was caught by
the Censor Denartment, a letter writ-
ten by Rev. Michael Scott to his fol-
lowers that thev should come to these
areas and continue their agitation for
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a free Nagaland and not under tae
Indian Constitution and, if so, may 1
know the steps taken by the Govern-
ment in this matter?

Shri M. C. Chagla: We have mo
information  whatever as to any
letter that Rev. Michael Scott has
written to any Naga leaders to the
effect suggested by the hon. Member.

Shri Ranga: On an earlier occasion
we were told that several hundieds if
not thousands of Nagas have gone
over to Pakistan, got this training nd
they came buack to our territory and
that every attempt was made lo e
that they were prevented from coming
back. This is the second instance.
How is it that in between the Gov-
ernment have not been able to sireng-
then our security vigilance theve in
order to prevent a series of successive
groups of them crossing our border,
going there and getting this training,
getting themselves trained and hen
coming back and then ourselves nak-
ing vain efforts to stop them coming
back into our country and yet they
are playing mischief?

Shri M. C. Chagla: We are very
conscious of the danger of what is
happening. As I said, we are ‘aking
steps. In the first place, we -ave
strongly protested to Pakistan. In
the second place, we have tried to
strengthen our security forces; n
the third place, we have tried to stop
these people from coming back. But
my hon. friend will realise that it is
a long border. It is a difficult border
and you cannot station an army man
or a policeman every few yards there.
It is almost physically impossibie to
prevent some people from crossing
over, (Interruption).

We are fully conscious of the
danger and we are taking all possible
preventive action to stop this.

Shri Ranga: And you continue {o
fail.

Shri Harish Chandra Mathur: There
are two outstanding faets accepted by
the Government: they are, that the
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training is going on merrily in Pa-
kistan for a long time, and our Gov-
ernment accepts it, and Pakistan is
denying it all the time. This has been
going on. Also, these people whu are
duly trained and duly armed ‘tave
been coming over to our territory mot
only for the second time, as has bpeen
mentioned by Shri Ranga, but seve-
ral times. Now, the trouble is also
about Mizos. It used to be about the
Nagas. Yesterday, the news appeared
that a large number of villagers ure
virtually under the rebel Mizos; May
I know whether our attitude ig oniy
that of reconciliation to these facls
and of helplessness when a further
deterioration hag taken place, or can
the Government give us a more re-
assuring news to the House and to
the cauntry?

Shri M, C. Chagla: Qur attitude s
neither one of reconciliation nor of
acceptance of these facts. I have al-
ready told the House what action we
have taken and continue to take But
I want to give this further assurance
to this House, that whatever strenv’-
thening is possible over our frontie's
will be taken.

Shri Harish Chandra Mathur: It is
too vague an answer., My submissiun
is that Pakistan all the time is say-
ing ‘on’. You say it is there. They
have been coming a'l the time, and
the situation hag deteriorated ia the
Mizo Hills according to the papers. I
do not know: whether you accept it
or you dispel it as a mere apprehen-
sion or fear, the situation has deierio-
rated and the villages are ir the
handg of rebel Mizos. What are tha
additional steps you have taken, be-
sides this vapue assurance?

Shri M. C. Chagla: I am not aware
of villages being in the hands of the
rebel Mizos. That is about the first
point. Secondly, about the situation
deteriorating—perhaps “deterioration”
is rather a strong expression. But
there is no doubt that Pakistan has
been carrying on these activities. As
I said, at this stage, al] internal mea-
sures we can take, we take. Exter-
nally, we can only strongly protest to
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them, which we have done. Exter.
nally, what else could be done? When
we say to the other country, “Youm
have done something wrong,” and
that country says, “No,” what else
could be done? We strongly protest.
Internally, to the extent that it is im
our hands, we will take every step.

Shri Tyagl: While I am satisfied to
know about the precautions taken by
the Government—whatever they could
do they are doing—do not the Govern.
ment think that it is a cuse of clear
violation of the Tashkent agreement
by Pakistan?

An hon, Member: It is long dead
and buried.

Shri Tyagl: 1 am alsp anxious to
know to which party these Nagas be-
long. Do they belong to the same
group of Naga rebels with whom the
Government are negotiating or s it a
different party altogether?

Shri M. C. Chagla: With regard to
the first part, there can be no doubt
that this Is a violation and perhaps a
gross violation of the Tashkent . pree-
ment, because the basic principl. of
the Tashkent agreement was that
neither India nor Pakistan will Inter-
fere with each other’s internal affairs.
This is clear interference by Pakisian
in our internal affairs, With regard
to the second part is very difficu’t to
put a label on any particular group of
Nagas who are being trained by Pu-
kistan,

Shri Tyagi: Are they the third party?
Do they not belong to the rebel Nagas?

Shri M. C. Chagla: As I said, it is
difficult to say.

Shri Indrajit Gupta: Apart from the
Tashkent agreement, is it not a fact
that this practice of one State illegal-
ly arming and organising and training
the nationals of another State to earry
on activities within that country is also
contrary to the United Nations chrter
and some decisions of the United
Nations and, if so, why has our Gov-
ernment never taken any steps, as far
as T know, to raise this matter before
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the Unitd Nations on the basis of the
captured arms and equipment which
we have been told many times in the
past have been proved to be either
directly of Pakistani or American or
United Kingdom origin or of Chinese
origin, and whioh those countries sup-
ply to Pakistan?

Shri M. C. Chagla: What Pakistan is
doing is not only opposed to the char-
ter of the United Nations, but it is
opposed to international practice, in-
ternational fairplay and international
understanding. That is with regard
to the first part. With regard to the
second part, as the House knows, after
the Tashkent agreement, the intention
was that there should be bilateral
talks and a bilateral settlement bet-
ween two neighbouring countries and
we should not go to a third party or
to the United Nations. Therefore, we
are still living in the hope that Paki-
stan will honour its signature to the
Tashkent agreement, that she will con-
form and respond to what we have
been telling her, that she should carry
out the agreement and see that the
Tashkent spirit prevails.

Shri Indrajit Gupta: He has not re-
plied to the question, Sir.

Mr. Speaker: He asked why they do
not go to the United Nations.

Shri Inderjit Gupta: Whether they
go to the United Nations or not, my
question was this: when Pakistan is
denying their complicity, why have
we not used the evidence obtained by
us? It is said here many times that
the captured arms and equipment
taken from the rebels have proved to
be of an origin which can only origi-
nate in Pakistan. The Government
have not used that evidence enywhere

to prove that Pakistan is telling lies.

Why not they use this evidence?

Shri Harish Chandra Mathur: Are
these arms not from the Chinese?

Mr. Speaker: Order, order.

&Y /o Wio wqi: % T NEH
Ht Y ¥ w7 @ fF ATAC Ay o7 T
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fegeama & weftr @ s mem St gw
F F ITT A A AT T I HAT
T & qre ¥ ava g 4 | & FrT
g fF s am s sy o @
g?

weaa agig : o feadr

Shri Surendranath Dwivedy: The
Minister just now said that the
Tashkent Declaration had visualised
bilateral talks to discuss wmatters of
common interest. May I know whe-
ther this specific matter was discussed
with Pakistan, apart from sending
protest notes? Have Government sug-
gested any meeting to discuss it?

Shri M. C. Chagla: We have been
suggesting a meeting with Pakistan to
discuss not only this matter, but all
outstanding questions beiween oursel-
ves and Pakistan. As you know, Sir,
my colleague visited Rawalpindi and
nothing emenged froen it. This was not
discussed at Rawalpindi. We have
been telling Pakistan, let us sit round
the table and discuss all outstanding
questions so that something wnight
emerge out of it

Shri U. M. Trivedi: Minisiers after
Ministers have admitted that these
Naga hostiles have gone there to Paki-
stan, received training and come back
to India. Not only that. Every time
they go to Pakistan, we note that they
are going. Every time they come back
from Pakistan into India, we also note
that they are coming. I do not know
what wonderful process we follow in
watching them going and coming.
The Minister said that we have so0
many outstanding questions to be dis-
cussed with Pakistan. Has this ques-
tion of Nagas never been discussed so
far with Pakistan and it has never
been outstanding at any time before?

Shri M. C. Chagla: We have pro-
tested to Pakistan; we have sent notes
to them and we have pointed out that
there are camps set up there....

Shri U. M. Trivedi: [ am talking of
conferences, not letters of protest. In
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the conferences, was this issue speci-
fically raised?

Shri M, C. Chagla: It was not raised
in Rawalpindi. I am talking of what
happenad after Tashkent,

Mr. Speaker: Next question.

i Hio Alc &I Y 9@ &1

Fac T@ W 2o

qETA RETT © WITH] AHG 97 |

Economy in Diplomatic and Trade
Missions Abroad

‘+
*394. Shri Yashpal Singh:
Bhrimati Tarkeshwari Sinha:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 798 on the 1st
September, 1966 ang state:

{a) whether Government have since
considered the question of economy
measures to be made gpplicable to the
Diplomatic and Trade Missions abroad;

(b) if so, the broad outlines thereof;
and

(c) if not, when a decision is likely
to be taken in this regard?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

(c) The question does not arise.

STATEMENT

The broad outlines of the measures
taken to ensure the most economical
use of the Budget Grant of the Minis-
try of External Affairs are as follows:

(a) Posts of officers and staff in
the Missions abroad are sanc-
tioned only after the proposals
have been thoroughly examin-
ed on the basis of work study
and approved by the Economy
Board of the Ministry of Ex-
ternal Affairs.
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(b) In view of the acute foreign
exchange position, the Budget
proposals are examined with
the greatest possible emphasis
on economy without, at the
same time, sacrificing fune-
tional effectiveness,

(c) The device of concurrent ac-
credition has been adopted us
a means to curtail increase in
expenditure on External
Affairs which would have
been otherwise of a larger
magnitude.

(d

Proposals for opening of new
Missions are implemented
gradually, jn the order of
priority.

(e

Powers of Heads of Missions
to ineur expenditure have
been precisely defined.

In order to effect economy in ex-
penditure on Trade Missions|Show
Rooms abroad, Government have
taken the following decision:

(a) To undertake review nf the
staff strength of the Commer-
cial Sections abroad; and

(b) To postpone to next year the
opening of new Trade Missions.

it e fag : gaTe FaTATEl i
frar &1 3 & ot fa3mi & g we
w1 arforn & 4@ &, 99T AT &7
w & amal T wu R § W ser
wury § & woeTdy w13 SR & woww
i A@ET F I orAT g ! & s
e ¢ fe farrd e @ @ oht e A
Howoar wHT g E?

Shri M, C. Chagla: This is a very
serious charge made against the
members of a very fine service con-
sisting of very fine officers. If the
hon. member has any specific allega-
tion to make, he may kindly send
it to me and I will enquire into it.
On the floor of this House to say
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generally that our members are carry-
igg on their own trade using Gov-
ernment cars is not proper. I hope
the hon. member will withdraw his
remark. It does not do good to our
country.

st gaarw fag : for fora ot &
AWl vangedzs  fefqz §dw o
% § =t wfaw Faw w0 & fF
4T Az GITRE €, IqF AL H A
THe WA T AL GT AT TR AT
& iF & qar =iz vyl

weaw wE7 : A vg B fE
w1q ofEd
=T 7T |

oft amare fag : qA AU ;AN
FT4 FT WY A &

weam wfiza : WT &5 AG U |
A & FIORY AW GET AT F

Shri Bhagwat Jha Azad: When the
Minister refers tp economy in diplo-
matic and trade missions abroad,
does he also include the High Com-
mission at London which is being
run by more than 1000 persons? The
hon. Minister also had the privilege
of heading that Mission once. Does
he propose to have economy there
also?

Shri M, C. Chagla: When I had the
privilege of being the High Commis-
sioner there, 1 think I reduccq the
staff by 200 or 230. Further progress
has been made since then. In 1855,
the strength of the High Commission
in Londom was 1325. As g result of
reorganisation and reviews conduct-
ed, the strength was reduced to 960.
Many of our staff is in the Supply
Mission and we are reviewing the
whole position to see whether the
number there also cannot be further
reduced. But I assure the House
that we are conscious of the fact that
perhaps even now the High Commis-
sion is over-staffed and we are taking
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action to reduce it to the bare mini-
mum in conformity with efficiency.

=i T fay : o o e
79T ¢ 5 & 3 98T 71 &9 K ww F
A faar #U o Tt o7 e ET W@
AT H  far #4? & Arar wgw g
f& T Sy T & g7 1w W R &Y
W H At foan o @1 & @ e qEw-
¥ ¥ W 5 &) vy Forar o @ 2
7R 38 faear so% i v & faar o
81 & At 7g fara 2 wf O SR e
a9 41w § fomn a1 @ @ ww oA
8!

Shri M. C, Chagla: I do not quite
follow the question. The salaries and
allowances of the members of our
Foreign Missions are in rupees, but
naturally they have to spend it in the
currency of the counfry where they
are working and so it has got to be
sent in foreign exchange. A man in
London has to spend in Sterling, a
man in New York in Dollars and a
man in France in Francs. But the
basic salary is in rupees.

Shri Hem Barua: Are Government
aware of the fact that there is an
Indian officer in the High Commission
in London—I know his name also—

Mr. Speaker: Is he—going to make
any allegation about any particular
person?

Shri Hem Barua: No, Sir. Are Gov-
ernment aware of the fact that there
is an Indian official with the High
Commission in Londop who has been
in active collusion with Mr, Phizo
and has been helping Mr. Phizo
in his anti-Indian activities? T so,
would Government enquire into the
matter and if neccessary take strong
measures against the Indians who are
indulging in this sort of thing?

Shri M. C. Chagla: Government is
not aware of that fact. If my hon.
friend will give me the name and
other material, I will certainly look
into it
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Bhri P. Venkatasubbaiah: In view
of the fact that our trade has increas-
ed with the African countries and
other places, has Government taken
any steps to strengthen our trade
missions there and reduce the strength
of trade missions where there
is actually not much of trade, as for
instance in London and other places?

Shri M. C. Chagla: The question
of trade missiong 1is also engaging
our attention and we are reorganising
this part of our Foreign Missions.
My hon. friend is quite right. There
are some places where we have to
strengthen our trade missions where
there is a possibility of more export
from India going to those countries.
There may be other places where the
trade is pot so important but still
there may be a trade mission there.
Again, as T said in the other, House
or in this House earlier, I am faced
with cross-fire. On the one hand,
there is a question which says, prac-
tise economy. On the other, we
are told to strengthen our missions.
(Interruptions).

st TEHATE TiEq o frasEr &
i HagEaa g few @ os faa=-
gan gifaa 1 wE &, ag @Y qqrE 2

IHFT AT AT |

w1 T wEYTm | w1 & i v
gEFMmm AT A AT T oAF =T A
w1 #t g &1 & A =g § e
T WTeY w=TE I g A agt A fgg-
et faardt § o7 wEEl w1 Ag
U AR FL RN, oI A TGN AW G
2 ®C aTH AwEl a1 F arfeendt
aré wfam ¥ afch gifaa a2 & w0
avg F oY forerad smad ara ard £

* Shrl M. C. Chagla: Mo, Sir. As far
as I know, we have got a very good
education section of the High Com-
mission which looks after students,
sees to their placementg ang wvisits
them from time to time, This is how
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that section of the High Commissiom
functions and ought to function.

o} THAAE | TaE ;WA g 1T,
Trad g1 qFarag § e v gwit
gl & AW oifFeEm & gt sve &
afed & woft Jewt #1907 7@ §

o wg iy fRfART Awa A
w %_., n;ﬁﬁa- \

|t TEACE AT FE@A qA AR
¢ fr oY faqemaan, crv, avel o
¢, =A% vaofw s 27

Shri M, C. Chagla: I will give the
state of the economy. If you look
at the flgures of Demands of the
External Affairs Ministry, in 1963-64
it was Rs. 587.91 lakhs, in 1964.685 it
was Rs. 621.03 lakhs, in 1965-66 it was
Rs. 67232 lakhs and—this i3 impor-
tant—in the last Budget it was only
Rs. 577.82 lakhs but owing to deva-
luation it had to be increased to Rs.
810.26 lakhs. Devaluation apart, we
reduced our expenditure and our
Demands from Rs, 872 lakhs to Rs. 677
lakhs.

fY TIHATE aTea _wm TR,

WaW WERd N9 4R 9T AeA
grfag |

o) TRESE qTaa : K SoEt Aew
argar § 1 & ag S0 g g fE
Faaemar aore & &7 &Y Ay § @
N Tz AqrT gy &, 3an faasmman
aw@a & fa=re §

Shri Suprendranath Dwivedy: The
question refers to economy in the
trade missions and embassies, but he
gives the Budget of the External
Affairs Ministry. That is no answer
to the real qucstion put.

Mr, Speaker: Iy it about the mis-
sions or the whole External Affairs
Ministry?
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Shri M. C. Chagla: The whole Ex-
ternal Affairs Ministry, but primarily
our expenditure is on the missions.

Mr, Speaker: The figures for the
missions separately might be placed
on the Table of the House.

Shri Bhagwat Jha Azad: We want
to know the economy in this parti-
cular item.

ol TEELE T1TY : WEOH WE Y,
Bt 9T &1 Ay @ @7t

weqw qiwy ;.  fafawew

weTfEeTr RN &4 |

S A faorT a3 F w. &
fag e & TFard § o wwE
feoy ox foar mm a1 agr @@ W
AT §, 3% @ # A g Afaw,
AT agl 9 A HHE, FHA AT wrEw
# Tl &, 8% f5d ot foremn @d g
%, agt o faomee & 3a® o= fgar
arREEr W AEr gt 81 & g arer
wgaT § & w1 wet wEew w7 gawer
FATY 7% F T § a7 AGH 1

HTEw

Mr, Speaker: He is giving informa-
tion that there is some house rented
in Canada which has not given as
much benefit as the amount of rent
that we have to pay.

Shri M, C. Chagla: I do not know
ebout this detail but, as I said, the
whole policy of showrooms in the
missiong and trade centreg is under
review and ] assure the House that
the decision will be such as will be
in the best interests of the country.

&Y AYd : wene A, Wl wEeT,
arz # @ & 1 g aw AH sfEew
arET ¥ #

e agaa o 3E e dfe
T TR w0
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S W ;oW Ay AR st W
& ar i ? ag mmen w0 sfem
AATTAHE |

WO TLTT : AIAAE GEE A
ot gheratr &t &, fafara qrgs gam 2@
Culll
Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that this process of economy measures
and reduction of staff can be very
effectively achieved in a very expedi-
tious manner provided Government
takes the decision that all the reduced
staff will be provided in other places
where the missions are understaffed
and also if the Government takes
the decision that all the hired and
rented buildings for which Govern-
ment hag to pay exorbitant rents
would, instead of renting them, be
purchased or built?
Mr. Speaker: They are all sugges-
tions.

oft wR qrogy @ EEEHT & O ()
o gr 7ar 2 % a8t o7 Sr=-g3aTT F
& a1z 9 WIEE IRA yWE a1 & AT
ol Y Fwre forar A & | F ag AT
T g 5 w owed § e &t
gfr & faa o #7 #f7 F o
2Ty g # W few fea @i & serg
T

oY TdaEw TTIq : d A FEE AT
grewa €| e awaiaeg g ?

S e i O i G i
e T )

Shri M. C. Chagla: We have sur-
veyed the staff of a mission in all
ranges, not merely clerks but also
officers, and wherever we have found
that there is no necessity for a parti-
cular officer we have either transfer-
red him or repatriated him to India.

ot YAy graw : A Ag & F
woT o1 OwaT oY wTIg g § qT A
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woaw wgren ;- fafreT wew @
w71 2 fF gt Gee W azig g &

Selective Conscription to Armed
Forees

+
*395. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question, No. 20 on the 25th
July, 1966 and state:

247

(a) the further progress made in the
matter of selective conseription in the
<context of Pindi-Peking threatening
attitude; and

(b) whether Government  would
consider the desirability of conserip-
tion of all adults to the Army on an
emergency basis in view of the threa-
lening postures of the Sino-Pakistam
axis?

The Minister of Defence (Shri
Swaran Singh): (a) The scheme is
still under consideration.

(b) It is not considared necessary to
<onscript all adults to the army.

Shri H. C. Linga Reddy: In reply
10 a question in this House on 25th
July, 1866, th: Government was pleas.
ed o say that the programme has
been under consideration at the ex-
pert level. For how long has the
scheme been at the expert level what
are the reasons for the inordinate
delay and will the scheme be finalised
carly?

Shri Swaran Singh: I have already
=ald that it is still under considera-
tion. It is true that the experts were to
‘give an opinion on thal but the opi-
nion was npot guite yniform; some
had expresscd  the view that the
scheme would be much too costly and
the actual results would not be com-
mensurate with the effory that was
likely to be put in.
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Bhri H. C. Linga Reddy: It is said
that the gstheme would be wvery
costly. Has eny probable estimate
of the scheme been made and have
the Btates been sounded in the
matter?

Shri Swaran Singh: No, the State
have not yet been sounded. As re-
gards the cost, as the scheme has not
taken any final shape it is not easy
to give even an approximate picture
of the financial side.

Shri P. R. Chakraverti: In view
of the fact that the scheme has not
yet been settled finally, will the Gov-
indicate the line in which
Government proposes tp take effec-
tive action in the matter?

Shri Swaran Singh: 1 am glad to
inform the House that the response
for recruitment has been very good.
The talk of conscription ariseg if the
normal voluntary response is halting.
We are lucky that the patriotism of
our people is such that there has been
a Very generous response,

! fazsxarq qreda : WEt wEREE A
Yo7 F oTT ¥ @ ¢ fF faE-aifa
TESATE F @A F A F FIvAT F
@t &t ufqard wift #3 & 797 7
T 3wt wvt fafead oo Fraw
#X & | # ag F1AAT A2 E fE wfeeams
oY STEAT £ W F FHIT AW FT @AY
qaT &, ¥ suEr gETEAr £ 7 & fag
gRTH wqA AT oqter 2, faad wveer
grwe wd) wfaad wdt & meg 0
fa=arT 781 F7 W &)

Shri Swaran Singh: That is &
broader question. I have already

said that the response from the
people is very good,

Shrimati  Savitri Nigam: May I
knaw whether many of the officers
who were granteq emergency com-
missions have volunicered themselves
that even if they arg not given the
post for which they were commission.
ed they are ready to take a smaller
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post and, if the answer is in the
affirmative, what would be the reac-
tion of Government in this matter
because they have already been given
training and they are fully equipped?

Shri Swaran Singh: I may say that
this does not arise out of this question
of conscription.

Mr, Speaker: It is only a suggestion
that those who had offered their
services may be retained and their
services utilised.

Shri Surendrapal Singh: So far,
either because of tradition or because
of pressing economic reasons, g large
majority of officers for our armed
forces have been coming from the
lower middle class and from amongst
the farmers and the agricultural
community and the so-called affluent
class and the upper middle class has
remained untapped. In view of that,
will it not be advisable in the interest
of national integration to introduce
this scheme as early as possible to
remove this imbalance, and to create
a scnse of unitv among all classes of
people in the country?

Shri Swara Singh: It is a view-
point which will be considered.

Shri Kapur Singh: In view of the
context just now referred to by the
hon. Minister in his reply, do the
Government propose to withdraw
or at least suspend the quit
notices issued on the temporary
commissioned officers by the army?
Thig is a more definite question and
it arises out of this.

Shri Swaran Singh: The officers
who were recruited for temporary
wommissions were recruited under a
definite scheme and those who offer-
ed their services at that time also
knew that they were being taken
temporarily. That scheme is natural-
ly to be taken as & scheme of tempo-
rary commissions. Some of them can
be considered even for permanent
commissions, but the scheme from the
wvery nature of it was that of tempo-
rary commissions and as swch as there
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are certain implications of
cannot easily be altered.

it which

ot omaw g ¢ AW, 4 g R
F 0 guit TaUaAw ¥ q 7 9wt wwT
B TR THTET FHNA WX &
o o7 wrod Aifes femr § 1 mmaar
<THY a8 g 3 3 fog o d i @
BE FT WY G 9 7 w1 gq% wiawm &
fog v modt 3% & fr e A A
g e oy | g =TT g gwTe
fegmma i wufadm, s sz 5
vz faw 7 o & S e G i A
g1 &Y 0 wied ST AngaT 7 ofs
W gea # 3% why ¥ wanfeas
HOETT A 4T W &Y

Shri Swaran Singh: I am conscious
of the fact that those who volunteer
their services for emergency service
with the armed forces camc forward
with the best of motives of sacrifice
and service to the country and their
services have been utilised. But the
very fact that they came forward in
response g a demand for emergency
shows that it was for a certain defi-
nite objective fhat{ they had come
forward. Thercafler, we wil] cer-
tainly do our best to provide them
alternative jobs. Some of them will
cven get permanent commission.
There are schemes about which a
mention has been made in this Parlia-
ment from time to time.

Shri D. C. Sharma: To me, the
term ‘selective conseription’ sounds
like a self-contradictory thing. Tak-
ing for granted that the Government
has accepted this term ‘selective cons-
cripation’, may I know who are the
experts that are studylng this great
problem of selective conscription and
what are the terms of reference given
to them and what are the decisions
which they have arrived at in regard
to this self-contradictory thing known
as 'selective conscription'?

Shri Swaran Singh: There is no con-
tradiction at all. Selective conscrip-
tion means conscription not for
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the entire adult population of the
country but conscription for certain
categories. Therefore, there is no
contradiction as is made out by the
learned Member. He asked me as to
who are the experts who are advising
the Government. 1 cannot give all
the names now. But I know that
Dr. Kothari is one such expert.

Shri Swaran Singh: He is a great
educationist.

Shri Swaran Bingh: He is a great
educationist and a great scientist.

Shri U. M. Trivedi: Much less than
Prof. D, C. Sharma,

Shri Swaran Singh: Of course. How
can [ compare any outsider with any
hon. Member of this House?

About the actual recommendation,
if the recommendation had been fina-
lised, Government would have taken
some decision, I have already said
that the reommendation has not yet
been finalised.

Shrimati Sharda Mukerjee: May 1
know from the hon. Minister what is
the present ratio of reserved forces
and territorial forces compared to re-
gular forces or standing army?
Would he like to give some figures?

Shri Swaran Singh. If a separate
Question is tabled, I will certainly
give the information,

sit ®¥d : egar wgrEa, waR 41T
# 7 wgraa & g@ar sz 5 form g
TRAAY 4Y 3T AXT T GHEL, TT_FH
ot W4T AT # A1 forgas= w1 § w2
ST qTy A AR Anowmy §owdt %
fao #fer gasr wit 4t foar smar
areifE ag fefawt fez i & 97 fair
wry & afes w1 IawY IMA g1 FI9T
g T o & aw A 3AFT w7 frar
wrar & fF =are, W, dvir otz 931
wrfaqy 1 wat adr & A aam az T
qadt gar 7 2§ &, gAF T fa] L
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54t wgra Ff w27 FHUA wiife wa
W WG I WA /136 F G0 &
Y A W AF-ATiE s ad
g At &, g AR Twfam gr Aw |
famar &

Shri Swarap Slogh: The recruit-
ment is open to every Indian jrres-
pective of any caste, and I do not
kKnow. ...

Shri Maurye: I have seen with my
>wn cyes on the boards that schedul-
2d castes are not tp be recruited.

Shri Swaran Singh: The hon, Mem-
ber need not thump the Table. If
he hag got any particular instance,
1 am prepared to look info it.

S am W qrew | WTTRN ST-
O ¥ gt fawred st 4 7

Bhrl Swaran Singh: No, Sir. None
has come to my notice.

Tarapore Atomic Power Statlon

+
*396. Dr. M. M, Das:
Dr. P. N. Khan:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedl:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Prime Minister be pleased
lo state:

(a) the progress made so far in the
construction of Tarapore Atomic
Power Station;

(b) the total cost of the project and
the amount that India has to pay to
the General Electric Company of
US.A.; and

(c) whether the Indian engineers
have been associated with the cons-
truction of the Power Station by the
above-mentioned foreign firm who
have been entrusted with the cons-

© truction on a turnkey basis?

! Parllamentary Secretary to the
Pr.me Minister (Dr, Sarojini

,"MahishD): (a) About seventy percent

‘Vof the work on the Station has; been
completed so far.
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(b) The latest estimated cost of the
project including the effect of deva-
luation is about Rs, 64.50 crores; in
addition the cost of the initial charge
of fuel is about Rs. 18 crores, The
amount payable to Genera]l Electric
Company of USA and International
General Electric of India will be Rs.
86.03 crores (inclusive of an amount
equivalent to Rs. 40.78 crores in foreign
exchange).

(c) Yes, Sir.

Dr. M. M, Das: The contract for
construction of this atomic power
house hag been given to the General
Electric Company of US.A, on
turnkey basis. The turnkey basis has
got one disadvantage that the scope
for our engineers to gain exper.ence
in ilx installation is very little. Tn
spite of this disadvantage, may I
know what are the advantages of an
agreement on a turnkey basis for
which this particular contract was
given to the GEC.?

Dr. Sarojlni Mahishi: The contract
is on a turnkey basis, But as the
requirements of the contract go, they
are required to employ our engine-
ers in gresler number. For the infor-
mation of the House, 1 may give the
figure. Qut of 207 engineers employed
in India, 191 are Indians.

Dr. M. M. Das: May 1 know what are
the points to be considered for the
seloction of the site of an atomic
power houuse and on what considera-
tions Tarupore was selected as the site
for the hrst atomic power house of the
country?”

Mr. Speaker: He is asking now, at
this stage, how this was selected?

Dr. Sarvfini Mahishi: A special com-

mittee of experts was appointed which
went nto the whols matter,

Dr. M, M. Das: | am not asking
about the desirability or the advisa-
biltiy of this site, Because this is a
new type of atomic installation, there
may be some particular features and
considerations on which this site was
selected. T want to know them.
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Mr, Speaker: Does he want another
one to be put up if the same considera-
tions are present somewhere else? Shri
Bhagwat Jha Azad,

Dr. M. M. Das: I have got another
question,

Mr. Speaker: No.

Shri Bhagwat Jha Azad: Am 1 cor-
rect in saying that whereas 80 per cent
of the work has beep given to the
General Eleciric Company of USA,
the schedule ag laid for construction
has been behind though 70 per cent of
the work is complete?

Dr. Sarojini Mahishi: The work is not
behind schedule. Of course, the work
was delayed on account of the equip-
ment that was being impounded by
Pakistan during the hostilities last
year. But the delay is being made up.

Wt wo wro frdat : H mm wAAT
gl 2 fx owop wfm & a3 & 4z
79T faga gemaA Al R4t g,
fomr v & gemifaa 1 aie g ATt
w2z frar ardwr, fex o#re & frar
AT ?

Dr, Sarojini Mahishi: The net capa-
city of thz station would be 380 MW
and the power will be equally used by
Gujarat and Maharashira States,

o1 ®o Alo fyidY : womy AAITA,
# ¥ goyr ar f fear w0 & emrfar 112
78 wfFg 727 & At F o' F Ay
gr fyx oy ?

Dr. Sarojini Mahishi: Of course, it
will be in stages. But the net capa-
city is 380 MW,

Shri S. C. Samanta: We hear very
often about the labour trouble there.
1 would like to know whether the work
will be finished according to schedule.

Dr. Sarciini Mahishi: I have already
answered that.
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8hri 8. C. Samanta: Iy there any
labour problem?

Dr. Sarojini Mahishi: There was a
strike by the labourers of Bechtel
(India) Ltd. But that was due to some
disagreement between the workers and
that Company. The Government is not
in any way concerned with that.
There is no delay also in the work.

Shri Subodh Hansda: The construc-
tion of this project has been entrusted
to a foreign firm. Does it mean that
our engineers are not competent en-
ough to take up this job?

Dr. Sarofini Mahishi: Part of the
question has been answered by me
already. Out of 207 engineers work-
ing in India 191 are Indians. On the
construction side also, about 4000 tech-
nicians and craftsmen working here
are all Indians.

Shri Subodh Hansda: Are not our
engineers working there more compe-
tent than the other engineers?

it WiwTT W dTAr oA IAT
¥ aqarat mat g ozt 97 191 ACATT
CAfaaa =17 #T 7¢ & HfE s
HA AIAA FAT & I AT g
F1 A74arg fadalt wanfaadli & qFmas
wrdl &, g8 F1T0 ¥ 30 AEET AL
faadi 7 woq a2 & @ 2 fam 8, s
YA HJT TG A A $F aqangqr?

Mr, Speaker: Hg wants to know
whether thirty engineers have resign-
ed because they were getting inade-
gquate pay as compared with that
given to foreigners.

Dr. Sarojini Mahishi: There is no in-
formation with me just now on that.

Bhri RE. 8. Pandey: Apart from the
Tarapore atomic power station we have
got many other stations. Some time
back an impression was given that if
India decided to produce an atom
bomb then in no time we could pro«
duce it. Apart from producing ato.
mic energy for peaceful purposes, may
2138 (Ai) LSD—a
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I know how much time it will take for
us to produce an atom bomb if we de-
cide today to do so?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indirs
Gandhi): That is a separate question.

ot 7y fomd : woaw wEET, &
AT arga g fr s o s
@it 37 T w1 9 & fF arag # oF
TAr zixw art afaaw & arvg Amatar
fat aar, femay gogdt 71 #rf avdw
T 74 41 9T gAY &1 IET q/i 9
gga= g€ qm A =g o7 famio
FH 99 g1 91, a7 faoy v ?

Dr, Sarojini Mahishi: I have already
answered this question and said that
the workers of Bechtel (Indla) Ltd,
had gone gn strike....

Mr. Speaker: He wants to know
whether the strike was the result of
recognition of a union that was no#
lawtul.

Shrimati Indira Gandhi: This ques-
tion has been answered several times
in the last session of Parliament.

«oft oy fomdy : o= 77 23 § AT
wTH AEY T, T AV AT F A IR
T AT arfEn

woow wgEy ;AT ) of aifgh
fF & mvg-i @)

it oo fomty : & o £ fr gw
TE TR A A e | e &
sm w4 A oF ¢4y gfaa w uvr O
wier &< frar ar, fomer wogdl &
a1 mwdw qre wff ar ) vy Tog &
g € WY o § ww wiefafas
gftaw & ®rq wWAYT gAT, TN ATHT
oo ww g
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Shrimatl Indira Gandhi: Govern-
ment have absolutely nothing to do
with this. The tension or the strike
was between the contractor and the
workers. We were not in the picture
at all

ot gq famrdr : F57 797 71 TAT
AT FAT AG T TAE 0 ar AT Az
nfax P T fear 7o 1 23, ar e
EEICES

e agiag ;. 9T w523 ¢ fe
g gtmas.

Bhri Priya Gupta: If the Prime
Minister is unable to understand the
work of this Department she should
hand it over to Dr. K. L. Rao or some
technical person who would be able
%0 understand the problem.

. waw wgiRg : sTe war B dfe
fafaezdt & os.QdY Ffrme & foer-
arga w feaqn, famsr e ra< & aage
ara ALY 91, ¢ a9g ¥ Ig grew 5
oY, et aog & v fasr m o
g7 g @ wr § 5 gura fedt
faflos @ gwrg 7 21 qg @
|IEF AE @), A FERIT WY IAH
waarfedt & wcfwarr o

Wt Aq femd : taq ¥ fowea
ag & & qag7 97 qdr Maifos fod
57 & wragd & v = afe fam

F77 F WIAIT &
U.S.A. Submarines for Pakistan

+

*387. Dr. M. M. Das:
Dr. P. N, Khan:
Bhri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri 8. C. Samanta:
Shri Subodh Hansda:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether the submarine, loansd
%0 Pakistan Yor training pwrposes, hes
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gonc back to U.B.A. for carrying out
vortain repairs;

(b) whether it is a fact that another
submarine has been given on loan to
Pakistan by U.S.A. for training pur-
poses; ghd

(¢) whether  Government  have
taken up the matter with the Govern-
ment of U.S5.A.7

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). No,
Sir, so far as the Government of India
are aware,

(c) Does not arise.

Dr. M. M. Das: May I know whe-
ther this submarine which was given
by the USA to Pakistan for training
purposes played an active role during
the hostilities last year until it was
rendered inactive by a depth charge
from an Indian naval ship?

Shri M, C. Chagla: All that we under
stand as far as this particular sub-
marine is concerned is that it was
given by the USA in 1964 on loan for
five years on the usua]l terms that it
was not to be used for any purpoee
except against communist aggression.

Mr, Speaker: He wants to know
whether it played an active role dur-
ing the hostilities between Pakistan
and India last year.

Shri M. C. Chagla: We are not aware
that it was sctually used during the
hostilities.  (Interruptions). May I
clarify 1his? It was on loan from the
USA to Pakstan, and the principal
purpose was the training purpoee....

Shrimatl Savitri Nigam: It was used.
It was accepled in the House.

Bhri M. L. Dwivedl: It was said
here openly in the House.

Shri Tyagi: Are we arranging for
submarine training in India??

Dr. M. M. Das: May I know how far
the attempt on the part of the Indian
Government t¢ acquire submarines at
least cne for training purposes, -hag
besn successful? .May I also know
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within what ranpe of time in the
future we shall have the pleasure of
having one submarine?

Shri M. C. Chagla: That does
arise out of the main question.

Bhri Bhagwat Jha Azad: It has been
admitted in this House that this sub-
marine loaned to Pakistan for training
had been used actively during the
time of the hostilities and aggression
against India. May 1 know what action
has been taken by Government to ask
USA to toke back this submarine if
it has not already been taken back?

not

Shri M. C. Chagla: As the House
knows, Pakistan used Patton tanks
against us which had also been givén
by the USA for a specific purpose. The
Government of India have protested
against it and have drawn the atten-
tlon of the USA to the fact that arming
Pakistan means really aggravating the
situation between the two countries,
and there iz every risk of whatever
4 gupplied to Palkistan being used
against India as was proved and con-
firmed by the recent Indo-Pakistan
conflict. So, the submarine also, if it
was used against India, falls in the
same category as the Patton tanks
ang other American arms which were
used against us contrary to the ar-
rangement between Pakistan and the
USsA.

Shri Bhagwit Jha Azad: Patton
tanks and the Sabre-jets had been
given for other purposes. It is clearly
in the agreement that fhe submarine
has been given for training. There-
fore the two things fall in different
eategories. The submarine was sent
for training purposes but had been
used during the hostilities. There-
fore, we want to know why the atten.
tion of the USA had not been drawn
to this. Neither the Patton tanks nor
the Sabre-jets had been given for
training purposes. So, submarine falls
in a different category.

Skri Harisp Chindra Mathur: They
were to stay but this was to be re-
turned.
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Shri M. C. Chagla: In theory, al-
though this is loaned for five years, the
USA has the right to recall this sub-
marine; and if this submarine has
been used....

Mr, Speaker: He wants to know
whether the Government of India have
brought specifically this fact of the
submarine having been used during
the hostilities, to the notice of the US
Government.

Shri M. C. Chagla: As far as I know,
we have drawn the attention of the
United States to every instance of
American armg given or loaned to
Pakistan having been wsed against
India. I am sorry 1 am not in a posi-
tioi just now to say whether we had
specifically drawm the attention of the
USA to this.

ot fo wWro AR : Prw ww
aifeeara wY 2 & fad Al 4t
¥ oY, 37 T qfFEATT BT Oy TAr
Prar it gt B arferra & dg Taade
Jo umo wadkiz aww ¥ Aft 1 wd
Wit witen wei & f6 ag amow AfY
gE &1 s o v o qtfeeard ) Rt
3 & o ot AT A I arre Y
forat £7 vt 541 whven £ o 2 R
aifeer & 6 qad e o g £
¥7 war et g, 3% frafr or &7

Shri M, C. Chagla: I have already
said that this submarine is still with
Pakistan. It was given in 1964 for
five years as a loan, for training pur-
poses, As the flve years have not ex-
pired, the USA has not yet asked
Pakistan to return the submarine.

As regards the sccond part of the
quetion, I am not aware of whether
Pakistan is trying to acquire other
submarine from other countries.

Shri M. L. Dwivedl: That has come
out in the papers,

$hri P. C. Boreoah: Apart
USA supplying submarine to

the
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may I know whether Pakistan is gett-
ing submarine supplies from China and
has also recently entered into contract
with a French firm for getting three
submarines, and if so, whether the
Government of India have approached
the French Government in order to
restrain them from supplying those
submarines to Pakistan in view of the
inherent danger to peace on account
of the arms build-up by Pakistan, and
i g0, their reaction thereto?

8hri M. C. Chagla: As I said the
other day, if Pakistan goes about the
world buying submarines and other
arms on a commercial basis, it is very
difficult for us to take action. But
wherever we can, we point out to the
eountries concerned the result of arm-
ing Pakistan and its effect on Indo-
Pakistan relations.

Mr. Speaker: The question hour is
oVer.

Shri Hem Barua: On a point of order.
May I know if you have admitted
question No. 401 after the demonstra-
tion in front of Parliament House on
Movember 7 or beforg that? If it was
after that, I think you are not within
your right to do so because there can-
not be anything more obscene than
what the naked sadhus demonstrated.

Mr. Speaker: He seems to be very
particular about obscenity.

SeorT NoTicE QUESTION

1 ¥Ta waw-fagge e W) awed
LI L ]

8.N.Q.2 S fawma amvim : 7
twd 5t 4y TR K pw wa f

(w) war ag a=w ¥ f5 10 7w
1966 B 1 w37 wav-facga sremy
(qatex 3=d) § amar wx 1§ dwa
arfY FramrgT WX TS W
Rl & i Y arw T agt Ny
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Aag4r w1 qwiw &, oFed) qwd &
gaxia Oar ¢ w1 780 fEa s
form & A #1211 91z 9440

st fag qea : 9zt 217 w5 ?

weaR wgYEa : 37 777 £ e fafaw
waifdm %@

o TR gan fag : 7395 & a7
TAMT W7 qINTE AT F A FT
T fafam afam 2 41 a2 2, o
IAET I7 AT AT FIT )

Shri Hem Barua: Shri S. K. Patil
wants to continue as Railway Minister
(Interruption) they do not know what
I am going to ask. (Interruption).

An hon. Member: Why not?

Mr, Speaker: I request Shri Hem
Barua tp put his question straight,

Bhri Hems Barwa: Before I finish,
there are voices, “Why not, why not”.
My goodness, they do not know what
I am going to ask. This is a very bad
tendency.

Mr. 8poaker: He might put only a
supplementary gquestion

Shri Hem Barna: Shri 8. K. Patil
wants te continue as the Railway
Minisier because he wants to trace
down the culprits so far involved in
these acts of sabotage. I would say
that that is a very noble responsibility
that Shri Patil has undertaken. Let
us hope and trust that he wins in this
mission. Since the number of railway
accidents due to sabotage Is increasing
in this country, and hundreds of pre-
cious human lives are lost in that pro-
cess, may I know what specific steps
Government have taken to see that the
railway tracks are protected and no
such accidents involving the loss of
precious lives of Indians, particularly,
are repeated; and what steps have
they taken to see that this thing
is totally stopped?

Dr. Ram Subhag Singh: It is from
that point of view Lhat we invited the
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Chief Minister and had a meeting of
all the Chief Ministers where this
point was stressed. They agreed that
they would take suitable precaution-
ary measures to protect the railway
tracks and trace the types of culprits,
Also, a meeting at Secretary level was
held, and it was presided over by the
Cabinet Secretary where they discus-
sed this aspect and also agreed that
effective measures should be taken
throughout the country to patrol the
railway tracks, etc.
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Supply of Arms to India by Western
Powers

*338. Shri P, C. Borooah;
Bhri Bhagwat Jha Asad:
Shri 5. C. Bamanta:
Shrl Subodh Hansda:
Bhri M. L. Dwivedi:

Will the Minister of Defence be
pleased to state:

{a) whether the USA, UK. and
other Western Powers have agreed to
lift the complete embargo on supply
of arms to Pakistan and India;

(b) it so, on what terms; and

() if not, the latest position in this
regard?

The Minister of Defence (Shrl
Swaran Singh): (a) to (c). The em-
bargo on the supply of arms to India
and Pakistan has been relaxed by all
Western countries except U.S.A., Can-
ada and West Germany. In the case
of West Germany, restriclions continue
on the export of arms and ammunition
of certain types. Sale of lethal items
by US.A. and Canada continues to
remain suspended; however there is
no such restriction on the sale of non~-
lethal items.
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Facilities given to M.Ps. who visited
Taiwan

*399. Shri Indrajit Gupta: Will the
Minister of External Affalrs be pleased
%o state:

(a) whether facilities were given to
a group of M.Ps, to visit Taiwan last
Beptember; and

(b) whether this indicates any shift
in the Government's stand on recogni-
tion of the People's Republic of China

and non-recognition of the Taiwan
regime?
The Minister of Extermal Affairs

(Shri M. C. Chagla): (a) A group of
M.Ps. belonging to the Opposition parte
ies visited Formosa last September,
There was, however, no question of
the Government giving them any
special facilities for these wvisits.

(b) No, Sir.
Changes In Passport Rules

*400. Shri Surendra Pal Singh:
Shri 5. M. Banerjoe:
Shri Daji:
Shri Yashpal Singh:
Shri Mohammed Koya:

Will the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that Gow-
ermment have made some changes in
the Passport Rules; and

(b) if so, the main changes made in
the existing Rules and the reasons
therefor?

The Minister of Btate in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The changes have been intro-
duced to enable expeditious handling
of applications. A statement is placed
on the Table of the House giving the
changes made. [Placed in Library.
See No. LT-T381/68].

Sexy Films

*401. Shri B K. Das:
Dr. M. M, Das;
Bhri M. L. Dwivedi:

Written Answers Q27K

Shri 8. C. Bamanta:

Bhri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Bhri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Information and
Broadcasting be pl d to state:

(a) whether the Government of
West Bengal have written to the Cen-
tra] Government about the menace of
a large number of films produced in
the country in which the appeal to
sex and base human instincts are pre-
dominant;

(b) whether the State Governmens
have requested for a stficter censor-
ship in this regard; and

(¢c) if so, Government's reaction
thereto?

The Minister of Information and

Broadcasting (Shri Baj Bahadur): (a)
No, Sir.

(b) and (c). Do not arise.
Silt Movements

*402. 8hri Bhagwat Jha Axad:
Dr. M. M. Das:
Bhri M. L. Dwivedl:
8hri 8, C. Samanta:
8hri Subodh Hansda:
Shrl Vishwa Nath Pandey:

Will the Prime Minister be pleased
to state:

(a) whether the investigations by
the Atomic Energy Establishmen$
about the movement of silts in the
Palk Strait in connection with the
Sethusamudram Project have beem
completed; and

(b) if so, the total expenditure Yor
earrying out the investigations and the
action taken thereon?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) Yes, Sir.

(b) An expenditure of approximately
Rs. 56,500 has been incurred. The
results of the radiotracer experiments
indicating the direction of the move.
ment of the silt on the sea bed have
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been made available to the Sethusamu-
dram Canal Project authorities.

Enquiry Commitiee on Small

Newspapers
*403. Shrimati Vimla Devi: Will the
Minister of Inf tion and Broadcast-

ing be pleased to state:

(a) whether Government have
examined the recommendations of the
Enquiry Committee on Small News-
papers; and

(b) if so, the decision taken there-
on? ¥

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). The recommendations of the
Enquiry Committee on Small News.
papers cover a wide range of subjects
and concern various parties, namely,
the State Governments, Central Minis-
tries, Press Organisations, etc.  The
examination of the report is not yet
complete as comments from the con-
cerned parties on some recommenda-
tions are still awaited. As soon as
the exsmination is camplete, a state-
ment showing the decisions taken on
various recomunendations will be laid
on the Table of the Houss.

Leakage of mformation and theft of
Secret Documents in Ministry of
External Affairs

*404. Shrimati Tarkeshwari Sinha:
Shri Maxdhu Limaye:

Will the Minister of External Afiales
be pleased to atate:

(a) whether it is a fact that recent-
ly, there had been cases of leakage of
information and theft of secret docu-
ments/papers in his Ministry;

(b) whether any enguiry was made
into the matter and the result thereof;
and

{c) the measures taken to tighten
the security arrangements in the
Ministry?

The Minister of External Affairs
(8hri M. C, Chagla): (a) There has
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been no theft of secret doeuments}
papers from the Ministry of External
Affairs. Recently, however, some in-
formation relating to matters of rout-
ine postings|transfers of officers and
tour programme of VIPs have found
their way into some Indian newspap-
ers,

(b) Necessary enquiries were insti-
tuted in the Ministry and through In-
telligence Bureau but it was nol pos-
sible to fix responsibility.

(c) Officers and members of the staff
have been suitably cautioned and ne-
cessary steps taken to improve the
physical documentary and personnel
security aspects in the Ministry both
at headquarters and in Missions|Posts
abroad, Periodical security-checks are
made by trained personnel and all
officials are periodically briefed on
the importance of security conscious-
ness. The activities and antecedents
of the members of the staff who are
dealing with Top Secret|Secret docu-
ments are periodically checked and
werified.

Setting up of British Indian Ocean
Tezritory by Britain

*45 Shrimati Savitri Nigam:
Shri H. C. Linga EBeddy:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Britain has been accus-
ed by a group of the Special Commit-
tee on Colonialism of the UN.O. of
violating the General Assembly Re-
solution of setting up the Britlsh
Indian Ocean Territory,;

(b) whether it is a fact that the
sub-Committee reported that by de-
taching Islands from Mauritius and the
Seychelles to create the new territory,
Britain had violated the Islands’ terri-
torial integrity and contravened the
terms of an Assembly Resolution; and

(c) if so,
thereto?

The Minister of External Affairs

(Shri M. C. Chagla): (a) and (b). Yes,
Sir,

Government's reaction
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(¢) Government support the views
and recommendations of the sub-Com-
mittee on this question.

Ex-LN.A. Personnel

*406. Shri Harl Vishnu EKamath;
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 831 on the 1st
August, 1966 and state:

(a) whether the question of restor-
ing the forfeited pay and allowances
of ex-I.N.A. personnel has been re-
examined;

(b) it so, with what result;

{c) whether they are regarded as
political sufferers on a par with thoss
who had participated in the freedom
struggle inside India; and

(d) if so, the full implications and
consequences thereof?

The Minisier of Defence (Shri
Swaran Singh): (a) and (b). The mat-
ter is gtill under consideration

(c) Yes, Sir.

(d) The concessions for which the
political sufferess including ex-INA
personnal are eligible, are as follows:

(i) Otber things being egual, par-
ticipation in national move-
ments is treated as an addi-
tional qualification for entry
into Goverrment service,

(ii) Certain age concessions were
given for admission to exami-
nations conducted by the Un-
ion Public Service Commission
or other authorities for ap-
pointment under the Central
Government. This was dis-
continued after 31st December
1951.

(iii) The question of promotion ot
such personnel should be con-
sidered sympathetically keep-
ing in view their sufferings.

(iv) Educational concessions 19
children|dependents of such
personnel by way of stipends,
book grants, free seats in hoat-
els ete,

(v) Non.recurring lump sum fin-
ancial grants to them and
to their dependents,

2. In the case of ex-Indian Army
personnel who had joined the INA
the following concessions were
given'—

(a) On grant of de novo commis--
sions or on re-enrolment in the
Army, the previous service as
well as service in the INA
counted for pay, increments,
gratuity and pension,

(b) For appointment on the clvil
side, they were treated like
retrenched Central Govern-
ment servants and granted the
usual “prigrity” and age con-
cesgions,

3. The ex-Indian Army personnel
who had jolned the INA are also
eligible for various concessions sanc-
tioned by the Central and the State
Governments to ex-servicemen.
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Eani Guldallo

*408. shri P. R. Chakravertl:
Bhri H, C. Linga Reddy:
Shri P. C. Borooah:
Shri Bhagwat Jha Axad:
Bhrl 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L, Dwivedi:
8hri Vishwa Nath Pandey:
Shrimatl Jyotsna Chanda:
Shri Kolla Venkalah:

‘Wil] the Minister of External Aftairs
be pleased to state:

(a) whether it is a fact that Rani
Guidallo of Nagaland came out of her
hide-out in the deep jungle of Zuliang-
Kuki area and settled in Kohima g few
months ago;

(b) whether the Rani, accompanied
by some senior officials of the Naga-
land Government, had gone recently
to Zuliang-Kuki area to receive her
followers who had been advised by
her to come out and surrender armg
to the Nagaland authorities; and

(c) if go, the repercussions, if any,
on the hostile Nagas of this gesture of
Rani Guidallo and the steps taken to
rehabilitate them?

The Minister of State in the Minis
try of External Affairg (Shri Dinesh
Bingh): (a) Yes, Sir.

(b) 308 followers of Rani Guidelieu
surrendered on 24th September at
Henima (Kohima District). The cere-
mony was attended by Shri Theze
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Sema Minister of State Nagaland.
Rani Guidelieu was also present,

(e) On an ad-hoc basis Rs. 50 was
given to each person at the time of
surrender. Out of 308 persons who
surrendered 152 have been absorbed in
the Nagaland Armed Police. Steps are
being taken for the rehabilitation of
others. There has been no noticeable
reaction by the Underground Nagas to
the surrender by the followers of Rani
Guidelieu.

Indian employees serving in Nepal

*409. Shri Bibhuti Mishra:
Shri K, N. Tiwary:

Will the Minister of External Affalrs
be pleased 1o state:

(a) whether it is a fact that many
Indian employees serving in Nepal are
being replaced by the Nepalese
nationals; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) Government have received
information that Indian teachers em.
ployed in schoolsg in Nepal as well as
other foreigners are being gradually
replaced by Nepalese nationals.

(b) This is a part of the process of
‘Nepalisation’.

Arab Couniries support to Pakistam

*410. Shri Yashpal Singh: Will the
Minister of External Affairs be pleased
to state;

(a) whether some of the Arab Coun-
tries have recently supported or sup=
plied arms and ammunition to
tan Government;

(b) if so, whether Government have
protested to those countries; and

{c) the reaction of those countries?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). Government are
not aware of Pakistan having recently
received arms or ammuntion from any
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Arab country. There has therefore,
been no occasion to lodge any protest
but the Government have drawn the
attention of the Arab countries as of
others to the danger inherent in the
massive arms build-up by Pakistan to
peace and security in the sub-continent

Wrong Delineation of Indian Territory
in Russian and VU.S.A. Maps

*411. Bhri Surendranath Dwivedy:
Shri Hari Vishan Eamath:
Shri Hem Barua:

‘Will the Minister of External Affatrs
be pleased to state:

(a) whether any political maps have
been published by the Soviet Union
and in the U.S.A, which are not in
conformity with the political map of
India;

(b) whether it is a fact that the map
published by the Soviet Union had
shown NEFA as Chinese territory and
whether the American map published
by the National Geographic Associa-
tion has shown Kashmir as a disputed
ferritory and these maps are being ecir-
culated and sold all owver the world;
and

(c) whether Government have
drawn the attention of the respective
Governments to these maps and urged
them for the withdrawal of the same?

The Minister of External Affairs
(8hri M. C. Chagla): (a) to (c). The
Geodesy and Map Department of the
Geological Committee of the USSR
has published world political maps
which are in circulation and on sale
in different countries, which are not
in conformity with the political map
of India in that they show NEFA as
Chinese territory. The attention of the
Government of the USSR has been
drawn to this inaccuracy with the re-
quest that it be corrected.

In the U.S.A., various publishers in-
eluding the National Geographic So-
clety have put out maps which are in
eirculation and on sale in different
sountries and which are not in con-
formity with the political map of
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India. Indian officials have pointed
out to the National Geographic Society
that their 1966 World Atlas shows the
territories and frontiers of India
wrongly in wvarious respects, describ-
ing Jammu and Kashmir as a disputed
State, The Society has been furnished
full details regarding the correct po-
sition. While they have agreed to ex-
amine the material, they have also
taken the stand that their policy is to
show territories and frontiers over
which therc are disputes as such. This
case has also been brought to the at-
tention of the U.S. Government. In
fact, whenever erroneous American
maps have come to the Governmens
of India's attention they have been
taken up with the publishers and,
where necessary, with the U5, Gov-
ernment. The latter have noted the
Indian position. In respect of private
publishers, however, they have point-
ed out that they have no authority to
act. Some of the private publishers
have made corrections on the basis
of the facts put forward by us, others
have not done so, maintaining their
right to show that contrary claims ex-
ist, or have not replied, Such cases
are being pursued.

Meeting of Indian and Japanese
Officials

*412, Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether a meeting of the Indiam
and Japanese Foreign officials was
held in Tokyo on the 28th October,
1968 to review regional problems im
pursuance of an agreement betweem
the two countries for a periodical re-
view of international issues of common
interest; and

{b) it so, the issues discussed and
the out-come thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). Yes
Sir. Among the subjects iscussed
were the current situation in the
world, particularly in Asia and Africa,
disarmament and non-proliferation of
nuclear weapons . and Indo-Japaness
bilateral relations, The discussions
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kave contributed to better under-
standing of each other's wview point
on matters of common interest and to
the strengthening of existing friendly
relations between the two countries,
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Realease of Shri Mohan Ranade

*414. Sbhri Alvares:
Shri Hari Vishnn Ksmath:

Will the Minister of External
Affatry be pleased to state:

(a) whether Government have made
tny -cm- to securs the releash of
] mma-m

:lrilm'rlnd
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(b) if 80, the nature of efforts made
and the response thereto?

The Ministér of External Affairs
(8hri M. C. Chagla): (a) and (b). All
possible efforts have been and continue
tb be made for Shri Mohan Laxman
Ranade's release, through diplomatic
channels. The International Commit-
tee of the Red Cross also fook up the
matter with the Government of Portu-
gal. These efforts have not met with
any success so far in persuading the
Portuguese authorities to release Shri
Ranade.

Help to South Vietnam

*415. Shri H. N. Mukerjée: Will the
Minister of External Affairs be pléas-
ed to state:

(a) whether Government are aware
of publicity pamphlets being put out
in certaln countries about India being
one among thirty-five or so countries
that are despatching help to Bouth
Vietnam;

(b) whether it is a fact that such
help is being despatched;

(c) if so, the items that are being
despatched and their quantity; and

(d) whether any help Is being sert
like-wige to the Démocratic Republi¢
of Vietnam?

The Minister of State in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) Yes, Sir.

(b) to (d). The report is not cor-
rect. The Government of India are
not despatching any help to either
the Republic of Vietnam or the
Democratic Republic of Vietnam,

Army Strength of Pakistan

*416. Shri P. C. Borooah:
Shrl Bhagwat Jha Azad:
8hri §. C. Samanta:
ghri Subodh Hansda:
Shri M. L. Dwivedi:

R. Barua:

N. R. Ealakih':

!—gs
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Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Defenca be
pleased to state:

(a) whether Government attention
has been drawn to the recent issues of
the Annual Report entitled “The Mili-
tary Balance 1966-67" by the Institute
of Strategic Studies, London giving an
asgessment of the rapid build-up of
Armed Forces by Pakistan during the
last one year;

(b) whether the Institute have also
observed that in contrast to the rapid
military build-up in Pakistan, the size
of the Indian Army has remained vir-
tually static or even fallen; and

(c) how far Government's assess-
ment agreeg with the Report?

The Minister of Defence
Swaran Singh): (a) Yes, Sir.

(b)Y to (¢). While the publica-
tion has given its estimate of the
strength and equipment of Pak arm-
ed forces and Indian armed forces, it
does not make any comment on the
build-up of Pak and Indian armed
forces, nor does it make any assess-
ment of the comparative build-up of
the armed strength of India and
Pakistan. The fighting element in the
Indian Army has not remained static
or fallen.

(Bhri

A comparison between the Pakistani
army strength as shown in the Mili.
tary Balance' 1985-66 with that shown
in the Military Balance' 1966-67 does
show & very substantial increase in
the Pakistani build-up of armed
forces. This tallies broadly with our
own information on the subject.

Setting up of Tranamitters with U.B.
Assistance

*417, Shri Indrajit Gupta: Will the
Minister of Information and Broad-
easting be pleased 4o refer to the rep-
1y given to Starred Question No. 170
en the 1st August, 1688 and state:

* fa) whethér there has been any pro.
posal from either side to revive the
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idea of setting up Radio Trenamitters
with U.S. assistance in every District
of India;

(b) if so, the stage at which the
negotiations now stand: and

(c) if the reply to part (a) above
be in the negative, whether the project
has been abandoned?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No, Sir.

(b) Does not arise.
(c) Yes, Bir,
Bikh Shrines in Pakistan

*418. Shri Surendra Pal Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
Shiromani Gurdwera Prabandhek
Committee has sought the help of
Government in securing from Pakistan
the complete right of management,
service and protection of all the Bikh
shrines in that eountry to the SGP.C.;
and

(b) if
thereto?

The Minister of External Affairy
(8hri M. C. Chagla): (a) The Bhiro-
mani Gurdwara Prabandhak Com-
mittee endorsed to Government a copy
of a letter addressed to the Chlef
Secretary, Punjab, urging that a set-
tlement should be arrived at with
Pakistan for getting for the S.G.P.C.
or its nominees the control of Gurd-
waras and their propertles located in
Pakistan,

so, Governmant's reaction

(b) Negotiationg on this subject be-
tween the Governments of India and
Pakistan have taken place through the
Indo-Pakistan Joint Committee on
shrines, which set up following the
Pant-Mirza Agreement of 1955. The
first meeting of the Committee was
held in January, 1958, The Second
meeting of this Committee has not yet
been agreeq to by the Covernment
of Pakistan though we have repeat-
edly pressed for it
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Wage Board for Cantenment Board
Employees

*419. Shri S. M. Banerjee:
Shri Daji:

Will the Minister of Defence be
pleased to state:

(a) whether g final decision has
been taken to set up a wage board for
the Cantonment Board employees;

(b) if not, the reasons for this delay;
and

{e) whether the Cantonment Board
employees throughout the country
have threatened direct action in case
their demand is not met?

The Minister of Defence (Shrl
Bwaran Singh): (a) to (c). Since the
expiry of the National Industrial
Tribunal Award of 1960 on 2nd April
1963, the Cantonment Board em.
ployees have been asking for the ap-
pointment of a Wage Board or a Na-
tional Industrial Tribunal. After con-
sidering various alternative proposals
Government have recenily decided to
appoint three Officers-on-Specia] Duty
for specified areas to recommend
changes that may be desirable in the
scales of pay and allowances of these
employees. The three officers have
been asked to submit their report
within 4 months of their taking over
charge. Unions of 9 Cantonment
Boards have protested against the
appointment of these officers and of
four Cantonment Boards have served
notices indicating their intention of
going on strike or hunger strike if
their demand for setting up a Wage
Board or a National Industrial Tribu-
nal is not met.
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Diplomatic Relations with Barbados

1911. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be
pleased to state:

(a) whether Barbados, an island im
the West Indies Group in the North
Atlantic Ocean has gained complete
Independence; and

(b) if so, whether Government pro-
pose to establish any diplomatic rela-
tions with that country?

The Minister of External Affabe
(Shry M. C. Chagla): (a) Barbados
will attain independence on Novem-
ber 30, 1986,
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(b) Yes, Sir. Diplomatic relations
will be established at the level of
High Commissioner.

Indian High Commission, London

1912, Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to state:

{a) whether it is a fact that Govern-
ment have acquired 24 flats for Junior
Home-based Officers of our High
‘Commission in London; and

(b) if so, the expenditure involved
and other details thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

tb) The total expenditure involved
was about £ 173,700,

The property, purchased in 1965, has
been named “Jawahar Bagh”. The
flats provide residential accommoda-
tion for 4 Second Secretaries, 4 Third
‘Secretaries, 4 Attaches/Registrars and
12 members of the staff.

In addition to the flats, the com-
plex includes garages and storage
space for the occupants. and a small
lodge for the caretaker,

-_
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(e) the total capital outlay of this
laboratory; and

(d) the foreign exchange component
thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir. Two Cobalt-80
irradiators are being supplied by
Canada as a gift under the Colombo
Plan.

(b) The irradiators will be used for
research and development work for
preservation of fish, fruils, vegetables
and other perishable foods with low
dose gamma radiation and for disin-
festation of stores grains. The irra-
diators will also be used for experi-
mental studies on sterilisation of
medical supplies.

(c) The total capita] outlay of the
project is estimated to be about Rs. 90
lakhs inclusive of lhe cost of the
irradiators amounting to approximate-
ly Rs. 20 lakhs being supplied by
Canada.

(d) No other foreign exchange ex- "
penditure is involved.

Ban on taking out of Profity earned
in Sikkim

The purchase of the flats was ﬂnanc.’/nu_ Dr. P. N. Khan:

ed by raising a suitable loan from
‘the Bank of Baroda.

Pood Irradiation and Proceeding
Laberatory

1913. Dr. M. M, Daa:
Shri Bhagwat Jha Axad:
Bhri M. L, Dwivedi:
Shri 8. C, Samanta:
Shri Subodh Hansda:

Will the Prime Minister be pleased
1o state:

(a) whether the equipment for the
Food Irradiation and Processing Labo-
ratory, namely Cobalt 60 Irradiators
have been supplied by Canada;

(b) the benefit that this Laborptory
is likely to give by irradiation of Yood-
grains, fruits and fish;

2158 (Ai) LSD—3.

Dr. M. M. Das:

Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Shri 8. C. Samanta:

Shri Subodh Hansda:

‘Will the Minister of External Affairs
Be pleased state:

(a) whether the Sikkim Durbar has
recently issued a notification restrain-
ing all persons from taking out of
Sikkim without permission of the
Sikkim Government any profits, capi-
tal gains and other such allied gains or
incomes earned in Sikkim; and

(b) if so, whether prior consultation
took place with Goverrrment before the
notification was issued?

Affairs
Yes, Sir.

The Minister of External
(Shri M. C. Chagla): (a)
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However the notification
been held in abeyance.
(b) No, Sir.
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Ordnance Faciories

1916. Shri H. C, Linga Reddy:
Shri P. R, Chakravertl:
Shrimatl Savitrli Nigam:
Shri Vishwa Nath Pandey:

Will the Minister
pleased to state:

of Defence be

(a) the arrangements made to gear
up the Ordnance Factories, specially
in view of the Sino-Pakistan war pre-
parations;

(b) whether it is a fact that more
Ordnance Factories are being opened
to manufacture new modern weapons
for defence; and

(c) if so, the kind and nature there-
of?

The Minister of Stale in the Minis-
try of Defence (Shri A. M. Thomas)::
(a) A continuing programme, phased
over a period of five years is being
implemented to replace and renew
old and worn-out plants in Ordnance:
Factories.

(b) and (c). The Defence Produc-
tion Units of this type commissioned

since the declaration of the Emer-
gency are:
(i) A Small Arms Ammunition
Factory;

(iiy A Small Arms Factory; and:

(iii) A Heavy Vehicles Factory.
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Publiicty Units in the Indian
Embassies/Missions Abroad

1917. Shri H, C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether there is any proposal to
set up a publicity unit in all the Indian
Embassies/Missions; and

(b) if so, the action taken or propos-
ed to be taken thereon?

The Minister of External Affairs
(S8hri M. C. Chagla): (a) No, Sir.

(b) The guestion of setting up pub-
licity units abroad is reviewed by the
Government, from time to time, in
the light of our publicity require-
ments in the countries concerned.
Publicity units are established wher-
ever considered necessary, if funds
are available.

E.N.G. Shipyard in Goa

1918, Dr. P. N, Khan:
Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8, C, Samanta:
Shri Subodh Hansda:

Will the Minister of Defence be
pleased to state:

(a) how the EN.G. Shipyard in Goa
is being utilised at present;

(b) whether Government have any
proposal for the expansion of the
Shipyard; and

(c) whether Navy has got enough
work for this Shipyard as well as the
Mazagon Dock in Bombay and the
Garden Reach Workshop in Calcutta?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) The ENG Shipyard in Goa is on
lease to Mazagon Dock Ltd., Bombay,
and is being utilised principally for
repair and construction of ore-carry-
ing-barges and ships.

(b) Some expansion of activities
has already been made by Magagon
Dock Ltd., but a long-term scheme of
expansion can be implemented only
when the future of ENG Yard has
been settled.

(c). No, Sir. The Navy does, how-
ever, use these Yards (the ENG only
for minor work) to the extent neces-
sary for the repair, refit, and cons-
truction of Naval craft. The surplus
capacity is utilised for civilian work.

Radio Sets for Clubs and Organisations

1919. Shri Subodp Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M, L, Dwivedi:
Shri Bhagwat Jha Azad:

Dr, M. M. Dag:
Will the Minister of Information and
Broadcasting be pl d to state:

(a) whether the Radio receiving sets
given to the various clubs and organi-
sations are in working order;

(b) whether any periodical check-up
is made;

(c) whether complaints have been
received that most of them are not
working for want of cells and repairs;

(d) whether there is any arrange-
ment to provide them cells at a cheaper
rate; and

(e) if so, whether any quota for
cheaper cells has been fixed for these
community sets?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (u)
If the reference is in regard to com-
munity radio receivers supplied to
the State Governments and Union
Territories under the Community
Listening Scheme of the Ministry of
Information and Broadcasting, reports
indicate that some sets are out of
action for want of replacement bat-
teries.

(b) The distribution, installation

and maintenance of the communily
listening sets is the responsibility of
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the State Governments and Union Shri P, C. Borooah:
Territories. However, a model scheme Shri M, L, Dwivedi:
for the maintenance of these sets was Bhri Bhagwat Jha Azad:
drawn up and circulated to the State Dr. M. M, Das:
Go 1 f id Thi

g S S s o i = Will the Minister of Defence be

scheme provides for periodical check
up of the community sets installed
at the listening centres. A number of
States have set up mainienance or-
pgunisations.

(c) There had been some difficully
in the maintenance of the community
sets due to inadequate supply of the
battery packs and sudden increase in
the demand since the hostilities with
Pakistan. The position has now eased
considerably. The following steps
have been taken to improve the posi-
tion:

1. The manufacturing firm was
persuaded to increase their
production of battery packs;

2. Ministry of Industry and De-
partment of Technical Deve-
lopment have taken steps to
augment the capacity of the
manufacturer. Steps are also
being taken by them to ex-
pedite production by other
firms which have been licens-
sed to produce the battery
packs; and

3. The Director General, Supplies
& Disposals are considering
the guestion of entering into
a running contract with the
manufacturers to ensure re-
gular supply of the battery
packs.

(d) Yes, Sir, Procurement against
rate contract entered into by DGS&D
ensures reasonable prices. State Govts.
are on the list of Direct Demanding
Officers.

(e) DGS&D regulate the supply
of batteries for community receivers
within the production capacity of the
firm ageinst the orders placed by the
States.

Vehicles Factory at Jakalpur

1928. Shri Subodh Hansda:
Bhri 8. C. Samanta:

pleased to state:

(a) whether any progress has been
made for the establishment of the vehi-
cleg factory at Jabalpur;

(b) the total estimated cost of the
project and how much would be in
foreigp exchange; and

(c) whether any altempt has been
made to evercome the foreign ex-
change difficulties by indigenous re-
placement?

The Minister of State in the Minis.
try of Defence (Shri A, M. Thomas):
(a) Administrative approvals for
bulk of the civil works have issued.
Site clearance has been completed
and civi] works are being progressed.
Placing of orders for plant and machi-
nery has commenced.

(b) Total estimated cost is about
Rs. 32 crores, of which the foreign
exchange element is about Rs. 9 crores.

{¢) Import of plant and machinery
is being undertaken only after en-
suring that suitable machines are not
available from indigenous sources.

Japanese Transmitter

Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Bhri 8. C. SamAanta:
Shri Bubodh Hansda:
Shri M, L, Dwivedi:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose to
instal a 100-Kilowatts Japanese
Transmitter to replace the present 5-
Kilowatts one, in order to counter
effectively the anti-Indian propaganda
by China and Pakistan in the border
areas;

(b) if so, the cost thereof; and

{¢) when it will be installed?

1921,
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The Minister of Information and

Broadcasting (Shri Raj Bahadur):
(a) No Sir.
(b) and (c). Do not arise,

Chinese Arms for Pakistan

1922 Shri P. C. Borooah: Will the
Minister of Defence be pleased to
refer to the statement made on the
8th August, 1966 and state:

(a) whether Government have since
ascertained the number of “IL-28"
Bombers received by Pakistan from
China;

(b) if so, their number;

(c) whether another Squadron of
this Bomber aircraft of Canberra class
has been delivered to Pakistan by
China; and

(d) the number and nature of tanks
and other artillery equipment sup-
plied by China to Pakistan according
to Government's information?

The Minister of Defence (Shri
Swaran Singh): (a) to (d). Accord-
ing to our information, Pakistan has
raised a Squadron of IL-28 bombers
with aircraft supplied by China.
China has also reported to have pro-
miged supply of further aircraft for
an additional Squadron. About 250
T-58 and T-34 tanks along with other
miscellanecus supplies including arti-
llary pieces, ammunition and spares
have also been reported.

Pwrchase af Tyres by Defemte Depart-
ment

1823, Shrj Madhy Limaye:
Dr, RBam Manohar Lohis:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that consign-
ments of tyres were imporied by the
Aminchand Pyarelal group of firms
from rupee-aréa countries of
Eastern Europe during the period
1961 onwards;
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(b) whether these tyres or at least
same of these were of inferior quality
and had been rejected by the Punjab
Government;

(¢) whether it is also a fact that the
Defence Department purchased inferior
tyres from these consignments; and

(d) if so, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) Consignments of
tyres were imported during 1961
through the following firms under the
arrangements made by the State
Trading Corporation:

1. M/s. Ram Krishan Kulwant
Rai.
2. M/s. General Industrial Stores

Supplying Co
3. M/s. Khemka & Co.
4. M/s. Consolidated BEguipment.

(b) The Department of Supply and
Technical Development have stated
that complaints were received from
Civi] indentors only from November
1963 onwards and that out of 13631
tyres purchased by Government De-
partmets 627 have been reported to
be defective, This Ministry is not
aware whether the tyres were rejecteg
by Punjab Government on the ground
of inferior quakity.

(c) and (d). Parallel rate contracts
for the supply of tyres were conclud-
ed by the DGS&D with M/s. Ram
Krishan Kulwant Rai, M/s. General
Industrial Stores Supplying Co, and
M/s. Khemka & Co. In pursuance of
these rate contracts, supply orders
for 7,400 tyres were placed direct by
Defence indentorg on M/s. Ram
Krishan Kulwant Rai and M/s. Gene-
ral Industrial Stores Supplying Co.
during the period November 19862 to
March 1963, Against these supply
orders the firms supplied 8782 tyres.
Further, against an indent placed by
the Army authorities, the DGS&D
placed a supply order for 7,100 tyres
THR/Universal Track Grip paitern on
12th June, 1969 with M|s, Ram Kishan
Kulwant Rai. As the tyres were not
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of the quality to be used in the for-
ward areas, the DGS&D were re-
quested in August, 1883 not to pur-
chase the same from the above firm.
Subsequently DGS&D cancelled the
balance of the order for 1,196 tyres.
In April 1866, the Defence Technical
Authorities informed the DGS&D that
investigations carried out on the tyres
supplied by the above firm revealed
that the same were considerably
lighter and weaker in design an
were thus recommended to be classi-
fied as 10 PR 'ST type instead of 12
‘PR’ CC type as originally demanded.
A Sub-Committee of the Public Ac-
counts Committee has enquired into
the same matter in September, 1966
and its report is awaited,

Ethiopian Proposal in Geneva Dis-
armament Commitiee

1924. Shri Surendra Pal Singh:
Shri Shree Narayan Das:

Will the Minister of External Affairs
be pleased to state:

(a) whether i’ is a fact that during
ihe last sitting of the Geneva Dis-
armament Committee, the Ethiopian
delegate prt forward a new proposal
for an international agreement to
safeguard the Security of the non-
nuclear areas of the world, which
agree not to have nuclear weapons on
their territories;

(b} il so, the salient features of the
proposed agreement; and

(c) the. reaction of the nuclear
_nations thereto?

The Minister of Fxlernal (Affairs
(Shri M. C. Chagla): (a) On the 22nd
August, 1966, the Ethiopian delegation
submitted to the Eighteen-Nation Dis-
‘armament Committee a memorandum
‘concerning an approach to the reali-
zation of Unijted Natlions resolutions
on banning of nuclear weapons, de-
nuclegrization of Africa and a World
Disarmament Conference’.

(b):A copy of the memorandum is
laid on the Tab'e of the House. [Pla-
ced in Library, See No. LT-7362/68).
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(¢} The nuclear Powers which are
members of the Eighteen-Nation Dis-
mament Committee have so far not
disclosed their detailed reactions to
the proposals contained in the memo-
randum,

Request from Libya for Technicians

1925, Shri Surendra Pal Singh: Will
the Minister of External Affalrs be
pleased to state:

(a) whetner 1t s a fact that Libya
has requested India for a large num-
ber of Indian engineers and techni-
cians to go to that country to man her
development projects;

(b) if so, the nature of Libva's de-
mand in this regard; and

(c) Govarnment's reaction thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) and (c). The Government of
Libya had asked for the services of
enginecrs in the fields of Civil Engi-
neering, Architecture and Electrical
Engineering for the design, construe-
tion and supervision of various engi-
neering projects included in their Five
Year Plan, A list of Indian engineers
willing to be considered for appoint-
ment was sent to the Government of
Libya and final selections were made
by them. Over 20 engineers have al-
read joined duty in Libya and some
others are expected to proceed shortly.

Observance of ‘Pak Defence Day’

1926. Shri Surendra Fa] Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is 2 fact that towards
the end of August 1966, India asked
Pakistan not to observe the so-called
‘Pak Defence Day' on the 6th Sep-
tember, 1968 as such a demonstration
would be against the spirit of the
‘Tashkent agreement; and

{b) if so, the response of the Pakis-
tan Government thereto? '

The Minister of External Affalrs
(Shri M, C. Chagla): (a) Om receipt
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of news reports in August that Sep-
tember the 6th 1966 might be cele-
brated in Pakistan as a special day in
«connection with the September 1965
conflict, the. High Commissioner for
India in Pakistan approached the
Pakistan authorities to ascertain the
position informally and to clarify that
any celebrations of an antiIndian
character would be contrary to the
letter and spirit of the Tashkent Dec-
laration and might only arouse anti-
Indian feelings in Pakistan and do
harm to the cause of improving Indo-
Pakistan relations. Subsequently, dip-
lomatic action wag taken 1o stress on
the Pakistan Government the possible
undesirable repercussions of any cele-
brations having an anti-Indian cha-
racter,

(by In response to repeated repre-
sentations, the Pakistan authorities
finally advised us to the effeet that the
proposed observance of september 6th
as Defence of Pakistan Day was
primarily to commemorate those who
had fallen in the late conflict and
there would be the usual prayers as
appropriate for such occasions and
the event was not aimed at any anti-
Indian demonstration. It is understood
thiat some ' precautionary measures
‘were {aken by the Government of
Pakistan in Rawalpindi and other
major cities of West Pakistan on Sep-
tember 6th and there were no reporis
of any anti<Indian demonstration on
that occasion. However, the Pakistan
Press and publicity media utilized the
occasion for unfriendly propaganda.

. Expansion of Garden Reach
Workshop and Mazagon
Dock, Bombay

1927. Shri B. K. Das:
Dr. M. M. Das:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Defence be
pleased to state:

"(#) whether the Garden Reach
Workshop, Calcutta and the Mazagon
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Dock, Bombay are working to their
full capacities;

(b) whether it is a fact that cranes,
road rollers, and air compressors are
being manufactured in these two
Workshops as there is no other wor
available to them;

(c) whether there is
for their expamsion; and

(d) whether any funds have been
earmarked in this regard?

The Minister of State in the Minls-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

a proposal

(b) Cranes, road rollers and ar
compressors ane at presenl manhu-
factured only in the Garden Reach
Workshops Limited, Diesel oil engines
are manufactured at Mazagon Dock
Limited, Bombay, At the time of
acquisition, Garden Reach Workshops
Limited had capacity for general
engineering work which is now being
more fully utilised. A Yard under-
taking ship repair and ship construc-
tion should have composite facilities
for fabrication, machining, casting,
forging ete. There is always Jlome
spare capacity because of the very
nature of activities and facilities
available in a Shipyard. General
engineering work. therefore, provides
the necessary cushion for utilising
available capacity.

(¢) A scheme of expansion for in-
creased ship repairing and ship-build-
ing facilitie and also to facilitate
building of Frigates is under execu-
tion at Mazagon Dock Limited, Bom-
bay. A scheme for modernisation «of
facilitics in Garden Reach Workshops
Limited to undertake construction of

vessls upto 1,200 tons launching
wight is under preparation.

(d) Necessary financial sanction
exists for expansion scheme of

Mazagon Dock Limited during 1966-67.
Proposals for the expansion of Garden
Reach Workshops Limited have not
yet been finalised. .
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Alouette Helicopters
1928. Shri B. K. Das

Dr. M. M. Das:

8Shri Bhagwat Jha Aszad:
Bhri M. L. Dwivedi:
Shri §. C. Bamanta:

Shri Subodh Hansda:
Shri Surendra Pal Singh:

‘Will the Minister of Defence be
pleased to state:

(a) whether Messrs Sud Aviation
of France has permitted the Gov-
ernment of India under litence to
manufacture frames and engines of
Alouette Helicopters;

(b) the average cost of manufac-
turing an  Alouette Helicopter in
India and the percentage of the cost
which has to be paid to the French
Company as royalty or licence fee;
and

(e) whether the different compo-
nents of the helicopter are imported
from France and assembled in India
or they are manufactured indigen-

ously?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) The licence agreement with Mis.
Sud Aviation pertains to the manu-
facture of Alouette Helicopter. For
the manufacture of the engine instal-
led in the Alouette helicopter, a
separate licence agreement has been
entered into with M/s. Turbomeca of
France.

'{b) ‘The sale price of the helicopter
~“to the LAF. is estimated as Rs. 11.50
lakhs -approximately (after devalua-
tiom). Disclosure of details of the
‘licence feelroyalty -paid to the
French firms would -be contrary 1o
normal commercial practice,

(¢) According to the phased pro-
gramme of manufacture, the first
' few helicopters are being assembled
{from major assemblies, sub-assem-
blles and detail parts imported from
France. Thereafter, the components
of the helicopter, except for pro-
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prietary equipment, will be manufae-
tured from raw materials,

Belf-Sufficiency in Convemtiomal
‘Weapons

1929. Shri 8. M. Banerjee:
Shri Liladhar Kotoki:
Shri R. Barua:
Shri N, R. Laskar:

Will the Minister of Defence be
pleased to state:

(a) whether a state of self-suffi-
ciency hag been achieved in the pro-
duction of conventional weapons;

{(b) if not, to what extent India is
depending on foreign countries; and

(e) the steps taken to reach the
state of self-sufficiency in this regard?

The Minister of State in the Mimis-
try of Defence (Shri A. M. Themas):
(a) to (e). Qur aim is to set up a
self-sufficient production base for
conventionel weapons in our factories
and adeguate steps are being taken
towards this end. It should, how-
ever, be appreciated that production
of weapons is a continuously evolv-
ing process.

Director-General, All ‘India Radio
1934. Shri 5. M.. Banerjee:

Will the Mimister of Infermatiow
and Broadeasting be pleased to state:

(a) whether it is a fact that the
present Director-General, All India
Radio has been reappointed as Direc-
toruGeneral on reecommendations of
the UPS.C.;

(b) if so, whether it is also a fact
that he was twice rejected by the
UP.SC. previously; and

(c) if so, the reasons for taking him
as Director-General now?
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The Minister of Information and
Broadeasting (Shti Raj Bahadur):
(a) Yes, Sir.

(b) he was not rejected by the
UPS.C. A Departmental Promotion
Committee did not find him suitable
on ome occasion and not on two
occasions.

(c) UPS.C. has selected him after
due advertisement and interviews.

Staff Artistes

1931. Shri 5. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the steps taken to better the
service conditions of the staff artistes;

{b) whether any Committee has
been set up to look into their wages
and working conditions; and

(e) it not, the reasons therefor?

The Minister of Information and
Broadoasting (Shri Raj Bahadur):
{(a) A statement showing further
steps taken to improve the service
conditions of Staff Artisteg of All India
Radio in eddition to those already
enumerated in replies to the Starred
Questions No.-723 on bth April, 1965,
287 on 30th August, 1965 and 250 on
‘28th February, 1966 is given below:

STATEMENT

(1) Gradation for the purposes of
Travelling Allowance:

Staff Aritistes in All India Radio
..drawing 1fees in the spegified. fee
scales prescribed by the Govern-
ment shall .be greded for.the pur-
poses of travelling allowance as
per provisions contained in Sup-
plementary- Rule 17 admissible to
regular Cemtral Government Ser-
vants with effect from 20th August,
19686,

(2) Terminal leave:

Whaletime Staff Artistes in AIR
will .be admissible the grant of
terminal leave in the same manner

and on the same conditions as far
officers of the Government engaged
on contracts for a period exceed-
ing one year as provided for in the
appendix 10-B of the P&T Compi-
lation of the FR and SR Vol II

with  effect from 21st September,
1966.
(b) and (c). The fee scales and

other conditions of service of Staff
Artistes of AIR were recently review-
ed by a departmental committee and
on the basis of its recommendations,
substantial improvements in the ser-
vice conditions of Staff Artistes have
already been effected. It is there-
fore, not considered necessary to ap-
point another Committee to go into
this matter so far as sound broad-
casting is concerned. The grievances
and other service conditions are also
discussed with the representatives
from time to time to improve their
conditions as far as practicable, The
Fee scales of artistes employed for TV,
are, however, under review,

Cement Allotted for Defemce Works

1922, .pr. L. M. Singhvi: Will the
Minister of Defenge be pleased to
state:

(a) whether attention of Gowern-
ment has been drawn to a news-item
:ppeuri:n; in the ‘Hindustan Times'
‘of the ‘10th September, 1988 that 850
bags of cement allotted for defence
works were sold in black market at
Rs. 22 per pll.

(b). if so, the
matter; and

action taken im the

(c) whether the collusion between
Officers, Contrators and the Truck
Drivers has been alleged or detected?

.«The .Minister of Defence (Shri

..Bwaran Singh): (a) Yes, Sir.

(b) 550 Bags of cement were issued
by, G.E. Adampur to the contractor

 Messrs Mittal & Co, on 12th Septem-
ber, 1968 for executing Defence work.

1t appears that the contractor detailed
a representative to accompany the
two trucks carrying the cement from
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Adampur to Uchi Bassi. Since the
trucks did not arrive at Uchi Bassi,
the contractor lodged a report No,
FIR 168 on 14th September, 1886 with
Adampur Police Station under Section
406 IPC. The Police are stated to
have recovered 190 bags of cement
-which have been returned to the
.contractor. It is understood that the
representative of the contractor who
-accompanied the trucks and the two
. drivers have mot vet been traced.

(c) The case is still under police
- investigation.

- Indian Embassy in Peking

1933. Dr. L, M. Singhvi: Will the
- Minister of External Affairs be
. pleased to state:

(a) the present strength of the
- Indian staff in our Embassy in Peking;

(b) how many of the Indian mem-
bers of the Embassy staff are pro-
ficient in the Chinese language; and

(c) whether any effort has been
made to improve the quality of our
personnel in the Embassy at Peking,
particularly in respect of their Chinese
language proficiency?

The Minister of Extermal Affairs
(Shri M. C. Chagla): (a) Total
strength of Indian staff 25; Officers—
4 and others 17,

(b) Four members of the Indian
Embassy which include the First
Secretary, the two Second Secreta-
ries and the Military Attache are
proficient in the Chinese language.

(c) As it is the policy of the Gov-
ernment to staff the Officer Cadre
with Chinese-knowing  personnel
trained in Hong Kong, the Indian
Embassy can be considered strong in
this respect. Furthermore, a tutor is
employed in the Embassy to enable
Chinese-knowing officers to keep up
a high standard as also to give other
members of staff a working know-
ledge of the language.
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Non-Proliferation Treaty

1934. Shri Shree Narayan Das:
Shri Dighe:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Shrimati Savitrl Nigam:
Shri H. C. Linga Reddy:
Shri Hem Barua:
Shri Alvares:

Will the Minister of External Affairs
be pleased to state:

(a) whether any, if so, what pro-
gress has been made in the direction
of reaching an agreement on a non-
proliferation treaty on nuclear wea-
pons;

(b) the present thinking of impor-
tant nations on this question; and

{¢) the present thinking of India
with regard to the making of nuclear
devices?

The Minister of External Affairs
(Shri M. C. Chagla) -(a) and (b).
While there is wide support for the
early adoption of measures to pre-
vent the spread of nuclear weapons,
not much progress has been made in
reaching agreement on a non-prolife-
ration treaty. This has been due to
the fact that differences relating to
the problem of nuclear sharing in
Europe and to the nature of responsi-
bilities, the nuclear weapons Powers
should assume under such a treaty
remain unresolved.

(¢) Government continue to adhere
to their policy to use nuclear energy
exclusively for peaceful purposes.

Nuclear Guarantee for Non-Nueclear
Natlons

1935. Shri Shree Narayan Das: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether indications are avail-
able for multi-lateral protection of
non-nuclear nations by such powers
as possess nuclear weapons in case
Ching is able to use nuclear weapons
against noh-nuclear countries ag are
situated in its neighbourhood; and



4307 Written Answers KARTIKA 30, 1888 (éAH.iJ Written Answers 436§

(b) if so, the nature of such indi-
cations?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) and (b).
‘There have not been any concrete
proposals for the extension of multi-
lateral nuclear protection by nuclear
weapons Powers to non-nuclear wea-
pon Powers in the event of a nuclear
attack by China.

High Commissioner for Human Rights

1936. Shri Shree Narayan Das: Will
the Minister of External Affalrs be
pleased to state:

fa) whether the Working Group
appointed to study the proposal for
the establishment of @ High Com-
missioner for Human Rights, which
was adopted in the twenty-second
session of the UN. Commission on
Human rights held in March-April,
1966 at New York, has finalised the
details of the proposal; and

(b) it so, the broad features thereof?

‘The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.
The Working Group met only once
‘this Summer and then postponed its
-deliberations until January 1967,

(b) Does not arise,
Indian Mission in China

1937. Shri Shree Narayan Das:
Will the Minister of External Affairs
be pleased to state:

(a) whether a stronger and more
effective mission in China has been
suggested and considered;

(b) it so, the result thereof; and

(¢) the present position in this

regard?

The Minister of External Affalrs
(Stri M. C. Chagla): (a) to (c). Sug-
gestions t{o this effect have been
made In some unofficial quarters.
The Indian Embassy at Peking is at
preserit ‘headed by a Charge do
Affaires,” who is an experienced

senior diplomat, and is assisted by an
able team of officers. There is no
proposal at the present time to
strengthen the mission by posting an
Ambassador.

Nuclear Instruments

1838, Dr. M. M. Das:

Will the Prime Minister be pleased
to state:

(a) whether the Atomic Energy
Establishment have designed amd
manufactured certain precision nu-
clear instruments which are being
exported to foreign countries;

(b) if so, the mature of the instru-
ments and the countries to which
they have been exported; and

(¢) the number of imported com-
ponents of each instrument and their
cost?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) and (b). The Atomic
Encrgy Establishment, Trombay, have
designed and manufactured various
types of nuclear and allied electronic
instruments primarily to meet the
needs of the Establishment itself and
of universities, research laboratories
and hospitals in the country. A
Neutron Diffraction Spectrometer, a
precision instrument used in nuclear
research, was exported to Thailand
earning $8,000. In addition, radiation
survey meters and contamination
moniters valued at Rs. 18,500 were
gifted to the International Atomic
Energy Agency and exported to
Vienna. °

(c) The Spectrometer contalned no
foreign component. The value of -]
imported components used in the
radiation meters and monitors was
Rs. 2,205-.
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International Control Commission
for Vietnam

1940. Shrimatl Vimla Devi: Will the
Minister of External Affairs be pleas-
ed to refer to the reply given to
Unstarred Question No. 17 on the
25th July, 1866 and state:

(a) whether the Co-Chairman of
the Geneva Conference on Indo-China
have since suggested any steps to
solve the financial difficulties of the
Ioternational Centrol Commission for
Vietnam;

(b) if so, the details thereof;

(¢) whether the financial difficul-
tieg of the Comtrol Commission have
affected its work; and

(d) if so, to what extent?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.

(b) Does not arise.
(e) No, Sir.
(d) Does not arise,

Stateless Penple of Endian Origin iw
Ceylon

1041, Shri Maheswar Naik: Will
the Minister of External Affairs be
pleased to state:

(a) the latest figure of the Siateless
people of Indian Origin which are
still living in Ceylon whom neither
India nor Ceylon have recognized as
belonging to it; and

(b) the number of the so-called
Indians, enumerated as such, who
have now been recognized as Indians
and the number still left out of this
catepory?

The Minister of External Affairs
(Shri M. C. Chaglp): (a) l.nd (b]
The Indo-Ceylon Agreement of
mentions §,75,000 Stateless persons of
Indian origin. Of these, India has
agreed ta give citizenship to §,25,000
over a period of 15 years. 6,839 such
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persons were granted Indian citizen-
ship upto 30th September, 1986. Some

of them have returned to India.

Speeches of the Late Jawaharlal
Nehru

1842, Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Vishram Prasad:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to part (d) of Un-
starred Question No. 3655 on the 26th
August, 1966 regarding the speeches
of the late Jawaharlal Nehru and
slate:

(a) whether the matter has since
been considered by Government; and

(b) if not, the time by which a
decision is likely to be taken in this
regard?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). The whole question is
still under consideration of Govern-
ment and it is expected that the final
decision is likely to take about three
months or so.

Registrar of Newspapers of India

1943, Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Information
-and Bromdecasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3881 on the 20th August,
1966 regarding Office of the Registrar
of Newspapers of India and state:

(a) whether Government have
since taken any final decision in re-
gard to the transfer of the officer
concerned;

(b) if not, the reasons for the de-
lay; and

(¢) when a final decision is likely
to be taken in the matter?

The Minister of Information and
Breadeasting (Shri Raj Bahadur): (a)
to (c). It is proposed to accept the re-
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quest of the officer for transfer to
another assignment as soon as it is
administratively convenient to do so.

Subsidy for Newsprint Supplies

Shri Ram Sewak Yadav:
Shri Yashpal Singh:

1944

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Question
No. 727 on the 28th August, 1966
regarding the subsidy for newsprint
supplied and state:

(a) whether the remaining pro-
blems which are under consideration
of Government have since been
considered;

(b) if not, the reasons for the de-
lay; and

(¢) when a final decision will be
taken in the matter?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) to (¢). It has not been possible to
accede to the request of the news-
paper industry for the abolition of
import duty on rubber blankets, zink
plates, stitching wire, etc. The ques-
tion of abolition of the excise duty
on indigenous newsprint and of the
countervailing duty on imported news.
print ang stereoflongs is still under
consideration. A decision is expected
to be taken shortly.

Commentators in Films Division

1045. Shri Yashpal Singh:
Shri Ram Sewank Yadav:

of Information
d to state:

Minister
ting be pl

Will the
and Broad

(a) whether any final decision has
been taken with regard to the faci-
lities to be provided to the com-
mentators in the Films Division; and

(b) if 8o, the details thereof?
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The Minister of Information and

(Shri Raj Bahadur):

(a) and (b). The matter is under
consideration.

Pay and Allowances of Defence
Service Personnel

1946, Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Defence be
pleased to refer to the reply givem
to Starred Question No. 735 on the
20th August, 1886 regarding pay and
allowances of Defence Service Per-
sonne] and state:

(a) whether any decision has since
been taken by Government in the
matter;

(b) if not, the reasons for the de-
lay; and

(c) when a final decision is likely
to be taken in the matter?

The Minister of Defence
Swaran Singh): (a) No, Sir.

(Shri

(b) and (c). Proposals of varying
importance relating to salaries and
conditions of service of Services per-
sonnel are at different stages of
consideration. In view of the finan-
cial and other implications of the pro-
posals, it is not possible to forecast the
date by which they will be finalised.

Shifting of Monitoring Service
Division frem Simia to Delhi

1947. Shrimati Savitri Nigam:
Shri H. C, Linga Reddy:
Will the Mini of Inf tion
and Broadcasting be pleased to state:
(a) the steps taken to shift the

Monitoring Service Division from
Simla to Delhi; and

(B) it the reply to part (a) above
is in the negative, the reasons
therefor?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b), The question of shifting

NOVEMBER 21, 1986
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the Monitoring Service from Simia
to Delhi has been considered on
various occasions, but it was not so
far possible to implement this for
various reasons, such as paucity of
accommodation in the capital and
inadequate financial resources. A
provision for shifting the Monitoring
Service from Simla to a place near
Delhi has been made in the Fourth
Five Year Plan which is however,
vet to be approved. In the meantime,
a site has been selected for locating
the office and other ancillary matters
are under consideration.

Anti-Indian Activities by British
Officials in Kenya

1948. Shrimati Savitri Nigam:
8hri H. C. Linga Reddy:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that some
British officials in Kenya are indulg-
ing in anti-Indian activities; and

(b) if so, the action taken in the
matier?

The Minister of External Affairs
(Shri M. C. Chagla): (a) From time
to time complaints have been received
from persons of Indian origin in
Kenya of suspected anti-Indiac acli-
vities by some British officials al-
though, for obvious reasons, no con-
crete evidence has been submitted to
substantiate these complaints,

(b) Whenever such complaints are
received, the matter has been suitably
dealt with by our High Commissioner.

Childrens’ Film Society

1949. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether the case regarding
the embezzlement of the funds of
the Childrens' Films Society has been
decided; and

(b) if so, the action taken against
the offenders?
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The Minister of Information and
(8hri Raj Bahadur):
(a) and (b). A Civil Suit for the
recovery of $1000 from the former
General Secretary of the Childrens'
Film Society is pending in 3 Court of
Law in Delhi, The question of ini-
tiating further action against officials
and others suspected of misuse of
misappropriation of finds is under
consideration depending upon the
extent of their complicity and evi-
dence available.

Monitoring Service Division

1850. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Infermation
and Broadcasting be pleased to state:

(a) whether it is a fact that a
large number of officers of the Moni-
toring Service Division have left the
jobs, as their emoluments are low
considering their qualifications; and

(b) if so, the steps taken in this
regard?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) No, Sir.

(b) Does nol arise,

Foreign Tours of Eminent Indians

1951, Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of External
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 3656 on the 28th August, 1966 and
state:

(a) the names of those “eminent”
Indians, news of whose foreign tours
was released by his Ministry and

other Governmental Agencies, since
1st January, 1964; and
(b) whether Indians, other than

those belonging to the Congress party,
were accorded the same courtesies by
our Missions abroad as were accord-
ed to the Congress party President?

The Minister of External Affairs
(Shri M. C. Chagla): (a) The names
of those persons other than officials
about whom press releases were
issued, are:

1. Shri Tensing Norkay.

2. Shri Bimal Roy.

3. Dewan Chaman Lal.

4. Shri K. D. Malavia.

5 Shri H. C. Heda:

6. Shri A. B. Vajpayee.

7. Shri Hem Barua:

8. Shri Svedna Burhanuddin.
9, Dr. Suniti Kumar Chatterji.
10. Pt. Ravi Shankar.

11. Shri Alla Rakha.

12. Shri S. A. Dange.

13. Shri Jagan Nath Arad.
14, Shri Mihir Sen and

15. Smt. Subbalakshmi.

{b) Due courtesies are accorded Ly
our Missions irrespective of Party
affiliations of distinguished visitors.
Press releases are issued heuaring in
mind the importance of the wvisitor,
the purpose of the visit and the
likely interest to be taken by the pub-
lic in the wvisit. Party distinctions
are not made in such matters. Foreign
visit of Congress President, who is
the head of the largest Political party
in the country will, naturally, evoke
considerable interest in the country
and abroad.

Examination of Maps

1952, Shri Hari Vinlmu Eamath:
Shri Hem Barua
Shri Snmdnuth Dwivedy:

Wwil] the Minister of External
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 3665 on the 20th August, 1968
regarding examination of maps and
state:

(a) the “cases” wherein Govern-
ment have succeeded in having the
errors corrected;

(b} the cases where Government
met with failure; and

(c) the cases in which further
efforts are in progress?
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The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). We
have been making continuous efforts,
both with foreign governments as
well as private map publishers to
ensure that the India-China border
is depicted correctly in maps published
by them. In some cases the errors have
been removed as a rTesult of our
efforts, while in others there has been
partial rectification of errors. Since
these are delicate matters being taken
up at a diplomatic level, it would be
premature for the success of these
efforts either to classify countries in
this regard or to give out any further
details at present.

Office Space for HAL.

1953, Shri Harl Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Minister of Defence be
pleased to refer to the replies given
to supplementaries on Starred Ques-
tion No. 420 on the 12th August, 19088
and state:

(a) whether it is a fact that the
Hindustan Aeronautics Ltd, Bom-
bay have taken office space on highly
disadvantageous terms at Steelcrete
House, Bombay;

(b) the details of such terms, and
the reasons therefor; and

(¢) who
Bombay?

owns Steelcrete House,

The Minister of State in the Minis-
.try of Defence (Shri A. M, Thomas):
(a) to (c). In February 1965, Hindus-
.tan Aerconautics Ltd. had hired from
Mis, Steelcrete Private Ltd, for their
Head Office, 4800 sq. ft. of fully air-
.conditioned office accommodation in
Steelerete House, Bombay at the rate
of Rs. 3.50 per sq. ft. for a period of
3 years, with provision for payment
of rent in advance for the lease
period. The rate of Rs. 3.50 per sq.
fi. was accepted in consultation with
the Maharashtra Government. With
the formation of a combined aircraft
-corporation the Headquarters were
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determined as Bombay and therefore
it was considered reasonable to take
the lease for 3 years. Messrs. Steel-
crete Private Ltd. are the owners of
the Steelcrete House. Following the
decision of Government to shift the
Headquarters from Bombay to Banga-
lore, the lease has been terminated
with effect from 1-9-66 with provision
for the refund of the advance Tent
paid in respecl of the period beyond
1-9-86.
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South Indian Film Songs from A.LE.

1955, Shri Yashpal Siagh: Will the
Minister of Information and RBroad-
casting be pleased to state:

(a) whether film songs from South
India for the morning and noom
brosdeasts from ATR, Delhi have
been discontinued; and
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(b) if s0, the reasons therefor?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). With effect from 28-10-82,
the Vividh Bharati Service introduc-
ed a programme of South Indian
Film Songs entitled ‘Karnapriya’

from 9.00 A.n. to 9.15 a.m. This pro-

gramme was in addition to the al-
ready existing Karnatak music ses-
sion, scheduled in  the afternoon,
which also featured South Indian
Film songs. The morning 15 minute
period was subsequently increased to
30 minutes and s timing shifted to
12 noon from 2-10-63. As a result of
of the Indo-Pakistani conflict in
September 1965, the programmes of
All India Radio had to be rearranged
in order to accommodate various
types of items related to the national
emergency, and in that context cer-
tain changes were made in the Vividh
Bharati Service, and this led to the
discontinuance of the half-hour pro-
gramme at noon, However, the after-
noon Karnatak music session of 1 hour
and 45 minutes duration (from 3.45

to 5.30 pmM.) continues to be broad-

cast as before, featuring among other
things, one hour of South Indian
film songs.

In an activity like Broadcasting it
is inevitable that changes in the tim-
ing, paitern and composition of the
output should take place from time to
time, to meet the changing needs and
exigenties of the service.

Theft of L.LA.F. Tanker

1956, Shri H. C. Linga Reddy:
Shrimati Bavitrl Nigam:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Air Force authorities have complain-
ed to the police that an Air Force
tanker was stolen from Hindon and
brought to Motia Khan New Delhi;
and

(b) if so, the action taken by Gov-
ernment in the matter?
2158 (Ai) LSD—4.
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The Minister of Defence (8hri
Swaran Singh): (a) Yes, At about 0336
hrs, on 27th August, 1866, a Refueller
was reported missing from Alr Force
Station, Hindon. The case was
reported to the Civil Police and the
Refueller was subsequently recover-
ed from Motia Khan market at 11.30
hrs. on 27th August, 1966,

(b) Based on the investigation
carried out so far, administrative
action has been taken against six

airmen and orders for their removal
from service have already been issu-
ed on 5-11-66, Civil Police is carrying
on investigation on the case. An Air
Force Court of Inquiry is also in pro-
pgress,
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section of Indian Delegation for
General Assembly Session

1958, Shri Bibhutf Mishra:
Shri K. N. Tiwary:
Will the Minister of External Affairs
be pleased to state:
(a) whether it is a fact that some
Members of Parliament have been
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included in the Indian Delegation to
the XXI Session of the U.N. Gene-
ral Assembly; and

(b) if go, the criteria and mode of
their selection?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Members of the Indian Delega-
tions to the U.N. General Assembly
sessions are selected by the Minister
for External Affairs with the approval
of the Prime Minister. He does so
at his discretion, taking into account
their experience and capacity to
discharge their responsibilities as
members of the delegation.

Technical Assistance to Indonesia

1959. Shri Bishwanath Roy: Will
the Minister of External Affairs be
pleased to state:

(a) whether the Government of
Indonesia have expressed any kind
of desire for technical assistance by
India to that country; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External
(Shri M. C. Chagla): (a)
Discussions were recently held in
New Delhi between a  delegation
from Indonesia headed by H.E. Sri
Sultan Hamengku Buwono IX, Presi-
dium Minister of Economic and
Financial Affairs of Indonesia and
an Indian delegation led by the
Commerce Minister Shri Manubhai
Shah. Among other things, it was
agreed that there was considerable
scope  for  technical cooperation
between the two countries for their
mutual benefit. As a first step, the
Reserve Bank of India will provide
training facilities to a ecertain num-
ber of officials from the State Bank
of Indonesia. It is proposed to ex-
plore in greater detail the scope for
the extension of technical coopera-
tlon between the two countries.

Affairs
and (b).
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Internstional Film Festival

1860, Shri Yashpal Singh:
Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 878 on the 1st August, 1986
and state:

(a) whether it has since been de-
cided to hold the International Film
Festival in Delhi; and

(b) if so, when?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) and (b). The question of hold-
ing the next International Film Festi-
val in 1967 is under consideration.

Clearance Certificates for Indian
Nationals in Burma

1961, Shri Umanath:
Shri M. N. Swamy:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that only
the Indian nationals are required to
get a final clearance certificate from
the Screening Board of the Burmese
Government through its Immigration
Department before their departure
from Burma, permanently or tempo-
rarily;

(b) if so, the reasons therefor;

(¢) whether this measure has any
relation with the deposits of gold and
jewellery made with the Indian Em-
bassy by a handful of Indians in
May, 1964; and

(d) if so, the measures Govern-
ment have taken against those who
were responsible for the gold deposit
instructions?

The Minister of External Affairs
(Shri M, C. Chagla): (a) Yes, Sir.

(b) and (c). The Burmese authorl-
ties probably wish to check names of
all Indians leaving Burma against
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the list of those Indiang who had de-
positeg their jewellery with the
Indian Embassy in May, 1064.

(d) No measures have been con-
sidered necessary.

Heavy Vehicles Factory, Avadi

1962. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C, Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Dr. M. M, Das:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether the production in
Heavy Vehicles Factory at Avadi has
suffered any set-back due to shortage
of imports;

(b) the percentage of parts manu-
factured in the country;

(c) the steps taken to replace the
import content; and

(d) whether it is feasible to elimi-
nate import content and if so, by
what time?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) There had been some delay in
the supply of imported itemg which
had affected the production schedule
at Avadi. However as a result of
efforts made, the first tank rolled out
of the factory on the 29th December
1985 as planned, and further produc-
ticn is proceeding satisfactorily.

(b) Our assessment is that the
average indigenous content for the
first 100 tanks would be about 40 per
cent which is better than the origi-
nal plan.

(¢c) Concerted efforts are being
made to establish further indigenous
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capacity for a8 many assemblies and
components as possible. Some items
have been successfully developed.

(d) According to the present plan«
ning, the importeq content is expect-
ed to decrease progressively to ap=
proximately 20 per cent in about 3
years,
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Secretary- General of UN.O.

1866. Shri Sivamurthi Swamy:
Shri R. 5. Pandey:
Shri D. C. Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that U. Thant,
U.N. Secretary-General proposes to re-
linguish his post;

(b) whether it is alsp a fact that
11.58.A. and other countries have been
trying to persuade him to continue in
the post;

(¢) whether any efforts have beea
made by the Indian Government to
persuade him to continue; and



4327 Written Answers KARTIKA 30, 1888 (SAKA) Written Answers 4328

(d) if so, the details thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). Sardar Swaran Singh
in his speech in the General Assem-
bly expressed our earnest hope that
U. Thant would agree to accept
a second term as Secretary General.
Prime Minister also addressed a per-
sonal letter to U. Thant.
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Naval Plane Crash near Marmagao
Harbour

1968. Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether it is g fact that a naval
plane on a training flight crashed
into the sea near Marmagao harbour
on the 27th September, 1966;

(b) if so, the causes of the accident
and

(c) the action taken by Government
in the matter?

The Minister of Defence

(Shri
Swaran Singh): (a) Yes, Sir.

(b) and (c). The accident occurred
as a result of a mid-air collision bet-
ween two aircraft while in formation
on a training flight. A Boarg of En-
quiry has been convened to investi-
gate the cause of the accident.
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Disappearance of an Official of
Chinese Embassy in New Delhi

1970. Shri P, C. Borooah:
Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Tula Ram:
Shri Hukam Ghang
Kachhavaiya:
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Shri Surendranath Dwivedy:
Shri Harl Vishnu Eamath:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Chinese Embassy in
New Delhi had lodged a complaint
with Government gbout the disappear-
ance of a young Chinese working in
the Information Section of the Embassy
since the 28th September, 1966;

(b) whether the youngman has since
been found; and

(e) if so, where and how he was
missing?

The Minisier of External Affairs
(Shri M. C, Chagla): (a) Yes, Sir.

(b) and (c). No, Sir, he has not
yet been found. Inestigations are still
continuing. The Chinese Embassy's
cooperation has not been forthcoming
and this has hampered the investiga-
tions.

U. N. Resolution on Fiji

1971, Shrl Madhu Limaye: Will
the Minister of Extermal Affairg be
pleased to state:

(a) whether the Uniteq Nations
passed any Resolution on granting In-
dependence to Fiji;

(b) the stage reached in Fiji's pro-
gress towards Independence; and

(¢) the reaction of the British
Government to the U.N, Resolution?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.
The U.N. Special Committee on De-
colonisation passed a resolution on
the Tth September, 1968 by which it
called on the United Kingdom to
take immediate steps to hold general
elections in the Territory, to estab-
lish a representative Government and
transfer full powers to that govern-
ment and to fix an early date for
the attainment of independence by
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the Territory., The resolution also
called for the appointment of a UN.
visiting mission to the territory.

(b) No date has so far been fixed
for Fiji’s independence though elec-
tions were recently held in the Terri-
tory under the latest Constitutional
reforms.

(¢) The British Government have
not accepted the two principal ele-
ments of the resolution, viz,, the in-
troduction of ap electoral roll based
on the principle of one man one vote
without any communal representation
ang the visit of a U.N, mission to
the territory.
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Criminal Identification Laboratory

1973, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether India's first laboratory
for activation analysis, a new method
of criminal identification, is being set
up at the Atomic Energy Establish-
ment, Trombay;

(b) if so, the special features there-
of; and

(c) when it is likely to start func-
tioning?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhi): (a) Yes, Sir. A unit is
being set up at the Atomic Energy
Establishment Trombay, in collabora-
tion with the Central Forensic Science
Laboratory, Calcutta,

(by The special features of the
technique, which is ©based on the
characterisation of the sample on the
basis of ils inorganic constituents
which are rendered radicactive by
ncutron jrradiation, are its high sen-
sitivity and selectivity. Moreover in
favourable cases, the analysis does
not involve the destruction of the
specimens.

(c) The equipment requireq is be-
ing fabricated at Trombay in order
to reduce outlay on foreign exchange
and it is expected that the laboratory
will start functioning by the middle
of 1947

India's Trade with North Vietnam and
Cuba

Shri D. C, Sharma:
Shri Kolla Venkalah:

Will the Minister of External Affalrs
be pleased to state:

1974,
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(a) whether U.S.A. have asked India
to discontinue trade with North Viet-
nam and Cuba if she wants to con-
tinue to get foodgrains under the
Food for Peace Programme; and

(b} if so, the reaction of Govern-
ment thereto; and

{¢) the action proposed 1o be taken
in the matter?

The Minister of External Affairs
(Shrl M. C. Chagla): (a) to (c). The
U.S. Government have informed the
Government of India of provisions in
their Food for peace Act excluding
from its benefits any nation which
sells, furnishes or allows its ships or
aircraft to carry any commodities to
or from North Vietnam and a similar
provision regarding Cuba which is
qualified so as not to affect a nation
having traude in agricultural com-
modities with that country, They
have not asked India to discontinue
irade and the Government of India
do not feel called upon to express
nny reaction or take any action. We
maintain our sovereign right to have
irade or other relations with any
state.
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Sikkim Council

976. shri Dighe:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Asia
Society in America has constituted a
‘Sikkim Council’ recently in America;
and

(b) if so, the reaction of Guvern-
ment thereto?

The Minister of External Affairs
(Shri M, C. Chagla): (a) No. Sir.

(b) Does not arise.

Census of Ex- Servicemen

1977. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 818 on  the
1st August, 1966 and state:

fa) whether the proposal to tuke a
census of er-servicemen in the coun-
try has since been considered; and
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(b) whether the assistance of the
Census Committee will be taken 1o
undertake thls work along with the
next Cengus?

The Minister of Defence (Shyi
Swaran Singh): (a) and (b). The
undertaking of a detailed census in
order to be able to maintain accurate
records of ex-servicemen and their
families, involves certain administra-
tive problems, The proposal is still
under consideration.

Radio Goa and Radio Kashmir

1978. Shri Hari Vishnu Kamath:
Will the Minister of Information and
Broadcasting be pleased (o gtate:

(a) whether it is a fact that Radio
Goo has recenily been renamed as
*All India Radio, Panjim' und ‘Akash-
vani, Panjim';

(b) whether the nomenclature of
‘Radio Kashmir' has also been chang-
ed; and

(¢} if not, when it is proposed lo do
so?

The Minister of
Broadcasting (Shri
(a) Yoes, Sir.

Information and
Raj Bahadur):

(b} and (c). The matter is under
consideration.

Indian Detenus in Burma

1979, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of External
Affairs be pleased to refer to the
reply given to the Unstarred Question
No. 1569 on the Bth August, 1906 re-
garding Indian detenus in Burma and
state:

(a) whether the question of release
of the Indian detenus in Burma which
is pending before the Burma Govern-
ment has been considered; and

(b) if so, the result thereof?

The Minister of External Affairs
(Shrli M. C. Chagla): (a) Yes, Sir.
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(b) Since 8th August, 1866 five
more Indians who had been detained
for economic offences, have been re-
leased.

A, I. R, Stations at Visakhapatnam
and Cuddapah

1980. Shri M. S. Murti: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Vis-
akhapatnam and Cuddapah relaying
Stations in Andhra Pradesh are relay-
ing programmes in the evenings alone;

(b) if so, the reasons therefor;

(c) whether it is a fact that lislvners
of far off places like Rayalasecma,
Srikakulam and Visakhapatnam Dis-
tricty of Andhra Pradesh are very
much handicapprd to get the news ond
other progrormmey in the MOrnings s
the transmitlers now  existing at
Vijayawada and Hyderabad arc very
weak; and

(d) if so, the measures taken o
remedy the situation?

The M of t and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) Limitation of resources,

(c) and (d). Yes Sir. A High

Power Transmitter is to be cummj.c-
sioned shortly at Hyderabad which
will improve the service jn northern
parts of Rayalaseema. Also the
Fourth Plan, which has yet to be
approved, provides for converting the
Auxiliary centres at Cuddapah and
Visakhapatnam into partial pro-
gramme originating centres with the
daily morning. mid-day and evening
transmissions to provide satisfactory
reception in districts of Visakhapat-
nam and greater part of Rayala-
seema.
Transmitier at Hyderabad

1981, Shri M. S. Murti: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that 50 Kw
transmitter installed in Hyderabad has
not so for been Commissioned;
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(b) if so, the reasons therefor; and

(c) when it is likely to be commis=
sloned?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes Sir.

(b) and (c). The testing of the
transmitter has since been completed
and it will be commissioned shortly.

Radio Activity

1982, Shri Dighe:
Shri P. C, Borooah:
Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
1o state:

(a) whethey 5 sharp rise in raidio
aclivity has been detected in certain
areag in India specially in Keralg due
to the third nuclear explosion by
China;

(b) if so, the extent of increasc; and

(c) the nature and magnitude of
danger to human lifc posed by it?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (¢). Following the
third Chinese nucleay explosion, a
small increase in the ground level
activity was recorded at the sampling
stationg located in Srinagar, Gulmarg
and Nainital about 14 days after the
explosion, However, the level of
activity was too small to give rise to
any health hazards, Kerala was not
affected.

Revision of Pensions of Army
Personnel

1983. Dr, Saradish Roy:
Shri Umanath:

Will the Minister of Defence be
pleased to state:

(a) the number of times the pen-
sions of the regular military pen-
sioners have been revised since 1048;
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(b) the number of times the pen-
sions of the military Teserve pen-
sioners have been revised during the
above period; and

(c) the reasons thereof?

The Minister of Delfence (Shri
Swaran Singh): (a) The rates of
pensions admissible to regular mili-
ta'g pensioners have been revised as
under since 1948:—

(i) The pensions of commuission-
ed officers, JCOs, ORs and NCs
(E) were revised with effect
from 1st June 1853.

(ii) The pensions of JCOs, ORs
and NCs(E) were revised with
effect from I1st April 1961 and
those of commissioned officers

with effect from 1st October,
1861,

(iii) Ad-hoe increase in pension
ranging from Rs. 5|- to Rs. 10
were also  allowed with
effect  from 1st October
1963 to  such  pensioners
whose pension {ogether with
the ad-hoc  increase did

not exceed Rs. 200- pm, (with
marginal adjustment upto Rs.

210)- p.m.). Further, orders
were issued in 1964 under
which™ it was provided that

with effect from 1st January
1964 in all cases, where the ex-
isting rate of pension together
with the ad-hoc increase was
less than Rs. 25|- per month,
the same would be raised to
Rs. 2B|-.

(b) All commissioned officers and
JCOs who retire with gratuity or
pension have a reserve liability till
the attainment of certain prescribed
age limits in the case of commission-
ed officers, and for 5 years or wuntil
attainment of the age of 50 which-
ever is earlier in the case of JCOs.
ORs serve for a period ip colours
followed by a period in the reserve
according to the terms of their en-
gagement. Those who complete 15
years of colour gervice retire with a
service pension. ‘They receive their
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service pension in addition to the
retaining fee, while in the reserve.
Officers and JCOs do not receive any
retaining fee while in the reserve,
The pensions of military reservists
were revised with effect from 1st
June, 1853, Ad hoc increases in
pension ranging from Rs, 5 to Rs. 10
were also allowed to them with effect
from 1st October, 1863,

(c¢) The revision of pensions of
Commissioned Officers and JCOs, ORs
and NCs(E) and military reservists
with effect from lst June, 1953, was
made consequent on the introduction
of revised scales of pay for commis-
sioned officers and other personnel.
The second revision of pensions made
with effect from the 1st April, 19861
in the case of JCOs, ORs and NCs(E)
and with effect from 1st October, 1961
in the case of Commissioned Officers,
was carried out consequent on the
further revision of their pay scales,

Ad hoe increase at the same rates
were  allowed both to  the regular
military pensioners and reservisis
with effeet from 1st October, 1963 as
a measure of relief to pensioners in
receipt of small pensions.

Hindustan Aeronautics Ltd, Kanpur

1984, Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:
Shri Hem Barua:
Will the Minister of
pleased to state:

Defence be

(a) whether it is 3 fact that the
Managing Director, Hindustan Aero-
nautics Limited recently stated that
the prospeclts for the Kanpur unit
were rather “gloomy”;

(b) if so, the reasons therefor; and

{e) the measures being taken to
brighten prospects?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) nd (b). There was a lock-out in
the Kanpur division of HAL from
10th  September, 1966 to 8th
October 1966, Even after the
lock-out was lifted, some  workers
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continued to agitate and attempted
to prevent other willing workers
from reporting to duty. In this con-
text, the Managing Director appealed
to the employees to behave in a dis-
ciplined manner, as otherwise the
prospects of the Kanpur Factory were
Eloomy,

(c) The Managing Director was
given an assurance of good behaviour
by the dissident workers during his
visit to Kanpur on 20th October,
1866. The agitation has since been
withdrawn and the Kanpur Division
has resumed normal working.

Boclety for the Family of Man Award
to Vinoba Bhave

1985. Shrimati Ramdulari Sinha:
Will the Minister of Exlernal Affairs
be pleased to state;

(a) whether any award of § 5000
annually on behalf of ‘The Society
for the Family of Man of the United
States of America’ has been offered
1o Acharyva Vinoba Bhave;

(b) the functions of
and

the Sociely:

(e} the purpose for which and on
what terms and conditions the award
has been given?

The Minister of External Affairs
{Shri M. C. Chagla): (a) to (c). The
Society for the Family of Man des-
cribes itself as an organisation incor-
porated by the Protestant Council of
the City of New York as a wvehicle
through which concerned individuals
and organisations can intitiate, partici-
pate in and follow through, on pro-
grammes responding to important
social, ethical and cultural needs of
our time. The Society 1is a non-
profit, non-pelitical organization, It
explains that it seeks to promote no
particular religious view, but is focus-
sed on a central truth that all man-
kind is one family under God. Its
stated purpose ig to find ways and
means to communicate this truth in
germane soclial and cultural terms.

The Society annually awards a go'd
medallion to an individual Wwhose
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accomplishments have contributed
massively to the whole family of man.
The recipient is given a bronze re-
plica of the medallion and a grant of
U.S, $5000. Having previous'y bestow-
ed its award on the late President
Kennedy ang former President Eisen-
hower of the US.A. and on Prime
Minister Pearson of Canada, the
Society has given its fourth award this
yvear to Acharya Vinoba Bhave i
recognition of his selfless dedication
to peace and his personal sacrifice for
his countrymen.

China's Fourth Nuclear

1986. Shri Yashpa] Singh:
Shri P. C. Borooah:

Test

Will the Minister of Defence be

pleased to state:

(a) whether Government are aware
of the press reports that China is
making advanced preparations for a
Fourth Nuclear Test; and

(b) if se. how far it will have re-
percussiors on the defence of Indian
borders?

The Minister of Defence (Shri
Swaran Singh): (a) China has al-
ready fired a guided missile fitted with
a nuclear warhead on the 27th Octo-
ber, 1966. This was the fourth nuclear
device exploded by China.

{b) Review of India's defence
arrangement in the context of the
development of nuclear weapons by
China is under study by the Chicfs of
Staff Committee.

Indian Correspondent Mishandled in
TU.N. International Territory

1967, Shrimati Maimoona Sultan:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn to the report that the
American Secret Service agents push-
ed reporters around and knocked down
an Indian Correspondent of Press
Trust of India in the United Natlon's
International territory; and
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(b) if so, Government's
thereto?

reaction

The Minister of External
(Shri M. C. Chagla):

(b) Government have not receivid
any complaint from the P.T.I., but it
is understood that the Correspondent
and the United Nations Correspon-
dents Association have protested about
the incident to the UN, Secretariat.
Government are walching develop-
ments.

Aftairs
(a) Yes, Sir.

Impounding of Passports

1988. Shri Indrajit Gupta: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether any persons have haed
their passperis  impounded or been
refused passpart  facilities  belween
1963 and 1560 for violation uf foreign
exchange rcgulations: and

(b} if sn. the number of such indivi-
duals and their names?

The Ministey of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Full information is being col-
lected and will be placed on the
Table of the House.

Manufacture of Desk Calculators by
Indian Statistical Institute

1989, Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether the Workshop of the
Indian Statistica]l Institute, Calcutta,
had prepared ; project, based entirely
on indigenous resources, for the
manufacture of desk calculators arnd
data-tabulating equipment;

(b) whether the said project would
result in substuntial savings of foreign
exchange hitherto required for im-
porting the said eguipment; and

(c) if so, the reasons for turning
down the project?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indra
Gandhi): (a) Yes, a project was pre-
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pared but it was not based entirely
on indigenous resources.

(b) Such equipment is now being
manufactured in India.

(c) The project was abondoned by
the Institute because it could not be
successfully run  as a commercial
venture,

Fundgs Allocated to Punjab for
Schemes formulated by I & B
Ministry during Third Plan
1990. Shri D. C. Sharma: Will the
Minister of Information and Broad-

casting be pleased to state:

{a) the amount allotted to the Pun-
jab Statc in the Third Five Year Plan
period on the various schemes of his
Ministry: and

(h) the amount spent on the various
schemes with names and estimated
casts theveof together wilh the stage
of progress?

The Minister of Information and
Broadeasting (Shri Raj Bahadur) :
(a) and (b): The requisite informa-
tion regarding the various schemes of
the Ministry of Information and
Broadeasting during the Third Plan
period relating to the State of Punjab
is as follows:—

Amount Amouant
allorted spent
(Rs. in (Rs, in
lakhs) lakh
1. Development  of
Hroadcasting (ex-
tension of broad-
cast coverage by
setting up of trans-
mitters and provi-
ding alternative
light programme
channels at Chan-
digarh, Jullundur
and Amritsar) 7+ 46 480
2. Community Lis-
tening  Subsidy
Scheme (subsidy
for supply nf.1 390
radio sets). 538 5°38
e
ToOTAL 12'83 10'18
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Indian Financial ond Technical
Assistance to Nepal

1991. Shri K. C. Pant:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) the number of
works undertaken in Nepal with
Indian financial and technical assis-
tance during the Jast three Plans;

development

(b) the number of above works
which have been completed: and

{¢) the amount of financial assist-
ance in the form of grants and loans,
separatelv?

The Minister of External Affairs
(Shri M. C, Chagla): (a) 144,

(b) 111,

(c) About Rs. 31 crores in the form
of grants from 1951 to 1966, This ex-
cludes the loan of Rs. 1 crore for
industria] enterprises in Nepal which
was notl utilised during the last Plan
period.

Efferts of High Altitudes on Jawans

1992. Shri K. C. Pant: Will the
Minister of Defence be pleased to
slate:

(a) whether it is a fact that a

Jawan, if posted to the Himalayan
border, is supposed 1o stay at the
dizzy heights for at least three years
at a time;

(b) whether any research has been
made to assess the effects that stay at
high altitudes has on the Jawans; and

(c) if so, the result thereof?

The Minister of Defence (Shri
Swaran Singh): (a) to (¢). It is not a
fact that a Jawan if posted to the
Himalayan border is supposed to stay
at a dizzy heights for at least three
years at a time. The maximum period
a Jawan is required to serve in any
snow-bound area is only two Years.
Even during this period, those posted
to heights above 12,000 feet are
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brought down to lower heights for a
period of 6 months after serving in
the higher altitudes for a period bet-
‘ween six months to one year. They
can be re-inducted into the higher
altitudes, if necessary, to comp'ete
the two years tenure in snow-bound
area. The tenure of duty of the
Jawans is 3 years in thoge border
areas which are not necessarily all
snow-bound or high altitude and this
overall tenure of three years includes
service in snow-bound area for a pe-
riod of two years,

2. All problems confronting the
troops stationed at high a'titude viz.
effects of cold, effects of altitude and
rugged terrain have been investigated
satisfactorily or continue to be inves-
tigated til] satisfactory conclusions are
arrived at, The results of the invsti-
gations are stated briefly as follows:—

(i) Effects of altitude by itself due to
shortage of Oxygen.

As a result of rescarches carried
out from time to time, service per-
sonnel are adapted to the adverse
conditions of high a'titude by a re-
gulated process of acclimatisation i.c.
getting them accustomed to higher
and higher altitudes in gradual stages
In spite of this threre is a smal] per-

centage of personnel who cannot
adapt themselves to high altitudes
Such

and develop lung congestion.
persons are prompily brought down
to lower altitudes where they recover
under suitable treatment,

(ii) Effects of cold

Personnel have been trained and
irdoctrinated on how to combat the
adverse effects of cold. Thev have
also been provided with special high
altitude clothing and high
calorific diet which yields additional
warmth. At present ressarch is being
conducted to find out if by regulated
exposure to cold over a short period
an individual can be acclimatised to
cold in the same manner as he is ac-
climatised to high altitude.
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(iii) Effects of rugged terrain

Efforts have been made to provide
troops with adequate recreational
facilities and amenities including re-
gular mail service during their stay
at high altitudes to break the mono-
tony and isolation of life at high al-
titude pickets. Their tenure of stay
has also been restricted to minimum
posgible periods. ‘Troops have also
been authorised a special ration scale
which yields higher energies to meet
the requirements of rugged terrain at
high altitudes.

(iv) Effects of high altitude on health

The environment of high altitude
areag to which troops are to be induc-
ted from time to time produces certain
adverse effects on the service person-
nel. However, these effects have been
minimised by adopting suitable pre-
ventive measures as a result of an
cxtensive research programme having
been  undertaken with a  wiew to
finding ways and means of combating
the ill effects and also by troops being
regularly rotated. As a result of re-
search ecarried oui in the past, techni-
cal orders have also been issued on
the following subjects for the guidance
of medical personnel posted to high
altitudes:—

(i) Effects of high altitude and
exposure to cold,

(ii) High Altitude Pulmonary
Oedema,

(iii) Frost Bite.

{v) Medical Problems of High
Altitude,

(v} Pulmonary Hypertension,

As a result of the various preven-
tive measures, mentioned above, the
incidence of all diseases, with the
exception of the respiratory group of
diseases, amongst the troops stationed
in the high altitude areas compares
favourably with the All India flgures
in the Army. The higher incidence
of the respiratory group of diseases is,
however, attributabe to extremely

NOVEMBER 21, 1966

Written Answers 4346
cold climate and every effort is being
made to deal with this prob'em,

Chinese Spy Ring Operating on the
Border

1993. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

‘Will the Minister of External Affalrs
be pleased to state:

(a) whether several Tibetans and
one Indian woman were arrested con
the 25th October, 1966 on the Indn-
Tibetan border near Gorakhpur in

UP. as members of an alleged
Chinese spy ring operating on the
border;

(b) if so, the details of the arrests;
and

(e) whether any incriminating suh-
stances were found with them?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Two Tibetans
and one Indian woman were arrested
on October 16, 1966 near the Indo-
Nepal border at Nautanwa (U.P.).

(b) The Tibetans were found under
suspicious circumstances and the
Indian woman was seen along with
them,

(c) These persons are being inter-
rogated and investigations are under-
way,

Agreement with Czechoslovakia

1994. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India
and Czechoslovakia have signed an
agreement on the use of atomic
energy for peaceful purposes; and

(b) if so, the main features thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). Yes, Sir. Copies
of this agreement have been placed
in the Library of the House.
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Indian Expert attacked in Nairobi

1995. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state:

(a) whether jt is a fact that an
Indian Food and Agriculture expert
who is the Secretary-General of the
Afro-Asian Rural Reconstruection Or-
ganisation was attacked and robbed
at Nairobi (Kenya) by a gang of
three Africans in the city Centre
recently; and

(b} if so, the action taken by Gov-
ernment in the matter?

The Minister of External Affairs
(Shri M, C, Chagla): (a) Yes, Sir.
Shri Krishanchand, Secretary General
cf the Afro-Asian Rural Reconstruc-
tion Organisation, was attacked and
robbed of the cash and ‘Travellers
cheques he was carrying and also a
wrist watch, outside the United
IZenya Club, by three unidentified
Africans on the evening of October
14,

(b) The incident was immediately
reported to the Police and subsequ-
enily the High Commissioner brought
this incident to the personal notice
of the Permanent Secretary in the
Foreign Office as well as to the Presi-
dent of the Afro-Asian Rural Re-
Construction Organisation, So far
the Police have not been able to trace
the culprits.

Publicity Expenditure

1997, shri D. C. Bharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Rupee cost of transmitters purchased
from abroad will substantially push
up the country’s total publicity ex-
penditure; and

(b} if so, whether it is proposed to
go in for import substitution on a
large scale?

The Minister of Information and

{(8hri Raj Bahadur):

(a) AIR Fourth Plan Schemes have

been suitably pruned to off-set the

increagse in the Rupee Cost of the

iransmitters on account of devalua-
tion,

(b) With a view to conserve foreign
exchange, steps for import-substitu-
tion had been taken by AIR even
before devaluation.
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Acquisition of TU-124 Alrcrafts from
USSR,

2000. Shri Ram Harkh Yadav:
Shri P. C. Boroosh;

Will the Minister of Defente be
pleased to state:

(a) whether any of the TU-124 air-
crafts from U.S.S.R. has been deliver-
ed; and

(b) it so, how many and when the
rest are expected?
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The Minister of Delence (Shri
Swaran Singh): (a) Yes, Sir.

(b) All the three TU-124 aircraft
on order Ex-U.S.S.R. have been deli-
vered,

India House, London

2001. Shri H. N. Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it has come Lo his notice
that the word “Hindustan” in large
Nagri letters is inscribed on India
House, the scat of our IHigh Commis-
sion in London; and

(b) if so, the reasons for use of that
word when the synonym for India ac-
cording to our Constitution, is
“Bharat"?

‘I'he Minister of External Affairs
(Shri M, C. Chagla): (a) Yes, Sir.

(b) The inscription “Hindustan” in
the Nagri, Roman and Urdu scripts
had been engraved in marble above
the front entrance of India House
when it was first constructed in 1930.
1t is proposed to substitute the word
“BHARAT" and rep'ace other obso-
lute inscriptions in due course when
the exterior of the building is re-
paired.

Afro-Asian Peace Corps for US.A.

2002. Shri Ram Harkh Yadav:
Will the Minister of External Affairs
be pleased to state:

(a) whether the US. Ambassador
in India has expressed a desire of
Asians and Africans raising a Peace
Corps to go to U.S, to contribute to
the solution of U.S.A's difficulties;

(b) the nature of Peace Corps de-
sired; and

(¢) the Government'’s reaction there-
io?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). In

an American Embassy publication,
the “American Reporter” dated



4351

9-11-1966, the Ambassador of the
U.S5.A. in India wrote “because the
Peace Corps has proved to be of
mutual benefit it raises the interest-
ing possibility of a so-called ‘reverse
Peace Corps' which would bring
many young people from Asia and
Africa to the United States to con-
tribute to the solution of some of
our own difficulties”,

This was a passing observation
and there is no specific proposal
and, therefore, the Government of
India are not called upon to express
any reaction.

Seminar on Nuclear Weapons and
Forelgn Policy

2003, Shri Ram Harkh Yadav:
‘Will the Minister of External Affalrs
be pleased to state:

(a) whether an All India Seminar
on Nuclear weapons and Foreign Poli-
oy was recent'y inaugurated in New
Delhi;

(b) it so, the details of the delibe-
rations; and

(c) the reaction of Govermment

thereto?
The Minister of External Affalrs
{Shri M. C. Chagla): (a) Yes, Sir.

~(b) Except for the inaugural ses-
sion, the other sessions of the semi-
mar were closed to the press and the
‘public.

{¢) Does not arise.
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Emergency Session of Underground
Nagas

2007. Shri Brij Basl Lal:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Ram Swarup;
Shri Balgovind Verma:
Shri Braj Behari Mehrotras

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether Government have any
information about the proceedings of
the recent 3-day Emergency sessiom
of the underground Nagas so-called
“Parliament”; and

(b) if so, what i3 Government's
information and reaction thereto?

The Minister of External Affalre
(Shri M. C. Chagla): (a) No authen-
tic report is available. Howeves
Government have seen the press
reports.

(b) Governments position with
regard to Nagaland is well known.
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Transmitters in Mysore

2008. Shri H. C. Linga Reddy:
‘Will the Minister of Information and
Broadeasting be pleased to state:

(a) whether the present A.ILR.
fransmitters given to Mysore are
weak and the radio listeners are
finding it difficult to hear news and
other radio programmes in some of
the places;

(b) if so, whether there is any
programme to replace the weak
transmitters by strong ones in the
Fourth Plan; and

(e) if so, when and at what cost?

The Minister of Information and
Broadcasting (Shrl Raj Bahaduor):
(a) The Mysore State has the follow-
ing transmitters:

(1) Bangalore.

(i) A high power mw transmit-
ter,

(ii) A low power mw transmit-

ter of Vividh Bharati ser-
vice.
(2) Dharwar,
(i) A medium power mw trans-
mitter,

(ii) A low power mw transmit-
ter of Vividh Bharati service.

(3) Bhadravathi A medium

power mw transmitter.

(4) Gulbarga. A medium power

mw transmitter.

These transmitters provide cover-
age to more than 60% of the State
both in terms of area and population.

(b) and (c). The draft Fourth
Plan, which has yet to be approved,
provides for the following additional
transmitters in this state:

(i) Mangalore. A medium power
mw transmitter with studios
and recelving centre facilities
at an estimated cost of Ra. 33
lakhs.

Mercara. A low power mW
transmitter with studios and
receiving facilities at an esti-
mated cost of Rs. 13 lakhs.

(ii)
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With the completion of these schemes
only some areas in the Districts of
Bijapur, Raichur and Bellary may
not be able to get reception of the
requisite standard.

Settlement of Ex-Servicemen

2009. Shri Brij Basl Lal:
Shri Vishwa Nath Pandey:
Shri Ram Swarup:
Shri Balgovind Verma:
Shri Braj Behari Mehrotra:

Will the Minister of Defence be
pleased to state:

{a) whether two schemes have
been prepared for settlement of some
ex-servicemen in  Tripura and
N.EF.A,; and

(b) if so, the main features of the
schemes?

The Minister of Defence
Swaran Singh): (a) Yes, Sir,

(b} The main facilities to be pro-
vided to the settlers under these
schemes are as follows:—

(Shri

(1) Free transport for self and
family from the residential
place to the place of settle-
ment,

Free grant of land for agri-
culture,  homestead, and
kitchen garden.

Free residential — accommo-
dation at the initial stage.

@

3)

Provision of basic amenities
like roads, water supply,
sanitation, dispensaries,
schools, etc, in  settlement
areas free of cost.

(4)

Financial assistance in the
form of free grants &nd
loans for house building,
maintenance of self and
family for a few  initial
years, and procurement of
the requisite  house-hold
effects, agricultural imple-
ments livestocks, seeds,
manures, ete,

(5
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Bolling Mill in Teheran

2010-A. Shrimati Ramdulari Sinha:
Will the Minister of External Affairs
be pleased to state:

{a) whether Government propose to
help Tcheran in setting up a rolling
mill there; and

(b) if so, the detsils of the scheme?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
No government to government col-
laboration is contemplated. However,
a private Indian company is nego-
tiating with Iran for the establish-
ment of a steel rerolling mill in
that country.
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Collaboration with UAR.

2010-B, Shri Vishwa Nath Pandey:
Shri Kindar Lal:
8Shri P. C. Borooah:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that Gow-
ernment have agreed to have Indo-
U.A.R. economic and technical col-
laboration and to explore the possi-
bilities of joint ventures in the indus-
trial and technical field;

External

(b) if so, the main features of the
agreement?

The Minister of Fxiernal Affairs
(Shri M. C. Chagla): (a) a&nd (b).
Following the talks between Prime
Minister and President of the UAR.
during the latter's State visit to
India, after the Tripartite Summib
in Delhl, the Economic Ministers of
India and U.AR. are to meet early
in December to discuss economle
and technical collaboration end ex-
plore the possibilities of joint ven-
tures in the industrial and technolo-
gical flelds.
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Delhi-Lahore Hot Line

2010-D. Shri R. 5. Pandey:
Shri Firodia:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Onkar Lal Berwa:
Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Will the Minist of Def be
pleased to state:

(a) whether the work on the instal-
lation of a ‘Hot-Line' between Delhi
and Lahore for dircet telephonic coma
munication between the Army Chiefs
of India and Pakistan has been com-
pleted;

(b) it so, at what cost: and

(¢) the expenditure to be borne by
Pakistan?
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The Minister of Defence (Shri
Swaran Singh): (a) In the discus-

siong held between the Army Chiefs
of India and Pakistan on 13/14th
Scptember 1966 at New Delhi, it
was agreed to establish telephone/
radioc communications to  facilitate
contact between the two Army
Chicls in order to avoid any mis-
understanding on either side. The
purpose of lhis azreement on the
Indian side is being served on the
one hand by utilising the existing
P. & T. line speech circuits between
Delhi and Amritsar and thence to
the border and on the other hand
by having stand-by radio telephony
tacilities for contact with Rawalpindi
In case of need,

(b) No special expenditure on
Installation as such is involved In
8o far as India is concerned as
existing lines and equipment will be
used, e

(¢) The information is not avail-
able with the Government of India
and will be known only to the Gov-
ernment of Pakistan.
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CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO.
5006, DATED 9.5.66. REGARDING
EXPLOSION IN ORDNANCE FAC-
TORY AT KIRKEE

The Minister of State in the Min-
istry of Defence (Shri A. M. Thomas):
While answering Unstarred Lok Sabha
Question No. 5006 on the 9th May,
19668 1 had placed a statement on the
Table of the House. In para 3(c) of
the statement, I had stated as fol-
lows: —

“3(c) Ammunition Factory Co-
operative Society.—Late Sh.
Pattulo was a member of
Ammunition  Factory Co-
operative Society Limited and
undey  Death-cum-Benevolent
Fund Scheme and Family
Relief Fund of the
Society. his family is entitled
to Rs. 500|- and Rs. 150|-
from these funds respectively,
The amount has not been paid
in the absence of legal heir-
ship certificate.”

2. Further information has since
been received that the earlier state-
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Member

ment which was based on informa-
tion given by the Ammunition Factory
Cooperative Society has not been
found correct on further scrutiny in
as much as the late Sh. Pattulo was
not a member of the Ammunition
Factory Cooperative Society Limited,
Kirkee and hence his family is not
eligible for any payments under the
Death-cum-Development Fund Scheme
and Family. Relief Fund of the
Society.

12,15 hrs.

ARREST OF MEMBER AND HIS
RELEASE ON BAIL

(Shri Ram Sevak Yadav)

Mr. Speaker: On the 17th Novem-
ber, 1866 1 had read out to the House
the telegram received from the Deputy
Superintendent of Police, Barabankl,
intimating the arrest of Shri Ram
Sewak Yadav, Member, Lok Sabha
Subsequently 1 have received from
the Superintendent of  Police,
Baranbandi, a formal detajled com-
munication dated the 17th Nov-
ember, 1968 regarding his arrest
1 have also since Teceived &
telegram from the District Magistrate
Barabanki, intimating the release on
bail, of Shri Ram Sewak Yadav. Both
these communications will be publish-
ed in today's Lok Sabha Bulletin,
Part IL

HY TW GU% oAy ATOER)
TETE RATEA . .

o% MANT wwew st ared qgt
HAmA

=Y T da% amw ;9O 9T
qarg |

werq wEET, & e § 737 faAw
fraza o€ fr g @ T F1 A AT
# 3q o formr g7 § ¢ “HOMHT TG )
e W ! # wEr ot § e
gra {73z w€m fF oF f&dr gt
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W7 HET FT WGTC A Y v § av agt
77T TE Y AT & 1 e & A
aq frar &, T Ty zraw &, fral &1
#o frmm & faos fey qfae & qa-
FIF7 T AT A 30 faar Famr 107
T 117 F AT R 1A ATATE
oty Jfzr FTE A A gar § 1 aw A
5 FTAA TGO 151 F FewiT O
AT R 1 T T F FATA A geav gy
@Y & AY g AT w7 g A Faw
¥ afaw foar smar &

oaq AW 9T w1 F AT
& fgTis Friad wifad | ga% & v
wTAFATE |

st 77 fmd (qi7) : W Tga
T FTLHRT §, HTCHF IR AT

s UM §9% @A . 9% 639 0F
qf@rT & | A1 9T 39 9% & T
%1 F737 7 FT AT IR TFET AT AT
Tfgdr 1« & oAl i FgA g
W93 47 51 i 72 ¥ F1A wfgF17
& 1 waT & mw § Ardew T3 g
&t fRe o fiFm & Sigm | 48 @ 2
&=z frar 4% g a9 wadg a=e
TTE AT | T IF A gAU AATA
SF =T |

Wad WIRW : ag §ATT Ay I3
#EAT 2 1 o0 g ol & gy o F g
FF FT 5T { | 77 T 5 wmAw
frzgadt aravawr gf & ga% fagx an
fazarariim fafeee & 7 5o

far as Members of Parliament are
concerned, enough care should be
taken in advance so that no injustice
is done and unnecessarily no arrest is

made.
o & ; (Frovr) - i #Y
gfaa ¥ 2 faar smam 31
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o W W
¥ ¥ otz gf A F aff vy ww

lidukcoiticick ot 41

st Ay fomad : frmmgme sToor
FTHr 2 ey | w wmTr A € At
WY SAHT QI TS E

woa R wIy : ¥ 7 & awar

ot gy famd : w9 TRy W@
gf g™ | ag gRIL eaaeaan &1 T FAAT
FTHSW@E

weaR KERY ;99 97y 43 AT |
WAEAFT T ST w1 § 1., .
(wraam)

Wt ®F  gT A AT Y 1
FET RA NI | (WAIA)  Let us pro-
ceed to the next item. Shri C. R
Pattabhi Raman.

ghri G, N. Dixit (Etawah): Sir, I
want to raise a point of order in re-
gard to what Shri Ram Sewak Yadaw
said.

Mr. Speaker:
him.

I am not allowing

12,18 hrs.
PAPERS LAID ON THE TAELE

Conpuct of ELECTIONS (AMENDMENT)
Rures

The Minister of State In the Ministry
of Law (Shri C. R. Pattabhi Raman):
1 beg to lay on the Table a copy of
the Conduct of Elections (Amend=
ment) Rules, 1966, published in Noti-
fication No. S.0. 3450 in Gazette of
India dated the 10th November, 1966,
under sub-scction (3) of section 109
of the Representation of the People
Act, 1951, [Placed in Library. See No.

LT-7359/66].

S SE e
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STATISTICAD INFORMATION re¢ WORKING
OF THE PREVENTIVE DETENTION AcT

The Deputy Minister in the Ministry
of Home Affairs (Sbri Vidya Charan
Shukla): I beg to lay on the Table
a copy of the Siatistical information
regarding the working of the Preven-
tive Detention Act, 1950, during the
period 30th Scptember, 1965 to 30th
Scptember, 1966, [Placed in Library.
See No. LT-7360/66].

Shri S, M. Banerjee (Kanpur): Sir,
1 wish to say a few words on the
document just now laid on the Table
by Shri Vidya Charan Shukla.

Shri Kapur Singh (Ludhiana): Sir,
I want to raise a point of order. I
have been trying to catch your eye.

Shri G. N. Dixit (Etawah): I have
raised a point of order. I should be
heard first before they are heard.

Mr. Speaker: He will kindly sit
down.

Shri 8. M. Banerjee: The hon.
Deputy Minister is laying a list of
those who were arrested under the
Preventive Detention Act—I am refer-
ring to item 2A. The 12th item on
the Order Paper today is the conside-
ration of the Preventive Detention
(Continuance) Bill, I think it will
come up 8t 2 or 2.30. When the Min=
ister was making some statement the
other day, he said definitely no one is
arresteq practically under the Preven-
tive Detention Act. This statement
he is laying now will be circulated to
us tomorrow. But we will be discus-
ging the Bill today. This is how Gov=
ernment tries to avoid proper discus-
sion,

Shri Vidya Charan Shukla: Nor-
mally this statemenat is laid on the
Table during the budget session, This

- has been the practice for the last 10
years. This year because the Preven-
tive Detention (Continuance) Bill is
eoming up for discussion, we made
srecial efforts and laid it on the Table
earlier, so that members may have
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the chance of going through this state-
ment.

Mr. Speaker: That routine state-
ment in the budget session is 3 differ-
ent thing. This statement is being
laid because the Bill is coming up for
consideration. I suppose Government
wants to supply the requisite infor-
mation to the members go that they
may refer to it. The complaint is the
statement which has becen laid today
will be circulated tomorrow whercas
we will be taking up the Bill today.
Why should it not have been laid two-
or three days earlier, so that members
would have had time to go through
ity

Shrl Surendranath Dwivedy (Ken-
drapara): Let the Bill be taken up
tomorrow.

Shri Vidya Charan Shukla: The
printing could not be done earlier in
spite of our best efforts. If you like
this Bill could be taken up tomorrow.

Mr. Speaker: Are the copies ready
now?

Shri Vidya Charan Shukla: The
copies will be made available by this
afternoon.

Mr, Speaker: If the copies can be
made available to them just now, we
can start the discussion on the Bil}
after 2 hours,

Shri Vidya Charan Shukla We will
try to make the copies available.

sheg femd (F10) @ AU CH
STIEqT FT A 2 |

woaa " waT ?

oft vy femd 7 9T

weaw Wity ;. ar {w " 2y
T, 97 | {1 97 &fod
Shri Kapur Singh rose—

Shri Ranga (Chittor): Sir, yom
promised to call Mr. Kapur Singh.

Mr, Speaker: I will call him.
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1223 hrs,

STATEMENT RE: PRIME MINIS-
TER'S VISIT TO NEPAL

Mr. Speaker: Shri
read the statement.

Chagla may

Shri Surendranath Dwivedy (Ken-
drapara): The Prime Minister is
present. Why should the External
Affairs Minister make the statement?
Why not the Prime Minister? So Jong
the practice has been when the Prime
Minister visits a couniry, he or she
makes the stalement here. What is
this new procedure?

ot me fema (7iv) @ 9@l @
TETE L AT AT G

The Minister of External Affairs
(Shri M. C. Chagla): I do not see
how the House is in any way preju-
diced. I am poing to set out what
happened when the Prime Minister
visited Nepal. Whether the Prime
Minister reads it or I read it, what
difference does it make to the House?

Mr, Speaker: There might be some
questions which might have to be par-
ticularly addressed to the Prime
Minister.

Leader of the House (Shri Satya
Narayan Sinha) She is here to ans-
wer any questions.

Shri Ranga (Chittor): If it is the
Prime Minister's statement, let her
read it, If on the other hand my hon.
friend wants to read it on her behalf,
let him say he is reading it on her
behalf. (Interruptions). The leader
of a group, Mr. Dwivedy, has thought
it fit to raise this point. I think due
consideration should be given to it
Why is it that this departure is being
made? Ts it because of some vocal
difficulty on her part or is it because
she would like him to do this part of
her joh and afterwards reserve herself
to answering the gquestions seeking
elucidation? Some explanation is need-
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ed. Otherwise there is no reason why
this departure should be made. The
impressions of the Prime Minister on
her tour should be read out by the
Prime Minister herself,

Shri M. C. Chagla: The Prime Min-
iter's visit to Nepal, which was a very
important one, undoubtedly affects the
External Affairs Ministry and I think
it is quitle appropriate for the External
Affairs Minister to tell the House
about the results and achievements of
the wvisit. To the extent that this
stutement refers to anything personal
to the Prime Minister, she is present
to answer questions, I do not under=
stand how the House can object to
the External Affairs Ministey making
this statement on a matter which
affects the External Affairs Ministry.
The visit was an official visit; not a
private wvisit,

Shri Surendranath Dwivedy: Are
we to understand that only matters
connected with the External Affairs
Ministry were discussed when the
Prime Minister visited Nepal or some
other Ministers are also going to make
statements about matters relating to
their ministries which were discussed
during the visit?

Mr. Speaker: Let us hear the state-
ment first.

Bhri M, C. Chagla: The House can
adjudge after I read out the state-
ment. Sir, (Interruptions).

oft vy fomrd © W WY ¥ Wy
g arAgA ¥ 7 W I /19 aa
aETan 4 7

ot T §UE mA (TEEY) ¢
g A M w3 fr o3 1 w4 g
Ty TEA 1 qA0E fn e wwr g ?

Shri M. C. Chagla: In response to
an invitation from His Majesty the
King of Nepal, the Prime Minister
visited Kathmandu from 4th to Tth
October, 1966, The Prime Minister
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[Shri M. C. Chagla]

was happy to have had this opportu-
nity to exchange views with His
Majesty the King, the Chairman of
thre Council of Ministers and other
leading personalities of Nepal,

2. The Prime Minister was deeply
touched by the friendly and warm
welcome exlended to hep during her
stay in Nepal which was a manifesta-
tion of the friendly feelings of the
people of Nepa] towards India and
the Indian people.

3. India and Nepal share 5 long
border which is free and open for un-
restricted movement by people on
both sides. QOur peoples share g com-
mon heritage and are closely bound
together by history and geograpahy
and by a common culture ang tradi-
tion. With such close associations in
the past, it is only natural that we
should work closely together to
promote our many common interests.

4 The Prime Minister wag greatly
impressed by the visible gand varied
signs of progress she saw or that
were reported to her in Nepa] since
her last visit to Kathamandu 13 years
ago. We are happy that India has
been of some assistance in furthering
this progress. His Majesty the King
alsp expressed to the Prime Minister
his gatisfaction at the speedy progress
achieved in the implementation of
Indian aided projects in recent years.
She had the honour to inaugurate one-
such project in which we have colla-

borated—the Sundari Jal Water Sup-

ply Scheme, which serves the city of

Kathmandu. All the assistance we
have rendered to Nepal has been
conceived and made available in a

spirit of friendly co-operation bet-
ween neighbours. It is in accordance
with this gpirit thit we have renams=
ed what was hitherto known as the
Indian Aig Mission, as the Indian Co-
operation Mission, Despite our own
economie difficulties, we have decid=
eq to double the quantum of gssis-
tance to Nepal to about Rs, 40 crores
during our fourth Plan period which

NOVEMBER 21, 1066

to Nepal (St.) 4370
happens almost to coincide with
Nepal's current #ive year Plan
Large numbers of students and

trainees from Nepal are studying in
our universitiecs and technical insti-
tutions. We welcome these and other
contacts and would like to see them
enlarged and strengthencq in both
directions.

5. The House will, I am sure, be
glad to know that agreement has
been reacheg on the Western Kosl
Canal and the East-West Highway.
Steps are being taken to sign the
concerned agreements and it is ex-
pected that work will begin in the
present cold weather.

6, The Prime Minister greatly wel-
comed the opportunity she had for a
frank and cordial exchange of views
with King Mahendra and Chairman
Thapa. Our delegation also had talke
with other Ministers and officials of
the Government of Nepal. All these
discussions have been extremely fruit-
ful ang have resulted in closer and
mutual understanding between our
two countries. OQOur discussions, once
again, revealed g continuing simila-
rity of approach on international
issues baseg on the principles of non-
alignment, and peaceful co-existence
Both sides re-affirmed their wvital in-
terest in the territorial integrity,
prosperity and general well-being of
the gther. We agreed in particular
that international issues should be
settled by peaceful means.

7. There was a preliminary discus-
sion on certain issues pertaining to
trade. It wag agreedq that these
matters shoulg be more fully consi-
dered by the officials concerned. An
Indian Trade Delegation is gccording-
ly visiting Kathmandu shortly, and I
have no goubt that all the issues will
be fully considered by them and re-
solved satisfactorily.

8. The Prime Minister was accor-
ded s very warm civic reception by
the citizens of Kathmandu and had
an opportunity ot addressing the
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Nepal Bharat Maitri Sangh and the
women’s organisation of Nepal and
meeting their members. Her visit to
Bhaktapur, near Kathmandu, also en-
abled her to see something of the
splended culiural heritage of Nepal
which has intermingled so closely
with our own,

9, The Prime Minister extended an
invitation to Their Majesties the
King and Quecn of Nepal to wisit
India which they have accepted.

Mr. Speaker, Sir, with your permis-
sion I beg to lay op the Table of the
House g copy of the Joint Commu-
nique issued at the conclusion of the

Prime Minister’s visit to  Nepal.
[Placed in Library. See No. LT-
7364/66].

Shri Hem Barua (Gauhati): Nepal
is a friendly country and we want
their friendship to grow, I must
congratulate the Prime Ministey for
finding time to visit this country in
order to strengthen the age-old friend-
ship. But, may 1 seek a clarification
from her? May I know whether she
had any discussion with the Nepalese
State leaders about the military build
up by the Chinese on the Bhutanese
frontier, as also the general threat
that Ching poses against India today?
If so, are we 1o understand, or how
far is it correct, that the Nepalese
leaders tolg our Prime Minister that
they do not think that China might
attack India again?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): This question was discussed
and we expressed our deep concern
at the conclusion between China and
Pakistan and the news of military
build up. As far as 1 remember, the
Nepalese did make no such statement,
as ke hon. Member is attributing to
them.

Shri Hem Barua: I did not hear the
latter part of the answer.

Mr, Speaker: The Prime Minister
says that as far as she remembers,
the Nepalese Government did not
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issue such a statement as has been
mentioned by the hon, Member.

Shri Hem Barua: They did not
issue such a statement. But my in-
formation is that the Napalese State
leaders told our Prime Minister that
they do not think that Ching might
attack Indig again,

Mr. Speaker:
what mistaken,

Then I was some-

Shrimatl Indira Gandhl: One of
them did say something to the effect
that they do not think it will take
place in the near future.

Shrl U, M, Trivedi (Mandsaur):
When the Prime Minister visited
Nepal and immediately thereafter
there was news that the relations
between Nepal and China were grow=
ing cordial. Did it crop wup during
the talks with the Nepalese leaders
by the Prime Minister that their re-
lations with China were g8 cordial
as the yelations between India and .
Nepal?

Shrimatl Indira Gandhl: Sir, it is
very difficult to compare relations
between countries. China is g neigh-
bour of Nepa] ang naturally they
would like to remain friends with
China also, But I do not think it in
any way interferes with the very close
friendship and close cultural ties
which we have with them.

ot vy fowd : saew wERA, W
Jarer gAY FT A AT §,  TE TIAT
weeq & fEqd 928 fr gaft oam
w1 #Y qErr A7 Awarg 927 5 @,
99 F 1% H 39T WA AT TR
T e @7 & fF ¥ o997 "5 AT )
oy amx 7 wAwd & v o o fm
o W14 F qgdm & frarsaa a8y
HrEA AT OF AIF AT §, A 9
Tz A1 79 ¥, faq o< 3% A0 ey
# o Tesife Az 7T 9 aAT
HIF g4 df , 79 G AT FH A
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HogTwiT R0 Ry g, A1 #a
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Fir 0% £ efz a1 a0 AR goqme e
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Gar gz g afz e A oo A
dvter vmT @ & afiPer o 7

sftaat glma widt . @ A
gt &, @@ 7 ar-AG @ F aur A9y
AT TTAT , AR, 9T fR & F oo
W1 FgT &, 24 W1 AT AT W AT
g 7 A St @ &, v A ot
Fi1 3, 34 B GH A T AHE & G0
9T F ATHT T

st Ay {Tmd : & 39 «BF ¥ a1y
¥ s e § AT awefle @
qH WA AE §

sftwrd} ghaer ot o wEd

&t 7y {owd: ged afl, gvF |

sl o widft ;2 wAw
tfrmaman g 7w aw
# % & T @ Jrrd ad
qr | #a [T gewr qa § fiF 9w
IR A, ..

ot 7 fowd : SR 5 ¥ wam
HA E 1 LA T AR Ad #1

Shri Vasudevan Nalr (Ambala
puzha): As Nepal has very friendly
relations with the Chinese Govern-
ment, may 1 know whether the Prime
Minister tried to find out from the
Nepali leaders what is the moog of
the Chinese jeadership pow as fur as
peaceful settlement of the dispute
between India and China are con=
cerned?

Shri U. M. Trivedi: Ag if there are
disputes.
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Shrimati Indira Gandhl: What is
the first part of fhe question?

Mr, Speaker: What is the mood of
the Chinese Government at this
moment according to the estimate of
the Nepalese leaders?

Shrimati Indira Gandhi: The mood
of the Chinese was pnot mentioned im
the talks.

Shri Vasudevan Nair: In the con-
text of our dispute....

Shrimail Indira Gandhi: We did
not discuss the change in the mood of
the Chinese,

=t sy T mmeshy ¢ (fatT) o
w1 NI WA A AT T AT K
AW g wAw gAT fF A st
oIx A G W g ¥ nifaE
ok usAfas  oEw JEa #
o giegpho® g agd & fAg
afas F & Wiz ga famr & qua
/G 9 39 ¥ AT 8 3B v A
wra § ; afz g0, 4t ¥ g9 AT & 4R
uiT w4 A1 T gl 9T fEE
sl g fr At At & ehwles
e g 48 g1, a1 sy W afaw
afqes &, w1 7 g @eT 7 s
AT R ITTIE?

wftreit gffaw wiat : gw g A i
# & fir g oT atF & Fravdi &1 agd |
§ mad\g weww @ qga g wiegf
g |l 437 T WX Ig 9T qH
faarz st E

st it W gw (W)
uF a1 AT §AT R oW e &
g3 ofenT w1 %X Faw X
37T Nq 4 1 37 FT TR0 gaq F Afy
@Al &1 AT wRE F wfa wEErgd
@ | & gg smAar q1eA § 5 g @
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12'38 hrs,

STATEMENT RE. EFFECTS OF
DEVALUATION ON INDUSTRY

Thy Minister of Finance (3hri
Sachindra  Chaudhuri): Sir, a=
Honourable Members are aware, one
of the consequences of develuation of
the rupee is that where an industry
had imported capital plant and machi-
nery from abroad before the 6th June,
1966 on deferred payment terms, and
the whole or part of the cost of such
assets is payable on or after that date,
it will have to find am additional
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Devaluation on
Industry (St.)

amount in rupees to acquire the neces-
sary foreign exchange to discharge its
liability, The same is the position
where the purchase of the plant and
machinery was financed by a foreign
loan which remained outstanding
wholly or partly on the 6th June, 1986,
The existing provisions of the Income-
tax Act do not permit industry to
write-up the capital cost of such
assests by the amount of the additional
rupee liability for the purpose of
claiming depreciation and other capi-
tal allowances under the Act. Industry
is also not entitled, under the exist-
ing law, to deduct the additional rupee
liability in the computation of its
taxable income. Government hawve
had under consideration measures for
providing relief to industry from the
hardship arising out of this situation.
The logical and equitable course to
relieve this hardship would be to
allow industry to write-up the capital
cost of such assets by the amount of
the additional rupee liability, so as te
enable it to recoup the entire amount
of such liability by way of deprecia-
tion allowance over the useful life of
the asset, Government have, accord-
ingly, decided to sponsor necessary am-
endments to the Income-tax Act for
this purpose at the next suitable op-
portunity.

437

It has been representzd to Govern-
ment that, besides depreciation allow-
ance, the deduction for devrlopment
rebate should also be granted in res-
pect of such assets with refercnce to
their capital cost as written-up by the
amount of the additional rupee liabi-
lity. Government have given careful
thought to these representations, but
are not convinced of the justification
of allowing development rebate with
reference to the additional rupee
limbility. This is in view of the fact
that developm-nt rebate is a dedue-
tion which is allowed, under the pre-
gsent law, once and for all, for the
vear in which the asset is installed or
is first put to use, with reference to
the actual cost of the asset to the as-
sessee in that year, and not with re-
ference to the additional cost whichk
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may be incurred by him subsequent-
ly due to certain developments, such
us devaluation. Government see no
reason to make a departure from this
principle, and allow development re-
bate on the enhanced cost of the
assets,

There are also instances where capi-
tal assets other than plant and machi-
nery, such as equipment for scientiflc
research or for promoting family
planning. patent rights and copyrights,
etc, were acquired from abroad prior
to the date of devaluation on deferred
payment terms or against foreign
loans. The Income-tax Act does not
provide for the grant of depreciation
allowance in respect of such assets,
but permits the capital cost thereof to
be amortised against profits over a
specified period of years. In such
cases also, it is proposed to allow the
original capital cost to be written-up
by the amount of the additional rupee
liability for the purpose of amortisa-
tion.

‘Where a capilal asset is  sold or
transferred by a taxpayer to another
person, the capital gain or loss arising
therefrom is computed, under the
provisions of the Income-tax Act,
with reference to the original capital
cost of the asset to the taxpayer, It
I# proposcd to permit the original cost
of the asset in such cases to be
written-up by the amount of the addi-
tional rupee liability which the tax-
payer might have incurred in conse-
qucence of devaluation, for the purpose
f computing capital gains or losses.

The legislation which Government
propose to sponsor will cover all
these matters.

I hope that the feasures which I
have outlined before this House will
€0 a long way in relieving industry of
the burden which has been placed on
it by increasing its rupee liabilities on
account of devaluation.

8hri S. M. Banerjee (Kanpur): Sir,
when such statements are made with-

Re. Suspension of
Member oB

out prior notice, I would request you
that copies are made available to us.

Shri Ranga (Chittoor): So that
we can put some guestions tomorrow.
It is a very important thing.

Mr, Speaker: All right. It will be
circulated so that the Members might
study it.

1241 hrs.

RE. PROCEEDINGS OF THE HOUSE
AND SUSPENSION OF MEMBER

Shri Kapur Bingh (Ludhiana): Sir
I want to make one or two points
before jou and the House in relation
to the proceedings of the 18th Novem-

T.

You will recall and the House will
recall that a certain Member was
named by you peremptorily, as I
thought, and I rose up on a point of
order; I was ignored. Then, the
Leader of the House rose up to make
a motion for his suspension from the
service of the House, I again rose up
on a point of arder and I was ignored.
After that, when you called for the
ballot to be taken on the motion, I
again rose up on a point of order and
pointed it out to you in so many
words that the proceedings being
taken were against the rules to which
you remarked, "It does not matter”.
1 then protested saying, “This is a
most strange thing we are hearing in
this House that the rules of the House
do not matter.” Then, Sir, you denied
that you hag said such a thing and a
number of Members from this side
confirmed what I-had said. At that
stage my hon, friend, Shri Hiren
Mukerjee, got up and interceded on
my behalf just as Professor Ranga
had to intercede on my behalf, today,
and it was then that I was allowed to
state my point of order. All these
proceedings are missing from the pub-
lished and cyclostyled proceedings of
this House.
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This editing of the proceedings of
this House as it strikes me, as far as
I seem to remember, has not happened
for the first time. I wish to bring to
your notice that we are not aware of
any rule or any authority under which
this kind of editing can be done. This
is the first point I want to bring to
your notice.

The second point which I want to
bring to your notice is with regard to
the substance of the point of order
which | had raised. You will recall
that the point of order which I had
raised was that the proceedings for
the suspension of a Member from this
House are quasi-judicial proceedings
and such is the practice in the House
of Commons. I also pointed out that
the rule for suspending the Member
from the service of the House, that
is, rule 374 of our Rules of Procecdure,
is identical with the rule which
applies in the House of Commons also.

You, Sir, disposed of my point of
order by referring to, what you called,
the rclevant rule o the House of
Commons. In the mean time I have
consulteq that rule. That rule or
direction of the Speaker says that
after the motion has been made no
debate shall be allowed and no am-
endment to the motion made shall be
allowed. On that basis you over-
ruled my point of order. But my
point of ordcr was that there have to
be quasi-judicial proceedings before
a Member can be suspended from the
service of the Hous: and that such is
not only the practice in the House of
Commons but such is the authoritative
interpretation of the relevant rule by
the Speaker of the House of Com-
mons.

Now, I have this authority before
me, It is an article written by Rt.
Hon. Horace King, Ph. D.,, MP, the
present Speaker of the House of Com-
mons, in the Parliamentarian, April
1966 issue, which is described as the
journal of the Parliaments of the
Commonwealth. On page 130, column
2, this rule, that is, rule 374, is dilated
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upon by the Speaker of the House of
Commons in the following words:—

“In the last resort the Speaker
may have to punish a recalcitrant
Member by asking him to leave
the chamber or, the ultimate sanec-
tion, by “naming” him to the
House, in which ecase the House
will at once suspend him for a
period. Such sanctions are, and
must ever be, quasi=judicial. The
House trusts, indeed knows, that
he will yse them only for the good
of Parliament, and never for a
partial reason.

Such sanctions, however, are
rarely used, for the authority of
Mr. Speaker is moral, and the
moral force which gives him con-
trol of the House is his, and the
House's acceplance of complete
impartiality in the Chair.”

I beg to submit most respectfully
that in the light of this authoritative
interpretation of rule 374, precedents
and practices that have been
established in this House, of not only
summarily suspending Members from
the service of the House but of alse
suspending Members when they are
not present in the House as also sus-
pending them by making accusations
which have no bearing on the subst-
ance of rule 374, and then, further,
refusing them any opporiunity of
making even a personal explanation,
now at the fag-end of the Third Lok
Sabha may be stopped and you may
be good enough in your wisdom to
revise the ruling which you gave on
the 18th November.

Shri G. N. Dixit (Etawah): Sir, if
you will permit me . . .

Mr. Speaker: No, it is not neces-

sary.

I am thankful to the hon. Member
that he has brought these things to
my notice—He has written to me
also—though I regret that it was not
the occasion for this. When once a
decision has been taken by the House, .
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it is not to be discussed and said that
it was a wrong decision and that we
must revise it.

Shri S. M. Banerjee (Kanpur): A
motion can be moved afterwards,

Mr. Speaker:

That is a different
thing altogether,

Shri Kapur Singh: I moved a
motion in g previous case and you dis-
allowed that.

Mr. Speaker: It depends on the
motion, when it is moved, whether
I disallow it or allow it. That is not
the thing.

He has written to me also and has
read it just now that Mr. Horace King,
the present Speaker of the House of
Commons, has said that it is a quasi-
judicial proceedings. But which is the
eourt that has to take those proceed-
ings? Hcre, our rule is very clear.
It iz the Speaker who has to take that
into consideration. It is mot that it
would be discussed here ang there
would be a debate here. It would
just conflict with the clear rule and
our rule is not identical with that of
the House of Commons. Rather, the
House of Commons rule goes much
further as I read it that day. If I
have misquoted anything, he can take
exception to it and I would be ready
to withdraw il. I read that rule that
ig there in the House of Commons
and that stands as it is—no amend-
ment, no adjournment, no debate shall
tak; p'ace. And that is what I did.
I do not see any reason now just to de-
part from that practice which has
been in vogue here and is in confor-
mity with the clear wordings of the
ru'e here as well as in the House of
-Commons.

The second thing that he has pointed
out is that he was ignored and that
he does not find those words that he
said In the records. I was rather very
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surprised to hear that because no
editing is done. I had not known
that some words were not there. But
now I learn—ang that was the reason
why he hag complained that he was
being ignored—that the bell for Divi-
sion was being rung and he was insist-
ing that he must be heard and 1 was
requesting him that the bell was
ringing and that nothing was being
recorded and still he insisted and said
certain words. When the bell is ring-
ing, certainly, nothing is recorded. So,
it was natural that those things were
not recorded.

Shri Priva Gupta (Katihar): How
are we to know that the bel} is ring-
ing? We do not hear its sound here.

Mr. Speaker: When I put the motion
ang say that the lobbles be cleared,
then the bell begins to ring.

I am sorry that I cannot agree with
Sardar Kapur Singh though he has
made a grouse. I do not think I have
done anything which he should com-
plain against.

Shri Kapur Singh: We submit to
your rulings as we should. But I
most respectfully point out once again
that you have not disposed of the point
that T have made. The rule merely
says that there shall be no amendment
and no debate after the motion, But
the rule does not say that there shall
be no quasi-judicial proceedings
before the motion.

Mr. Speaker: No: that finishes it.

Shri G. N. Dixit: I want to make a
constitutional point in support of this.
My submission is....

Mr. Speaker: Mr. Dixit, if I had
any doubts, I must have al'owed him
and heard him. Because I had no
doubts, I said that there was no need.
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12.53 hrs.

RE: MOTION FOR ADJOURNMENT
AND CALL ATTENTION NOTICES

(Queries)

N ¥ (ETEIA): WET WERA,
# grrEr aTsEeR awET

s wgiRd - fio 7, famafmas
A W aTg ¥ A 3e0r o0 Awr 3,
T T & sy A€ g &, A
SE0 A #, A1 T it Arfed

o 2y : & A7 M3z & oy weR
TZAT FARATE 1 F I Frar mwr @
grargrar Az o g fr o=
A1 UETAHT AWMA WIET 2 A1 SAET
mgFe AT fem e 93 femEm
HAF H, ATe 20 T, BT F1 T, AT
IrH AEITETT B FTEE L

Mr. Speaker: You can ask for a
«iscussion in any manner. If T can
help there, T will certainly do. But
this is not the manner in which he
should do.

star  FHEITIX DIA A
qEaT At 3rfeT o

WeqA ®EiRE . WTTT AT AT FEA
wea fas st rm g miwm g g
93 9y d3 1A |

Shri 8. M. Banerjee (Kanpur): I
have a submission to make. You have
rejected the Call Attention notice. But
1 would urge upon you—you must
have read the judgment of the High
Court—to kindly ask....

Mr. Speaker: If T allow these things
to be raised in this manner, there i3
no end to it..(Interruption), U I
allow you then why should not I
allow others to mention about other
things?

Shri Priya Gupta (Katihar): I have
given a Call Attention notice ang I
‘have written to you a letter. ...

2158 (Al) LED—e.
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Mr. Speaker: Mr, Priya Gupta, when
one Member is already speaking, you
should not speak. You begin to speak
simultaneously.

Shri Priya Gupta: I have written
to you y letter. Sections 107 and 117
have been declared ultra vires,

Mr. Speaker: That was a wrong
statement made by the hon. Member
that 107 and 117 have been declared
ultra vires. They have not been dec-
lared ulitra vires. He wriles to me
that I should take action because they
have been declared ultra vires. That
was a wrong statement made by the
hon. Member.

Shri Priya Gupta: Everybody has
been released.

Mr. Speaker: Now, he insists on that
again. He should first be sure of his
grounds. You insist and continue to
proceed in that manner (Interruption)

Shri Priya Gupta: You never call
me.

Shri S. M. Banerjee: Sir, if you say
that the Call Attention notice is not
necessary, your judgement is final. Bui
I would only request you to ask the
Minister to make a statement sgwo
maoto.

st TERTE gTew (aTEED)
7 uF frign T wgw §, voed
wgrea, wraEr oY oAt AT & ot
tfFmaA s @A W oy
A1q @ UrT 107, 117 S wwFATr
gE & 151 Wiy g 9w e
gt ¥ mrarem ¥ W st Faorg z e
¥ fE g w1 Ao R A Ter &
18 7= ¥ A1 fawiigd & v
At g o @7 91, a7 oY wew g T,
o fos 3a w1 39 ¥ Frf aarg @ 41
any forfe & & gy wgEw & I
wigat £ fiF g arandl 3 ol ® wf
T femgmr y?
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oW WEEW . §W 9F ¥ LW
&g ¥ 7EF ITAT AT GwAT § | &5 AT

8hri Priya Gupta: Dr. Lohia and
others are still kept behind the bars.

Mr. Speaker: How many times shall
1 have to tell him? When 1 take
action, the whole Opposition stands
up and says that it is a harsh action.
I am now asking the Opposition that
in spite of my requests, Mr, Priya
Gupta persists in his mistake that he
has made and he is going on speak-
ing.

= TRRTE A . WETH AEIET;
=&t wgren ¥ #iga fr ag tvwr s gy

W WG A ¥R d@ F
L1l

=it g feady (FA7) : e wgEy,
T FZA AE] @A FIMT |TEAr
% ©A thuga Amm g § @
e

saw agied - d aId 6 T

T Agar |

ot wq famd: ™% At €A, a2
A wT AT 21 AT Ga ¥ & A A
% ¢ ... (wwwm) . .oF [z
R AW gA §, W AR ¥ g E,
FWET QU 9T AL B, FAwT AT G
g Rda & d30 W@ E, wa qH W
fifay arfvs & vy fypz & fad
*wE

wew wgiwm o § gawr s &
FAT F | WA §T AL B AAW IS
EL

ot ay femd © 9@ I TH &,
& M F FEw wom wgw g,
os fom & aga Twam adi Qo
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WEaW Wi CF A § AG Ao
Tt 1 Bills to be introduced.

ot aw femdy : 3 4 § A 9R
77 13 & vs faAe 38 aw gfd

WS WRAT © §4 aE ¥ Ad &
qaT | M AT A L

st wyq fosed - WAz &1 Q) aEr
AT A §- 0F A_F §1 A A 7
i 91T AT 52 @ F vt |0
TMIZUE AT FATE . ..

WR A AY . §F TG § qE T34

g

st wyq fomd : ¥ eqm o
fear , Ay Arwa w7 far | WA
FITC 01 T T § | W =T q ¥
34T w79y WET g W @, oF fame
qA A | At ad ¥ Am |
gar wat s wgd &£ A Aay &
FIOT T Y | 34T 14 6 FT ATEY
qFT &Y &, AAY W37 AT w0y Ay o

L]

SR WEAT WA ST RS AL §
Bills to be introduced.

ot vy femd : & &5 warg , 43
a & ¥, 3fe o o 99 o
afqg 1

Mr. Speaker: This should not go.un
record.

Shri Madhu Limaye: *°.

Mr. Speaker: I have asked him so
many times. He will now go out

Shri Madhu Limaye: **

(Shri Madhu Limaye then left the
House).

- **Not re;crded.
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GOA, DAMAN AND DIU (OPINION
POLL) BILL®

The Deputy Minister in the Minis-
try of Home Affairs (Bhri Vidya
Charan Shukla): I beg to move for
leave to introduce a Bill to provide
for the taking of an opinion poll to
ascertain the wishes of the electors of
Goa, Daman and Diu with regard to
the future status thereof and for mat-
ters connected therewith.

Mr. Speaker: Motion moved:

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing of an upinivn poll to ascertain
the wishes of the electors of Goa,
Duman and Diu with regurd to
the future status thereof and for
matters connectpd therewith™.

Bhri U. M. Trivedi (Mandsaur): 1
oppose the introduction of this Bill,
ang I do wo for this reason, We have
a'ready got the democratic system of
having elections wherever we like.
The elections can be fought out on
general manifestoes by the various
parties, and in those manifestoes these
points can be taken up. That is the
ordinary principle that has been fol-
lowed in other cases. Why has a
similar principle not been followed in
the case of Goa, Daman and Diu?

The issue is quite clear. The Goa
Assembly has already come to a parti-
cular decision and that decision has al-
ready been communicated to the coun-
try and to the wor'd at large. Why
has that not been accepted, and why
is this new and novel procedure be-
ing adopted for the purpose of fore-
ing people to come to a particular
decision in a particular manner?

I say that this is g Bill which offends
against the very essence of the demo-
cratic principles by which our country
is to be ruled. I, therefore, feel that
this Bill should not be introduced.
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st i (area) . wene W,
T WY WgAT qrgAr g |

Mr, Speaker: The rule clearly pro-
vides that I shall gnly hear one Mem-
Ler who opposcs and then the hon.
Minister,

oY wf ;A ot wgAr WA 0 &
ATEATE_ Tg Afw=TE )

Mr. Spaker: The hon, Member is
a Jawyer and he might consult the
rules. Now, he should resume  his
seat. Y |

Shri Vidya Charan Shuklia: This
point has been considered by Govern-
ment namely what the best method is
to ascertain the wishes of the people
and then this decision has been taken
by Government, and the reason for
this decision is as follows. It was
thought that in the clection: a lot of
personalities got  involved and the
question of pérsona'ities also came up,
and, thereforv, a good and fair deci-
sion inight not be availab'e if this
issue: was decided at the time of the
general elections or the general elec-
tions were to indicate the trend of
thinking of the people of Goa. That
is why it has been decided to put it
through as o separate measure in
which no personalities are involved,
Only a simple question is posed, and
the question of parlies also does pot
come in here. This is the fairest way
of ascertaining the wishes of the peo-
ple. and that is why this measure is
being introduced.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
taking of an opinion poll to as-
certain the wishes of the ¢'ectors
of Goa, Daman and Diu with re-
gard to the future status thercof
and for matters connected there-
with."”,

The motion was adopted.

*Published in Gazette of India Extraordinary, Part II, section 2, dated

21-11-88.



4389 Bills Introduced

Bhri Vidya Charan Shukla: I intro-
duce the Bill.

13.05 hrs,

RE: PREVENTIVE DETENTION
(CONTINUANCE) BILL

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): I want to nake
Jjust  onc small statement. You had

mentioned earlier something about
copies of the statement containing in-
formation about the working of the
Preventive Detention Act, 530 copies
have already been supplied to  the
Lok Sabha Secretariat, and these are
available 1p the Members at the Pub-
lications Counter.

Shri U. M. Trivedi (Mandsaur): On
a point of clarification, He says that
copies have becn sent to the Lok
Sabha Sccretariat. Does it mean that
the Bill wi'l be taken up today for
discussion? In that case, when sha'l
“we get time to read the statement?
Let some time be given to us for read-
ing it before the Bill is taken up here.

Shri Surendranath Dwivedy (Ken-
drapara): Let it be taken up at 4 Py

Shri U. M. Trivedl: Let it be taken
up at 4 1M,

Mr. Speaker: I am told that i* is
a very short statement and it would
not take much time.

Shri U. M. Trivedi: It may be short
‘out there should be some time pro-
vided for us to go through it.

Mr. Speaker: All right, we shall
have two hours for that purpose.
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12.061 hrs.
KERALA APPROPRIATION (No. 3)
BILL,* 1966
The Minister of Finance (Shri

Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to gutho-
rise payment and appropriation of cer-
tain further sums from and out of the
Consolidated Fund of the State of
Kera'a for the services of the finan=
cail year 1966-67,

Mr. Speaker: The question is:

“That leave be granted Ia
introduce a Bill to authoris. pav-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1966-67.

The motion was adopted,

Shri Sachindra Chaudhuri: I intro-
ducet the Bill.

13.07 hrs.

KERALA APPROPRIATION (No. 4)
BILL,* 1966

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to move
for leave 10 introduce a Bill to pro-
vide for the authorisation of appro-
priation of moneys out of the Consoli-
dated Fund of the State of Kerala to
meet the amounts spenl on certain
services during the financial year
ended on the 31st day of March, 1963
in excess of the amounts granted for
those services and for thutl year.

Mr. Speaker: The question is:

“That leave be granted fo intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of the State of Kera'a to
meet the amounts spent on certain
services during the financial year

- ——

.‘T-'GTEE'Shl‘d in Gazerte of In tia Ex'rlﬂr-dinlty. Part I1, sec'ion 2, cated 21-11-66.

tintroduced with the recemmendation of the President.
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ended on the 31st day of March,
1963 in excess of the amounts
granted for those services and for
that year.”

The motion was adopted.

Shri Sachindra Chaudhuri: T intro-
ducet the Bill

13.73 hrs.

KERALA APPROPRIATION (No. 5)
BILL*. 1986

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to pro-
vide for the authorisation of appro-
priation of moneys out of the Consoli-
dated Fund of the State of Kerala (0
meet the amounts spent on certain
services during the finaneial year end-
ed on the 31t day of March, 1964, in
excess of the amounts  granted for
thore serviees and fior that vear,

Mr. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bil' to provide for the
authorisation of appropriation of
moneys ont of the Consolidated

Fund of the State of Kerala to

meet the amounts spent on certain

services durinr the financial year
ended on the 31st day of March,

1964, in excess of the amounts

granted for those services and for

that year.

The motion was adopted.

Bhri Sachindra Chaudhuri: I intro-
ducet the Bill,

13.08 hrs.

APPROPRIATION (RAILWAYS)
No. 3 BILL, 1866

The Minister of Railways (Shrl 8. K.
Pagil): 1 beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain

KARTIKA 30, 1888 (SAKA)

Rlys. (Nos. 3 & 4)
Bill
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1966-
67 for the purpose: of Railways,

be taken inlo consideration.”
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Mr. Speaker: Motion moved:
“That the Bill to authorise
payment ond appropriation of

certain further sums from and
out of the Conolidateq Fund of
India for the service of the finan-
cial year 1966-87 for the purposes
of Railwoys, be taken into consi-
deration”,

Shri U. M. Trivedi (Mandsaur):
Will both the appropriation Bills be
taken together?

Mr. Speaker: They will be taken
up separately. Only the first one is
being taken up now.

An hon, Member: What is the time
allotled?

Shri U,
allotted.

M. Trivedi: No time is

This is an Apprupriation Bill, and,
thercfore, 1 am not going to take any
long time over it. The point which
I wanl to raise on this Bill is this.
There is no question here of the effiei-
ency or otherwise of the hon. Railway
Minister. But what has been happen-
ing is this. During these five years
that have gone by I have seen that the
Railway Board has deve'opeq a ten-
dency towards obduracy, and the hon.
Minister, having a lot of correspon-
dence {o be entered into in his hands,
has goi into a difficuly position nnd
perhaps he has had 1o sign the letters
as drafted by the officers concerned.

During the last four years I have
written 268 letters to the Railway
Ministry In spite of all the cogent
arguments that I have advanced in
support of the complaints that 1 have
made or the suggestions that I have
made, I generally get a stereotyped
reply, a reply which is already known

*Published in
21-11-886.

Gazette of India Extraordinary, Part I, Section 2, d;ted

{Introduced with the recommendation of the President.
{Moved with the recommendation of the President.
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[Shri U. M. Trivedi]

1o me. Not once has it been possible
for mwe to secure redress of the griev-
ances cither of the personnel or of the
public at large.

Very recently, I had written certain
letlers with reference to the National
Railway Users' Consultative Commit-
tee of which the hon. Minister is the
chairman, Beforp those suggestions
have been placed before the Users'
Consultative Council, I have received
replies from the officers concerned
that they have to find out for them-
selves whether a particular matter
will be placed on the agenda or not.
I very much resent this. It is not for
these officers to decide what should
be placed before the National Users'
Consultative Council and what should
not be placed

Similarly, on the last occasion when
the Appropriation Bill was being dis-
cussed, 1 brought it to the notice
of the hon. Minister that in some cases
punishments had been inflicted upon
employces who were employed in
the ecommercial <ide of the railway
for having caused of a loss of Rs. 2.
Rs. 5or Rs. 10, to the tune of Rs. 10,000,
Rs. 20,000 and Rs. 46,000. Such a
thing has never happened, and never
happens, anywhere in any other part
of the world. He was kind enough
to tell me that if 1 gave him the de-
tails, he would look into it. [ sent
him the details. The net result? T
ot a reply, of course signed by him,
that proper inquiriex were made un-
der the Discipline and Appeal Rules.
I never said that they were not made.
What T was poinfing out was that this
wag nol o fair way of dealing with
an employee on whom for causing a
Joss of Rs. 2. a fine i= jmposed of as
much as Rs. 10,000,

Similarly, 1 pointed out two glar-
ing examples of patent injustice....

Mr. Speaker: Would they all be
covered under the Appropriation Bill
at this stage?
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Shri U. M. Trivedi: I had no op-
portunity to speak earlier. 1 am
concluding in two more sentences, Be-
cause the hon Minister is here, I
take this opportunity of conveying it
direct to him, to his ears.

In one case, an inquiry officer came
to a finding that the person concerned
is not guilty. The language used was
‘the story against him is made up’.
This ‘made up’ was, after five yéars.
read by another officer, another clerk,
as ‘made out’. He had not been puni-
shed; therefore, he should be puni-
shed. And he was punished When
he was punished, he brought it to the
notice of the authorities concerned
and said ‘I have not dong anything
wrong. [ am notl guilty. This was a
false charge against me'. But the man
was dismissed from se-vice. 1 brought
this to the notice of one Minister,
two Ministers, the third Minister,
fourth Minister. The net result was
the same thing. The man went to
the High Court. The High Court did
not entertain his writ petition. The
High Court threw out the petition on
this ground that he had not exhausted
the remedy provided in the rules. The
Court did not give a finding on the
merits. This was brought to the
notice of the hon, Minister, It was not
looked into. But the same stereotype
reply had been received.

May I, thercfore. say to thc hoa.
Minigter that he should not depend
so much on the officers and not mere-
ly sign the papers placed before him,
but look into them himself? He must
know that when complaints come from
us, there is some force behind them.
1 do not wanl to take advaniage of
being an MP to derive any personal
gain or anything of the kind. But
when such letters are written by us
they must be looked into properly
and they must be replied to in the
proper perspective.

Shri 5. K. Patll: T am very sOTT¥
uwmwnwnimisauspdtotbe
hon. Member. But he knows that
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hundreds angd thousands of letters
come from Members and from out-
side. They have to go through a
process or machinery.

Some of the things he mentioned
are not known to me, Surcly he being
an important Member of this House,
and the leader of an important sec-
tion of this House at that, is entitled
to every consideration. He knows
that so far as I am concerned, if there
was any such thing, he could come
to my office and discuss it with me.
T could even call the officers, If I find
that there is anything wrong, surely
justice would be done. With thig as-
surance, I would say that this does
not directly arise at this stage. The
hon. Member was probably not in the
House when these grants were dis-
«cussed.

Mr. Speaker: The question js:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1966-67
for the purposes of Railways, be
taken into consideration™,

The motion was adopted.
Mr. Speaker: The question js:

“That clauses 1 to 3, the Schedule,
the Enacting Formula and the Title
stand part of the Bill".

The motion was adopted.

Clauses 1 tp 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill",

Shri 8. K, Patil: I move:

“That the Bill be passed”.

Mr. Speaker: The question js:

“That the Bill be passed”.
The motion was adopted.

13.14 hrs,

APPROPRIATION (RAILWAYS)
No. 4 BILL, 1966

The Minister of Railways (Shri S.
K. Patil): I beg to move*:

“That the Bill to provide for the
authorisation of  appropriation of
mouneys out of the Consolidated
Fund of India to mect the amounts
spent on vertain  services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1964, in excess of the
amounts granted for those services
and for 1that year, be taken into
consideration".

Mr. Speaker: The question js:

“That the Bill to provide for the
autherisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain  services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1964, in excess of the
amounts granted for those services
and for that ycar, be taken into
consideration”.

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title
were added to the Bill,

Shri 5. K. Patil: T move:
“That the Bill be passed”,
Mr. Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

*Moved with the recommendation

of the President.
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1315 hrs.

SUPPLEMENTARY DEMANDS FOR

GRANTS (GENERAL) 1966-87 AND

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1963-64—Contd.

“ Mmr. Speaker: Further Discussion
and voting on the Supplementary
Demands for Granti in respect of the
Budgetl (General) for 1966-67 and the
Demands for Excess Grants in respect
of the Budget (General) for 1963-64.

Shri Prakash Vir Shastri may con-
tinue his speech,
13.16 hrs.

[Mr. DrepuTy~SPEAKER in the Chair]

of e gt (fawiT)
WA F FANTE WA & wwvam 7 #
o &A1 AR £ T T 80 9T T
&t wiil gafeafs € af qw e &
WFT T W W@ Af fw g A are
OF BreT AT awE WA F ATEIT W[ AT
AT | W T & WiF ¥ 591 Ff
e & T 91 § aw |1 e
g ¥ o ¥ fam awoafaw ara
FT FHAT AT g H A AR
£F WA 7, TN F ATATIA A FT
w+ag A feard 3am &

AET T HATL 5 FIF TR ITGTE
4 91 AT TAREL A A7 AEHA 240
qretr st $3 fam mer weng A
FY ST FT T2FA 1 AT 97 IH qHG
faedl T1 FTT 7 0F WA @A F
w7 ¥ ofrales ¢ faar @ 3a¥ o
st & 5 sy v At F foad
W fa TArw FG & T AAAT
9T AT AT AGF H 9TAT wAy §
saret fawsrs wad it 2 1 cawT 0w
afr=7 w4t 13 fim 2% ATIHT AT
I Y 2 1 firer g7 wafs gac g
Fiaa w1 agi wfa 7w Y v@ran o
AW A W R TA A W oqEAE
WY A {F AT FTA 91, agt A goq
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gy #1 faen 3a® Anr anar § fx
oy feqfs e grraw @ owredr
g, wafw

Shri Priya Gupta (Katihar): On a
point of order. There is no quorum,

Mr. Deputy-Speaker: The bell s
being rung—Now there i quorum
Shri Shastri,

&t ST e 0§ Fg e
fx % fom @il F g4 & wraq &
gt 2, §5 A o7 99 ¥ qw A
Far w70 SR & AT A,
At arr wid fasr a7 77 = =
w | e mAT w gEea # 35 FT
gt ¥ 8 a7 feafo gam it ¢ fw
B AV { qSTRT AAT 3 e w7 o
sifaang gar =w &) for g ard
w7 gt &1 s F aerr frar oo,
A o 777 & fF g neie
faa a1 WA 7 uwAT weag faem
FTAF )

anT T gy e 417 wa-
aril & faams g3 I3 9
|iE FT AGAT ARG FT 2T AW
F1an TAAT AR §, A Ay famr #
qg IFA HEA TGN AT ARAT | W
W1 F, MT @rr N7 wawy 2w
q, 37 IM H SUAT F4F TAIC TE@AT §,
a1 T g A% 141 £1 w97 g7 F
w1 qgm, foad § w70 F w9dt 9gy
%1 |Y AFTIAT IrF F7 F7E

w3 TF IT-HT A foEg &
At WA §, ¥ v agq § Wix
argT Wt 7% AT 3z TZ A7 oA
Wt war afe, &t afas g §
famrn Tt 3, I AWIT AE FT
qFAT | TG AT W TH TFC AT Arg-
w1¥ 717 faedw w7 wdafamt g €,
ofF TF IART qAF ¥ AR L 1T 7T
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oot 7 Famn As fs w § g aw
ey B, A atz-wry o feda o -
aifgdt & g7 aFwa & afng @y
famrzan =z &, 73 aw feedt 0% 2w
ar 57 97 419 919 T g ar
ao e qardi & fag &1f afgma &
oy 4Ef &+ el ® 7 Ay, w1 ar
w2aT 9F), A% A § f gg wwAv
g £ T was geqw qiw ar Al
w1 Ao o 9w £ gt v 7 faslv A
WTFT HIE Arv-Hire 57 fdT 6 w0g-
atgt %7, a1 war wAnr § Fr faael ot
feafr o @ afus faaq & smdr o
gy dur fe # w51 s A,
§3 7 917 & wareAIT A9 39 a0
Wz 577 # afeafer g oo &, fami
TAE IIIT N AT FAT 0@

frw™ a7 weal, o7 A7, & qanr

W wr AT o formr &, Tad A & arva
o Faa feafs Gz &1 af § ) g vt
¥ 55 fedi oz way fe ozt aw §m
TR WY wAAT & AT A7, sEH &
g7 TE ¥ awAl df Wit 9%
fo ox w0 o 3 | A &
AT 78 a1 37 afem & fam §
2 3% At &, ot 39 WU & Frmfw
¥ T W17 IHF! qEEET B AT F
wifge ag w421 qar & 7 s@ N ¥
ga@ w=dly, g fafaer o et
g w®Y § 1 wafs o wEe 92
= +9 ¥ gy fafret = fafree
TA-ATH & wT ¥ A, o1 ¢aH g9 gt
& AwTaT Wit B wIeq A9 an | 5w
Feafr % s 0wt o e ofefrafa
1 qIFIAT F AT 6 wA oA w7
T FB wAa § gy i g

7 AT, 1 FUA Weaw, of)
FHOE, ¥ 9T H1 FF 7 fow afaw
w1 qa s, S ot 3 fa # gzd
oF Afenw gmammd  FOF W
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wifaer fag &1 o & 1 g9 weea W
fafrm =1 & snfor s @R wofm,
o ga 1 39 7T I FT Qi g
@TF | qg AT A = w14 Fr g A
#r ag ¥ am any ) e Fe wwe 3
Hyli & WA-AR § TF AT F A
%1 fammen

94 TET 7 a7 #0 & Fe M-
FFaeT q39 AT W A g
®z ¢ & At awwer v osar oy
favdar iz o= 491 3§ ofgen w1 29
AETT & gt wedl T 9Im g
wifge | wmT ag [ty oz 4 g, @
AALAC AT B ST A% F3Al
3, =R w1 & azar 97 afaamw
%1 WM F AFT WHIT gAWT TE
foar 2 7 an=rd fadrar wey & s
s7ra mw &, Foedor o wia = awda
feat & 7 widn & For S ¥
n-geat avx v i U serE an an,
qa1 I 0t A iz ¥ A T Y
Gar frar ar 7 & gww o § e g
ez 51 g F7 frer oioa i fam-
w1 facimre &nif, oy fade s @
T 7EET i 7 7T 457 avey ",
1 v @ R R

wzt aw faafadi & go=g w
wred §, F aww T § o e aoere ¥
wwars W znfost ¥ amw famn
g, & e feafr T=r a8 @ v
41 | mifaT a7 9=+19 %3 & Trow
gar ? g w9 afrarr enfane
% aft wgt qgfemr w qw Zv 7 “d
g 3¢ fracfadi & {reewr 9 0% A
A far frmdisa 7% 3T
1 FwT g 9 a7, e gfem
zim 7 fanfadi @ @@ w1 g &
T T AT AT i A w foam
&7 o< famfadi 5§ wea 3w g
wmrfas ar
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I & fem & w1 & wearae
¥ arwr fagrfegt qv A= T=0E )
greze 1 gud) wfvas a7 427 oF qer
F1 Ay sof, AY A " A1y faw
w§ | gt wry & faardl gq A wiE
¥ soifaw S =Y 77 w9 &, aY @
w¢ fenfr ey fammedy & aoma wod &y
afarT & a4t #1 vr e & fag
I IFT 71 aias qiF w0 $T g
THEM & gty & fag qete v
T At ?

Ador

o T fae & aww ¥, A
¥, g ¥ e et s
¥ Ty B wredtz wik gedagre ) e,
afer art watfadve 3§ aTet aeT &
g WY gRraET firar |

wq fewfa & wa qg gow T At uic
ATAY F FRT S ZW H w9 W A
6 TN T EA § W HEw
¥ gorre & o faoiy oy for 2
aifqariiz g19a & & S AR aE a2
SEWA AL &1 AT | @IS W qg
fiofy ST TOEICTET T ET 92
F¢ nfgarasare 1 OTEY FE@ A0
¥ W AT ®1 AT qg wfaer
Tt 7 fF a7 wol wiM @ F
FTAT 7% TZA, T1 FATAGIE 1T T8
A fF wrv waEw 1Y ag va a1 fs
fom srzg 7 o A% w=d WY qE@T
F oury &1 meera E E, IH OCATH
gfozay *feat, frad &= wiv g e
WaT £, A1 a7 ST WK NIVAT § AT
Y TTT AT | ST EH AFF & T9AG
T T ot e T W O o
wrX # ga ¥ A agt awE o
T el g ¥ e Tt wra¥ o
¥fexr @ o wrar ¥ Hes ofe-
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FU FT AT FET wfggATIRaTT
wafe F1 aTw FT ¥ 1 wawan §
fw 3w ¥ qg i s 2T aw A W
ai |

ST GO A Y- fadd T
ferorfagi & st s ored T s
o A B gro 5w maw ¥ fag
framaror T wfY feva, @y fagre wve odf
I R H wamd w1 A aiwy [ {y
g &, fawrarewss & @y @iz ¥
T FY TS wEATT QY off §, wvw
2w ¥ faarr aaT & T gy ¥ A
wre ¢ faar &, 39 9 faear s @
¥ forg wowTe wgt @ A W N
et ? ag few ag @ feafar o
Frawarer w30 ?

s g & T wree & e
HY TFF FHT EAT T S WY T
o ¥ amA wzArs W fegfany
9% Firaeor w7 wwd & wemd 2 1@
T UF IUTT 7% & 5 o 3w K i
& ¥ F9 93 W qgt ) OF
qeHTe ®1 fmior fear and, fordy 2w
# wEeATY FY WIAAT T gurEr fear
ITEF |

uTT FY &4 g fF gw wEa w
o A sufeafa ¥ 7o feAT ogd doma
F farvrary o ==t g€ &Y | @Y EREETT
el A ¥ §Wy 4y %97 47 f& v
AT 97 & qT TH F, INFT AT
fareTam F3% &w & arg o= A fear
I 1S F fawraT F 12 W .
Fgfag Wi wreeT arafag 7 st ang
fore =gt ® w3 § 1 ¥ wod g
TR ¥ FAT wgaT § e g
ooy Sgfag W AmeeT arafeg w @y
e At &, afew feet oic sl 3
8 gywidt Mt it ap s vy
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Z 1 wowre #1 fgu fr ag g awrw aTay
1 7w &7 fegfa £ wogwr 51 9%
A qara A frer 7 feafa Y 8
fasdy & a=nin | feafy Faw o A
faanfaa) &1 frae i fa- 5 741 3, afew
77 ANz ¥En Fxw q fogfy & famea
T avreEAT EET ar @A

TIHTT A TW & e Gl F, 39
aa Gal #, @ g W owed g,
Fizh & fag o & ) gz o
% fau 102 0% w1 ¥ ofr fife
& | 7T FrE oY e AgY FT awar
= 1 &fe feedr faat e gat a7
mmiare serfwa gan & s fagre s
ndt zav s3dw ¥ ag gAOin Ty &
fag a1 %2 ammk nf ¥, ud agi #E
I AT wiawri @ au §, agi e
ifemr AW FHE F I A,
Y G, ) o T T ) e &
3% et g, faw s dqa & 103
FVE wIY FTTH T HTG faay mav E, Iwy
FIUH F FATT AR FT 4T AT ¥
Al ¥ fewrm ¥ ag war dav Agy Fom
f& g qanuea Nt ) wgrgar w5 £
A w1 &, afew e ¥ arire ¥ fag
ATHTT F °A T FEOGHT A o @
% ? & wvgan § f wowTe o ¥ o
ragen fava S afes @A) &Y Aar
ST FT A1 I AT ATAARA
&1 "gan ara 52, fox & ofqa grat
7 48 97 57 AR F U GI «F A%
TAF AT BT T 60T H AETAT J
T o7 57 wwr foaw w7 & fae v
g G1 fAme ®v @) &, ag 9| TIHOA
AT

i favarw & fr woem B @
farardi a2 mgo€ & @y

Mr, Deputy-Speaker: Shri Manu-
phai Bhah
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Shri Alvares (Panjim): What i: the
time allotted, Sir?

Mr, Deputy-Speaker: Till 245,
when I will call upon the Minister.

The Minister of Commerce (Shri
Manubhai Shah): I am only inter-
vening; I am not winding up,

Mr. Deputy-Speaker, Sir, [ am hap-
py that you permitled me to intervene
in the debate because during the de-
bate on the demands for supplemen-
tary grants there have been some ob-
servationg made by hon. Members
about some subjects directly or  in-
directly connected with my Ministry.
The first point which Shri Madhu
Limaye made—I am sorry he is rot
here and 1 took this occasion
thinking that perhaps he would
be present here—was aboui the
import of cloves from Zanzibar.
The House would recall that dur-
ing 1963-64 there were disturban-
ceg in Zanzibar where a large num-
ber of our nationals are residents.
Some of them who were permancnt
residents there have found that the
conditions there were not conducive
to their continuing there for long, just
as it has happened in Burma, Ceylon,
Nyasaland, Uganda and many other
parts of the world. It is the Govern-
ment of India in the Ministry of Fin-
ance which controls repatriation of
properties of Indians abroad, either
in cash or kind. It is not a subject nor-
mally under our Ministry and import
and export trade control, It is govern-
ed by the policy of repatriation en-
uneiated by the Government of India
in the Ministry of Finance after con-
sulting the Foreign Affairy Ministry,
our Ministry and other concerned Mi-
nistries. Oa that basis, it was agreed
that to the extent cloves from Zanzi-
bar were allowed to be brought by
the Zanzibar Government to  this
country, their repatriales may be al-
lowed to import them without pay-
ment of foreign exchange. While au-
thorising the import into thig country,
this policy did not obwviate the need
or normal rules of distri which
flow from import \radg control, 'y
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[Shri Manubhai Shah]

which several scarce commodities im-
purted into this country are govemn-
ed. Some of them are under establi-
shed import licences, some are scarce
commodities and some are canalised
items.

So far as the import of cloves is
vunceraed, we have thoroughly exa-
mined the import trade vontrol regu-
lations. They are not unauthorised or
illegal gg the hon, member said. They
are fully authorised and legal, These
cloves were allowed to be sold 1o the
STC al landed cost, whatever the
quuntum may be. Unbmited quanti-
ties can be broughl by the pariy and
he can get  the wvalue of the

guode in  terms of the landed
cost. It wus aulso decided that
in order to help  the repatriates,

in the first instance gbout Ks. 10,000
worlh of cloves may be allowed to be
retuined by them without any pay-
ment of duty and they can sell 1t
freely. But the rest had to be surren-
dered to the STC and the STC would
beur the rest of the charges and poay
to the repatriates the CIF price of
Rs. 35 per 10 kgm. after taking over
the stocks. The party referred to by
the hon, Membe; glso imported cloves
when this policy was in force.

After that, the repatriates again
appealed to the Government of India
that it was working somewhat harshly
on them. The local price of the
cloves, which is in huge demand and
which we cannot import freely be-
vause ol foreign cxchange shortage is
enormous; it is sometimes 200 or 300
per. cent higher than the landed cost.
If we allow complete freedom in the
import of scarce materials like cloves,
copra or betel nuts or camphor, there
will be racketeering and not only
repatriates’ property, but more and
more of these things purchased with
the help of smuggled currencies would
come into the country in the name
of repatriates property and they would
make excesslve profits. This has been
our experience in the pest glso, Such
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things have happened in the case of
many scarce commodities. Therefore,
Government has becn careful to see
that such commodities should I
handled carefully so that the excess
profits may be mopped up and a rea-
sonable profit may be allowed, whe-
ther it is repatriates’ property or
normally imported product.

Dr. M. S. Aney (Nagpur): Is the
camphor that is imported synthetic or
natural?

Shri Manubhaj Shah: It is synthe-
tic,

When the patriates made a repre-
sentalion early in 1966 Government
looked into the matter and broughi
about & further liberalisation of
policy. The current policy which has
been enunciated since early 1966 is as
follows:

(i} Sinee most of the people com-
ing from Zanzibar in future
could bring cloves only as
merchandise, the present dis-
tinction between  “stock=-in-
trade” and “merchandise”
should be removed.

(ii) Genuine repatriates from
Zanzibar will be allowed #o
import cloves without any
quantitative limit and with-
out ITC licence or CCP.

{ili) The first Rs. 10,000 worth of
cloves will be allowedg to be
cleared by the repatriates
without payment of duty an
directly or on their behalf by
the STC (without having to
sell any part thereof to the
STC).

(iv) The balance of cloves should
be offered for sale to the STC
at the current CIF price
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(v) The STC, after payment of
CIF price to the r.patriates
concerned and after clearance
of the cloves on payment of
Customs duty and  other
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charges will hand over &
portion of the cloves to the
repatriates concerned at their
current distribution price in
the following manner:

'.euanlily”of c‘loves“brought by a re-
=atriate in terms of CIF value.

‘a) Cloves exceeding Rs. 10,000 in
value but not excecing Rs. 50,000

-h) Cloves exceedng Rs. 50,000  in
value but not exceeding Rs. 1 lakh.

¢} Cloves exceeding Rs. 1 lakh  in
value,

Qﬁantity of -u‘.."l;v-es._tl:l. be  hande
over to the repatriate concerncd by
the STC gt their distribution price.

50 per cent of the portion of cloves
in excess of Rs. 10,000

25 per cent of the portion of cloves
in excess of its. 50,000. but not exceed-
ing Rs. 1 lakh

No potion to = handed over to the
repariates.

Cloves brought by the repatriates was the pol_ws: So, 1 caﬁ assure the

are being allowed clearance from the
Customs under the aforesaid proce-
dure,

Shri Alvares: He i1s making some
statement in clarification of some
animts.  Why should the time allotted
‘or supplementary demands be utilis-
‘o for that? He can make that state-
ment at some other time.

Shri Manubhaj Shah: It is necassary
to make this because s» many ullega-
1ions and charges were made during
the debate on  the supplementary
demands. I am replving to them.

Shri Ram Sewak Yadav (Bara-
oanki): Not only about cloves, but
about sulphur and some other things
also, chargos were made.

Shri Manabhai Shah: I will answer

‘them,

Shri Priya Gupta: There is no
-quorum in the House

Mr. Deputy-Speaker: The hon.
Minister may resume his seat. The
quorum is being challenged. The bell
is being rung....

Now there is quorum. He might
continue his speech.

Shri Manobhai S8hah: Therefore, 1
was mentioning about ¢l that this

House that there was nothing illegal
or unauthorised and no discrimina-
tinn was practised by the Govern-
ment against one party or the other.
After that, some of the importers still
went to the court of law and the High
Court held that the Government deci-
sion was right. Likewise, if this party
or any other party feels aggrieved, it
can write to us or go to a courl of
law.

Shri Ram Sewak Yadav:
he.......

Why is

Shri Manubhai Shah: I am inter-
vening in the debate on the Demands

for Grants of my Ministry. Some
serious charges were made.
Shri Ram Sewak Yadav: I am re-

ferring to them,

Shri Manubhai Shah: I am coming
1o them.

Therefore, in the matter of cloves.
there are many forms in which he
can gel justice. If he writes to me,
I will get it examined. So, the policv
on cloves, as enunciated by the Gov-
ernment of India in the Ministry of
Finance, was complete]y rational,
logical and compassionate to our
brethren abroad, and it has been
carried out in this spirit.
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Then 1 come to the question of
sulphur. The hon. Member said that
because the STC canalises the import
of sulphur through a firm which was
not conversant with the export or
import of sulphur, that is why we ar
suffering. That is entirely jncorrect.
The canalisation order cime only by
the end of August this year, 27t
August, 1966, Before that every im-
porter was freely allowed o import. .
(interruptions), 1f you will wait, you
will get al] the explanation which
you want. There is world-wide
shortage for sulphur today. In spite
of our best efforts, both of private
importers, actual users, eslablished
importers, Government and STC, we
are not getting sulphur because thert
is world-wide shortage. We thought,
therefore, that it may be better policy
1o have Government-to-Government
transactions or large-scale transactions
with private foreign exporters and a
Government corporation which ecan
invest money in this scarce material.
Hon, Members have been expressing
anxiety about the shortuge of non-

- ferrous metal, mercury, sulphur and
rock phosphate.  So,
i.e., before three months only wv
decided that canalisation should take
place. Therefore, I completely deny
the charge that due to the canalisa-
tion order there is shortage of sul-
phur. There is, no doubt, a shortage

which we are trying to meet to the

extent possible.  Ome of the com-
panies with which STC has entered
into sulphur contract is one Wwhose
associates had interest in sulphur
mining. Also the contract is Linding
on them. If they do not meet the
terms of the contract, they will be
penalised. If the contract is not ful-
filled, they will have to bear the
consequences thereof.

=ft o Fuw TrEw - SR AT we-
Y wraAT FY £aq) faar ?

ot wopa g : i w1 wTw FTn
wrf ar gt ¥, BEwT ¥ aa JA W
it T far ar w0
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st O &ww W © AT F AT
w1, 384 fmefafren s Ew 33

st "k g : fag wrodt Ty
WA wizwe faan g, 3791 aq@i g, I
qEifimaz ot auEl &, oF% QA A
T FTH KT F | TAT X g A AG,
%, ag ga AL ATEIE H ARG AT

E

o} TwwA® uEw . § ORI
sdfifae agt wgAn g f& W AT T
ARHTE 1

Shah: Will you
please listen to me? Then 1 will
meet all the points. One of the par-
ties with whom STC entered intu a
contract recently has associates who
have got mining interests in sulphur
They are primary owners in a pu
of a country of mining interests in
sulphur. So, they can procure it. Al
the same time, the STC has alku en-
tered inte contracts with various
other parties. A reference was made
to the delay. The actual time-lax
beiween the negotiation and the final
contract was 35 days. When you
make a contract for 3.50,000 tons you
have to give 35 days or even 1Wwo
months to conclude a contraclt. So.
the shortage of sulphur in the country
throughout last year was due to
a world-wide shortage and not due
to the three-month old decision f--
canalisation through STC. In the
past, and even in the present, all the
actual users and others can comtract
for sulphur and canalise it through
the STC. Then the contract was made
with a firm which has its allied part-
ners experienced in sulphur mining.

Shri Manubhai

So, my real worry is to assure the
House that the fertiliser industry is
provided with rock phosphate and
sulphur through every means at our
command, by working Government o
Government, working with private ex-
porters, importars here. and working
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through the STC. So, I can assure
the House that every effor. is being
made to see that the maximum amoun!
uf sulphur is imported into this coun-
try by every channel open to the Gov-
ernment, the private channeis, the
public chanrels and others,

The third point was about Madhu-
sudhan Govardhan Das, which he has
been repeating. He brought it up
during the discussion on the Demands
for Supplementary Grants. 1 have
ussured the House that we have prose-
cuted this pafticular firm. The pro-
secution has been Jaunched in Bom-
bay courts and it has been going on.
The matter is sub-judice. All  that
Government can do is this. If out of
lakhs of people g few fraudulent peo-
ple do cheat the Government and the
public, all thaot we can do s to crimi-
nally prosecute them, penalise them.
This party brought yarn instead of
fibre, which is costly, yarn is a more
profitable item. We  immediately
caught all the stocks, We have frozen
them, There was police investigation
and prosecution has been launched
The other mills which have indirectly
or directly assisted or dbetted this
particular firm to import this varn. ..

SBhri Tyagi (Dehra Dun): Why did
the Government not give this expla-
nation earlier? Then a lot of mis-
understanding ¢ould have been avoid-
ed. You ought to have given this
explanation much earlier.

Shri Manubhai Shah: I zave this
€xplanation, but 1 am sorry thai T did
not repeat it parrot-like. I agree with
Shri Tyagi that 1 should have gone
on giving this explanation. I gave TU
in the last session when he raised
this point. It is on record that I
gave this explanation, that police in-
vestigations were gaing on. Then
police investigations were completed.
Again, he wrote a letter to me through
the Prime Minister, to which I replied
that prosecution has been Jlaunched.
Btill, he is not satished and he goes
on repeating it. I would request the
forebearance of this House. The
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dignity of the House could be main-
lained only if ptople do not go on
repeating the same thing ad nauseam.

) TreRAw arew: ATEAR 0 E
tasit & wqt afeady gur, 34 wngT
el

st mawn€ am : A7 AT TAE-
AMA & (T

Mr. Deputy-Speaker: Unless the
Minister yields, the hon.  Member
shoulg not go on talking.

Shri R. 8. Pandey (Gunu): Sir, on a
point of clarification. 1 want to know
whether the case in the court has
been launched agdinst the party after
Shri Madhu Limaye has raised the
question op the floor of the House or
earlier,

Shri Manubhal Shah: It was much
carlier. We actually handed over the
whole case to the police many, many
months ago.

Shri R. S. Pandey: Even then this
question was raised in the House?

Shri Manubhai Shah: The raising
of the question here was many
months after we had frozen the stock
and the case was handed over to the
police. When the police investigation
is complete, as soon as it is over, it
goes to the court

The point of fact is that Govern-
ment can catch them as soon as the
goods are landed, I cannot get into
a controversy of who, when and how.
But ags soon as the goods landed
here, the Customg immediately froze
the goods. According to our infor-
mation it was fibre which was gllow-
ed Lo be imported but he had import-
ed yarn and, therefore, the goods were
frozen. The entire case was handed
over tg the police. All the mills and
other parties concerned in bringing
these goods into the country illegal-
ly were investigated by the police.
The police examined the evidence and
immediately launched the prosecu-
tion.



4413 D.5.G. and

|Shri Manubhai Shah]

T want to assure the House that
witatever the party—I] do not know
lhe party, Madhusudan Gordhandas,
with which the hon, Mcmber is ob-
sessed-—big or small, will not at 3l

be spared and we will prosecute
them ., (Intérruption).
Shri Ram Sewak Yadav: What

about the illegal amendment of the
rules for import?

Shri Manubhai Shah: All that will
‘come into the case when the evidence
is led. Any officer of the State—the
‘Textil+ Commissioner or anybody—
who might have abetted it or who
might have been a party to this tran-
saction, will be punished according to
the law.

ot TRASE mIA : WA F A
oo & Ts fFw & foeii & qlorr fear
&, T & dwmEd fair g1

syt e gd "7 qrg
qff +9 weAfeT §, sl g 9o
%5 ulas 741 g &%

Shri Ram Sewak Yadav:
information.

Factual

Shri Manubhai Shah: I cannot lay
the factual information before you.

Mr, Deputy-Speaker: Unless Shri
Yadav stops this, I will have to ask
him to go out. There must be some
limit,

Bhri Alvares: If the case is with the
police, it is not sub judice.

Shri Manubhai Shah: I cannot put
the police report here. The police
report is not final and is not consi-
dered above the law.

Shri Alvares: If the case is with
the police, it is not sub judice.
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Shri Manubhal Shah:
before the court,

It is already

Shbri Ram Sewak Yadav: Put a
factual statement can be given,

Shri Manubhai Shah: I do net
want gny interruption.  You have
had enough time to speak and make
your observations.

The prosccution has been launched
and the case is before the court. All
the people, whether it is an offlcial
or a non-nfficial, an importer or an
exporter, 5 textile mill or whoever
in our view, through investigation, is
guilty, will be brought before the
court and we will ask for the maxi-
mum penalty to them. No oae can
expect more than that of an honest
and incorruptible government—a gov-
ernment which is trying to do ite
utmost to develop the country.

When the foreign trade is Rs. 2,500
crores, if a fow cases occur, I will ask
for the tolerance of the House, If
we cxaggerate things out of confext,
the name of this great country will
be brought into ill repute by a few
scoundrels whom we gre prepared to
punish. But please do pot generalise
and for heaven's sake do not say
that there is corruption of this typ=
or that type of thing.

Now, because tire hon. ‘Member has
been taking liberty to make wild
charges herc and gverywhere repea-
tedly, in spite of my telling him I
woulgd like to say something on that
point. Besides the above few points,
the hon. Member, Shri Madhu Limaye,
has been making certain allegations
about me personally. He repeatedly
asgerts that I possess large amounts
of money, wealth and property. 1
completely and totally deny Iris
charges. Normally, it would be im-
proper for a man to speak for him-
self. However, as the hon. Member
has thought it fit to make such wild
charges on the floor of this House, I
would like to give some facts here un
this matter.
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1 have been in this hon. House for
the last 11 years and. all Members
know me fully well. The Houses of
Parliament are like a parent to all
of us. So it would not be improper
to render detailed persona] account
before the hon. House.

As the House knows, 1 have hag an
active life for 30 years......(In-
terruption). You have had enough
time to make charges; now please
lislen patiently....(Interruption), Sir,
I seek your protection.

Mr, Deputy-Speaker: Order, order.

Shri Manubhai Shah: As the House
knows, I have had an active life for
30 years. On lst of November, 1966, 1
became 51 years old. During these
thirty years, I served as a highly plae-
ed technical and management expert
for 12 years in industry and busi-
ness. This included the period of my
imprisonment at the time of 1942 Quit
India Movemeni for 3} years. The
remaining 18 years since 1948, I have
been serving the couniry ang our
Party, the Indian National Congress, gs
a Minister in the Saurashtra State
Government and later zs a Minister
in the Central Government, Under
the Code of Conduct, we have all
to submit every year our statement
of liabilities and assets to the Prime
Minister, the President of the Indian
National Congress and the Home
Minister of Thdia. These statements
are there for anybody to see.

1 do not possess wealth, money or
property. 1 own npo land, no build-
ing nor do I possess any property or
wealth. [ do not possess any orna-
ments nr jewellery except of minor
wvalue of domestic type of ornaments.
1 do not possess any partnership or
shares—ordinary, preference, bonds,
debentures or any type of shares—of
any industrial or business company.
The total bank balance that I pos-
sess at the end of 12 years of private
service and 18 years of public life is
a sum of Rs, 48,000 in savings certi-
ficates ang fixed deposits. These
2158 (Ai) LSD—T7.
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savings represent my harf-earned
savings after a long and active life. 1
woulll” throw am open challenge to
anybody to show that I own any-
thing else other than what 1 have
mentioned.

1 know numerous friends ip indus-
try and business gand 1 challenge
anybody to produce a single indus-
trialist or businessman, from whom I
ever accepted any money or anY
valuable gifts or any consideration any
time throughout my long ang res-
ponsible career either ip private er-
vice or as a Minister of Saurashtra
State for 8 years and as a Minister
of the Central Government for the
last ten years.

Having failed to find any property
or wealth or money belonging to me
in this country, a few of these friends
who are gccustomeq to make vicious
attacks indiseriminately on public
servants, circulate and spread the
rumour that I hold large amounts of
money in foreign currency in foreign
countries. I totally repudiate these
baseless and wanton allegations, I
possess ng foreign curency nor have
I any foreign accounts in any foreign
country, 1 have no connection with
any foreign bank or any foreign con-
cern whatsoever. Let any one make
an intensive and extensive search with
any foreign concern or any foreign
bank in any part of the world and
find out even one pound or one dollar
of foreign currency in my name or
held by anybody else for me.

I. therefore, totally deny all these
baseless and wild accusations made
against me here and outside. I repeat

that I own mothing else, cither
here ar in any part of the
whole world, except what I have

mentioned to the House. If any one
can prove anything to the contrary,
T am prepared to quit public life.

I have been following the highest
standards of integrity and public
conduct. . . .
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Shri Alvares: How can a personal
mlan.ati_on like this be made?
Shri Manubhaj Shah: You have got
to hear it.

Shri Alvares: This is irrelevant to

the discussion of the Supplementary
Demands.

- Mr, Depuiy-Speaker: If you can
make accusations, he is entitled to
give an explanation, I have allowed
that.

Bhri Manubhal Shah:
ing shortly.

ot fam e : wman gar At fafqee
a & femr

I am finish-

Shri Manubhai Shah: Just two
minutes more. I am ending my
intervention,

I have been following the highest
standards of integrity and public
conduct having been influenced deeply
by the teachings of Mahatma Gandhi
and the great organisation, the Indian
National Congress, of which I have
been an humble member for the last
forty years since my boyhood, I hope
this personal statement of mine will
help to strengthen the public life of
this country.

In intervening in this debate, what
I wanted to mention was that it is
good to point out defects and we are
here to rectify them. It is good to
ventilate grievances and T always
consider that every grievance, right
or wrong, has got to be looked
into by Government. 1 can assure
hon, Members that, whatever may
be the method of accusation, they
are always free to meet me, lell me
their difficulties or give me any
representation received from any
party. Whatever may be the type of
grievance or allegation that they have
against my officers or the officers of
the Government of India or any mis-
carriage of juslice, indiscrimination or
discriminatory treatment, I can assure
the hon. House that we shall try, as
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we are wedded on this side of the
House to hold the highest reputation
of public life, to see that the integrity
of this country is maintained and that
trade, commerce and development of
this country is shared in as equitable
A manner as possible by the millions
ol prople in this country.

Shri R. B. Pandey: Sir, I would
like to raise a very important point.
An allegation had been made by a
Member of the Opposition and an
explanation has been offered by the
hon. Minister, A very categorical and
a very precise Teply was given., I
want to know whether you are going
to lay down any convention or
whether you are going to decide,
when an allegation is made, an answer
is given and the person who made the
allegation is proved to be false, what
punishment you are going to award
him or, whether you are going to
ask him to offer an apology
(Interruptions) .

sft Cradaw aray ;¥ =naEar 47
0T S3AT AEAT F

Mr. Deputy-Speaker: I
hearing any point of order.
Vishwanath Pandey,

am not
Shri

Shri Raghunath Singh (Varanasi):
I have a submission.

Mr. Depuiy-Speaker: Please it
down. I have called Shri Vishwanath
Pandey.

Shri Raghunath Singh: After that,
I will make it.

Mr. Deputy-Speaker: Please sit
down,

14 hrs,

ot fawwrg qew  (FEEgT) ¢
IR WFIEY, WG WA off 7 &
TAYTF Al AT F ARA Ffeqw B
& e ¥ mwaw v F
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HEF 74 art w1 Arr & fw dw A
% st ¥ et st w1 Ay feafr dar
@ af ¥ g F oo agh we feafa
da1 gy af £ fednswe go7 92w AT
fagr o7 A & $5 wg o= &
fagz agmar gow g1 af 1 WA
gam H5 wAEm W i avEre
A AT IR FAT AFIAAT WA
T Q@ #, 9g A7IgAN ¢ | AT ZW A1gar
¢ & zdt 0% ¥ g7 gral =y agrgar
wa1d &t wto | #fdw & FEar =vgar
§ T o germar £t an = 2 @z amia
¢ frafa &) anfiver w1 z@A 3o
g FEA ¥ gH w8 AF Y A f Fm
HIETT &Y A7 q47 Ay G F
YWY [ Y AFAAT Q@A AAT B
Nar &Y a7 %) & a3 faspe wmaia &
& FwaAT § St Aifaw T § JEE A
WIGFT LAl 7 FrAT «MEh | W1 79 AW
%Y g1 3T AT F1 ATET WA E,
FEAT WIT § WAAE FzEAT FT A9
HefY WERw T AW WEAT HEAT
|AE F 1 gETIT ez @gr famrw g
o gdar #r€ 7 w1¢ FEE d9T wiq-
e goar sAnfe & gnfaa g
Tgar & 1 Ffew w3 fir o 3w #
st foaw = 97 qoer 7 wimafe
wmaT warafiz w1 gETasr w79 & fag
A woEe F f2y § 2t g sEer
WA g qzaT & & 3IAT g2 &7
fama wrox arer A |mAT 20
FAT q2AW AT M6 FT qi=ar fgaT &
& e £ e Y Al Fandfa g
/AT g€ & I 7 ¥ ox gwA{Ty grAar
T 9 W A% AL G20 F qAA g,
9% 14T &, 39 grAAT ¥ agi w06 fang
®TH AT 2t qrar § W7 IW ¥ F AT
%% gfexgi & frgzr wwoaar 21 @dly
Sfeq wagT ATa qgE o A OF w29
wfafs #1 ma fmr ar) ag afen
et a1 fr ot qafew & AT 03w .,

fomii €@ arg dv w907 wradt @
# ar forwst Fafvar, wramny, sty
g wfz fadr wg ¥ s arfaw
feafq aga @ma & wc vasr w=ar
fear s | w@ aF qfex waTEe WA
FgE FqT AT ARTGT WA AY 4 AT A%
3w FAN Y A faem AgmEn RO
qGRTT & gnan 1 ag faww F14Y &
fam 274 w1 gam fzar a1, ag < acht
& ¥few wx ag wa g 1i g g
of o ag gor 2 f5 st fawrw w14
SN g0 4 & oY FWrA Y 00 & ar
WHt 9% # | FE q% qTarard & angAl
T AFg §, TR §1 g, AT
FT g, 9eAT FT g7 T FY ArEAVaFAr
g aEiFTqE AT AT @I E Al
Ft wted) amar st arfgy arfe awar-
ary ¥ ATYT AFT GAW Y AH |

st % 2afear faar &1 gera 2
# ¥gar wmgan F fF =AY SAwar 23
AT & FOW ¢ A TgT q7 aay A v
FTHAE A AR A CFT T ST 81
W A9 ag 9T 5w owy @
Id oF sufag & fged & ad alr
9% 419 A9 agi g4ar wirgfe st
marafer &1 99T AT Ear &1 92A
afafa & fama amga J@ w1 am &
oy, fot faftn mmadi W wm AR
W & 9z WA TRA W ARl w0
g e A mrw wAgfer & s
Tt w1 Za dar gE 3, faady i
Tfefeafa @@t dar g€ & az 7 931 grfr 1
sHE FrT €17 T w=E g mer

qzi 7 wfa W arr & graw §
ot mim ufeas 1 af 21 oW AT
IAT 92 H WawT gar quw gan A
wareg forer Y A% § agt faege qar 2,
o oo ga & wfa 1 54 Foreli H &
45 a1 47 forx 7@ 7 777 ufem & o
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[#ft favaa ariva)

A q3teT % fov & F 47 agq &y wfam
#1 agt dqr feafy s 2 ofe 3aey
AFTET TEY AT AY 3§ F A o
fawara & 71q 7z aw g T g@ Ama &
qT AGT § FAFT ATIRT ALHT 07 qEA
o g7 ga A | o) Aga ¥ A
AT, AAST WYL KgAT ;T F | w@aqwd
¥ ag +ft saTfag g & fF A e 4
Tfegt &ra7 staw oA 71 ®E 91
T AQ A 1 205 FOE UHY A
@t & ot far 15 & ol v v R
g T A AT AraE 75 A OFY
FAm oq ¥ foamw o o &1 #78
Savd AgY ot 74 & | "7 Ay e Ady
Z QA A1 F4 FT T GEAT £ | qrET
A1 a1 fr A 34 a7 g A
g3, F AE awe 2 A
faura a2 s @AY AT OF FT H
g W ARG ATGT ¢ IHT A7 & AIAAT AT
aTHT W T AT AT ITET TS AT
amw wdi g & @i w feafy wefie
&1 & w7 A £ e oaw g Ay A
gfrmoafodrodo T ag AT g
S 351 47 FF qraat oF ¢ A ae
= are fagt srar wfes Sfwm o aowre
IAT NIV & AT § GAT FT AT
QY ¥ 5T OF O ST A OF OF I
FAT FTEAT £ WAL IAT AT A
wF o A g an fear o A agn
w7 ot Fawe w4 gy smoet
A% qfrony gg gon fF gamg & 997
qEZW F7 A @Rt Ao & ag foaan
T3 g1 AT | qE AT AEEAT FT 9ZH
£ TAFY 1T Y ST eqvy v Ry |

IAT FIW H A FEFET B, AV
WEFT @ AF L0 ZAT B, IAwT AW@Y
go & argar § fr ¥ AT A W
Jfra faefta agram w3 &0 &
A § fs w9 & #w g w0
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94T A%T IAL 9I4W & fawm wEvT
aifgs 5T Ia% a1q Mg g AT
T s gAF freen afgg v
IAET AT & AT TF IA@T g 71T A
T T TF F0 506 § T g1 A
B: % & F7 wrAI gF A AfET E 1
Y AT WATTAT ¥ QA §T ATIRY
AL XA AT AT 9T APAATT 4 e
woar a9rfgz |

7t o feafa gafan wowe & of
% f feraré & ameA qgr gveT A@
fex ma 1 ot o=t & ar o W
% aqfea feard & @aq Iowqn &
agi 9T g@ F1 FrE gAwe qg &
# ar aga & wW gAC AT aar § 1 AfE
qatew IaT 92w & faard & Ay A
Y w7 w1 & Arq aga gy fowww g
& =zt ax 71 fgeet waw § F@ -
Uz 7T AT 3, 97 Y QAT #7797
¥ fgzr ga 2 =i o7 faerk & g
AT SwaEqr gET 9T | T FE
s & fm wgr aw ek &1 W 3
73 =17 a7 &10 frar wmow 1 Afer &
g g & g qaw oA @ 7
AT =qragfvE =q wq a% AT (297
AT 2, AT A% qg FOTAT AT &Y AW
aret ¥ st e vl A @A §1
a7 AT ¥ o a% Ay A4 g
AT TF FH AL &1 AFAT ¢, FH TG
I wwaT &1 At @ ¥ fag s
mﬁﬂw{-ﬁh%q’a’eﬁgl
#fer o0 23§ fF @ wm @ g
qHT H gAg agA AT TN T ) W
Fre & aAaal g fe 9@ 7% 9@ |
T % 0 G 1 WA g T s
q qE T AT A KT AT AwAT E
aE ga au § 1 At gw g
9@ aF Afedi § T4 F1 397 ITW
a#t frar s, Afedi & ara # ol
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27 #Y syaregT A4 A1 FOAY, &9 7 qreT
23X #Y syreqy AgY w1 anay, fewr &
Ifem wara 7@ fear wmon, o aw
5 T g 7T § | T AT wewwew
A gf

I7 w9t F fou ag ofr st
¢ for dnimrfas gvan o @@ md oo
o4 A% LYowrAw At g aEng
sy, fammd & o smavas oY #
sy A fear S, svre |
§7 & o e A aerd o
g0t 79 aF IJTeT ALY 4§ AT £ |
a1ge ¥ wry =g foaar oW sy, S
STE wETEAT WizA w3 AfET ww oaw
fraTé % wafa angT 4@ gew FRg
A T aF JeArIA TEY A AwAT 2
& #%ar & 21T 2w o et @l &
HTRY A ST &) 85T & w7
& g ¥ it §Y, TEET o A gL IHHT
qft faer, 7 fv =% @@ o falr
9F AT AT TG WEA T AR
g fe w1 Wl &y 2am X fim
FET 9TAT £ | AWIT WA FET
s o & a1 ol gt A e 20

WET &% JAWT FT ared E T AL
q@aw daa f7 TOm g, @ 9
wxHaar qfid & gATa aut & qward A
qrE=fTF &7 § £ g AgF & A97
8, Mg ag Fafean &), afewr g1, araig
&, WO gl Wy A | WA A
ey ofr frdr & 1 ardwfae 7 &
v A€ wwaTar | e wuEi ¥
o 7Y = araT £ 1 7 W fer § 7 gafag
WY fae? gu @ M0 £ fF gt oT SEwl
#Y wqryar & for Gl wwre w7 wme
T ot T § (o AT W I AR
w1 oRfmw A w0, WaE T
wust & g el &1 9o A
w0 A w48, Rae-wm G s
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% IF T 6T 77 T I5 %7 §, qqf
& Al F A1TA & HAT AEY IS FTHAT
% 1 g daT R omd w2 s oy
wifas ww1 2, TuFT 91 wToET M
arar wTfed 1« 7R o1 Foafer wE & ¥m
farafer 7 amaT a8t & A g3a7 & Arg
w7 @ Y, WRA A7 FT R E, wHd
# farems & oy § W aTa Y ArqAwy
Wt @ § 1 3fea = a A e 2w
& FrmaT aF qraw ey w2
ST |y 2w AT Y feer gary
=Y ¥ Sft gk E Ay e Wy Fragu &
W TN A Wy wifagw gfer 3,
ararfars 2fez &, ot gfee & g
FEMAT AT & A1 57 Mo 9941 /1 a7
HTTHT CATA AT SifEd |

¥ g gt gan g fw qzw S
7 ot gemT e & fag aard oy
IO FeE FwErC Fqifaa w5,
FE T IR AT AIT FA7 A |
oH ®T4 1 a7 AT ATHEC F1 A 449
2| AT A EF A # AT ag
¥E ®TH ORY T T AT S AR AT
TR 99 W@ E At AT arag 4 o
g H 9T A0

&7 NIl & A S0 WA F1 A0
geqn Ft vt § TAe & iew smaw
FEATF |

Shri Alvares: Mr. Deputy-Speaker,
Sir, I would like to confine my re-
marks to two issues in connection
with the Supplementary Demands for
Grants.

In the Introductory remarks, in the
last paragraph, there is a refer-
ence as to how this sum of
Rs, 661 crores is going to be mef
and in the latter part of the para-
graph, it is mentioned that Rs. 384
crores will be available from the levy
of export duty because of the higher
exports expected after devaluation,
Now, apart from the fact whether
these duties will accrue to the Gov=
ernment of India in order to meet the
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extra expenditure or not, what I
would like to say first is that in the
Cabinet there is still quarrel over the
benefits or otherwise of devaluation.
We al] still find the controversy car-
ried on, and I may refer in this con-
nection to the reported resignation or
the attempted resignation of two im-
portant Ministers of the Cabinet be-
cause they had a vital difference of
opinion as to the effects of devalua-
tion in this country.

But, apary from that, I would like
to impress upon this House the fact
that the hope that exports will pick
up and as a result of export duties
will accrue to the Government of
India is entirely falsified. May I refer
you to the president of the UN Con-
ference op Trade and Development?
This president has said that devalua-
tion as a method of boosting exports
is an exploded theory and yet we find
that this Government in spite of expert
advice has agreed to the pressures for
devaluation with the result that,
neither will exports go up, nor shall
we be able to get the other advant-
#gges which would normally accrue,
In a statement that has now been
issued we find that exports in the
month of July declined by Rs. 49
crores, This is the result of devalua-
tionn And it is said that though in
the month of August exports did pick
up a little it is obvious that in the
month of September exports declin-
ed by Rs. 165 crores. Now we find
that in almost every sphere, where
the Government of India have been
hard put in order tp encourage ex-
ports, they do not find any possibility
of the exports picking up.

Everywhere, the developed nations
are adopting the same principles of
import-substitution that this Govern-
ment is doing. In such circumstances
1 do not know how Government can
hold on te the hope that because of
Increasing exports and the duties
levied thereon and because of the
backlash advantage of a hirher rupee
value in exchange, the export duties
will be of such a character as to com-
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pensate for the extra expenditure as
related in the supplementary budget.

The second pointi is in regard teo
finding the finances. I have just said
how it is impossible for exporis te
pick up, because already there is &
closing of all avenues. May I refer
you to a very recent incident? Nigeria
has applied for and pot admission to
the ECM. Now, it can be statistically
proved that those Commonwealth
countries that have trade relations
with the British Commonwealth have
suffered as a result of the exports to
the European countries, and our Gov-
ernment has not done anything yet im
order o seek independent entry into
the ECM.

Last week, suggestions were put
forward to show that because of the
trade of India having been linked up
to a large extent with imports to
Britain, we were not able to get the
advantage of the ECM. Therefore, I
would suggest, in order to increase
exports, it is necessary to break
traditional trade links with the British
Commonwealth or at least have an
independent access so that we could
have the advantage of independent
trade with the ECM which Nigeria,
to her advantage, has only recently
secured. My third peoint is in regard
to finding resources that we can com-
mand in this country. I have refer-
red earlier to the Government's inabi-
lity to tax people to a sufficient extent
and secondly to its inability to draw
out the gold reserves, buried gold re-
serves, in this country. The balance
of payments liabilities can be paid
back only through two sources; one
is through convertible currency,
either sterling or dollar, and the other
is through exports. Developing coun-
tries do not have sufficient export
earnings in those particular countries
in order to find convertible exchange
in order to pay for the imports which
in any case, during the period of de-
velopment, must be much larger than
what their exports are going to be.
Therefore, Government must face this
problem by trying to find exports to



D5G.and KARTIKA 30,

4427
convertible currency areas which they
are not doing now, or they should try
to export gold, Gold is available in
this country, and instead of having
a relaxation of the Gold Control Rules,
if only Government had concerned
themselves with mobilising the gold
resources of this country in order to
pay for the foreign exchange liabili-
ties, I am sure that our difficulties
would not have been so great as they
are, and surely they would be reduced
1o a large extent in the future. There-
fore, I suggest that so long as Gov-
ernment continue this hesitancy to
gather the taxes to the extent they
can and to mobilise the illegal gold in
this country, it is impossible that they
will ever find themselves in a situa-
tion where they will be viable in the
case of imports.

My next suggestion in regard to our
finances arises out of a suggestion
made at a conference that took place
in Tokyo, and then recently in Ottawa,
where the Commonwealth Finance
Ministers have thrown out the sug-
gestion for the establishment of an
international reserve currency in order
to meet international liquidity pro-
blems of developing countries. All
developing countries are faced with
this crucial problem. Every develop-
ing country has to import more than
it exports, If it cannot find gold,
and if it cannot find the money from
«convertible exchange currency, what
can it do? I am sure that most coun-
tries in the world are in the situation
that we find ourselves in

Therefore, this question of mone-
tary reform, in the manner of setting
up an internationa)l reserve currency,
a pool of converlible currency, irres-
pective of the fact whether a parti-
cular country can gather together con-
vertible currency or gold, should be
immediately pursued by this Govern-
ment, and so long as they do not do
's0, I am quite sure in my own mind
that this Government will not find
the wherewithal to pay for the balance
of payment liabilities, and as a result
of their own negligence and lethargy,
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they would not be able to give a lead
to the other developing countries who
are looking up to India to take an
initiative in this matter.

Then, I would like to refer io the
crucial law and order situation in the
country, We know to our cost the
situation that developed perilously
close to disaster during the last few
days. We have been warning Gov-
ernment that they should not abdicate
themselves to this lawlessness that is
reigning in the country, and if I may
say 50, the reasons for this are not
hard to see, The reasons began here
in the Lok Sabha in the election of
the Prime Minister, not by the Mem-
bers of the Congress Party, not by
Parliament but by the Chief
Ministers. In the first instance, the
Congress Party surrcndered the right
of Parliament or of the Congress
Members of Parliament to choose their
own Prime Minister and left it o the
Chicf Ministers to come here and
canvass for themselves. What was
the result of this departure from
stateq and established parliamentary
procedure? ‘The result is that each
Chief Minister, who voted or gathered
votes for the election of the Prime
Minister, now finds himself in a posi-
tion to bargain with this Prime Min-
ister. Whether it is the question of
the steel mill in Visakhapatnam or
some other question anywhere, the
Chief Ministers today are now de-
manding their price for the election
of this Prime Minister. As a result
thereof we are today in a situation
where the Government of India find
that their writs do not run in thie
country and lawlessness has increas-
ed.

Therefore, 1 would suggest that ¥
is urgently necessary for this House
to pay attention to the law and order
situation which is very crucial. It
has approached the brink of disaster,
and if nothing serious is done, and ¥
the authority that law and order
should command is not re-established,
I fear the worst. Therefore, I would
suggest that in order to have expert
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opinion on this emergent situation, this
House or this Parliament may recom-
mend to Government to appoint &
highpowered commission to investi-
gate the reasons for the breakdown
of public order in this country and
to make recommendations so that pub-
lic order which is entry No. 1 in the
State List, may be made a concurrent
subject, so that in times of emergency,
the Centre can intervene and restore
law and order when the States have
failed to do so.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, I would have liked
to say something about other matters
in the short time at any disposal, but
I am compelled to deal with the sup-
plementary budget itself because of
the complacency [ find in the note
which suggests that the Rs, 394 crores
that are to be spent over and above
the amount which will be met by re-
ceipts now will be compensated by
improvement opn account of receipts
by way of export duties and, of all
things, by cconomies in government
expenditure. Part of this money is
absolutely necessary due to the emer-
gency that has arisen in some States
in the country—Rs. 210 crores. I find
Rs. 90 crores have howcver to be
spent mainly because we have to help
the public undertakings and ecotton
mills for because of devaluation, the
price of goods they have to import
have gone up.

Bhri Priya Gopta: When is the
Minister being called?

Mr. Deputy-Speaker: 2.45.

Shri Priya Guopta: Please increase
the time by half an hour. Many
Members want to speak,

Shri Raghonath Singh: We had
given our names three days ago.

the hon.
All

Mr. Deputy-Speaker: Let
Member conclude her spuech,
cennot have a chance,
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Shri Shree Narayan Das (Darbhan-
ga): The time should be extended.

Mr. Deputy-Speaker: I am sorry.
The other debate has to commence at
3 p.m. No further extension,

Shri Shree Narayan Das: There
are very important points to make.

Shrimati Renuka Ray: To continue.
Regarding the position about imports
and exports, take the position in UK
today wherc they have not devalued.
They have taken measurcs in order
to prevent devaluation. It may be
marginal, but the fact is that the ad-
verse balance of trade has been check-
ed, not only checked, but we find that
there is a marginal advantage of ex-
poris over imports. On the other
hand, what is happening in India in
the meantime? We have devalued to
have a boom in exports! We had
said that so many things were going
to be done in order to improve the
balance of trade by having more ex-
ports and liberalisation of imports to
strengthen indigenous mahufacture.
The liberalisation of imports has taken
us 5 months. and 1 do not know how
long it will take before there is any
impact by which we will be able to
show any increase in exports.

It was said herc by an hon'ble Mem.
ber juslt now—and it is quite true—
that even in Scplember therc was a
decline in exports. I do not know
what is the situation today. But it
does not seem as if we have picked
up as yet and, therefore, it is a matter
for serious thought. When there is
this economic crisis with which we
have been faced, it is a pity and a
misfortune that so much complacency
as is evident in this note exists, that
we shall easily make up the money
that ig being spent on some matters
that have arisen because of the failure
of the policies we have followed.

1 just want to point out one thing
before I turn to any other subject,
that is, in regard to economies in ex-
penditure. How can the Central Gov-
ernment, may 1 ask, expect the State
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Governments to go ahead with it
when even in respect of small things
which have a psychological effect,
nothing is being done here? Moving
from here to South Avenue, we find
certain hutments which are in the
procesg of being pulled down. These
hutments have stood the test of time
for all these years, In this time of
emergency, is it necessary to pull them
down and make new buildings?

Shri Tyagi: A good idea.

Shrimati Renuka Ray: It is one
of the most unfortunate things that
we go on spending money on build-
ings at a time like this. In the Fourth
Plan, which is not yet finalised due
to many circumstances, you find that
half the expenditure is on what? On
construction. And who are the new
rich? The coniractors, because half
the expenditure on construction goes
1o them. Is it not possible for us to
evolve some policy by which we can
bring down this expenditure on build-
ings and construction and also get
ahead with development? Certainly
it is possible, But I do not know why
it is not done. I do not know why
there is such a bankrupicy of ideas
in the Government regarding this
matter. I do want to bring
this to the notice of the Finance
Ministry, because how is that Ministry
going to prevail upon State Govern-
ments to bring about cuts in expendi-
ture if it cannot prevail upon its own
sister Ministries in the Centre itself?

I want to say a word about two
other matters. One concerns Shri
Prakash Vir Shastri's speech which, I
think, is another speech in support of
the trends and things that have been
showing themselves and making them-
selves visible in this country, trends
which are most unfortunate, risky
and dangerous so far as our future
progress is concerned. Through all
these years, through many ways t.h_e
Father of the Nation and Pandit
Jawaharlal Nehru have helped the
country’s progress. But perhaps one
of the most important things they did
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was that they brought us out of the
dark ages right into the modern age,
intp rational thought. Yet today we
hear this kind of irrational talk by
‘which you want to imposc on State
Governments and on the people of
the States who do not wish to tole-
rate it, this proposition of a total
ban on cow ‘slaughter. Why? I can
understand it if it is a question of
milch cows. We do have a ban on
slaughter of milch cows which is
necessary. But who are the people
who talk of a tolal ban on cow
slaughter? Do they look after these
cows? What is the position of cattle
in our couniry? Are they looked
after and preserved in this country as

compared to other countries? Yet
these people want a total ban.
As  the Chief Minister of West

Bengal has said more than once in
public addresses, India was a country
where in ancient times people even
ate beef He does not recommend
that we must eat beef. But if certain
people. certain sections of the coms-
munity do cat it, why should we
prevent them from doing so, provided
they do not slaughter milch cows
which are useful and necessary ani-
mals? The law and order situation,
and the manner in which it went out
of hand in Delhi on the Tth is some-
thing to which Government have not
only to pay [full attention but must
also see that these reactionary trends
are curtailed, limited and curbed and
that India is not taken back to the
dark ages again. (Interruptions) .

I know that today if these people
have their way, women's rights in
social laws would never have been
granted, and many of the progressive
features in our Constitution would
never have been there; I know that
socialism  would never have been
ushered in, not even trends towards
it taken. These are things in which
we at least believe. 1 know that the
Congress Party is not going to tole-
rate it, this drift or rather setback,
which is going to threalen our
existence ms g progressive, nation and
our secular Democracy.
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A word about the money that is
being rightly kept in the budget for
the relief of Bihar, UP and parts of
the State of West Bengal which
borders on Bihar and suffers the same
fate, Money is being given to the
farmer for wells. Now, the farmers
are facing a terrible difficulty because
they have to go through all the pro-
cedure before they can get money to
construct wells, Why cannot the Gov-
ernment have this much understand-
ing or imagination, namely, to provide
them with wells and then if they
want the farmers to contribute towards
their expenditure, ask the Tarmers to
contribute from their drop when it
eomes up? To give the farmer a
fmall sum of money and expect him
to provide water for his crops is not
being very practical. He can de his
own digging but the resources must
reach on the spot or else how can
he carry on with his work—a great
deal of well-organised relief work
must be done to stave off the famine
conditions of 1943

ot et oW qew (weET)
IIeqeT weTey, H gA 9T®  wiAl
A H A7 & 9z eareen fqam Fare §
FgAT AIgAT £ 1 4g Wt afare faam
T 3T & IH 59 & sgrar grn-fagde
ot gt fgg wa g @ osaran
oegl FWT 1 ol & weI a6l
Fagfagigar & §w I
ar g9 7 faardl amngd o ar 36
o Ry §aF wmardd ?ogR g am
AdvAr fagear & 7 g9 gEIT & 99T
¥ ? AT OF ATH T IV AE I BA G
TF1 § ol gd) ATE § g e
H3T it § ag away €2 ¥ AT ¥
ozt ¢ fF g7 ¥ fag g1 w30
sy wzm § fo ag &% af g,
eq q gz Asmta gy 8, feadf
& @ qu AT wAT 97 WO )
afer o e g v agr womamE @ @
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goaf: Tt w9 Fqwram A &
FREfE s Al 2 "
oF 0% ) 78 woqr, fag ¥ arem
a8t a¥ | ¥ qrvary wor wear g s
WA 45 T NIHFL, S0 F
T § ¥ T 7T Fraerw ) ezETgaNS
%7 fa@r w1, FHife T oA ew &
9§97 & AT Ik TS T w5 AT A
T e Y 2 wW Yy aw
FEE smafadt o aFH Tt & am
A Gar & §) Wiz

ST o HYo WAWE (FM9T): gu 7«
AT 45 F sgmEr

ot wwlt vm qew ;g5 Ay A
frag ¥ 31 7z fRazm 2 f afz ot
g wedl Y, dr gma A A
@ famemn, WA @adr sdr
aray, FEifs g dem a5 g o
w & FeEataEte o

off owgwe graw o o W
qATEY |

=Y et T T - §W qgF qr
¥ g %1 3% T, I AW § Ay AW
¥ a9 frwew T fag grft

JUTETET WEIAW, TH A% FW AW
i wlEarga & g w1 TR ¥
dare ¥ fog s o 3, AfEgmd
ATR AT AW & whifAw SAR E, S99
w1 fFar qqm I Wy, w7 aw
qER & faers g §
argw g 5 o= adt Aifa e g,
fama fr smifas daYe, o B M3t
A gl 2, AT F T, FWT & qAaT
2, 3T dafas 47 7 g0 g1 A%
T & T GfeArgwt aF awar g,
faa & Tw T mavawr g @
aFdt ¥ | goRe % x| fagg A
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Tga e & FAT WfEn, ey R
wred § fawr ¥ ey od § S #
FUIT e @R @A T0iEd Wi fee
IT T wAT AT =iy |

dadt amm 7@ AT A
Heght |\ mqg A & ar
FOMT AAWT §, & FEY e,
®ifs =7 TR uF T W o
faor g, Ty U AT AT AT H &3
g0 THoqlo FT 9FT 7 ATAT, IA 9T
107 4T 151 90T &0 34T 9 fET
50 gAT  &Y4 & AT WEEAT
st wmaror qwe qte F fay qumw
FATT FY qHTAW AT St wfeq
2 WFF YA, TAARE YT A
FA§ | faaqr g am qgx wad
wTgq, WY F{SAE = owE
=TF! frthdt o Famr AT & 0

=t arrst £ Faraw ¥ foor gmaar
QT A, aF 9 I wAT F 25—
25 EATT KN TWIAS A0 AT FHOAGT
1 ofm & o &dfeTm & fag
Wi awtfe gy wdwe 2
AT gg A A wTFE,  @THMW
frmar a0t 460 afe 3
g wr AW A 5 Adfie
FUGY , Hrar afaative qATAAT
g o 7a w w3 fr ddfekm
Fadn -

ot TwATe wrw W AR
1 A wWE

Y WTEl O e - SNreR AgiRA,
Fmgfrz wwarfe daTrag 3
faw aore Fraggem & f o
w9 &1 wry #§ fadrdY o w5 0w w7
FA ¥ wrer 2, 107 41T 151 AT H,
Faa FA & fag darea @ A we
fe ofas Fafedar ¥ far @F0
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ag feadt fre 9@ & owifet #w
fadw wreq agi § afgw o1 T, €
foag fs vz o7 ®r QEAAET &7
siey & ¥ gew fim om0

o WY smaeqT Fw o wer @y &,
AR UG AR AM QO @ & |
AT AewT Ul F W A
g H TET arRT AT oA A Y
& omft g fafreee & g ¥
IgR g P o wa feat
w1 wfirge AT Hr 2R 2
FAT AH qoT F A AT @ § €AW
adtn feaar wdee 2% A g,
fomsr qearar A ST ot mEAT o
FuTeTE wEEw, fom oy dama &1
fifrdf w1 ag o few w@r B,
forast Aifedt & Iw Y am v A
7 fargdt ==t oma, IEEr widl
fom ag & wvqe wY, ag ouw § 7
o &

% & o T fadea £8 1 =
@R T H Y wex § ¥ Avn geAw
qarr § | gews wE g A9 g,
I WgrEa, dfrom § fem gur
g oo far ¥ w9 gy,
& & @t &1 ggufy 31 T 8, AT
g gTFTC T ¥ qT9g ¥ W Aa4Y
wTgdt §, ¥ T g AToe g
A | W Fw A Fradr o wiw
qTEHTL &, 9T TOF F1 &, 7T FOF A7
T 79 aTh wE & e om @
w7 ¥ 1 wf5arE g wwdr 7 A Ay
%2 fr gn d@fqam &1 o@® 79 74,
g dfaam 1 72w, afx a2
At IT% FfT AT #4998 A, 1w
% wr wfeat g1 afer @ # fande
Tex & o w7 of9 79 A7 FrwF 2,
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x ofy v A e w7 e T )
% qom1 wrgn  fr ¥ e 1w o
wiw af a® ME w AW E FEA A4
wwTH WY i g E AT A E T
7 W T I A §, Fw A gL A
o &, g w5, fordl ot wrifee
2, 3w ¥ geen F ol wEE gravaEAl
g

Y TwRAE Jiaw : WE A1 AT
yET 2 |

it wrsft T v gATY gTEE Y
* AW £ swaT FEIA 2, Afew dw &
SFET H M9 SgT A 2 W g |
g & qu &1 AW F7 W Fg F A4
o 72T &, Taed SEr g A I
¢ afy ag T TEET A AT

uq #ifod, § THEaTE § a4 |
HHT { AR SAT——TF ATRAT FT
T FHIA TATAT AT, WE AR F
i 7 wrEr g o s ofar §
fear gt | Tt fopiamd fg v TTea?
gt 1 feaT A faehaTa A WA
q7 s &, w47 wea & fr FH m
gereary w1 g 4, ww of w9y feay
T e f fr FRmaEl A FTAT
g, @ SEET =T G A 8 | 7%
FEA e § 6 A g7 7 oo 5o g
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Tairfrast  ? Mama A G @I R,
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& mfr fardndt qw & S0 #1 oFE w
o & oo g | gfermare ot 5§ w
BN FER Fafem @ war ¥
AnT FY AT ¥ W7 qeAE wvAT 2§
fo a1 7Y AT | TR HeT Y gEaT
tA s fiaTa et g 1 T8
wet @ gEETHT w1 Afea wwA 2 R
I FT TW AT AT AL FIEAT MV |
stfa 32 ®\7 71 aa 4t fim o 3a®T
T AT, A HEA & A WY
Tifed oY, #fr 729 & amew TS A%
7Y =rE, wTaT wOW 9E F AT T
w7 § ors g1 A1 & F7 T g AT
7% T a ¥ ffy o, am oaw
Hqarea F1 amn w1 a3y w2 aifen
S & =wgar § 5 g wamm weA
i & At ® w=d AW g if
F & F7, adt a7 §= wee frem
I

Shri Tyagi: Mr. Deputy-Speaker,
Sir, while supporting the supple-
mentary demands for grants without
which we have no go, 1 must insist
on the Governmeni that they should
drastically effect some economy in
their expenditure, This has been a
standing demand for years together.
I am sorry that we are not satisfied
on this issue, although rosy promises
were made to us for long. After all,
this House is the custodian of the
tax-payer's money, and the money
belongs not to the Government but
to us all. We are the guardians and
it is for us to decide in what way the
money ought to be spent. Practically,
the Government have to take it as
the mandate of the House that
effective steps must be taken top re-
duce administrative  expenditure.
When I was Minister of Revenue and
Expenditure, the total expenditure on
administration then used to be about
Rs. 48.8 crores. Now it is Rs. 91.36
crores or even more. I can under-
stand increase in defence expendi-
ture, but civil expenditure alsp is
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rising. That is because we have not
been able to create a climate where
people might feel the sanctity of the
public exchequer. I want to quote
from the will of onc late Emperor of
India, Aurangazeb:

4T 98 3 &gy slear = KT pyom
o &l OF gy W kg
5 ey 30K - el Jolama
el g o ey - S wlamae 5
e 30 ¥ S da ) canyy
S iy @by gy - ] pld
25 o oS Sy il - o
3 PR - S amga aapd dyb
te- 3UG ye ) ARma Lo

ag g ST ¥ wew # fw
“4 %o 2wTo WY ¥ I faw W
FAE § a7 WA WEERT F qE
THT & | I AT I H A A7 A AT
AR 9T EW IAK (AR W TH
TS T FET GEG AW AT H A
305 %o AT A FTH FT THA F
¥ T At aEgHaEE
A TE F Az T %1 e 8
SHI Ft qww F7 & @Wifw g
FITHA Y FHTAT PAT TAT MY FIL
TEIATT FAT GG § | WY Wogd ¥
Harfa® AL FFA 9T /T TH 9T
IE €T AT GATH FT FE AT TH
7 femm @@
AN AT AT AEITE AGT AT 9T
T %1 Wt oF afeedr 9

Such was the sanctity attached 1o

public funds. So, we have to create
an atmosphere whereby we may be

in a position to save Government
money,
Our foreign loans have gone up to

1he tune of Rs. 52,008 crores or even
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more, The Public Accounts Commit-
tee, when I was its chairman, unani-
mously made a recommendation that
Government is not emtitled to incur
loans without the previous sanction of
this House. When they cannot levy
taxes or spend even g paisa without
our sanction, how can t.hey make the
country indebted to that extent? The
PAC had recommended that according
to the Constitution, it is incumbent
on the Government to take the
previous sanction of this House to
imcur foreign loans in future. I
wonder what the Governmment have
done about it. It should not be
avoided. The country cannot tolerate
too much of these foreign loans now.

Even for reducing daily expendi-
ture, there are many ways. It 15 diffi-
cult for me to outline them in mv
short time; I would suggest to the
Government to call an informal meet-
ing of the leaders of the oppositiom
and other knowledgeable members of
their own party to find out what steps
they can {ake. It was promised after
devaluation thati effective steps would
be taken to counteract this situation.
But on measures have been taken.
Or, if taken, the House does not
know them. We want Government to

anumerate what steps they have
taken with regard to reduction of
expenditure,

Our trouble started from the time
they decentralised the control o=
financial expenditure. Our colleague,
Mr. Deshmukh, was not of this view.
When I was Minister in the Finance
Ministry, I got a proposal from the
Prime Minister seeking permission to
buy a car for our Washington Em-
bassy. I enquired what happened to
the old car. I was told that the old
car was too old. I asked how much
was the milcage that the car had run,
I was told it had dome about 48,000
miles. 1 wrote back on the file that
after a mileage of 48,000 miles on the
roads of Washington, I am not pre-
pared to sanction even the renewal of
its tyres, leave alone buying a new
car. The Prime Minister agreed with
that. Tn those days, there used to be
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centralised control over expenditure.
Since the time we have had decentra-
lised financial control, we have
become spendthrift, If possible, Gov-
ernment should again reconsider
bringing back the old custom of
having a Standing Finance Committee
as well as centralised control.

Our exports have been going down.
It is alarming. 1 know it personally
and 1 am very much upset over the
manner in which they are going
down. Exports of tea, jule and cotton
goods are going down. In jute alone
there has been a loss of Rs, 20 crores
already, considering our normal ex-
ports, only because Government
decided that there will be a heavy
export duty, If they earn more money,
1 can understand their being taxed.
But you cannot export anything unless
you allow the raw material to come.
We are short of raw jute and we
have to import it. Please give some
incentives to import more of
raw jute, so that we can export more
and more. We are a rival to Pakistan
in jute trade in other countries and
let not our trade suffer. Let not
Pakistan take advantage over us.

On the Vigilance Commission alone,
we have spent Rs. 70 lakhs in one
year, Has it stopped corruption?
There are thousands of officers and
others who are on deputation. It is a
good device. If promeotion to a
favourita cannot be given, allow him
to go on deputation. Immediately his
pay increases by 25 per cent. In
Delhi alone, people living in the
same quarters, get deputation allow-
ance of 25 per cent extra pay just be-
esause they are transfered from one
department to another. This practice

must be stopped.

1 would request the Minister to
take into confidence experienced
members of Parliament, even in the op-
position, because on matters of money,
they are all one with us and they
would give us the benefit of their wis-
dom if they are taken into confl-
dence. Be bold. Do mot bother about
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your colleagues getting annoyed.
Please take them into confidence and
find out means of reducing your ex-
penditure.

Shri
quorum.

Priya Gupta: There is no

Mr. Deputy-Speaker:
is being challenged.

The quorum

The bell is being
there is quorum.

Tung...... Now

The Deputy Minister in the Ministry
of Finance (Shri L. N, Mishra): Mr,
Deputy Speaker, I am thankful to the
House and the hon. Members for the
number of useful points which they
have made in the course of the debate,
It is not possible for me to answer all
the points made here by the hon.
Members. However, they will be kept
in mind and we will do our best to
implement the constructive sugges-
tions made by the hon. Members.

1 will first take up the point made
by the hon. Member, Shri Tyagi.
Shri Tyagi has been a Minister in
this Ministry and he knows the limi-
tations of the Ministry of Finance.
He raised the question of decentrali-
sation of financial control. It iz a
constructive suggestion. The hon,
Member would recall the pressing
demand that was made in this House
and outside for decentralisation  of
financial control, because of which
this measure was adopted. Shri
Tyagi has now suggested that we
should go back to the old practice.
Left to myself, T would welcome that.
I am in charge of the expenditure
division on behalf of the Minister and
1 know the difficulties which the Ex-
penditure Department is having. It is
necessary that we should control
public expenditure, especially on
non-development projects, but it is
not very easy, I must confess. I know
the reactions of some of my coll-
cagues when some of their proposals
are turned down. It js & thankless job
to be in charge of expenditure and
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not agree to some of the suggestions
made by the different Ministers. But
if it is the wish of the House, the
Finance Ministry will rise equal to
the task and do its best.

?fe hawe not beepn sitting tight on
this matter. We have taken some
measures. In this regard, I would in-
vite attention to the economy of Rs.
91 crores which has been located by
the Secretaries Committee in the cur-
rent year's sanctioned budget. This
mcludes a substantial sum of about
Rs. 13 crores under civil works in the
Defence budget. A Ministry-wise
statement has already been furnish-
ed to the House.

Shri Tyagi: Have the details been
worked out?” Is it only theoretical or
it is practical?

Shri L. N. Mishra: It is not theore-
tical. We have tried to make it as
practical and pragmatic as possible. I
may assure the House that this is a
regular exercise which we are having.
‘We are not satisfied with the results
that we hawve achieved. We want to
achieve more, Unless we go for it, we
are doomed. There is no escape from
it. We have to have ecomomy in our
expenditure, 1 am one with the hon.
Members and the House that there is
pressing need for economy and that
we should achieve it. We need the
support of hon. Meember in making the
necessary economy.

Apart from this figure of economy,
certain ideas in regard to long-term
measures are being examined active-
1y. 1 take this opportunity to men-
tion some of them. Studies by the
Staff Inspection Unit and the Depart-
ment of Administrative Reformg will
be intensified and their recommen-
dations promptly implemented. Orders
have been issued that posts which
have been vacant for six months or
more and which may arise in future
should not be filled up until a reduc-
tion of 3 per cent is secured, This isa
practical thing which we are doing.
An examination of Centrally spon-
sored schemes and some Central
schemes has been undertaken to see
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which of them can be entrusted to
the Stata Governments directly. The-
examination of the schemes prepared
by the State Governments at the
Centre wil lalso be given up to theex-
tent possible. Other areas receiving
attention are the expenditure on g0-
downs and warehouses, expenditure
on scholarships and the expenditure
on civil works. In this last category,
the problem is mainly technical and
administrative. A conference of build-
ing interests was recently convened
by the Ministry of Works and Hous-
ing and the recommendations of that
conference _are under examination.
Even a small percentage of saving
in the present rates would mean &
substantial saving in the total con-
struction programme in the Fourth.
Plan period.

Miscellaneous expenditure of differ-
ent kinds like furniture, travelling-
allowances etc, is also being control-
led. Some time back, in the course
of a reply I had given a detailed
statement in this regard. Areas in
which economy is possible are receiv-
ing attention and there are gtanding -
organisations for staffing and proce-
dures. If the expenditure of Govern-
ment hag increased, it has to be re-
membered that work and responsibi-
litieg and the revenues have also in-
creased. We have also had to pay
substantial sums towards dearness al-
lowance for Central Government em-
ployees and this has been done on the
basis of recommendations of special
committees and commissions of eon-
quiry, like the high-powered com-
mittee headed by Justice Gajendra-
gadkar.

On Friday, Shri Mathur, an hon,
Member of the House who always
makes constructive suggestions, drew
our attention to some points and I
would like to deal with some of them.
The specific points made by Shri
Mathur regarding the number of"
Ministerg in the States, the appoinlb-
mentg of senior officers and their
postings, the expenses on Governors
etc. mainly concern the State Govern-
ments. A conference of Chief Minis-
ters as convened in July 1966 at’
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which economy in the expenditure
91‘ the States was one of the main
items discussed. They have been ad-
vised to undertake a reduction of ex-
penditure of 3 per cent under revenue
and 5 per cent under capital and also
a 15 per cent economy in civil works.
The State Governments would no
doubt do their best in the matter. As
I have already indicated in the course
of a reply given on the floor of the
House on 3rd November, 1966, infor-
mation received from 9 State Govern-
ments shows that they have achieved
economies lo the tune of Rs. 37 crores
in 1986-67.

Another point by Shri Mathur re-
lates to the administrative expendi-
ture in Pondicherry. The informa-
tion furnished by the Home Ministry
shows that the Staff Inspection Unit
of the Minnstry of Finance was re-
quested to report on the matter.
They have submitted their report and
Government have accepted the sug-
gestions of the Unit and have asked
the local administration to implement
it. The local administration hag also
been asked to effect the reduction in
staff mentioned.

Shri Mathur then referred to the
work of the Defence Supplies Depart-
ment. This Department wag recently
set up in view of the importance of
developing indigenous supplies for the
defence effort. The development of
the electronics industry is one of the
important aspects of this effort, 1
would draw attention to the impor-
tance of the work and its growing
nature,

Regarding the general aspects of
cconomy, I would like 1o remind the
hon. Members that the Finance Minis-
ter hag already agreed to maeke a
statement on the specific issues raised
by Shri Harish Chandra Mathur in his
note to the Prime Minister, which has
been forwarded to the Finance Minis-
try.

Now 1 will come to some  other
points with regard to want of finance
for agriculture raised by Shri Krish-
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napal Singh. It is not correct to say
that the needs of the agriculturists
are not being adequately met. The
co-operative credit for agriculture has
in fact, risen from Rs. 70 crores in
1951 to Rs. 510 crores in 1064, A
major portion of the loans sanctioned
by the Reserve Bank now goes to the
co-operative banks, Thus, as on the
11th November, 1966, the total Reser-
ve Bank credit outstanding with the
State co-operative banks amounted to
Rs, 18446 crores as against only Ra.
10.18 crores with the commercial
banks, With the implementation of
the crop loan system in all the States,
whereunder the crediy to the farmer
would be linked to his farming needs
rather than to the security he would
offer, the farmers are bound to get
greater credit facilities, for which
purpese, again, the Reserve Bank has
sanctioned special credit limits. The
land development banks, which gare
increasing their lending operatichs
every year (the outstanding loans
sanctioned by them hag risen from
Rs, 38 croreg in 1961 to Rs. 150 crores
by the end of the Third Plan period)
get increased assistance from  the
Agricultural Reflnance Corporation,
which has so far sanctioned 42 sche-
mes involving g total outlay of Rs.
41.39 crores. The Government are
also contemplating the getting up eof
Agricultura) Credit Corporationg in
Stateg where the co-operative credit
structure is weak. With these mea-
sures, the needs of the agriculturists
are bound to be met adeguately.

14.58 hrs,

[Mu, SpeakeR in the Chair.]
Shri Sarjoo Pandey raised the ques-
tion of better arrangement for supply
of electric power to lift well water.
This is a rea] problem in Eastern Ut-
tar Pradesh and Bihar. The Gc_wm_-n-
ment of India have been sanctioning
loans to the States for their rural ele-
ctrification schemes which rose from
Rs. 27 crores during the First Plan
to Rs. 75 crores during the Second
Plan and to Rs. 105 crores during the
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Third Plan, For connecting ag many
agricultural pumps a3 possible, an
additional amount of Rs. 1121 erores
was allocated during the last two
years of the Third Plan, over ana
above the amounts allocated for
rural electrification programme.
For 1966-87, a provision of Rs. 30.33
crores has been made for this pro-
gramme, In addition, some more funds
are to be allocated to the States for
energisation of additional pumps/tube
wells. For energisation of additional
pump sets in the drought affected
areas, specially in eastern UP and
Bihar, it has already been decided to
sanction Rs. 6 crores and Rs. 3 crores
respectively. 53,385 villages had been
electrified, representing 9.3 per cent
villages in the country on 31st March,
1986. Simultaneously, a little over 5
lakhs pumps/tube wells have also
been energised.

15 hrs.

Then, Shri Venkatasubbaiah, an hon.
Member from Andhra, raised the
question of want of funds for the
Nagarjunasagar Project and I would
like to say a few words about this
also. The total estimated cost of
the Nagarjunasagar Project is Rs.
149.53 crores. The Third Five Year
Plan contained a provision of Rs. 50
crores for the Project. During the
year 1964-65, the question of accele-
ration of the work on the Project was
taken up and additional assistance to
the extent of Rs. 4 crores and Rs, 10
crores was provided in 1964-65 and
1965-66 respectively.

The programme of acceleration of
the work on the project envisaged
that an irrigation potenitial of 5.8 lakh
acres will be created by June, 1966.
The State Government reported in
July, 1966 that the irrigation potential
of 5.8 lakh acres was created by the
end of June and that irrigation poten-
tial for another 20,000 acres would be
created by the end of July, thereby
raising the total of 6 lakh acres.

For the year 1986-67, a provision of
Rs. 8.50 crores was made for the Pro-
ject, in the State Plan of Andhra Pra-
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desh. The State Government made a
request in August, 1966 for additional
Central assistance during the current
year on the ground that the entire
provision for the year had alreday
been spent and that the work could
be continued without interruption only
if additional Central assistance was
made available, The request of the
State Government was examined with
reference to various alternatives and
it was decided to provide accelerated
assistance of Rs, 4 crores in the cum-
rent year, in addition to the Central
assistance of Rs. 8.50 crores originally
promised for the Project. Therefore,
so far as this complaint is concerned,
it is not justified.

Then, ] would come to the last
point, which was made by my hon.
friend, Shri Madhu Limaye. Hon.
Member, Shri Madhu Limaye comes
from my State and he has been
making a number of statements in the
House. 1 would not like to take up
these  statements, specially those
which have any connection with or
relevance to the conditions in  my
State. But here I would take only one
point, namely, the allegations that he
made against the Finance Minister.
He made some allegations against the
Commerce Minister also and the
Commerce Minister Shri Manubhai
Shah, has already made a statcment

in this House 5 few minutes back
strongly refuting all the allegations
made against him,

Regarding the allegations made

against the Finance Minister, I have
gone through those allegations, 1
heard him and again this after-
noon I went through his speech.
1 must say that all the alle-
gations made by Shri Madhu Limaye
are not only baseless and false but
I will say with all humility, malicious,
mischievous and beneath contempt.

Shri S. M. Banerjee: Sir, may ] seek
your  guidanre? Previously, Shri
Madhu Limaye did make some char-
ges against the Commerce Minister
and the Finance Minister, Whea
Shri Manubhai Shah was answering
ithem, he made a sort of a personsl
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statement which is generally not al-
lowed—it is allowed under a different
rule of the Rules of Procedure. But
here the Deputy Finance Minister is
replying on behalf of the Finance
Minister. I would only request you
that since Shri Madhu Limaye is not
present, not on his own but because
he has been sent out by you, rightly
or wrongly—whatever be your judge-
ment, it is final—and if the Finance
Minister has to give any personal ex-
planation, let him give that explana-
tion when Shri Madhu Limaye Is pre-
sent because he wanted to produce
some documents.

Mr. Speaker: That would be a

different thing.

Shri 5. M. Banerjee: Let Shri
Sachindra Chaudhuri be here. We
want to put certain questions to him.

Mr, Speaker: If he wants to pursue
it, it is a different thing. We cannot
hold up the debate now.

ot W WEWT VAT © WEET AR,
T OF A T 99T & | AT Fey
g fr adfe fadndt @1 &1 o
R} fagezd & faare wfaw smm
o § 1 18 wEwe 97 At v ey
ot wpm€ g W g Wiww
T 71T A wAwE g q weAr
Sarew mRind are? fea o v @R
#71 ¢ f& st §3 anfaw =g o €
# ATaT WA ¥ 1 & w10 § a7 aaee
sear § fiv far eafir & farerms i
Y a §, 54 ag wga1 § F & g
g fr 7t wifsra o m &, 34 w1 faz
feur iy o7 mT § Al e fag
#E, A7 HIA FT FOTATEY HIAT
1 35 WY gy w1 i owdg
w71 & fan w27 o, fom & =faw
Fmo # ¢ grafam 7 o wfew
MO AT E, qF AT ARz g
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1 TET AT §, TF AV H A
Gar gt & 97 ag wwifag 26T &0
grzaa & fr ww @i = =T
A 2, A1 aT-AE AU ¥ 3 FHTA-
w1 § AT ¢, AfeT w3 3w w1 FIgl-
feaws figm s &, A1 @@ v
BYAT & WIT 1 AF wmar 21 K
e wom et 2 f& arisfs Araw
T AT OF wgew , wfavar M7 afar
& AT 97 FT A0 WH T Ao AT
SmAr fen | = (T =S &1 g7 sEa
faar sar ¢ & ag \or o A8 §,
At T8 gz 71 9fwn § .1F A w1f
argeg fiAT fge, famw § s =y
exfaqai #1 Avew fadr AT F7%2
oifegsva @ 33 1 Fm E o

wmow wHw . 59 feafsw 4
£ ETH & ARTE WEATOA £ 777 a7
FITATET T gFaT & | AT FE g
TIE FT TFAIN A, AT I T AT
9% F17 7 ®Fa1 & & ag e moar
q9aq AW wT, I & W A1 TLAEA §,
g IT 1 AT FI, FIFT A F1 39
# MT IT F1 gTIW T ATHA A AT
WL a7 qATfAa auA, a1 2 UF wiad
TEE FT & 4T A7 ZISH (GFAT 2AT
A1, T 7§ WA AT 2 3 T FE
gz faan-fagardt a7 @@ we
T & ¥ OaT Ie W A0, A grey
A9 I WET A GFT WRAT T HRAT T

oft TwaAe gy - 347 frefie |
O At crEee; w1 99T § | A wTON
wadm i wd fawd 7 amm atw
w1 fafares & @7 37 1 e frzan o
sf 3 ar or wdz N S faars
# safen 31 &1 sam zar =ifag o
@ 717 4 5= 4 1PRY Ad o
s m mAal 7T #@f g
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a1 FH A FW TH 4T FI qEAT GHI
wnfze, fom & wrim s & anfw a
I afq F1€ FF QAT TR AT T5
FEAT TE, A1 A7 OF7 F7 KF | WIT FT
fain frafs 7z § f& »it w1 fawg, @
w41 Wgien F1 a7 §49 & fan gavm
W@ @A, WA §=A A Ay A g |
g faw & am fr gq aw a7
37 & @A El, aifF 39 B e =
F1 91 foe | e Ao, ot ards,
d 31F &1 war ¢, AfFa g2 G0 FiAT
% w1 ¢, fas oF a7 w1 oA 20

Wi WY o aaT F1f ogEv
feet €13z & Ang 7 w1€ ey
|qarar @, d1 s T e & s
g1 & fag grem § =ar #1fzm 1 3%
& fan #if amfza Aifern 37 #r
aeTTAE &

Y vEdawaEY ¢ FiE 9T ag
My F28q Q1F0 7 T AT FwTF |
W wgRT . A1 §EE A1 =

agr g1 &% B

o} ORTAE AW ¢ gA HEET 24
ARG ®1 YT w7 ogwl g owv
AT T AR E

w e W A, 4@ AdY AT
AT &1

st wo fmo wWgTE (FwiiT)
oz 1€ A feer fafReew &
faemw :1% amer A &, 917 afe
fafaez g &1 = a0 & 317 mEfen
H ¥ 8, A1 <9 gAA H 59 HGOIT &1
FgAar =ifgo fr zvowe Raa s g
1 FEY | ST 5 & q1E W OIH A B
FTEAEY w2y § 1 ST E, Al 3w A
sfaes: giv wrgar w0 e s
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=Y wwit  SRE A qE A qgan
%, q 1 a0 72 ¢ e oo w1 draw
f@ft fafseey @ T @ @,
fafazzr 38 &1 F9mE Z@ 7
v faw & A waman @, W
T® oA ¢, A1 3199 I9 § FAH q9F
TT AFAT 3 | 57 WAT K1 A WGAqT?
2 & a2 w1 Y s9Aa T w7 fPEhE 7
FHEAT 1

st wiwves® qom (@)
afsa =7 31 = fadedt offrm 1w
& F |

Shri L. N. Mishra: Mr. Speaker,
Sir, I was saying that the allegations
made against the Finance Minister
were not only baseless and false but
malicious, mischievous and beneath
contempt also. They deserve to be
dismissed with the contempt that they
deserve. Shri Limaye has chosen to
misuse the privilege granted to an
hon. Member of this House by resort-
ing to this kind of an irresponsible
act. If he is sure of his ground, I
will beg of him to make this state-
ment outside this House. He must
not take shelter behind the privileges
given to him by this House,

o UHEEE AEY : TF FFA &
AT Wi TZA T FE AT E |

Shri L, N. Mishra:
yielding.

Sir, I am not

I want to make one more reguest
io Shri Madhu Limaye. He is g Mem-
ber from my State and I have some
claim over him. [ would tell him to
be a little more constructive and res-
ponsible.

Shri S. M. Banerjee: What is this?
Why are you allowing this?

Mr, Speaker: What is the harm in
this? Can't he give a reply? (Inter-
rptions)

Shri S. M. Banerjee: Kindly hear
mee,
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Shri N. C. Chatterjee (Burdwan):
May I submit this is unfair that the
Depuly Minister or somebody subor-
dinate to the Finance Minister should
stand up and say that this is malic-
ious, mischivious, stupid and all that?
{Interruptions) These adjectives
should be delated.

Shri L. N. Mishra: 1 would only
request my hon, friend Shri Chatterjee
to look into the speech made by Shri
Madhu Limaye. I seek justice at his
hand. Let him go through the speech
made by Shri Madhu Limaye and
then say whether | have not got the
right to say this about a senior col-
league of mine or not. Shri Madhu
I._.imaye made certain specific allega-
tions . . .

Shri N. C. Chatterjee: Lot us have
facts.

Shri L. N. Mishra: I am coming tuv
the facts. He said that the Finance
Minister, Shri Sachindra Chaudhuri,
stopped the raid on Mr. Mundhra's
house and Mrs. Mundhra's house be-
cauge Mr. and Mrs. Mundhra. ...

Mr. Speaker: I migh! say only one
thing. Members do wmake certain
comments and criticisms. I have seen
and 1 have complained also. 1 have
objected to this. The words used are
sometimes very violent, very Tharsh
and unnecessary. If the Minister also
replies in the same tone, that does not
add to the dignity of it. They might
reply more to the substance than to
the words that have been spoken, be-
cause already they are objectionable
and if both sides begin to indulge in
that. that will not be a good thing.

Shri L. N, Mishra: Sir, he was say-
ing about the Finance Minister inter-
fering with the work of an officer
when he suggesied the raid on  the
houses of Mr, and Mrs. Mundhra. On
the facts that I have becn given, I
would say that no request had been
made by the Director of Enforcement
or by anyone else for any search or
raid on either Mr. Mundhra's house
or on Mrs. Mundhra's house. Neither
Mr. Mundra nor Mrs., Mundhra had

—
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ever been the Finance Minister’s

client. This was the main allegation
made.

The second allegation that he made
was that the Director of Enforcement,
Shri Venkataraman, was not givea
extension because he wanted to take
some action against the supposed
clients of the Finance Minister in this
regard. I would say it is wrong to
suggest that the previous Director was
not given any extension because he
had served any notice or had sugges-
ted search of Mr, and Mrs. Mundhra's
houses. In fact, the previoug Director
was given extension after the search
of Orr Dignam and after the confer-
ence relating to the matter of arrest
of Mr. and Mrs, Mundhra .

Lastly, there is one more point.
Something was said about the Chair-
man of the Board of Direct Taxes. It
was said by the hon. Member that he
was a corrupt person and that he was
being given extensiop. Sir, he is not
here in the House to defend himself.
1 would not like to say anything be-
cause we are precluded from making
any kind of a statement either against
or in favour of the officer. But I
would only say that this is very un-
fair and there is nothing to prove the
charges made by the hon. Member.
The matter of extension is an adminis-
trative matter, as you know, and the
Government has to make up its own
mind on the facts available to it and
the merits of each case. I have no-
thing more to add. 1 would only say
that the hon, Member Shri Madhu
Limaye made certain allegations which
are not based on facts.

Shri 8. M. Banerjee: Sir, the ques-
tion that was raised by Shri Madhu
Limaye was this. He wanted to know
whether there was some instruction
from the hon. Finance Minister to Mr.
Venkataraman who was the Director
of Enforcement, who has just retired,
not to search Mr. Mundhra's house.
The second question was whether the
present Director of Enforcement has
said that from Mr, Mundhra’s house or
Mrs. Mundhra'"s house some valuable
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documents were found, which have
brought many revealing facts, and they
are in the custody of the Finance
Ministry. I want to know whether
the present Director of Enforcement
searched his house and found the
papers.

Shri J. B, Eripalani (Amroha): The
l‘inm Minister has a deputy and
Shri Madhu Limaye has also a deputy.

Mr., Speaker: Yes: it looks like that.

Shri L. N. Mishra: There was no
question of searching his house. There
was a question of his arrest. So far
as the raid is concerned, he did not
prevent any officer from raiding the
house_

Shri 8. M. Banerjee: Kindly give us
some protection,

Mr, Speaker: I allowed him and the
answer has come.

Shri 5. M. Banerjee: He was fum-
bling. ... (Interruption)

Mr. Speaker:
escape from that?

Can I help him to

Shri 5. M. Banerjee: You can help
me.

Mr. Speaker: That is all. There are
mno cut motions.

The question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1867, in respect of the following
demands entered in the second
column thereof—

Demands Nos. 2, 16, 41, 52, 52A.
53, 72, 84, 99, 110, 117, 119, 128,
125, 126, 128, 129, 133 and 144"

The motion was adopted.
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Mr. Bpeaker: The question is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the order
paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1964, in respect of the fol-
lowing demands entered in the
second column thereof—

Demands Nos. 4, 6 7, 8, 21, 26,
28, 37, 42, 72. 80, 82, 92, 93, 96, 97,
102, 124, 139 and 145"

The motion was adopted.

[The motions for Demands for Sup-
plementary and Excess Grants in res-
pect of Budget-General, which were
adopted by the Lok Sabha, are repro-
duced below—Ed.]

Demands for Supplementary Grants
(General) for 1966-67.

Demanp No. 2 ForelGN TRADE

“That a Supplementary sum not
exceeding  Rs.  24,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st dav of March,
1967, in respect of Demand No. 2.
Foreign Trade.”

Demanp No. 16—ExTERNAL AFFATRS

“That a Supplementary sum not
exceeding Rs. 67.00.000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1867
in respect of Demand No. 16.
External Affairs.”

Demanp No. 41—Mintstry oF HEALTH
anp FamiLy PrLanviNg

“That a Supplementary sum not
exceeding Rs. 560,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1867 in
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respect of Demand No. 41 Minis-
try of Health and Family Plan-

“That a Supplementary sum not
exceeding Rs. 5,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 52
Delhi”

DeEmanp No. 52A—CHANDIGARH

“That a Supplementary sum not
exceeding Rs. 1,67,25,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1967,
in respret of Demand No. 52-A
Chandigarh.”

DEmanp No. 53 —ANDAMAN AND
Nicoear IsLANDS

“That a Supplementary sum not
exceeding Rs. 24,25000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 53
Andaman and Nicobar Islands.”

Demanp No. 72—LABOUR AND
EMPLOYMENT

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No. 72 Labour
ang Employment.”

DemanDp No. 84—SupPLIES AND
DisrosALs

“That a Supplementary sum not
exceeding Rs. 43,19,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-

NOVEMBER 21, 1966 D.E.G. (General)

4458

ing the 31st day of March, 1967 im
respect of Demand No. 84 Sup-
plies and Disposals.”

Demanp No. 99—Atomic ENERGY
RESEARCH

“That a Supplementary sum not
exceeding Rs. 43,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year emd-
ing the 31st day of March, 1967
in respect of Demand No. 99
Atomic Energy Research.”

DemaNp No. 110—OteEr Revenue Ex-
PENDITURE OF LOK SABHA

“That a Supplementary sum not
exceeding Rs. 25,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 119
Other Revenue Expenditure of Lok
Sabha.”

Demanp No. 117—CaprraL OutrLay ow
CURRENCY AND COINAGE

“That a Supplementary sum not
exceeding Rs, 2,54,65,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 117
Capital Outlay on Currency and
Coinage.”

Demanp No. 119—CapPITAL OUTLAY ON
Kovar Goup MiNes

“That a Supplementary sum not
exceeding Rs. 28,47,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967 in
respect of Demand No, 119, Capi-
tal Outlay on Kolar Gold Mines™
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DemaND No, 123—LoANS AND AbvaNces DEMAND No. 129—CAPITAL OUTLAY OF

BY THE CENTRAL GOVERNMENT

“That a Supplementary sum not
exceeding Rs, 1,07,00,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1067
in respect of Demand No. 123 Loan
and Advances by the Central Gov-
ernment.”

Demanp No. 125—PURCHASE oF
FoODGRAINS

“That a Supplementary sum not
exceeding Rs, 2,09,56,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March, 1967 in respect of Demand
No, 125 Purchase of Foodgrains.”

THE MINISTRY OF INDUSTRY

“That a Supplementary sum not
eexceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course

of payment during the year during
the 31st day of March, 1967 in

respect of Demand No, 128 Capital
Outlay of the Ministry of In-

dustry.”

Demanp No. 133—OtHeER CAPITAL OvUT-

LAY OF THE MINTSTRY OF IRRICATION
AND POWER

“That a Supplementary sum not
exceeding Rs. 4,43,41,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 133
Other Capital Outlay of the Mini-
stry of Irrigation and Power.”

DemAND No. 126—OtHer CaPITAL Our- DEMAND No. 144—CAPITAL OUTLAY OF
LAY oF THE Mmistry oF Foop, AGrr-  THE DEPARTMENT or Artomic Eneray

cuLTURE, COMMUNITY DEVELOPMENT

AND COOPERATION

“That a Supplementary sum not
exceeding Rs.  1,00,69,68,000 be
granted to the President to defray
the charges which will come in
course of Payment during the
year ending the 31st day of March,
1967 in respect of Demand No. 126
Other Capital Outlay of the Mini-
stry of Food, Agriculture, Com-
munity Development and Co-ope-
ration.”

“That a Supplementary sum not
exceeding Rs, 5,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1967
in respect of Demand No. 144
Capital Outlay of the Department
of Atomic Energy.”

Demands for Excess Grants (General)
Demanp No, 128—CaprraL OUTLAY OF for 1963-64.

THE MiInIsTRY oF HOME AFFAIRS
Demanp No. 4—CommerciaL INTELLI-

“That a Supplementary sum not
excecding Rs. 1,26,88,000 be grant-
ed to the President to defray the
charges which will come in course
of paymen{ during the year end-
ing the 31s¢ day of March, 1967
in respect of Demand No. 128
Capital Outlay of the Ministry of
Home Affairs.”

GENCE AND STATISTICE

“That a sum of Rs, 1,66,390 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 4—Com=
cercial Intelligence and Statistics
for the year endeq the 31st day
of March, 1964"
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Demano No. 6—MiNistry oF Commu-
MY DEVELOPMENT AND CO-OPERATION

Demanp No. 28—Stamrs

“That a sum of Rs. 45814 be
granteq to the President to make
good an excess on the grant in
respect of Demand No, 6—Mini-
stry of Community Development
and Co-operation for the year
ended the 31st day of March,
1964."

DemanND No, 7—ComMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTEN-

SION SERVICE AND CO-OPERATION

“That a sum of Rs. 122,890 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 7—Com-
munity Development Projects,
National Extension Service and
Co-operation for the year ended
the 31st day of March, 1984

DemaAND No. 9—DEFENCE SERVICE—
EFrecTIVE

“That a sum of Rs. 4,44,24.363 be
granted to the President to makc
good an excess on the grant in
respect of Demand No, 8—Defence
Service—Effective for the year
ended the 31st day of March.
1964."

Demanp No, 21—Dabra AND Nacar

HAVELI AREA

“That a sum of Rs. 4,253 be
granted to the President to make
good an excrss on the grant in
tespect of Demand No. 21—Dadra
and Nagar Haveli Area for the
vear ended the 31st day of March,
1964."

Demanp No. 26—Unton Excise DuTies

“That a sum of Rs. 13,00,578 be
granied to the President to make
good an excess on the grant in
respect of Demang No. 26—Union
Excise Duties for the year ended
the 31st day of March, 1964.”

“That a sum of Rs. 548,807 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 28—Stamps
for the year ended the 31lst day
of March, 1964.”

Demanp No, 37—Pransmic Commis-

SION

“That a sum of Rs. 28,124 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 37—Plan-
ning Commission for the year
ended the 31st day of March,
1964.

Demanp No. 42—AGRICULTURE

“That a sum of Rs. 10,93,725 be
granted to the President to make
an excess on the grant in respect
of Demand No. 42—Agriculture
for the year ended the 31st day
of March, 1964.”

DemAND No. T2—CHIEF INSPECTOR OF

Mmes

“That a sum of Rs. 1,985 be
granted to the President to make
good an excess on the grant in
respect of Demand No. T2—Chief
Inspector of Mines for the year
ended the 31st day of March,
1964

Demant No. 80—OTuer Revenve Ex-
PENDITURE OF THE MINISTRY OF MINES

Anp Fuen

“That a sum of Rs. 1,02,26244
be granted to the President to
make goog an excess on the grant
in respect of Demand No. 80—
Other Revenue Expenditure of the
Ministry of Mines and Fuel, for
the year ended the 31st day of
March, 1964."

Demanp No. 82—ARCHAEOLOGY

“That a sum of Rs. 58271 be
granted to the Presid-nt to make
good an excess on the grant in
respect of Demand No. 82—
Archaeology for the year ended
the 31st day of March, 1964."
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Dzmanp No. 82—CenTrRAL Roap Funp

“That g sum of Rs, 2,60,449 be
granted to the President to make
good an excess on the granmt in
respect of Demand No. 82—Central
Road Fund for the year ended the
31st day of March, 1964."

DeEmany No.  93—COMMUNICATIONS
(1NCLUDING NATIONAL HIGHWAYS)

“That a sum of Rs. 1582478 be
granted to the Presideni to make
good an excess on the grant in
respect of Demand No, 93—Com-
munications (Including National
Highways) for the year ended the
31st day of March, 1964."

Demanp No. 96—AviaTION

“That a sum of Rs. 48,32,006 be
granted to the President to make
good an excess on the grant in
respect of Demand No. 96—Avia-
tion for the yeur ended the 3lst
day of March, 1964."

Demanp No., 87—OveErRseas CoMMUNI-
CATIONS SERVICE

“That a sum of Rs. 31,457 be
granted to the President to make
good an excess on the grant in
respect of Demand No, 97—Over-
scas Communications Service for
the year ended the 31st day of
March, 1964.”
DeEmaNp No, 102—PusLic WoORKS

“That a sum of Rs. 66,66,188 be
granted to the President to make
pood an excess on the grant in
respeet of Demand No. 102—FPublic
Works for the year ended the 31st
day of March, 1064."

Demanp No, 124—0OTHER CaprTAL OUT-
LAY OF THE MINISTRY OF FINANCE

“That a sum of Rs, 9,344 be grant-
ed to the President to make good
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an excess on the grant in respect
of Demand No. 124—Other Capital
Outlay of the Ministry of Finance
for the year ended the 31st day of

March, 1964."

Demanp No, 130—Capitar Outiay on
Roans

“That a sum of Rs. 70,17,185 be
granted to the President to make
good on excess on the grant in res-
pect of Demand No, 138—Capital
Outlay on Roads for the year ended
the 31st day of March, 1964."

Demanp No. 145—Drum Caprtan Our-
LAY

“That a sum of Rs. 12,74,701 be
granted to the President to make
good an excess on the grant in res-
pect of Demand No. 145—Delhi
Capital Outlay for the year ended
the 31st day of March, 1964.”

—

15.18 hrs.

PREVENTIVE DETENTION (CONTI-
NUANCE) BILL

The Ministre of Home Aflairs (Shri
Y. B. Chavan): 1 beg to move®*:

“That the Bil] w continue the
Preventive Detention Act, 1850, for
a further period, be taken into
consideration.”

Shri S. M. Banerjee
Don't justify,

Shri Y. B. Chavan: I am here cer-
tainly to justify to the hon. House as
to why the further extention of three
years of this Bill is required, not only
for the purpose of symmetry of the
law itself but for the maintenance of
law and order and the conditions
which are very necessary for the heal-
thy life of a democracy.

(Kanpur):

Shri Indrajit Gupta (Calcutta South
‘West): Democracy,

*Moved with the recommendation of the President,
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Shri ¥. B. Chavan: This Act was
enacted by this House in 1850 and the
genesis of this Act is known. It does
not need any repetition from me be-
cause the concept. of preventive deten-
tion has been accepted by the Consti-
tution itself.

{Mandasaur):
right of the

Shri U, M. Trivedi
That is a fundamental
Government.

Shri ¥. B, Chavan: The concept of
preventive detention has been accept-
ed by the Constitution ilsel? because
article 22 certainly makes a mention
of it and, as a matter of fact, the Act
of 1950 is a part of the normal law of
the land. Certainly, it was the inten-
tion of the Government not to make a
permanent law because il was much
better that 1the Government comes be-
fore this House from time to time so0
that this hon, House has the opportu-
nity to see the manner of implemen-
tation of this Act and to that extent
it is good that the criticism of this
hon. House is available for the guid-
ance of the Government. It has be-
come a practically normal practice
that we cxtend this Act from time
time. This Act was again amended
in 1863 and this House was pleased to
give extension of three years. This
period of three yecars terminates by
the end of this year and, therefore,
this Bill seeks to extend the period for
the Act for a further three years.

Shri S. M. Bancrjee: Why not five
years? (Inferruptions)

Shri Y. B. Chavan: Well, if that is
the pleasure of the hon. House. But
the proposal that Government have
made is to continue it only for three
years. Before making this proposal
for three years we had certainly con-
sulted the different State Governments,
and I may inform this House that one
State Government did perhaps suggest
that we should extend this Act for a
further period of five years, but we
thought that it was much better that
we should extend it only for three
Yyears.
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Shri J. B. Kripalani (Amroha):
which was that Government?

Shrl U. M, Trivedi: It must be the
West Bengal Government.

Shri Y. B. Chavan: At this stage I
do not think that 1 need make any
further detailed observations. But I
would only recall that Government
had given an assurance in the early
part of this year that the DIR would
not be resoried to everywhere as was
done before but if a certain situation
required resort to preventive deten-
tion, we should resort to the normal
law. Therefore, it is very necessary
that we should have this law in exist-
ence on the statute-book,

Dr. M. 5 Aney (Nagpur): How
does it become a normal law?

Shri ¥, B, Chavan: I{ is a normal
law. ...

Shri J. B. Kripalani: Abnormality is
normality.

Shri ¥, B. Chavan: I say that it is
normal law in this sense. A law
which was required for the purpose of
an emergency to that extent becomes
an emergency Act, bui a law which
was not required merely for the pur-
pose of an emergency is a norma] law.
I am making this distinetion from
this point of view.

Shri 8. M, Banerjee: Normal law
deals with abnormal people.

Shri Y. B. Chavan: That is the
criticism from abnormal people. I
cannot help it,

It is in that sense that I say that
it is a normal law, As I said in the
beginning, the concept of preventive
detention has been accepted by the
Constitution itself and it was not re-
quired only for the purpose of meet-
ing emergency conditions but for the
normal conditions. Therefore, I am
saying that it is a part of the normal
law of the land. Other pecple may
have their own views and certainly
they are entitled to have their own



Preventive KARTIKA 30,

4467
views, but I am certainly entitled to
put forward my view for the consi-
deration of this House,

Shri Vasudevan Nair (Ambalapuz-
ha): You have brute majority, and
8o you may have it

8hri Y. B. Chavan: Government
have given the assurance that they
would resort to the normal law,;
locking to the conditions prevailing
in the country today, it is a question
of assessment of what conditions are
like in the country today. One can
just have a look at what is happen-
ing all around us, One can certain-
ly find that the whole atmosphere in
the country is full of vielence,

Shri N. Sreckantan Nair (Quilon):
What about the Shankaracharyas?

Shri Y. B. Chavan: And one does
not know what turn it can take at
any time, We find that good people
with good intentions start good things
but ultimately they find that the thing
has turned out into something which
they never dreamt of and then they
start dissociating themselves from
that. That is what we have seen in
the course of the last few weeks. So,
that gives the basic conditions requir-
ed for having such a law on the sta-
tute-book.

These are really two or three im-
portant and basic conditions that 1
am trying to put before this House.
Statistical information has been given
already about the implementation of
the Act and that will certainly pro-
vide some information which is re-
quired to see how the Act was imple-
mented in the course of the last three
years. I have no hesitation in my
mind to recommend the acceptance of
this Bill by the House.

Mr, Speaker: Motion moved:

“That the Bill to continue the
Preventive Detention Act 1850, for
a further period, be taken into
consideration.”.

1888 (SAKA) Detention
(Continuance) Bill
Shri S. M. Banerjee: I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1966.".

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 2nd December,
1966.".

Mr, Speaker: These amendments
are now before the House.

Shri Surendranath Dwivedy (Ken-
drapara): How much time has beem
allotted for this Bill?

Mr, Speaker: 5 hours have been
allotted.

S8hri M. E. Masani (Rajkot): I
wish on behalf of my Party to oppose
the motion that has just been made
by the hon. Home Minister,

Despite certain blemishes in our
democracy, I think we have justifica-
tion in this country for feeling that,
by and large, we have not done too
badly in the context of the neighbour-
hood in which we live. We are sur-
rounded by dictatorships on our
north-west, on our north, on the
north-east, and indeed if we cast our
eyes over the whole of Asia we may
say that relatively we shine, though
that is not perhaps a thing very much
to be proud of in so backward a re-
gion. In fact, I would say that, ex-
cept for perhaps four or five cm._m-
tries like those of Japan, the Philip-
pines, Malaysia, Ceylon and Ismael,
we probably have a better record of
individual liberty and democratic pro-
cesses than others. But, of these
blemishes that exist, the biggest blot
is this Preventive Detention Act, and
its continuation makes it a continu-
ing blot.

I am sorry that the new Home
Minister should have to start his
career by coming forward with such
an unfortunate proposal. And judg-
ing by his speech, he did not geem to
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have very much heart in it either,
He very skilfully said that it was
not necessary to go into the back-
ground of this measure, and I can un-
derstand why he did not want to go
into the background because it would
not have fitted in with his attempt to
mislead the House into believing that
this was a normal part of a demo-
cracy. It is nothing of the kind. It
is an abnormal monstrosity in any
democracy.

The background is very clear, and
the fact is that his predecessor, Sardar
Patel, did not at all agree with what
he has just said—that this is a natural
and normal part of our constitutional
law.

This Bill was brought forward and
this Act was put on the statute-book
on 25th February, 1950, in the most
wnusual circumstances and for only
one year. [ remember the occasion
because I was then a Member of the
Congress Party and I am happy to
say that even then I did not support
the Bill

Shri Siddheshwar Prasad (Nalanda):
Is it on record?

Shri M, R. Masani: I am going tc
read the record presently.

When 1 spoke on the Bill as a
Mcmber of the Congress Party, I
opposed it and I said that it was a
sad day for this country that what
I described as ‘a hasty improvisation’
should be placed on the statute-book
and I pleaded that ‘it should be re-
placed as soon as possible by a more
principled, well-conceived and well
thought-out measure which does not
shirk the issue, which goes to the root
of the mischief and which frankly
takes its stand from the defence of
democracy against totalitarian aggres-
sion from within or without'.

At that time, Sardar Patel explain-
ed to us that if that Bill was not
passed by the same evening, that is,
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the evening of the 25th February,
three hundred and fifty of the most
dangerous Communist detenus would
be released by the Caleutta High
Court on Monday morning; that, Sir,
wag on a Friday or a Saturday, And
he said in the House that if the House
did not give him that measure, then
it had to face the consequences of
those dangerous people being et
loose on the country, And he put
before the House a White Paper cal-
led Communist Violence in India.

In replying to the debate, Sardar
Patel was good enough to see my
point and accept it. I am quoting his
words now. He said:

‘As has been pointed out by
my friend Mr. Masani, the Bill
has been brought in to meet an
emergency. ...

—s50, there was nothing normal about
it; he pleaded that it was an abnor-
mal measure for an abnormal situa-
tion. Then he went on to say:

‘It requires lo be closely exa-
mined whether a belter substitute
of a more or less permanent
nature based on scientific princi-
ples ean be brought in or not . .

That, Sir, was the pledge given by the
Congress Home Minister who admit-
ted that the measure was hasty, im-
provised and abnormal and agreed to
examine whether it could be replaced
by a more permanent and a more
scientific measure, Unfortunately,
despite Sardar Patel's good intentions,
this very abnormal measure has now
become normal and it is a blot on
our democracy and on our Govern-
ment,

The result has been that this Act
has been misused for a wvariety of
purposes which have nothing to do
with the purpose of meeting the Com-
munist threat to our democracy, to
meet which this Bill was brought and
passed by this Parliament.
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According to the Statistical Data,
for instance, a large number of so-
called goondas are detained without
trial under this Act.

petty little goonda, that we cannot
place him before a magistrate, and
prove his misdeeds and send him to
jail, as goondas should be sent to jail?
Then, again, traders, merchants and
peasants are occasionally detained
under the Preventive Detention Act
for what are called economic offences,
what the Act refers to as ‘the main-
tenance of essential supplies and ser-
vices." Do we needq preventive deten-
tion to deal with petty violations of
petty laws, violations of the Essen-
tial Commodities Act? What are the
Acts there for? In other words, things
that should be dealt with under the
ordinary law of the land, which are
s0 dealt with throughout the free
world, are not made into something
special. If this is the idea of norma-
lity in a democracy coming from &
good friend like Shri Chavan, I
would be really worried about the
future of our democracy.

Even the Rowlatt Act of 1919 was
better than this measure that my hon.
friend is commending.

Shri J. B. Eripalani: It was never
put into effect.

Shri M. R. Masani: True, but it
was a measurc. That Act said this:

“If the Governor-General is
satisfied that in the whole or any
part of British India, anarchical
or revolutionary movements are
being promoted and that the sche-
dule of offences in connection with
such movements are prevalent to
such an extent that it is ex-
pedient in the interest of public
safety, he may by notification in
the gazeite of India make a dec-
laration to that effect™.

Very much more restricted and
carefully worked out conditions than
the ones laid down in the Preventive
Detention Act.
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In fact, throughout the whole world
outside the communist bloc, there was
only one country that equalled our
infamy in having such a measure oa
the statute book, and that country
was Ghana under its then dictator,
Nkrumah. Ghana was the only other
country outside the communist bloc
of tyranny where such a measure ex-
isted on the statute book, And I am
glad that, along with the dictator who
has been thrown out—we rejoice im
it—this Act has also been thrown out
from Ghana, Now we have only one
country that disgraces itself outside
the communist bloc, and that is us.

Shri Kapur Singh
India, that is, Bharat.

{Ludffana)

Shri M. B. Masanl: That is why the
All India Civil Liberties Council has
made thiz statement:

“India is, we believe, the only
democratic country in the world
whose fundamental law sanctions
detentions without trial in time
of peace and in a situation which
is not in the nature of an emer-
gency".

Does the hon. Minister still want us
to say that we have so degraded our-
selves that this becomes normal to
us? I, Sir, am not prepared to accept
it.

Even during wartime—why during
peace only?—a real democracy does
not panic like this. We have the very
well known cxample of Britain dur-
ing World War II. At a timg when
Britain was being attacked and bomb-
ed by the Nazis, the Home Minister,
Mr. Herbert Morrison, released Oswald
Mosley, the Fascist leader of Britain,
from detention on the ground that it
was nol necessary to keep him im
jail, although he was supporting the
aggressur against their own country.
When this was criticised, Mr, Winstom
Churchill,—no mealy-mouthed, sloppy
man, a man whom even our hon. Min-
ister might emulate for his toughness
and grit—said this:
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“The power of the executive
to cast a man into prison without
formulating any charge known to
the law, and particularly to deny
him judgment by his Peers for an
indefinite period, is in the highest
degree odious, and is the founda-
tion of a)]l totalitarian govern-
ments, whether nazi or communist.
1t is only when extreme danger to
the State can be pleaded that this
power may be temporarily assur-
ed by the executive. Even so, its
working must be interpreted with
the utmost vigilance by a British
Parliament”,

‘This was what he said about a Fascist
leader in his own country during the
war with a Fascist power.

With all this, I hope I have torn to
bits the pretence of the hon. Home
Minister that this is something normal
which he is asking us to do. If there
s any real threat to this country from
any quarter within this country, let
us deal with it frankly and honestly.
There are ways of doing it. During
the Chinese Communist invasion of
this country in 1982, my Party de-
manded the outlawing and banning of
the Communist Party of India, and
our d d was supported the
Praja-Socialist Party and the Jan
Sangh. In other words, the bulk of
the democratic Opposition asked the
Government to do the right thing.
Why didn't they do it?

Shri Nanda rounded up the Left
Communists—was it last year?—on the
ground that the Chinese threat to our
country made it necessary to round
up the Left Communists who had affi-
hated themselves with the Chinese
dictatorship. Has the Chinese threat
gone away? When they were releas-
ed, was it because that that threat had
melted way, that this country is no
longer threatened by Communist
China? (Interruptions).

This is not a Government that is
really defending democracy. If this
Government’s hands were clean, with
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a record of a consistent, principled
anti-totalitarian attitude, I would
support it for a principled measure.
This Government is not fighting sub-
version; in the name of subversion,
it is only fighting for its own survival,
and the Preventive Detention Act is
but one more instrument, one of the
many instruments which it uses for
this unfortunate purpose.

There are countries where actions
has been taken in a perfectly demo-
cratic manner, For instance, in West
Germany, an Article of the Constitu-
tion describes what kind of parties
should not be allowed to exist, Arti-
cle 22 of the West German Constitu-
tion lays it down:

“Parties which by reason of
their aims or their behaviour or
their adherence seek to impair or
destroy the free democratic basic
order or to endanger the exist-
ence of the Federal Republic of
Germany, are unconstitutional
The Federal Constitutional Court
shall decide on the question of
unconstitutionality”,

‘When the Germany Communist Party
was banned, it went to the courts.
The Supreme Court of Germany
heard it, angd after hearing both sides,
declared that it had been properly
banned because it was a Fifth Column
of the Soviet Dictatorship and was an
enemy of democracy. This is what I
would call a principled democratic
way of dealing with subversion.

In case is said that democratic so-
cialists do not think so, let me tell
you that one of the theorists of demo-
cratic socialism, Mr. E. F, M. Durbin,
who was a member of the Labour
Government—he is no longer alive—
had written a book which I would
commend te the Home Minister—it
is in the library. It's title is The
Politics of Democratic  Socialism.
There is a whole chapter there where
he argues that neither fascist nor
communist parties have any right to
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exist in a8 social democracy, because
they are enemies of democracy and
would destroy it the moment they
got a chance. That is the democratic
socialist way, and the democratic way,
of dealing with subversion, not this
way by which patriotic Indians can
be locked up—as indecd they have
been. Many patriotic Indians have
been locked up under this Act, Dr.
Shyama Prasad Mookerjee was one,
Master Tara Singh was another. Some
of our own colleagues here, Mr. Tri-
vedi, Mr, Nath Pai and Dr. Lohia had
the same experience. Then there was
the case of Mr, George Fernandez.
Many instances can be recalledq of
patriotic Indians having been locked
up under this Act as if they were
traitors to our country.

Therefore, we oppose the continua-
tion of this nefarious piece of legis-
lation. It is bad for two separate
reasons, It is bad because it is dis-
honest and devious pretence of fight-
ing one evil while actually helping
the Gover to 1 in in office.
It endangers the liberty of every pat-
riotic Indian just because some peo=
ple may be guilty.

Secondly, it is a very bad prece-
dent. When Sardar Patel said to me,
'All right. We shall replace it after
a little while’, he meant it. But gra-
dually the poison entered this party
in Government; gradually the habit-
forming drug was being administer-
ed. They lost the use of their own
legs. They could not stand on their
own legs any more because they had
got the crutches of preventive deten-
tion. They are now so enfeebled that
even a strong and bold man like the
new Home Minister feels he cannot
do without these wretched crutches
like a lame man who hobbles along.

I do make this appeal: throw those
crutches away, stand on your own
legs. Those who can work for demo-
eracy, those who believe in democracy,
will stand together to defend the
country from internal or external ag-
gression.

KARTIKA 30, 1888 (SAKA)
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A very great man, Benjamin Frank-
lin, used some words of which I am
reminded, which I would like to quote
before I conclude. He said many
years ago, a long time ago:

“They that give ,up essential
liberty to obtain temporary safety
deserve ncither liberty nor, safe-
...

Shri Indrajit Gupta: Just a few
days ago, when the hon. new Home
Minister took office, he was reported—
I am quoling the paper, the respect-
able paper which, I am sure, Shri
Masani, also approves of, The States-
man . . .

Shri M. R. Masani: I do not.

Shri Indrajit Gupta: His former
patrons have a hand in this paper.

Shri M. R. Masani: It is no friend
of ours. It is full of infiltrators.

Shri Indrajit Gupta: He was re-
ported to have =aid that 'action in a
crisis of law and order should be pro-
per, prompt’ and that ‘the offenders
should be dealt with under the law
of the land and not under the emer-
gency regulations’. The Statesman then
Eoes on to say:

“One of the main faults of Mr.
Nanda was that he was a sheep
in wolf's clothing”,

1 sincerely hope that the new Home
Minister will not turn. to be a wolf
in sheep's clothing. (Interruption).
He has tried to make out that this 1s
not in any sense an emergency regu-
lation, but is part of the normal law
of the land, 1 have no time to quote
for his benefit; all the statements
which have been made by his prede-
cessors in this House everytime it
became necessary for the Government
to come forward for approval to ex-
tend the life of this PD Act. Each
time the assurance has been given
and the atmosphere has been sought
to be created at that time that this is
not in any sense meant to be a perma-
nent statute or that it will remain
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for ever, for all time, to come, on the
Statute-Book.

I found from consulting the records
that both the late Pandit Govind
Vallabh Pant and Shri Nanda made
it clear repeatedly that this was only
an emergency measure meant to deal
with an emergent situation, as Shri
Masani has correctly pointed out. And
last time, in December, 1963, when
this House was again asked to give
its consent to an extension for a period
of three years, Shri Nanda said that
‘not only did he not consider it to be
in the nature of a permanent statute
for all time but he said it can be re-
pealed even before these three years
are oul’. So, at any rale, continuously
this effort was made to show that this
is something in the nature of a tem-
porary legislation. And yet, now we
find that once again the same permis-
sion is being sought for another period
of three years and because of the
brute majority which the ruling party
enjoys in this House, they know that
they can secure that exiension.

An hon. Member: Only for the
time being,

Shri Indrajit Gupta: During the
vears when the Defence of India Rules
were being allowed full play before
the assurance which was recently
given that the DIR would not be used
or its use would be limited in most
parts of the country, with the excep-
tion of a few border areas, during
these years this Aect remained on the
Statute-Book, but it was held in re-
serve. It was held in reserve precise-
ly with this motive that when sooner
or later the day came when it would
no longer be possible to justify the
use of the Defence of India Rules,
then again this weapon would be
hrought out from the reserve armoury
of the Government and would be used
to fill the gap which all this tume,
zince 1962, had been fllled by the
Defence of India Rules.

This is in any sense nothing but
a very blatant substitute for tha De-
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fence of India Rules whose use ia
now been limited, very greatly limit-
ed, because the very changing situa-
tion has compelled the Governmeant,
the force of public opinion forced the
Government, to agree to that limita-
tion, but not content with that, they
have brought forward this legislation,
this discredited, lawless law from its
own armoury so that the gap which
is sought to be created by limitatiom
of the DIR is now filled by this Pre-
ventive Detention Act.

Shri Nanda, speaking in this House
last time, on the 17th and 18th Decem-
ber, 19683, had said. “Who are the
people involved? They are spies, per-
sons who have been detaincd because
they harbour dacoits, and they are
persons who inflame the communal
passions. He pinpointed these three
categories of people. Of course, he
left it to the imagination of the House
and the country that all other people
whom the Government disliked would
be dealt with at that time under the
Defence of India Act and the PD Act
was an innocent measure meant only,
of course, against these three catego-
ries whom he gpecified.

Shri Nanda went on to admit—he
made a very interesting admission—
and I would like to remind the hon.
Minister of Shri Nanda's speech—that
in a sense even the PD Act was not
being used adequately against persons
who by virtue of their hold over
resources and commodities are able to
use it for purposes contrary to the
interests of socicty. Of course, the
people who have & hold over resources
and commedities—by that, he meant
obviously those people who indulge
in profiteering, blackmarketing or
hoarding of essential commodities and
so on. It is on record that Shri Nanda
made this admission, though he made
it very haltingly and very belatedly,
under pressure from many Members
of this House, that he did not consider
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that adequate action had been taken
against that particular category, and
€ave an assurance that in future It
would be done.

Now, this is a statement, statistical
data, which has been laid before us
enly this morning. I have been
through it very hurriedly; it again
shows the same cld pattern; it shows
at page 3 that between the period
from 1st October, 1865 and 30th Sep-
#ember, 1966, this year, the over=
whelming majority of peop'e detained
under this PD Act have been detained
actually wunder clause 3(I)(a) (ii)
which means "“on grounds of security
of the State and maintenance of public
erder.” 676 people are in detention on
the 30th September, 1968 under this
particular section of the Act. Here,
the activities for which these people
have been detained are not specified
in details except for two broad cate-
gories, which are also very interesting.
One category refers to violent acti-
wities and another one iz referred to
as goondaism. Of course, this meta-
physical difference or distinction which
is made here had better be explained
by the Government, because, as Shrl
Masani pointed out, what is meant by\
goondaism is the normal activity of
a professional goonda. We do npot
know why the PD Act should be used
in this case and not the normal law
of the land. By vio'ent activities-we
know this omnibus clause, this omni-
bus phrase, which Is used to describe
all those people who are arrested and
are detained in connection with the
big mass movements on popular
issues; the ngitations which are at
present sweeping this country from
end to end, whether they be on the
fssue of food or on the issue of high
prices or on the issue of a stee] plant
#n Andhra Pradesh or any such other
fssue, or even the agitation that has
taken place the other day, on the issue
of the ban on cow-slaughter. It was
a mass movement, whether one agrees
with it or not. I do not agree with
1t at all, but masses of people were
‘Brought and they participated in that
‘movement.

2158 (Al) LSD—9.
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An hon. Member: It is not used.

Shri Indrafit Gupta: It is not used.
I am just going to show that, though
I am against Preventive Detention
under any circumstances, because
there are enough weapons in the
armoury of the Government under the
normal law of the land, even then I
will show that even within the pro-
visions of this Act, how do the Gov-
ernment practise this dilscrimination
Apparently they do not mind a parti-
cular type of violence. It is only
another type of violence to which they
object. All this moral talk gboud
violence and non-vioclence iz just a
lot of humbug. It is only a particular
type of violence which seems to excite
them and worry them. Sardar
Vallabhbhai Patel, when he first
brought forward this Bill for the firsh
time in 1950, spoke about sleepless
nights which it caused him, to think
that they were going to enact, incor-
porate this principle of detention
without trial. Unfortunately now,
sleepless nights are being caused to
these gentlemen on the opposite side
not by any considerations of this Bill;
sleepless nights are being caused by
the fact that millions of people all
over the country are revolting againss
their policles. Ang huge agitations
and struggles are taking place and
they cannot be suppressed; it has been
proved that they cannot be suppressed
even by the most ruthless use of police
violence by shooting down people or
imprisoning them. But why do they
make this distinction on the basis of
their own principle?

There is the talk about people who
foment communal violence. So many
times in the past, Shri Nanda talked
about it here. “When thers are peo-
ple here preaching communal wvio-
lence, should we not have guch =
weapon in our hands to deal with
them"? 1 leave it to this House to
judge who is preaching the communal
violence, We have recently seen ex-
amples of it. But the PD Act was not
used. I am not saying that the PD
Act should have been used. But why
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is it used in other cases and not used
here? People were arrested under
the law of the land ip this coumtry;
the relevant sections of the Criminal
Procedure Code were used against
them, The PD Act was not used,

In my own constituency,—last week,
the hon. Home Minister surely knows
it—in a localised pocket, a very unfor=
tunate communal riot took place,
where at least several hundred homes
of people belonging to the minority
eommunity have been burnt and looted
land pillaged. But I know; I went
round that place for four days, day
and night in that area. Some arrests
were made, quite a large number, but
a lot of people who are certainly not
very desirable people and were pursu-
ing these activities even in broad day-
light were certainly not arrested under
the PD Act. The P.D. Act was not
ealled into play against them. What
is the principle on which they proceed,
I cannot follow,

We find under the broad heading
*Violent activities” 676 people have
been detained of whom the majority
are in Bihar, U.P. ang West Bengal.
They have all been arrested in con-
nection with the recent agitation about
food and high prices. There is a
column here which says “political
affiliations, if known, of the persons
detained”. Every time studiously this
column is left blank, so ¥hat no clue
is available whether these people are
not goondas or professional criminals,
but people participating in these mass
movements which are actually the
ereation of the ruling party. So long
as they continue on this present path
of allowing the food crisis to grow
from bad to worse so long as they
allow the profiteers and hoarders to
create this agony of high prices, so
Yong as they persist in this policy
which led to devaluation and which
has created a worse economic situa-
tion and all this havoc in the country,
bow can they prevent these mass
movements? They have allowed the
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police to commit excesses even within
the precincts of educational institu-
tions. They themselves have created
this Frankensiein monster, which they
are shouting about now., They do not
wish to say what the political affilia-
tions of the detenus are, because by
labelling them as people guilty of
violent activities, they want people
to believe that they arc also
some sort of goondas or crimi-
nals. Why not fill up this column
also? Then it would be clear thab
these are people with certain political
views and affiliations, against whom
action has been taken by the Govern-
ment to suppress these popular
demonstrations.

The number of people under deten-
tion under clause 3(1) (a) (iii) which
refers to “maintenance of supplies and
services”, i.e. where aclion is contem-
plated against profiteers, hoarders and
that kind of people who, Nanda)l
admitted were not proceeded against
sufficiently, is miserably small. Jush
50 or 80 people have been detained
under this head over the whole
country, We find that no action
worth talking about is taken. So,
even within the framework of their
own protestations and their own aims
and nbjectives of the Act as declared
by them, they praclise a certain dis-
crimination, which is evidently politi-
cal in motive. It has political aims
behind it. Therefore, it is quite clear
that despite all the provisions which
exist under the Cr. P.C,, they are bent
upon keeping this really emergent
type of legislation on the anvil for the
simple purpose of suppressing popular
movements, which they know are
growing in intensity from day to day.

There is the economic crisis which,
1 think every thinking person on the
ministerial benches would admit pril-
vately, if not publicly, is the roos
cause of all the popular discontent and
disaffection which is growing in the
country. Do they really think it can
be put down by virtue of measures
like the P.D Act? Tt cannot be put
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down, They are incapable and un-
willing to tackle the basic causes.
They are not capable of going to the
root of the problem because that
would mean giving up their present
policies and taking to an entirely new
set of policies which would be in the
interests of the people, but not in the
interests of the handful of exploiters,
who are allowed to profit entirely
from this economy. If the masses
find that their conditions of living go
on deteriorating while those 70 or 75
monopoly houses listed in the Mono-
poly Enquiry Commissions Report go
on prospering from day to day, if the
share of the national income and
pational wealth which is being creat-
ed by the labour of millions which
falls to the lot of the common man
goes on shrinking and if the distribu.
tion of wealth becomes more and more
Inequitable, how can they prevent
these huge mass movements and resis-
tance to these policies? It cannot be
prevented.

‘This Act has been fosted on  this
House and on this country, not once
but 5 or 6 times in the name of tem-
porary extension, all the time pretend-
ing that it is not to be a permanent
measure, But each time we find they
come forward to keep it permanent in
their armoury, now all the more so,
because public opinion ang interna-
tional opinion will not tolerate any
further the use of the DIR in the way
it has been used since 1962. There-
forc, the P.D. Act is their last hope
in order to fill the gap and they go on
wvsing it without the fear of having to
appear before any court and prove
any charges for convicting any person.

Mr. Masani quoted a 'ot of instances
from so many countries which are
democratic, according to his choice.
Pven in the USA, I read in the papers
that referring to the anti-Vietnam war
demonstrations which are taking placs
there, somebody askej a spokesman of
the State Department, “Can’t you
take any firmer measures to deal with
thess dissentors?” as he called them.
The spokesman replied, “Yes, of course
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we can. If we were to declare a state
of emergency, 83 we are permitted to
do under our Constitution, we can
take firmer measures. But we do not
want to do that because it would have
profound politica] repercussions here
and abroad.” Even in the USA, where
they are in the middle of a full-scale
aggressive war against an Asian
country employing lakhs of regular
military personnel, they hesitate ten
times before resorting to any such
thing as an emergency measure like
that in order to suppress a dissenting
opinion. But in our country they do
not seem to bother at all.

As more and more the interests of
the ruling party get identified with
the interests of certain big moneybags
in our country, in order to suppress
the mass revolt against the policies of
exploitation and profiteering, it i»
inevitable that the ruling party, in
order to serve the jnterests of these
big moneybags, will have to resort to
this kind of lawless law. Ewven in the
new nominations which are being done
by the ruling party for tickets for
Lok Sabha, we find it. People like
Harish Mahindra of Bombay have
been given nomination, I do not know
when he became a Congressman, [
am told he is the Treasurer of the
Bombay PCC. Should not this Act be
used—not against Mahindra, T mean—
but against people who jeopardise the
security of the country by swindling
foreign exchange? Should not this
Act have been used to stop Mr. Tejm
of Jayanti Shipping from leaving the
country? When the Transport Minis-
try wanted to take action against him,
the Home Ministry said, "We have
no evidence on the basis of which we
can stop him.” So, he was not stopped
and now he cannot be brought back.
What evidence have you against these
thousands of people who have been
detained?

Bird and Company has swindleq the
country of so much of foreign ex-
change and cases are going on against
the company. I am told the present
Chairman of that company, Mr Pran
Prasad, is being offered a Congress
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ticket for Lok Sabha from Dhanbad
constituency. If this is the way they
proceed, how can they rule except
with the P.D, Act, because The people
would not tolerate this rule any
further?

Sir, on behalt of our party, we
oppose this Bill lock, stock and barrel.
We consider it to be a total disgrace
and I am sorry the new Home Minis-
ter should follow in the same tradi-
tion of his predecessors.

1600 hrs,

Shri Khadllkar (Khed): Sir, with
some hesitation, but under compelling
eircumstances, I rise here to support
the measure that has come before the
House, (Interruptions). Shri Masani
started his speech with a preliminary
observation. He said when we look
at the scene, the only country which
has survived after freedom and main-
tained its democratic structure is per-
haps India. He asked: where is the
threat? Those of us who are honest
and loyal to this House and the demo-
eratic structure, they will have to
find out where the threcat lies, from
what quarter it has been posed. To
my mind, today we are passing through
a very serious situation. The major
threat is the threat to democracy and,
unwittingly or with a devilish design,
the opposition parties are ganging up
together in order to strengthen the
reaction in this country. What do we
find today? Shri Masani is not pre-
pared to support Left Communists
outside, but he is prepared to come to
some clectoral understanding or ad-
justment with all parties, including
Left Communists. That is rank op-
portunism on the part of the opposi-
tion parties which, after 17 or 18 years
Jof independence, has kept them out-
side the mainstream of national life,
which is represented by the Congress
Party, and, therefore, they are getting
frustrated and a last attempt is being
made to create a situation in which
perhaps  democracy may flounder,
Those of us who are in the House,
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whether we agree on economic pro-
grammes or not—there might be
differences—whether we agree on other
social measures and foreign policy or
not—there might be dferences—our
fundamenta] loyalty, 1 expect, must
be to democracy which has been nur-
tured for the last 18 yélrs.

If it is in danger, what have we to
do? Are we to leave it in the hands
of people who find even a cause like
the ban on cow slaughter a good
werapon to beat the Government with?
The Swatantra Party have got an
independent economic progréfmme. 1
have no quarrel with that, But I was
surprised to find that one of the
planks of their election manifesto is
a ban on cow slaughter. This was
simply laid down as a guiding prin-
ciple by the Constituent Assembly, if
I mistake not, and it was laid down
in the context of the economic situa-
tion. It has no religious bearing. But
now even the Swatantra Party is pre-
pared to take up this banner, along
with the sadhus, some of whom naked
100, and they stand together and say
“dewn with democracy”. This is the
slogan,

An hon, Member: That is not the
slogan.

Shri Khadilkar: In the final analy-
sis, it means “down with democracy™.
This democracy is based on certain
idea of secularism. If that is attack-
ed, what happens to secularism?
Because, this democracy is based on
the basic principle of secularism. Do
you want to give it up? ‘That is one
question.

There is another important factor.
We never wanted to take to violend
methods to bring about & social change,
During the last 18 years the Congress
Party and leadership tried to bring
about a social transformation In a
peaceful manner. Olg order had
changed and new attitudes had deve-
loped. TIn such a situation, with the
minimum of force at their command
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they have carried on the government
of this country. Shri Masani referred
to the Defence of India Rules. They
are no more; though they are on
paper, they are not in use. In the
Communist countries, when they had
to control the society, which is in a
stage of transformation from day to
day, they had used more repressive
measures than we had ever thought
of in this country. So, it doeg not lie
in the mouths of the Communists,
whether of the Right brand or Left
brand to come and say “Oh, you have
taken this measure because vou are
now cowed down to reaction™,

I do realise, gnd I hope the Gov-
ernment also realises, that it is not
simply a law and order problem in
the normal sense of the term. No
Home Minister, however powerful,
can sustain democracy unless the
economic policies of the country are
in tune with the social objective, in
keeping with the social objective. I
must confess after a little self-intros-
pection that it is not *simply a law
and order problem. Behind it there
is a deep crisis, It is not 5 simple
superficial thing; it js a crisis of con-
fidence. It is a deep economic crisis
thut is engulfing this country, and the
Western Powers today are more in-
teresteg in creating an atmosphere of
violence in order to destroy democra=-
cy in this country and usher in &
regime of reaction, as they have done
In three States in the African con-
tinent and recently, in spite of all the
talk of the Communist, in Indonesia
Are we to fall a prey to the Western
designs? This is the major problem
before this country.

I presume in the opposition there
are some parties, like the PSP, Com-
munists both Right ang Left, who
do not, at least at the present mo-
ment, believe in bringing about so-
cial change by violent means. But
the other parties certain perversions
sitting in opposition, led by Dr. Lohia
and gthers, what do they preach?
They say in the -name of Gandhi “Oh,
ararchy is bette- thanm ke present
Congress regime”. Are we going to
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fall 5 prei to this slogan, I would
like to ask the Communists. They
have a philosophy ang they have &
mass organisation. I have no quarrels

with them. In the case of the
Swatantra Party, while I do nob
agree with their philosophy in the
least, still they have a coherend

approach to politics. But that party
led by Dr. Lohia, and in g subtle and
surrcptitious manner supported by
the Jan Sangh, that is the main
danger to this country, to this de-
mocracy, as we find today. Let me
be very frank. Ip the Hindi-speak-
ing region of India, at the present
juncture a certain disruption is taking
place at all levels—at the studens
level at the economic level, at the
working class level, at the level of the
poorer sections of the gociety.

I do realise that Government have
not succeedeq to the extent it ought
to have, With some yesolve, deter-
mination and courage it ought te
have taken some measures which
would have stopped this rot, the eco-
nomic Tot. Then the violence could
have been curbed by the Home
Minister. If you are to say that vio-
lence can be curbed only by a big
danda, you are mistaken; nobody
believes it, either on this side or thal
side. Those who have faith in gemo-
cracy will not advocate or adum-
brate such a doctrine,

Shri J. B. Kripalani: This Act it-
self is a danda,

Ehri Ehadilkar: It is not a -ppuop
It it were a danda, it would have
rusted. A country of 500 million
souls leading a democratic life, what-
ever the drawbacks, whatever the
weaknesses, working within the de-

mocratic framework, with freedom
guaranteed gt all levels, kept it
rusting in their armoury. It was not

used at all, or sparingly used

My appeal to the Government i
this. It is a threat to democracy. I
is not a threat from outside but from
inside to the democracy which we
have nurtured and for which wa
fought when we fought for freedom.
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Are we going to allow elements,
which are indulging in violence, with
all types of slogans and co-operating
in a most gpportunist manner in order
to defeat those who gare sitting on
this side in the seatg of power? Have
they any faith in democracy? Doas
it lie in their mouth to say, “You
are using these repressive weapons
against us"? 1 say, this Govern-
ment must take courage and use these
repressive measures with  greater
effectiveness at the proper time and
in proper quarters.

I cannot understand, in this land
the Head of State or some high dig-
nitary going and touching the feet of
Shankaracharya who is ready now
to launch an agitation all over the
country saying “Protect the cow; the
©ow is in danger”.

Dr. M. S. Aney: What is wrong
there?

Shri Khadilkar: I say, it is absolu-

tely and totally wrong. I do mot
agree with you...... (Interruption).
It is absolutely wrong.

st w@ (@raE) ;o st
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8hri Khadilkar:
that.

I have mot said

Mr. Speaker: He has not said that.

Shri Bade: He should not attack a
man Who is not here in the House. He
said like this.

Shri Khadilkar: I have not said this,
See the records. Sit down. Nonsense.

Shrl U. M. Trivedl: There is no
question of nonsense,

Mr. Speaker: T have asked all to
sit down.

Shri Khadilkar: I am sorry.
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Shri J. B. Kripalani: Sir, big people
in the Congress went to have a dar-
shan of that Shankaracharya and for
having prasadam. What is he talking?
The biggest people in the land be-
longing to the Congress Party went
What is wrong with it?

Shri Khadilkar: Those who had
seen the demonstration and the hape-
penings on the Tth, led by the naked
sadhus, should realise what damage
they have done to the Indian image
abroad, Do they realise it?

St UWEATE qAE  (FITIET)
CAgT dwmy W Frafedi F fraar
AFam fem 2, az draae o § ?

ot a¥ : qf-Ti @A =T f7T
g FIW A |

Shri Khadilkar: They have done
the greatest damage to the Indian
image which has been tarnisheq in
the international ‘world. What
picture have they presented, our
naked sadhus?

Shri U. M, Trivedl: Should that
picture be judged by America and
the UK. or by us? Do not judge
yourself by western opinion.

Shri Khadilkar: Therefore, those
people who now come forward and
say, “Do not take more powers as
they are there and do pot continue
this measure because it might be
used against us”, ought to pause and
ponder,

As I said, I am not 16cking at it
trom a party angle at all; I look at
it from an gngle which believes that
the progress of this country, if at
all we want any social gdvance to-
day, is linked with the democracy
that we have nurtured. If by violent
means, by opportunist alliances or by
any other method someone tries to
undermine the secularism of this land,
tries to undermine democracy, creiate
an atmosphere of violence in this
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country and builg up tension round-
about gtudent grievances with a view
to presenting g picture as if the Con-
gress has declared g war on students,
this distortion purposely made of the
Indian scene nobody in this country
will tolerate and they will have to
face the consequences. I am not
afraid of it. Let them preach it on
the election platform. Whatever they
want to do, let them decide once and
for all that suchr gn act, whether
commitieq by this section or by that
section, will be condemned.

The Communist Party has not con-
demned this firing on this procession,
but they have not condemned it total-
ly begause they feel that the masses
are there. Is the Communist Party
like thateold French revolutionary—
Robespierre, if I mistake not—who,
when he was standing on the ram-
part with the rebels around him,
said, “I am year leader; I will follow
you”? Do they want to follow any
agitation because the peop'e gather
there; or, do they want to lead the
people?

I entirely agree that these powers
must be used against the anti-social
elements, They must be used to re-
Eenerate our economy ang to preserve
a certain pattern that we have bullt
up. There I3 no doubt about it. If
they are not used for that, it is a
mistake. But they must use them

inst the c una] elements who
are 5 danger to democracy. The
Government should not hestate. My
feeling is that at this juncture they
must summon great courage—the
courage of conviction and the courage
of character; the courage for their
action—and use this power to sup-
press violence wherever it erupts and
to suppress anti-social activitics and
give full support and strength to the
democracy that we have nurtured
during the last 18 years which ig the
legacy of the Nehru era. If we fail
and falter, history will never forgive
us, f

st T "3 wwm  (74T)
wege St W & 2500 F 19 wafy
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o % & ag v wgan g fe ag
W g feq oF w7 am g, W
wrerd & fog oqw Wit A §, g
OFT Y0 ST &Y 497 @) §, 4%
fog et #t arx &1 was) dwm FET
w7 ag T afeg fr g oy
wg fF guw) @i grow, w67 afm,
fas w2 9 fodt WY W Y a0
@A B JTFT F AEE T GG |

™ This Government is creating =
police state in thig country, which i»
most deprecable. I oppose this Bill

Shri J. B. Kripalant: Mr. Chairman,
it is a very sad occasion. It 1
really a pity that Congressmen should
wax-eloguent in support of this ex-
traordinary measure, which was pas-
sed in Sardar Vallabhbhai's days and
was passed for one year, and  That
brave man said that he had to pass
many sleepless nights over it, That
this Act is against all democracy and
is reminiscent of a totalitarian re-
gime, it is difficult to deny. Is there
any neeq for such an extraordinary
Act which destroys our democracy?

Qur Indian penal code was made
in the 18th century. In it all sorts
of crimes, real and fanciful are
enumerated, because it was made bY
a foreign government and the punish-
ment provided for even smal] crimes
is too heavy for a modern democracy
to tolerate. We have not changea
this code which is out of date and
unscientific. It provides for every
concejvable occasion. In addition,
that we shoulq require an extraordi-
nary legislation under which the
courts of law cannot even question
the guthorities private judgment i»
not helping democracy bout is rather
hindering it.

Here there was some trouble on the
Tth of thia month, If proper precau-
tions had been taken, that trouble
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would not have arisen. A few days
after, some trouble was expected

from the students. Proper mea-
sures were taken ang there was
no trouble. I do not wunderstand

why Dr Lohia was arrested because
It proper measures could be taken,
and were taken, then there was no
need for putting in jail Dr. Lohia and
some other MPs. And under what
section have they put Dr, Lohia in
jail? Not under the Defence of
India Act, not under the Preventive
Detention Act. Such g preacher aof
violence, as my hon. f{riend Shri
Khadilkay made him out to be, such
an avatar of violence who creates
violence even in this House, at least
excites violence in the minds of
Congressmen, he could be dealt with
under the ordinary law; he wag not
dealt with under any extraordinary
law.

What was the section? It was sec-
tion 107 of the Penal Code. I was
also once imprisoned in the days of
the British under this section. I en-
quired whay this section was. They
said “You have no ostensible means
of livelihood’, Other people have
been arrested under this Section.
Under the Indian Penal Code you
can also fire on the mob gnd you
wsually do it. How has the law
prevented you? Under our Penal
Code they could open private corres-
pondance. 1 have here a letter ad-
dressed to my wife, from Hong Kong,
eng I would want you to examine
this letter.

8Bhri N. C. Chatterjee: Is that ad-
dressed to her as Chief Minister?

Shri J. B. Kripalani: It is not
addressed to her as Chief Minister.
Ang here is a stamp over it of ghe
post office, and over that is a gum
tape. How the gum tape could go
over the stamp is something which
the Government alone can explain.
Bhri Nanda, of very unhappy memory,
$old us thag our letters are not cen-
qored. Here is a letter written to
the Chief Minister end over it is
written my pame, and it has been
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opened ang it has been clumsily clos-
ed. 1 want this to be examinedq by
you. (nterruption),

Mr. Chairman: Order, order. He
can carry on Wwith his speech. Let
there be mno interruption.

Shri J. B. Eripalani: This is no in-
terruption. But I want this to he
examined by you carefully. This is
a letter addressed to the Chief
Minister of Uttar Pradesh. It was
sent from Hong Kong and my name
is written over it. Did the polica
think that the Chief Minister of one
of the biggest States was carrying
on correspondence with some foreign
power inimical to India? I would
like, if the CID has such an evi-
dence, they may not make it public;
they may show it to me so that I
may know what I am to do with such
a wife. I may have to divorce her,
though in my o]d age there is no

possibility of my getting another
wife!
Sir, these things can be done:

that even a Chief Minister of a big
State is suspect, and they cap do
under the ordinary law, Whom
have you arrested? Shri Masani
gave the names of his colleagues
here who were arrested under the
PD Act. I know g young lady has
been arresteq under the DIR. She
was a companion of Gandhiji; she
was a companion of Jawaharlal
Nehru; she was in charge of the
Kasturba Fund. She was its Sec-
retary. And what is the charge
against her? That her activities are
inimical to the country: they are
against the security and safety of the
country. Now, I can certify thad
this lady is as patriotic as anyone of
us here, whether in the Congress or
in the Opposition. Her only faulé
has been....(Interruption). 1 am
talking of Mriduly Sarabhal

Shri Heda (Nizamabad):
doubtful.

Shri J. B. Kripalani: Doubtful to
you because you are new to the
Congress party.

Very
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Bhri Heda:
well,

I know her equally

6hrl J, B. Kripalanl: She is the
discipline now of Acharya Vinoba,
and at his instance she is in he non-
violen army, the Shanti Sena. Her
enly fault was that she exposeq the
corruption that has existed in the
successive governments of Kashmir.
‘It may be that her fault was that
what she wrote was quoteq by Pakis-
tan. But I say some of our speeches
are quoted in Pakistan; some of the
speeches made in the British Parlia-
ment, by Members of the Opposition
and Members of the ruling party
“there were quoted by Hitler. That
sannot bling us to the fact that we
have to expose the corruption that
axists here,

I cannot understand what the Gov-
emment gains by passing this law
again and again. I have spoken of it
en every occagion, and I thought that
at least now they would not have the
wourage to bring it before us. But they
seem to be away. Does not matter; let
them bring it. ButIsay there has been
mo greater rioting in India these days
than that between Maharashtry gnd
Mysore. Whoever is responsible for it,
dhe Chief Minister and the Congress-
men—if you have to use this Defence
of India Act, use it against the Chief
Minister of Mysore; use it ggainst the
Chief Minister of Maharashtra. Who
was responsible for this very disast-
rous agitation that has been raiseq in
Andhray Pradesh? 1 say the Chief
Minister of Andhra Pradesh, and I
make bold tp say that a Minister at
the Centre; if you have to use this
Act, T say use it honestly; yse it im-
wartially; use it against your people.
Those whp are carrying on the Gov-
ernment give us long lectures. I rAn
say and I know it: that even the
student agitation is supporteq by Con-
gressmen, financed by Congressmen.
If you do these things, than you can-
not throw it in the face of the Oppo-
sition "that they are creating trouble
You are the gource of the greatest
‘trouble; the Congressmen are the
‘source of the greatest irouble that
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afflict this country, be it violence or
otherwise. 1 cannot help using strong
words. But first clear your own
house; be united. See that you do
not create conditions in which wvio=
lence prospers and you have every gu-
thority in the Indian Penal Code;
you do not need this. You want to
use it against goondas, against the
blackmarketers, Cannot the law of
the land deal with these people?
Why are vou degrading democracy,
why are you degrading youreslf?
You must remember the Rowlatt Act
It was never used. Yet it was the
Rowlatt Act that began our fight for
freedom. Why do we forget our
ideals, when we are in power? Why
can't we Jook a little inside ourselves?
‘That Congressman who told me thad
he knows Mridula Sarabhai—she was
my student—he cannot know her
more. I know; I say that with all
the confidence I possess; that she is
a patriotic woman and 12 months
have passed and yet she is confined
to her house. If you want her acti-
vities to be stoppeq you can do it
in many other ways.

17.00 hrs.

An hon. Member: She wants the
relcase of Sheikh Abdullah.

Shri J. B. Kripalani: Even Shri
Jayaprakash Narayan wants it. Evem
Rajaji wants it. That is no crime
You can even say, she should not ge
to Kashmir, But to confine a young
lady like her to her house for more
than a year is not proper. This is no¥
how things are done.

I would request the new Home
Minister to take into consideration
these things. I know he has intro-
duced the Bill and I know it will be
passed You swallowed the compli-
ments that were given to you by
Mr. Masani, but you resent the re-
marks he afterwards made. Yes, we
have got such a democracy that I cam
say what T like and you do not cut
my throat, But remember, now-
a-days there is no dictatorship bub
that of a party. Chinese dictatorship
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is that of the Chinese communist
party. Russian dictatorship is that
of the Russian communist party.
Here with your steamroller majority
you have g dictatorship by which you
can pass such lawless laws.

Mr. Chairman:
Mirza.

Shrl J. B. Erlpalani: Sir, may I
request you to examine that letter?

Mr, Chairman: It will be examined
by the Speaker.

Shri J. B. Eripalani: You also may

examine it.

Shri  Bakar Ali

Shri Bakar All Mirza (Warrangal):
Sir, I am glad the Minister has cir-
culated this statistical information. I
find from it that there are only about
600 and odd people under detention
under this Act. Of these, quite a
number of them are detained for 1 or
2 months and some were even for 2
days. The people who are detained
are mostly for violent activities or
goondaism. There are some sections
like 3(1) (a) (i) ang 3 (1) (b) under
which hardly anybody is detained.

There is another feature. All thel
States are not represented. T am not
talking of the representation of the
Schedule Castes ang Schedule Tribes?
It is mostly in Bihar, M.P,, Rajasthan,
U.P., West Bengal and a few in Guja=

rat. This shows that the malady is
not  countrywide, but localised and
therefore it can be treated locally.

The very fact that very few are de-
tained and the fact that they can be
dealt with under the ordinary law of
the land, as pointed out by other spea-
kers, itself is a justification to abolish
this Act. If there is curtailment of
liberty anywhere, it must be resisted
stoutly. This Act is a curtailment of
individual liberty of the people. I go
further. Ewven if it can be demons-
trated that it is fool-proof and there
is need for an Act like that, while
accepting it, we must do that with a
great deal of distress. There cannot
be any enthusiasm, as some members
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showed about this. If reason alone
drives our emotion. that would be a
very sad day, because after all, rea-
son is not the ultimate in our life,

4512

Serdar Patel has been mentioned.
I would like to remind Mr. Masani
that it was Rajaji who in spite of his
age, piloted this Bill for 7 days and
even gave dinner prtieg to see the Bill
through. Mr Masani is very prompt
in quoting Rajaji time and again, but
he cqnvenimtly forgets him on this
occasion,

In the last 15 Yyears, riodic
this Act has been exten,ded.’elt l'ﬁs':'i::
bad a single day's holiday. That is a
very serious thing. I refuse to be-
lieve that all these 15 years the con-
ditions were such that all the time an
Act like this was required.  There
were periodg of calm and peace when
a man like Mr. Nehru cou'd sway the
people, order them, guide them and
control the situation. Even then there
was not a day when this Act was not
in force. The administrators are
getting used to this instrument, They
do not want to leave this instrument
out of their hands, because it is a
convenlent instrument, Ou the other
side, we, the people of India are get-
ting habituated to this as a sort of
normal thing. That is & serious
matter. Speaking on thc President's
Address, I made some remarks about
this Act. I was not surprised when
the Prime Minister ignored it because
it came from a back-bencher like me.
But I was surprised that no member
of the opposition chose to refer to this
Act at that time. Omly wken this Bill
is brought before the House, when it
is election year, they get wvchement

about it. We, the people of Iadia,
are getting habituateq to this parti-
cular measure. There lleg the real

danger.

At the same time, I recognise the
present position is difficult. The at-
mosphere of violence in the rcountry
hag to be checked. Strong and un-
pleasant measures may bes necessary.
I grant that without hesitation. There
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is the difficult food situstion which
creates troubleg and an atmosphcre of
violent in the country. The ques.
tion of high prices also tends to act
in the same way. So, there is need
for an instrument which can be affec-
tive, quick to handle and can yield
results quickly. That being the case,
I would like to give the Home Min-
ister this power for some time. Let
the extension be for one year, upto
the end of the financial year till
March, 1888. The things which are

there today may not be there to-
morrow, The food situation
might ease. The price situation

might change for the better, Election
fever will be out. Congressmen will
be cleaning their new brooms and
that opposition might be licking their
wounds.

An hon. Member: It may be worse.

Shri Bakar AH Mirza: May be
worge; quite possible; the possibility
is always there.

If this is extended only for one year,
the new Government can take a deci-
sion afresh and that, I think, should
patisfy our Home Minister. Because,
the present situation also will take
some time; it will spill over even
after the election. S8ir, since you have
rung the bell, it ig difficult to deal
with all the pointg which 1 wanted to
make. T again plead with the Home
Minister to accept my  amendmnent,
which is that it should be extended up
to March 1968,

W Twews oww : EwOlE
wEtza, WA ot T A A A
fards e frar & o & 9a7 ST
b fx aoferst & sy B Pefy ey
o A Fer owfear ) efE
7 1050 B 9T A% A¥ ¥ o7 w9
9% gx fadaw L mafa
o P 4t &% 43 W W AR T
w® g A unt and ¥ Pl mmm W
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fadws wega w1 wr &, W A
iR CILEE aE

mfam o fadas 0 ¥ ww@
1 ¥ fatw & 7 s g afew
& srgen g f st mr-nelt ot geE
# AWH AT W 9@ & faduw A1
FroE N |

et AT A oW wRE qreET
F YT wrArg o anfrewT § W 99-
T 9T OF 9IS andr e feww o
FAEE & WT Wr gET R, w4 ¥
gT g7 A g & 1 W fageA
@I ©1 qa ¥ aiw G qgmaEs
Zn & Rt sEwTHaT v gfE
& fadt  qofrardt am ¥ o A€ g,
FETaETer W § Ay faenir £ A€
wa Tl NI gERTAAT & d" O
AT 9T FA4S FATT W1 AEHT T F
yATR ¥ gRr A wr A WA
¥ A Wl & 1 gw @ a7 AT
F1 A9 " gAmy § ar Ad, @ fex
ST 7 F zfaar w1 dmr EA § oA
g Ll gt &7 2
T B A AT A4 B | qAST KT
OTRAT § AWAT | WIS A% HWAT BW A
mEE § | W9 qF AA4T § gHEUAAr
AET BRI AR A% FAeA T 0§ A
& T | oW A1 Fuw gAw 99 @
gEw ¥ o AR wmr @
qZ WATET ©T G TAH |

Forg a@ 8 @ afzase
uoﬂﬁmwsﬁn'rm%&?a&%‘
37 4 e grm & Fr o ag wte
wifgar &1 a8 ¥ FC sy AT
Wit W T AEy ¥ W
ULFIT FT 49 A Fageq W meaad
fadell § T8 ¥T GRT AW T R
sy 3 W7 foww G gt om0
oz At ¥ auaw avar § 1 Afew g
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"1q FEiA udfacderar s T qur
sl AT F1 arw F  F qE_rA
STEAT § T O %1 Y Wiy wEhew,
T T W SN AR FIAT AT
g froxw wtie & a7 1045 ¥ forr
FY g arewerfaw Wwr wRAT o
g8 wafas M ¥ wg wwEwEn
fran, ot Atz & 9@ wTA ¥ oWw
A9 # qg AvAr FoHTT ALY q4T q90
7= qgfaw Frr S8 aerafies S
¥ oy 37 & gEwaE fear @i @ ax
A @ wrg &Y grg wwfader s
e T a7 qra §7T T § R e
a4 7gw & P 3 W W 99 qnw
e afoag o, & fE e S
a7 7 T3 FuA oft, 398 o gwEET
femr | g AT A g @R AT 97
fear &1 srea AwET &0

¥ ary T e £ fa Aqaw
gataETst o= fza7 % favane AdY wvar
¥ T w1 faaw ¥ wAgw H,
ARIEETE H Wi wlgEmr ¥ a2
AR §R & UG AT AAAT ¥ | WAL a7
ofgaT &1 T4 AuAT AT AT 47 AR
¥ ferwm gFT aifgn 47 f¥ ag qay
TRE IA FOG FIHTT BT FIN B,
To AT qFAT AT FT, aifE AR
o ® fagr avr M T+, faan
AT *F A T8 §F T sadr guAl
& 9 T WA/ Ag T | e avg
qET T §, TEFT FiE P, FGAT §,
fer=it 2, @17 miT st & o S
ot FWT FT AT AT AE oA oa
AT wfgar & a7 77, oz A 0
STRT AZT EaT 1 WET S=TT, q-
afadi #1 FAT WX qTE FE AT
#1, wal Y , »igar 1 1 oT "W
AT ¥ {g 519 FT 390 A1 9@ 99
S & unfams #@m g WA T
fga o= nfgmr 7T a7 F@ &0
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wrx & g wgm g 5 o
falrdt zar #' a7 wiowre @ fF =@
U ®YL, TEAT T, GEAWE FL |
T TAWE g gu A gy At
¥ o ¥ oA@ AL | gOwg A1 MR
] W g7 g geqmg w1 I
T 3, afen w o T owegfel
N FHTC AT & A F@ &Y ATEIAT
A7 § a7 & fA qamg FAT R 99
HORIT BT FAT FT AATA FIAT E
afeq 97 mw wwTIg g6 ¢ AT W
smed & fe gm mif=mm 4n 8 @wET
AT AT TAT K FAA, T2 FT ATHIL
w1 agemdg |, famfagt =1 adomm g
3, a% wrAAT qg- AT S, A T
TH 1.4 7 F7 F frafeai & wf=-
99 A 9T TAAY @A # 1 gy aa
& fay a% fagr T & 7 AwwT AT
a9z &7 | W Atfer fg gam ¥
gy FEr vAT #Y, A1 gET g ¥AT
S ¥ §ATe & g7 ® fF gand g1
nf &, a7 T T § | AfEE 5 a9
% %A1 mrw FAT7 TF A AMAT | WE
g ez G Grq@ W9 A
I9 W1 zam@r | AfFA @ 37 F A%
Tz nferqe g3WA 9 A 4 a9
W9 ¥ FoET a3+ fzar 1 W1 A qg
aftar mrarn fv 25,000 9fFw 71
TR faaT A1 AT AT T 7IE AE
w1 et A zul § fooadi A
AT AT w4, mfEni S @Ay AT
af, feaar ami w1 gon fagr @,
o WAT WETEE &1 TH AT AR
agt | afeq fgr o1 & g g fw
a7 g A7 FHA 4, qiEq qF 144
T W AhdmE gEdEl 9T gl
A, & aAf s oAaE § oAzl
a% WARE 1 IW ¥ U7 &AT WG
.1 £47A AT 4Tfgd |

£A q7g ¥ wg aa wEr wé fw
gr5 mfaee ol fear aedt 3
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& & v g § e o & g i
XAA FT {AE GAT AT E F I
%1 f& a=f 9l =0 s=w 9w
®, 975 qwfeee T @ @ (w
wAt wg T @A T F W@,
g ¥ @, ar wge ¥ 7 1 mfge
o § v A @ w17 A fge,
fFg Ty ¥ W} W HIT uF
JAy WA g, WA W mofn a5
e 8, AfFa o wgaT Foiee o
JET FT FATA ISET §, HATA T A=A
ForH & A WEY AATTATZ FTHITF Izt
g T FT AN AT w41 F A A
T 9T 107 W 117 @9 wE
F& 07 o e wTo AW FET 2
210 FHfgar 1 97 €Yo wrfo W7o H
T3 A 2 | otaai TEma wTawA
WY # TR AT ¥ R T A Amg )
TEriagi g s It A g ¥ awr ¥
FRTAR FI AT TR E 1 AT FT a1 fgan
e afgar srtagre & wwag Iw
# §Z F1 AGATV 4T FT IR, W AT
waeny g7 ) #7 721 §, afymrr ey
U EARARA RIS Erir i Rk Th £4
fs ag fgmos & s177 %1 o g1
Fqmwga g1 Xt agm ATy
@A wigar g & g A g7 aiw
a1 9T FW #1952 FT1 qATT
gAT. 1957 ®1 AT ZAT, 1962
&1 947 guv 1 fa<nr =i o7 oo
T 7 fgear famn Sfe7 @t e
Ftagfgf o | g7 wwy aw & ot
2, 9" 2, wEIF §, a3 g€ wawk &,
qar & famfegi 1 =wem @ w@a-
HIAAT A AR Wy ad ®drd
fodl et oz awre @ gfe @
&1 TH mvenT £ wg w1 dgAT AL
qES § WY F & W famr ST @
forindt 2ot © wior o7 Geafy & 3w &
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s o ot 7 T &) IA ST aEAT
frradft waard & | wo9 § @
g wwf= #r 37 &% | & qu WA g
fe gfere & fanfeat & 9 woare §
T F1T THo UHo fre T WEF|AT
g

oI ZwW & gl frr |adt €
OF ATH A WA ¥ 4% I e
& afess = &, gt oo el A
¥ mw AT @ ommer 96
HEGE AR il R isdcLik
fodr qga w1 gfar g M adg == ¥
TET 9T 9T & | g avg & feret
FT m2ET w @ g (sl w5
wrelt aad frear & wiv ofemw et
F A1 wERTIE A1 # I T g7 wE
7.8 T Aagarg (vt § 1 ag aww
HIF waAl w7 we A § 1 WA 4F
I gEdw F1 g7 AG fHqr aam
A A% TAAT T AT STEqT F1 ALY
g gAY | g1 ®wAT § A fydiea
fedors Gaz & miw Y i & fodr g/
F1 za1 7 FfET 3O AR F1 AVIIE
A8 &7 ! 2 Awar € W wiwa
18 AT F1 /A ATHT 47 IR FT AAF
Haq ¥, IF AT AT 74T X AT ANy
aFafFa g 7 o wwAT FTFTOY
paggradl gm0 T WA
T F agal AAT | WIT AT qTA
@ WA "L IM %1 @Al F
=nFm wr W oAear feafa @
oW 4, o W e A Sw A
faar gz fod g & wgmfe g3
Ty R FEA yurafad AT R T
F grerasrefon %% F@gwr
faarfegt & v & 7 fawafaee=gi
F gugefa Y, foerr & o Ay,
"o & TEH Wiko o FT TAILT Wi
B | TF 1 W1 wdEa iaT & aTe
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fewn & & e ag swafas awear g1
Ffwm & are wgaT srgarg oW Ei
1T gEAg AW A 1T § I, qE,
war T AT & w170 I TG g
W9 FTA WT  aeq) F) T TG
T qFY | ) AT A W e
¥ wmaa g i dagm F
WA g W AT G F 97 AHAI
F1 1 mofrua feex fom & w1 o o
Z1 Y awar wogE & wrge fow A
w1 &9 & fog smaem 9w # A g1 AT
wa a7 AT & A WA A g aed
Frar el ¢ fefmEfeafednma
G9e 4 WA w1 B forwl wrd
F folr o waw % md 1 & migar g
wWFm R v gy F o3y o ae
_E A @I ET 107, 117 T
151-wTeal TR #¥§ 1 151 AT
ot w1 wd ¢ s qfem #t famrarde
faeft ot mrzt 1 fregere s &1
wfwwr g e gz & f& wifa v &1 g5
Faswr weaw g1 1 fawr 99 safag 1
frgars (&3 wifs @n 1 <w1 7 o
AFHT g

Shri N, C. Chatterjee: Definite
knowledge that a man hag design to
commit a cognisable offence, That is

the argument that was put forward
by Shri Trivedi and that wag accept-
ed.

st TwETE g |51 2 1 fae-
32 az fw w1 qvE ¥ w1 Afgwe
g1

Wt Fo o frdaY : 4E, GET ALY
2

ft CrEae Qe J wT g g
aumafa 1, fo @@ s 3 dfw g A
wifer #7 & farmal w13 favnfagi #Y
Xy g, WA de g MTAsTCH
feeeht & forly warer ghar g 1 e gt
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fareris oy T gt § e ot @@ 9%
wif fifer i gf, @A W A T
#ifer & Wit famtedl 1 wwm
T Y | MY #Y GRIT §, T
gwrfag | 9| ¥ w9 @7 9E9E 917
g 71y gfaw & g8 9@ ¥ WIS,
¥ atqg wgm % Agro AT 0 W
1 gow A ¢, 2 A1 facgw A
sfemfagi a1 o ¢, 87 19-20
gl # Y afgwfwi 31 79 w®
w g g & W fw e aandt
FTH GEEI AT K T@T O § | OF AT
w1 91T wEear &1 K amar
gEr agran g | WA ge T Sifgn,
TR, o Wit NE e,
AR A ¥ gmaag o fF 2505
g #1 g1 foFe s Dfsg 1 v
FATE FTAEC & KA TG KT AT
9T W19 & A afgn awav Az @
fo &1 =g 9T w4y # w1 wF A
avRd, I ¥ Wiy w9 g5 g A7
s gt wwdt A v owm g ffer
fezmm ogz wr | T orw w1 & fyear
aEIAT § | 99 F1 FwTAA aifEw wow
#{au o aga W7 KW TE o
T AGAT N7 dwTAR A A R
sz & B e giem B acfis s
Two dTo FUTAG 4AT &, FT7 MIFA &ET
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Shri Sham Lal Saraf (Jammu
and Kashmir): Mr. Chairman, I .do
not like the existence of this law on
the statute book, but before I lend my
support to this law, I would like to
place certain things before a  kind
friend, the hon. Minister of Home
affairs. I know him very well for

many years and I know
how he has run the admin-
istration first as a Minister
then as g Chief Minister and then

when he came here to take over the
Defence portfolio. I have followed
very meticulously how wonderfully
well he has organised the entire De-
fence portfolio in our country when
it was almost in jeopardy in 1962, I
make bold to say that,

1728 hrs.
[Surt SoNavaNA in the Chair]

It will be very necessary to analyse
the situation ag it obtains within the

country today. Keeping that in view
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I feel strongly that the existence of
thig law is necessary and will be ne-
cessary. Can we deny that there are
glements in the country today look-
ing to somebody else, some other
power, outside the country for inspi-
ration, guidance ang what-not, while
carrying out their behests or what-
cver secret instructions that they may
be getting? Things have come to light
not once but a pumber of times even
in the past, and when such acts are
commetted, it will always warrant
that a law like thig should be on the
statue book.

My hon, friend, Shri Yadav, was
speaking just now. I absolutely agree
with him when he analysed the situa-
tion in the country today. What are
the problems that we face in the
country today? Well, there is drought
there is hunger; there is unemploy-
ment, but—and that is a very Dbig
‘but’'—there are elements which are
out to exploit that situation and those
who are very much away from prac-
tical polities, particularly those who
are working in the flelds, like the
students and the kisans, There are
elements—I would not say parties; to
my mind, I cannot say, till such
parties have been identified and have
come in such away before the people's
eye—there are elements and indivi-
dusls, who may belong to  different
parties, who certainly had indulged in
such activities and have brought this
violence and the air of violence on the
surface.

I had gone to Kashmir for three or
four days on that very day when the
students’ march was supposed to be
demonstrated in the streets of Delhi,
our capital. On the 7th November
I had mysel! witnessed the unfortu-
nate incidentg that took place. I
quite agree with Acharya Kripalani
when he said that if that day also
precautionary measures would have
been taken, T think, unfortunate hap-
penings of that day would not have
been witnessed in Delhi, which was
very very unfortunate day,
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I am very sorTy that my hon. friend
Shri Khalidkar mentioned the name
of Jagadguru Shabkaracharys, 1
personally bow before Shankara-
charya. 1 do not know how Shri
Khadilkar got Shri Shankarcharya
mixed up with the acts of violence on
that day. But one thing is certain
and it requires the hon. Minister to
pay his attention to, Sadhus, even
naked sadhus, who had come here,
had come with all sincerity; it is only
that some people exploited them.
Have you seen who are those people,
who are those elements, who are those
individuals? That is to be seen. I am
very much associated with a number
of muttes and gadhus and I may tell
you and, through your, the hon.
Minister that Nagas ang sadhus are
not at all responsible.

About two months back when this
thing was simmering ip a different way
I was invited to two meetings and I
Was asked to speak in Baratoti. There
wag a big gathering and some sadhus
were also there. I was asked and 1
agreed that cow slaughter should be
stopped but [ said that this voice
should not be raised by one section or
by one community or by people who
follow one religion; this voice should
come from the people as 5 whole
particularly, I  said, the minority
communities. T particularly mention-
ed Muslims, and Christians. T said,
“I come fram a place, particularly my
province of my State, where 90 per-
rent ig the Muslim population. There,
row-slaughter is banned for hundred
years. The Muslims meticulously fol-

low that. They have never
committed any such thing.”
Keeping that in view, I

would very respectfully submit that
they must stop talking in that man-
ner. Certainly, there were anti-social
elements. Some leaders were  ex-
ploiting such elements, They should
be taken to task and they should be
brought to book.

I want to bring to the notice of the
Home Minister one thing. 1 came
from Kashmir just this aftermcon. 1
wanted to take part in this discuasion
today. There is one thing which I
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want to tell him. I say, these are

Very serioug things.
An hon, Member: He is listening,

Shri Sham Lal Saraf: I would re-
nuest the hon. Minister to Pay his at-
‘ention to this. I came from Kashmir
just to day. I have all praise for the
ex-Defence Minister for what he has
done with regarg to defence of
this country. I am very happy to say
how the things have improved. In
spite of all that, the civil adminstra-
tion in my State falled then, parti-
cularly at the time of the Pakistani
aggression last year, The civil ad-
ministration has failed in my State.
Most respectfully, I submit that I gm
a humble Congress worker and a
volunteer for the last 42 years, In
the later days, when Mr. Jinah's in-
fluence and the Muslim League’s in-
fluence became greater and greater,
even then we could get with ug the
Muslim majority in my State. The
movement gathered momentum under
the name of the National Conference
and to this day the entire Party is as
loyal as anybody to the country's
cause or to the cause fought with by
the Congress in the State and outside
the State,

Today, there are certain things
happening in my State. One thing I
must assure the hon, Home Minister
that we are as patriotlc Indians, as
patriotic Congressmen, as: Gandhian
Congressmen, as anybody else. But
there are certain things which I want
to mention. Firstly, one of my com-
rades, Shri Habibuly ‘jawan,’ who
fought Jinah's mentality, who fought
with raiders and Pakistani elements,
is inside jail under the Preventive De-
tention Act. Then, Shri Maulvi Ali
Shah who fought single-handed with
raiders in his area i today in jail. I
could give many more instances.

The most important thing is that
the elections are taking place. I have
never made this a secret, I have
confided with all my Congressmen
and told them that by wrongly follow-
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ing certain policies in that State by
our Central leadership, the things are
going in jeopardy politicaly. I want
them to open their eyes.

There ig the National Conference
of which [ hapened to be the Chair-
man when this @as being revitalised.
Mr, Basappa who is here wag an ob-
server. We have to continue to func-
tion as the National Conference. But
we are loyal to the Congress as any-
body else, Today, those people who
are in power there in the State are
not come out anywhere. But my com-
radeg and colleagues can go anywhere
and move in any place. What do they
preach? What do they do? I have
to talk to the hon. Minister on &
number of things. There ig not much
time at my disposal. I must say one
thing. Please alow us to function
there as any other political party., We
are vehemently against their doings,

against their actions and a against
their acts of commissiong or omis-
gions, which have led the entire

country into difficulties.

1 would very respectfull submit that
we are loyal to this great Party—
we have been in the past—today and
in the future, Please allow us to
function there as Indian citizens, as
any other political party, who have
fought with the country's enemies in
the past and are there to fight the
same way. I would urge upon the
hon. Minister to kindly look into these
things. He has done well as the ex-
Defence Minister. Honestly, I am an
admiror of Mr. Chavan. The day he
took over as the Home Minister, it
invoked sympathy for him. I would
also make a request to the Opposition.
Let ug lend our helping hand to him
and support him and see that his poli-
cieg become sucessful. Certainly, I
am very sure that he will look into
our grievances. If correct policies are
1o be framed, he will certainly frame
those policies with 1l his courage
and determination and he will take
this country in the right direction.
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With these words, I support the
continuance of the Preventive Deten-
tion Act.

Shri G. N. Dixit (Etawah): Mr.
Chairman, Sir, before I speak on the
Bill, I feel it necessary to meet gome
extraneous but important comments
or complaints made by Acharya Kri-
palani. With gll the respect for
Acharya Kripelani, I think, on account
of his age and affection for his wife,
he has injureq her cause. Any grie-
vance of the Cliet Minister should
have been communicated to the Home
Minister or to the Prime Minister, It
was not & personality of the Chief
Minister, of Mrs, Sucheta Kripalani,
which was in g difficulty. She had
the right to approach directly the
Home Minister or the Prime Minis-
ter.

The second point which he raised
was about Mirdula Sarabhai. I think
he was misinformed. Al] qualifica-
tions of Mirdula Sarabhai are cor-
rect but they are not the reasong for
what she has done. For five years, 1
was the counsel of the Government
of India in the Kashmir Conspiracy
case gnd I had to deal with Mirdula
Sarabhai gnd Mirdula Sarabhaj was
the principle defender of Sheikh Ab-
dullah. Even now if Sheikh Abdul-
lak is released, you can take Mir-
dula Sarabhai outside—Sheikh Ab-
dullah anq Mirula Sarabhai are
“twins"—and both will say the same-
thing. Her most important task at
the moment is to see that Sheikh
Abdullah’s cause is vindicated.

Mr. Chairman: The hon. Member
should avoid making reference to the
persons who gre not here,

Shri G. N. Dixit: The reference
was made by Acharya Kripalani gnd
I am meeting his points,

Sheikh Abdullah stands for an in-
dependent Kashmir. Therefore, un-
less the Government of Indiy agrees
to the stand of an independent Kash-
mir, you have to deal with Mirdula
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Sarabhai on that gcore. Therefore, the
observations of Acharya Kripalani in
that regrd are misplaced.

So far as this Bill is concerned, my
hon. friend Shri Trivedi who is an
eminent lawyer said there is no ques-
tion of fundamental rights involved as
mentioned in article 22. I have gone
through this grticle, Article 22 clear=
Iy’ envisages g Prevention Detention
Act gnd lays dowp the conditions one
after the other in g number of clauses
ang points out what the provisions in
such an Act shall be. This means
that you cannot now say that this
provision in the Constitution is unde-
mocratic or that the Preventive
Detention Act is undemocratic. This
argument does not therefore, hold
good and cannot be made in this
House in view of the constitutiona
provision.

But there is one argument which
is all right. An argument has been
advanced by Shri Indrajit Gupta and
also Shri M. R. Masani and they have
asked whether abnormal conditions
exist today which necessitate the ex-
tension of this Act, Shri Indrajit
Gupta has pointed out that this Act
has been extendeq from time to time.
Why? Even today you will see that
it is sought to be extended only for a
term of three years ang that is the
provision in clause 2 of the Bill. If
the conditions would have been all
right, if the law and order position
in this country would have been
okay, if foreign invasion threat would
have gone, then there would have
been no necessity for this Preventive
Detention Act, and no Member in
this House would have supported
the extension of the Act gnq indeed
1 am confident that Government could
not have brought forward this Bill
for the extension of the Act. But
what is the position today?

Apart from the threat of China and
Pakistan, and our relations with
them not being cordial and good, the
law and order position in this coun-
try is at the lowliest point. Every
citizen in thig country feels that the
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first problem to be tackled is the
problem of law and order. Let every
citizen in this country feel that this
person and property is safe, This is
the fundamenta) right of every citi=
zen in this country. All those anti-
social and anti-national elements
which endanger the person ang pro-
perty of the citizen have to be put
down with g strong hand. TUnless
Government can ensure this, they
have no right to exist, and democra-
cy cannot exist in this country, To-
day, democracy is in danger. The
choice is between democracy and
lawlessness and danger to person and
property of citizens.

4528

In the Opposition, there gre two
categories of people; one consists of
those who are not pationalists in
any meaning of the term; they take
their leadership from China; gll the
time their ming is agitategq for
China, a country with which we are
in the worst terms possible; their
doctrines they borrow from  there,
always declaring avowedly that they
are friendly with China. I quite un-
derstand them; but there is no rea-
sons why such people should be tole-
rated in a democracy. I want to know
from my hon. friends where else in
the world have such people who
have been avowedly proclaiming that
threy are opposeq to the aspirations of

nationalism of this country been
tolerated.
The other category consists of

those who are really democrats but
they are like that Kalidaga before his
marriage with Vidyottama; he was
sitting on the branch of g tree but
cutting the root of the same branch.
In the same way these friends talk
about democracy but they are creating
conditions in which democracy will
fall down, I want these Kalidasas
also to study, think, pause and con-
sider like that Kalidasa ang see
that they act wisely and support the
cause of nationalism and democracy
in thig country.

In my submission, the only way to
control the situation is this.  After
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all, the person and property of the
citizen in this country gnd the main-
tenance of democracy are more im-
portant than the person or the wishes
of a few politicians in this country.
I may assure you from what con-
tacts with people I have had and with
the knowledge of people that I have
that one can say that what Shri
¥.B. Chavan did to stop the agitation
here on the 18th jnstant has made
him a hero. I think he is a very lucky
man. The day there was the gnnoun-
cement that he was going to be the
Defence Minister, the war stopped
on the Chinese border; the gay he
took over the Defence portfolio the
war stopped. Similarly, after he took
over the home portfolio, you will
find that in spite of gll the bravades
all over the eeurtry, law and order
was maintained on the 18th, 1 say
that this is just the beginning of the
signs of improvement, Today, there
is a sincere feeling in the country,
and this you can see if you go and
talk anywhere, that in spite of my
few friends opposite, the citizen in
this country feels happy. The citi-
zens want to live peacefully and
carry on their avocations peacefully.
Therefore, the choice is whether you
allow the tall-talkers a few politi-
cians, a hundred of them at the most
ar 200 of them at the most, to have
their way or allow the 48 crores of
people of this country to live happi-
ly anq peacefully in this country.
This js the choice ang the choice is
made. The Congress is determined
with the leadership of the present
Home Minister to keep law and grder
with a strong hand in this country.

My hon. friend had rightly said
that all over the world this was the
only country where democracy Wwas
atill subsisting, Everywhere, we find
that the tables have been turned;
take, for instance, Indonesia. My
hon. friends from the Communist
Party can talk freely in this Parlia-
ment. But where is the communist
party in Indonesia which has very
fine relationg with China? Tt is only
in this ceuntry where a communist
having associations with China has
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got freedom and permission to talk
j". the manner in which he talks in
this House or outside, I say that the
day we weaken ghis Preventive De-
tention Act on account of the appeals
from my hon. friendg opposite or on
fnccount of our own democratic feel-
ings, we shall fing lawlessness coming
Lo the fore once again. I think we
did make a trial in this regard but
our hope in that trial has been belied.
Only a strong-handeq action against
all elements whose faith lies out of

the borders of this country,
only a firm hand against
such elements or people who are

sitting on the branch ang cutting tae
same branch and only a firm policy
is needed.

Shri Siddheshwar Prasad: They are
all fools.

Shri G. N. Pixit: [ am sorry; those
Members of the Opposition are all
wise people and I have every hope
that they will pause and think and
then change their positions.

My hon. friend Shri Ram Sewak
Yadav had said that the danda should
not be used, I would like to point
out that thre danda will he used only
against the law-breakers. This Par-
liament has passed laws to deal with
such persons, and thogse lawg shall
be strictly enforced in this country,
not against any citizen but against
the iaw-breakers; the law-abiding
citizen ghall be prolecteg and that is
the duiy of every government. Gov-
ernment's  first duty is to defend
the borders of the country, and to
defend the security of the country;
the second function of Gowernment is
to maintain law and order so that the
citizen cean live with peace in this
country gnd their duty is in the eco-
nomic fleld.

With these words, I support the
Bill fully.

Shrd N. C. Chatterjes: This is a
subject in respeet of which we need
not indulge in persomalities or in &Y
long harangue gnd cast reflections,



Preventive KARTIKA 30,

PR ¥
After the Home Minister Shri Nanda
was slaughtered as a result of the
anti-cow-slaughter movement, we
thought that the new Home Minister
Shri Y. B. Chavan would turn over a
new leaf. I am one of those who
honestly fee]l that the periodical spon-
soring of thiz kind of extraordinary
lawless law is nothing but a slander
ap ouy self-rule. It is 3 condemnation
of India's capacity for self-govern-
ment.

I remmmber the debale when the
Home Minister, Sardar Patel—bles-
sed be his memory—introduced this
Bill. How did he start? Not in the
cavalier may in which the
present  Home  Minister is pow
talking. He started by 3AY-
ing *I have passed three sleep-
less nights”. Why did he pass sleep-
less nights? Because this measure
was really a negation of the great
ideals for which the Congress stood
and fought and for which India stood
and fought and for which the whole
country was struggling. We were
fighting the British not on racial
grounds, We were fighting them for a
great ideal. Deshbandhu Chittaranjan
Das stated in one of his great speech-
€s:

“] am demanding independence.
But I know that independence is
only a means to amend”.

What is the end? The end is self-
realisation, self-fulfilment, self-deve-
lopment. We want to develop, fulfil
our national self. That is why we
started in the preamble of our Consti-
tution by saying that we constitute
ourselvey into & sovereign democratic
Republic and that we want to estab-
lish justice, social, political and eco-
nomic. Is this justice? To get held
of a man by mere executive flat, on
the subjective satisfaction of a police
officer or & magistrate and condemn
him to prison without trial, without
formulation of eharges, without giving
the man a dog-chance of defending
himself?

I have spent my whole life in law.
The cardinal principle of jurisprud-
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ence in any civilised country which
believes in the rule of law is Audi
alteram partem—do not conderan any
man unheard. That is the essence of
democracy. That is the essence of
the rule of law. That is what we
wanted to establish in this country.
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1 remember when the great Netaji
Subhas Chandra Bose was spirited
away under a lawless law like this,
Shri Sarat Chandra Bose, leader of my
Bar—he was oneof the great lawyers
that India produced—wrote a book
called Lawless law, I read from that
in this House when Dr. Katju was
sponsoring a Bill like this. He made
a pretence of belng shocked, I am
sorry to say, when he raid: ‘Mr. N.
C. Chatterjee is talking of a lawless
law, How could law be lawless?" It
is lawless because it goes against the
cardinal principles of jurisprudence.
You do not make a law simply because
vou introduce a Bill and get it passed
by the requisite majority in this House
and get it confirmed by the other
House.

We have got the Supreme Court. 1
have been there from the 26th
January, 1950, after I retired from the
Bench. I got the Supreme Court
strike down many laws. The Speaker
is not in the Chair now. If he had
been, he would have remembered one
great occasion, He came to me. _He
wag then a Member of the Opposition.
He took me to the Punjab High .C"““
in connection with Master Tara Singh's
case. Masterji said, what is this kind
of law? He was going to be kept‘ in
jail for years together. I was going
there to argue his case. Naturally as
Mr. Setalvad, the Attorney General,
was against me, T had a very difficult
task. 1 fought and pleaded that this
kind of law should be str]uck do;n:u

illegal, unconstitutional, as %
:’i‘res ?.1‘1: Constitution of India. I had
to argue that case before two 1CS
Judges, ene an Englishman and an-
other an Indian, One was Weston
¢. I and another Khosla J. who be-
eame Chief Justice later. Both of
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them heard me at great length and
both of them delivered a judgment
striking down the law as illegal and
unconstitutional. Therefore, the Cons-
titution was amended just to put in
the words ‘public order’.

But even then, we have made a con-
?l:ious departure, I am very proud of
it; I represented India at the First
Commonwealth Law Conference. 1
stood in the Westminister hall in the
British Houses of Parliament building
and said, ‘Representing India, I want
to declare that we have not merely
given ourselves a very noble and
liberal Constitution, but we have made
a conscious departure from every
other Constitution in the world, We
have given our citizens basic human
rights and guaranteed them as funda-
mental righls’. We have made anolher
departure from the American Consti-
tution. We have permitted any witi-
zen from Kashmir to Xanyakumari
who feels aggrieved to come to the
Supreme Court under article 32 and
ask for a writ of habeas corpus, man-
damus certiorari challenging any in-
fraction of the fundamental rights.

These fundamental rights are today
in jeopardy, What did Sardar Patel
say? He said: ‘T passed three sleep-
less nights. I am approaching this
Parliament with a guilty conscience.
I give you my word of honour that I
will not keep it a day beyond the
emergency which requires it'. Where
is that conscience today?

I am not saying this because

I am in the Opposition.
Absolute  power  corrupts abso-
lutely. The trouble is that they

have got a sledge-hammer majority
and therefore, they are going on in
this manner.

What is the emergency now, that you
should demand its continuance? Is
the countiry wunder the emergency
when Sardar Patel wanted this? Then
50 lakhs of people had been uprooted
from West Pakistan and they were
coming in; there were 680 lakhs of
people uprooted from East Bengal and
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were coming over to India, There was
bloodshed and anarchy. Therefore,
this kind of law was necessary for g
certain purpose, specially to deal with
spies from other countries. Now that
condition is not there, What is the
necessity today? Year after year this
Bill has been extended and their con-
science has become duller. It is ne
longer working. It has become
duller and duller and it is no longer
working,

I am pleading that this brings dis-
grace to India and her image goes
down in the eyes of all countries, All
African countries expecting one or two
have abolished this law, But this
kind of legislation is being perpetuat-
ed here,

Take the evenls which happeued
recently. After Nandaji's exist, Shri
Chavan came. He took some strong
steps to deal with the students' move-
ment. I am not going into the ques-
tion whether the students had any
justification or not, whether the situa-
tion was properly handled or not. I
was a member of the committee which
heard the students. I believe they
had some grievances. They were not
properly treated on all points, What-
ever it is, Shri Chavan successfully
countered thatl thing and sucesesfully
kept peace and order in this country.
To some extent, India’s preslige was
restored by the firm action taken. Did
he resort to the Preventive Detention
Act? Did he have recourse to Emer-
gency regulations? Did he use the
Defence of India Act? Tell me—I am
putting this question to the hon.
Home Minister—why the ordinary
law is not good enough to him? Tell
me why? The British had brought in
the Rowlatt Act., T remember Dr.
Shyama Prasad Mookerjee rising to
the heights of parliamentary elequence
and addressing Pandit Jawaharlal
Nehru, said ‘Remember the great
speech of your great father, the
speech of Pandit Motilal Nehru'
Motilal Nehru said then T will never
reconclle myself to this kind of
Preventive Detention Act’. Why? He
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said: I do not want three angles to
try me. I do not want three British
Judges or any Judges. Give me three
honest men from the street to try me
and give me a chance to defend my-
self. If they then hold me guilty.
hang me by the nearest lamp post,
I will be quite happy. But I rebel
against this idea of detention without
trial’.

My learned friend, for whom 1 nave
respect, Shri Dixit quoted the Consti-
iution. That was a hopeless argu-
ment of Shri Chavan too, that our
Constitution wants this legislation.
The Constitution does not want any-
thing of the kind. The Constitution
says in article 22(4) that if you have
any law of preventive detention, then
certain safeguards must be there.
That does not mean that you shall
have law of preventive detention.

I want to point out that when this
argument was made by Dr. Katju in
a very forcible manner that article
22(4) recognised that there shall be
preventive detention law I remember
it: T was in the House at that time.
The best reply was not given by me,
but by Shri Asoka Mehta, He has
now run away; anyhow he was then
with us here sitting by my side. He
said:

“The Constitution envisages
situations in which such a piece
of legislation may become neces-
sary. But we should remember
that it permitted, it did not com-
mend”,

18.00 hrs,

T am reading an extract from his
speech in the debates., when Dr. Katju
was sponsoring a  Bill like lhisextendt
ing the life of this Act. Then Shri
Mchta pointed out that while the
Constitution permitted it, it did not
comend it. It never said, “You shall
never this kind of law'. The only
justification may be that the hon. Min-
ister might say how ordinary law hes
broken down and is not giving him
an opportunity to deal with elemertta
which he wants to curb.
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I maintain that the ordinary law is
quite enough in this country for the
purpose. The British ruled without
any Rowlatt Act, without any Preven=
tive Detention Act.
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Mr. Chairman: Hon. Member may
complete by & O'clock?

Shri N. C. Chatterjee: I will finish
in a few minutes. Therefore, I am
submitting that there is nothing in
the point that it is a constitutional
mandate. There is no such mandate
in the Consttiution,

Secondly, I should not bring in per=
sonal reference, but I will Leil the
hon Minister, and you will agree with
me, I am quite sure. He will believe
me and the House will believe me
when I say that article 22(4) as a
safeguard is an absolute farce. Many
of you and many of us were detained
under the Preventive Detention Act
when we were struggling for freedom
under British rule. I am one of
the few Members of Parliament who
had the honour of being subjected to
the Preventive Detention Act in inde-
pendent India. I have no grievances
on that score. What I am pointing
out is that the only safeguard is the
Advisory Board in article 22(4). I
tell you it is an absolute farce. In a
number of cases, I have secn from my
experience, some judge sitting along
with two or three members of the
Advisory Board; the detenuisbrought
in and he gets a hearing. Then he
walks out. The Police Officer comes
in and he states some facts and charg-
¢s, behind the back of the detenu, to
the Judge or the Board. This is
against the elementary canons of civi-
lised jurisprudence, That man |is
never told what is the charge. That
man has not the foggiest notion what
that police officer sald behind his pec‘k
and he is condemned by the Advisory
Board. You know what the Advisory
Board means: one judge of a high
court and some other people, one
district judge or somebody picked by
the Executive. Whatever it is, the
whole procedure is wrong, T assurs
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you and the House that article 22(4)
is an ¢dle safeguard; it is no safeguard;
the fundamental rights are in great
jeopardy; there is no use flaunting that
article especially to those who had the
privilege of being preventively detain-
ed,

One thing more | want to say. We
have the fundamental rights of free-
dom of speech; the fundamental right
of freedom of the press; the funda-
maental right of freedom of locomotion,
but it is absolutely—what shall I say—
ridiculous, it is a mockery to say that
we have a fundamental right to be
preventively detained. There is no
fundamental right of preventive deten-
tion. That is the change brought
against us, and that is why we get a
bad name in some countries. ‘There-
fore, 1 am asking that this Bill should
not be brought forward. You can
have some kind of legislation at any
time if really the country needs it.

18.04 hrs,
IMPORT OF COPRA*

Shri Vasudevan Nair (Ambala-
puzha): Mr. Chairman, Sir, I wanted
to raise this half-hour discussion in
order to pinpoint the feel-
ings and anxiety of a
large number, running into a few
millions, of cultivators in many States
in India, T am glad that this topic
was taken over by the Ministry of
Food and Agriculture from the Com-
merce Ministry, and T am all the more
happy to have here Shri Govinda
Menon because he knows the problem
very closely.

On the 4th November, I asked a
question of the hon. Minister of Com-
merce whether the Government i3
envisaging a liberalised import of
copra and coconut 0il into India worth
Rs. 6 crores in 10966-67. The reply
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was that they are going to do that.
Then, we wanted to know whether
this import would have any impact on
the price of coconut indigenously
produced, The Government wanted
to convince me and others that as a
result of this import the price of indl-
genous coconut will not go down., The
answer runs like this:

“The import of copra, palm oil
and tallow is expected to have a
stabilising effect on the prices of
copra which had been rising. No
undue fall in the prices of the
copra produced in the country
need be feared as the import is
marginal and the price difference
between imported and indigenous
copra has narrowed down consi-
derably due to devaluation.”.

The Government felt that the price
of copra and coconut indigenously pro-
duced had been steadily rising these
years, It iz a fact that the price was
going up. As a matter of fact, the co-
conut cultivators were feeling reliev-
ed that after many years of slump
in the price of coconut, there was a
slight rise in price which made the
coconut cultivation economic, and also
a useful and profitable cultivation.

Why we are interested in this
matter is this: T am sure you know
about it, because Kerala is a land of
coconuts. There may not be a single
family, I dare say, in my State which
is not interested in the prosperity of
this coconut cultivation. In every
compound you will have 3 few trees.
I¢ you go into the statistics, you will
find that 65 per cent of the land cul-
tivated with coconut in the whole of
India is in Kerala State alone. The
rural economy really revolves round
this money crop as far as Kerala is
concerned. I am glad to find that
many States also are coming up,
including your own State, Maha-
rashtra. As a matter of fact, seven
to eight States are in the picture to-

*Half-An-Hour Discussion.
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day. Madras is closely following
Kerala, 8,62,000 hectares of land are
cultivated with coconut, and the
average productien per year is 602
crores of nuts. But it is not sufficient
for the needs of this country. That is
why we had been importing regularly
from Philippines, Ceylon and other
countries. In 1864-65 wnd 1065-66, the
import was of the order of Re. @
crores, After devaluation and as =
result of a lot of pressure from the
soap manufacturers, the Commerce
Ministry consented to liberalise the
import of copra this year, If I am
mistaken about it, the hon. Minister
will correct me. But that is our jn-
formation. My information is that
there is going to be an additional im-
porl of copra worth Rs. 6 crores in
1966-67. What was the impact on the
price of indigenous coconut?

Before devaluation, and generally
at the beginning of this year, our cul-
tivators used to get a very satisfactory
price. It was a price that helped the
country to go ahead to increase the
production and to inctrease the acreage.
There was really a spurt in the culti-
vation. At that time, the price was
varying from Rs, 400 to Rs. 500 per
thousand. The latest figure which I
have got is this. The Malayala
Manorama of the 13th November has
quoted the price in the Calicut market,
where they say, for the small size the
price was Rs. 220 per thousand; for
the medium size, the price was Rs.
275 per thousand, I was really sur-
prised to find that the Commerce Min-
istry was absolutely in the dark about
the price situation inside the country,
because they toock courage to say—I
do not know who supplied them with
the facts and perhaps they did not get
any facts—that there is no fall or they
do not expect a fall in the price of
indigenous coconut and copra, ag @
result of this liberalised import. At
the beginning it was Rs. 400; now it
is Rs. 200. For some varieties it was
Rs, 500 and now it is Rs. 275. I do
not know whether this is a fall or in-
crease. For ordinary people, this is
@ steep fall. It really hits the culti-
vator. The backbone of our economy
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will be broken if it goes on like this.
We are very concerned about it and
that is why we wanted to raise this
discussion, The very appearance of
the House shows how members look

at this matter.
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Mr. Ohatrman: [t is in your in-
terest not to raise it.

Shri Vaswdevan Nair: The subject
on the face of it may look very in-
nocuous. It is not so, This policy of
the Government which according to
me is dictated by certain interests, as
it happens in the case of many com-
modities in the country, is going to
hit the backbone of our economy.
Lakhs of families will be ruined if this
process goes on unrestricted. On be-
half of millions of cultivators in the
south, 1 plead that the Government
should have a policy different from
the one thry are following now. What
is that policy? I cannot say there
should not be any import at all. That
will be unreasonable. But when im-
port is allowed, Government should
take proper steps to see that a mini-
mum economic price for the native
cultivater is assured. It is done in the
case of many commodities. For rubber
there is a minimum price. Now they
are getting much more, but that is a
different matter. When there is a
general price rise, nobody grudges the
cultivators also getting a little more,
The point is there should be a mini-
mum price for this also. What con-
crete steps should be taken for that,
it is for the Government to decide,
but that is most important,

More and more production of co-
conut is needed. More and more
areas can be made wuse of for the
cultivation of coconut outside my
State also. There was a Central Co-
coanut Committee till & months back.
That was dissolved, Now there is
some kind of Cocoanut Council. Ac-
cording to me, it is a worthless organi-
sation. They do not have any powers
or finance. They cannot do anything
for the developmet of this crop. Be,
we should have a statutory Cocoanut
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Board like the Tea Board or Rubber
Board, with sufficient powers and
finance. In the interests of all con-
cerned, we should have a target of
self-sufficiency in the produrcts arising
from cocoanut, We cannot go on im-
porting cocoanut oil and copra for all
time. For achieving that target, cer-
tain problems have to be immediately
tackled. I do not have time to go into
it, On another occasion, | had dealt
with the problems of cocoanut culti-
vation. If things continue like this,
the name of our State may have to
be changed. Now our State is called
the land of cocoanuts, The disease
that has affecteq this crop on a large
scale is not tackled successfully.
Nearly 70 million trees are already
destroyed by this wvirus disease. No
research has been successfully made
to bring it under control. At one time
when Dr. Ram Subhag Singh was
Agriculture Minister, he promised to
bring some experts from outside like
Philippines where the average yield
is 200 nuts per tree per year. But in
our land of cocoanuts, the average
yield is only 30 nuts per tree, To
make up this deficiency, to stop im-
ports completely and achieve self-
sufficiency, special care has to be
taken of this crop. There should be
sufficient incentive for the cultivator.
A minimum price has to be fixed
statutorily, A statutory Board has to
be set up. A lot of research has to
be conducted into this disease.

1 request the Minister—especially a
Minister like Mr. Menon in the Gov-
ernment—to see that Government al-
ways lakes a balanced view of the
situation. The soap manufacturers
raised a hue and cry saying raw
materials are not available and they
should be imported. Government
sitting at Delhi do nmot mind what
happens to the cultivator inside the
country. The soap manufacturers re-
cently increased the price of soap by
8 per cent without Gowvernment’s
concurrence. The Minister said in the
Rajya Sabha, “We told them not to
do it, but still they raised it”". They
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are only interested in their profits,

They do not care about the consumer
of soap or the producer of the raw
material. Government sits helpless.
They have no proper policy. This kind
of drifting on the part of Government
will ruin this crop. That is why we
wanted to invite the attention of Gov-
ernment to this most important pro-
blem affecting the life and future of
millions of families in many States
and 1 hope that the Government will
take steps to fix a floor price or mini-
mum price for cocoanut produced in-
digenously and also set up a proper
body to look after the various pro-
blems of this erop,

Mr, Chairman: Mr. Koya and Mr.
Sezhiyan are not here, The Minister,

Shri Basappa (Tiptur): May I put
a question?

Mr. Chairman: No. The hon. mem-
ber could have passed on a slip.

Shri Basappa: It does not matter.
1 am only making a request.

Mr. Chairman: It would not have
mattered to you if you had sent a
slip. An experienced parliamentarian
like him should have done so.

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govindg Menon): Sir, Mr. Vasudevan
Nair was making four important
points, most of which are non-con-
troversial according to me. But the
point is whether the facts on which
he relied are correct or not and
whether based on facts, his criticism
was justified or not. There is a com-
mon notion, particularly in the State
from which Shri Vasudevan Nair and
myself come, that recently arrange-
ments have been made for larger im-
port of copra from outside India, Let
me, first of all, inform the Member
that that information, or that notion,
is not correct.

1 have got the figures of import for
the years 1061-82 to 1965-86 and .the
figures are Rs. .42 crores, 9.97 cyores,
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8.78 crores, 6.44 crores and 6. 26 crores
respectively.

Then, it is said that immediately
after devaluation Government arrang-
eq for import of larger quantities of
copra and the allegation is that this
was done on account of pressure from
the manufacturers. As gpgainst 88,000
tons of copra valued at Rs. 8.79 crores
imported during 1963-64. The quan-

tity imported during 1985-66 was
only 48,000 tons worth Rs. 6.26
crores, As for 1966-67, in the

beginning, the State Trading Corpo-
ration was given an import licence
for import of copra worth Rs. 1
Crore. Later, an additional alloca-
tion of Rs. 6 crores was made for
the impori of copra, palm oil and
tallow through the STC, on the re-
commendation of a committee consist-
ing of the officials of the Ministry of
Industry, office of the Directlor-
General of Technical Development
and STC. It has been decided that
out of the allocation of Rs. & crores,
the STC would, for the present, im-
port copra for Rs. 2 crores and palm
oil for Rs. 1 crore. With regard Lo
the balance of Rs. 3 crores, the posi-
tion would be reviewed in Decem-
ber, 1866. The arrangemenis for the
import of copra worth Rs. 3 crores
alone has been made so far. The
hon. Member would see from this
statement that whereas Rs, 6 crores
to 8 crores was the value of copra
imported in recent years, this year
the arrangement is to import copra
worth only Rs, 3 crores. Om account
of devaluation the guantity of copra
which would come in for this value
of Rs. 3 crores would be much less
than it would have been in the pre-
vious years. Therefore, T must, first

of all, correct the impression that
this year the Government have
sanctioned import of very large
quantities.

Secondly, 1 should dispel the im-
pression that even this import was
sanctioned in order to meet the de-
mands of the manufacturers of soap
and other commoditities for which
coconut oil is the base or the raw
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malterial. Immediately after dewvalua-
tion there has been a spurt in the
prices of edible oils which are re-
Quired by the common people here.
It was at that time that it was an-
nounced that copra, sun fower oil
and soya bean oil would be imported.

Now, one of the criticisms that the
Government had to meet from time
to time is the rising prices of con-
sumer articles in the country. In
order to control such rise in prices of
edible oils these  imports were
arranged and the manufacturers of
soap and other things had nothing to
do with it.

The second impression [ want to
dispel is that there has been consi-
derable fall in prices on account of
these imports. It is true that for
*hree or four months before deva-
luation the price index of coconut
oil, taking 100 as the price in the
base year 1952-53, went up above
300; that is only for three or four
months before devaluation. That wus
a phenomenon which was iIn evi-
dence with respect to all commodi-
ties. But; after devaluation, in the
months of July-August-Seplember-
October the indices were 283, 288,
289 and 296. Compared with the
prices of last year, there is practically
no difference. For example, last year
in the month of July the price was
298 and the year before last 186; this
year it is 283. Then, in the case of
a commodity like coconut and copra.
on account of the manipulations of
the manufacturers of coconut oil in
Kerala and other p'aces, there is a
wide fluctuation in the prices and it
will be easy to quote the price on
certain day of ithe month, when it
would have gone below the normal.
The information which I have re-
ceived is, as on 4-11-86 the price per
thousand husked coconuts at Cochin,
which is one of the central markets,
was Rs, 350 and of unhusked coco-
nuts at Alleppy Rs. 380. It may be
that with respect to certain types, and
in certain places, it would have been
as indicated by the hon. Member.
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So, 1 want to dispel the impression
that there has been m significant fall
in prices, or that imports have been
arranged unduly, or that the import
that has been arranged is on account
of the pressure of the manufacturers
of soap. These allegations are not
correci.

Government would consider the
question of support price or mini-
mum price only when there are indi-
cations that the market prices of
agricultural commodities have gone
down considerably. This is not the
occasion to think of a minimum price,
because it has not gone down consi-
derably.

Mr. Chairman: Does the hon.
Minister agree that it has gone down.

Shri Govinda Menon: No. For
example, the index in the month of
October is 286.

Shri Vasudevan Nair: You should
compare with the last year’s prices.

Shri Govinda Menon: In the month
of September last year it was 209;
this year it is 289.

Shri Vasudevan Nair: The prices
were very high at the beginning of
the year.

Shri Govinda Menon: That is so,
immediately before the devaluation.
1 said that for three or four months
before June 1866 the price index
was above 300. That is not denied.
But that was so only for three or
four months. In the previous year it
wis almost the same as that of this
year. Therefore, 1 submit that there
is absolutely no case to take an alar-
mist view of the present situation.

‘Then the learned Member spoke
about the steps to be taken top en-
hance production. Government arc
aware of the need for that and, I can
assure the hon, Member that steps
are being taken. In the Fourth Plan
the provision for development of
coconut cultivation is Rs, 8.56 crores
much more than that of the previous
vears. and a target has been set to
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cnhance production to 5,071 million
nuts, whereas piesently it is :nuch
less. Steps are being taken.

It is true that in Centra] Kerala
the coconut cultivator is faced with
difficuities on account of certain
diseases; there is the leaf disease
and there is the root disease, the
root wilt. In order to find out the
causes for these diseases and cure
them, a research station has been
set up at Kayamkulam, as the hon.
Member is aware. But it has not
been possible for the research wor-
kers there to find out the cause for
one of the diseases, namely, the root
wilt. Regarding the leaf disease,
spraying with fungicides is being re-
sorted to and it is found to be effec-
tive. Researches continue to be
carried on with respect to the other
disease. That i1s all I can say on this
matter.

Then, about the Coconut Dewvelop-
ment Council, early this year it was
decided that inslead of the Central
Coconut Commitiee there should be
the Coconut Development Council
and it is too early to say whether the
Coconut Development Council is
good or not or is effective or not.
Therefore, it will be too early now
to speak of a different machinery to
deal with the problems regarding
cultivation and development of coco-
nut and the coconut tree, What is
being done now is that all these
things are being attendeg to by the
scientists of the ICAR and if the
mechanism now adopted for attend-
ing to these matters is found lo be
not useful, certainly Government
will consider that question.

I would, therefore, very respeci-
fully submit that whi'e it is impor-
tant that the producer of coconut
and other agricultural ecommodities
should get a worthwhile economic
price, there is ng situation created
today where there Is eny alarm that
the price is going down considerably.
It has gone down wery marginally
and only from the price which pre-
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vailed befure June. Before June in
the first two or three months of this
year, there hag been this phenome-
non which had been in evidence.

Also, it is wrong to think  that
Government has this year adopted a
policy under which import has been
enhanced; on the other hand, import
has been reduced, and whatever im-
port has been arranged is not at all
to benefit the manufacturers of soap.
The hon. Member said that the soap
manufacturers have enhanced the
price of soap. I do not know the
reason and I am not in a position to

say anything about that here, but
this step viz, import was taken not
on account of the pressure from

them, This was done in order to
benefit the consumers of edib'e oi's
throughout India.

The hon. Member should alsg rea-
lise that the price of coconut s
dependent on the price of coconut
oil and the price of coconut oil is

1888 (SAKA) Copra (H.AH.

Dis.)

related to the prices of edible oils in
the country. One will be dependent
on the other. There is a close rela-
tion between these. In Kerala itself,
which is one of the major producing
areas with respect to coconuts, there
are three types of people. There are
the projucers of coconut who want
the price to go up; then, there are
the consumers whe want it to go
down and there are large numbers
of them who have to use coconut il
every day; and then there are the
manufacturers who want imports. So,
these conflicting interests shou'd be
reconciled so that all of them would
get justice and, therefore, there should
be a certain level of price kept up
for coconut in Kerala and elsewhere.
That is all that has been done.
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18.30 hrs.

The Lok Sabha them adjourned till
Eleven of the Clock on Tuesaay,
November 22, 1966 Aprahayana, 1888
(Saka).



